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 LOE  SABHA

 ‘Monday,  July  31,  967/Sravana  9,
 889  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  SPEAKER  in  the  Chair.]

 ORAL  ANSWERS  TO  QUESTIONS

 Indian  settlers  in  African  countries
 +

 7471,  Shri  A.  B.  Vajpayee:
 Shri  N,  8,  Sharma:
 Shri  Shri  Gopal  Saboo:
 Shrj  Brij  Bhushan  Lal:
 Shri  Sharda  Nand:

 Will  the  Minister  of  External  Aff-
 airs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  not  seriously  consider-
 ed  the  question  of  the  Indian  settlers
 in  the  African  countries;

 (b)  whether  it  is  also  a  fact  that
 in  certain  African  countries,  Indians
 ure  treated  as  second  class  citizens
 ang  they  live  in  humiliating  condi-
 tions;  and

 (c)  if  so,  the  steps  taken  by  Gov-
 ‘ermment  in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Suren-
 dra  Pal  Singh):  (a)  It  would  not  be
 correct  to  state  that  the  Government

 bi
 India  has  not  given  serious  consi-

 leration  to  matter  relating  to  Indian
 ‘settlers  in  African  countries.

 (b)  It  is  also  not  correct  to  say
 that  Indians  in  certain  African  coun-
 tries  are  treated  as  Second  Class
 citizens.  Those  who  have  taken  up
 toca]  citizenship  of  these  countries

 enjoy  full  rights  and  privileges  of
 citizenship.  Those  who  have  sot
 adopted  the  citizenship  of  the  coun- tries  in  which  they  live  are  still  per-
 mitted  to  live  and  work  there  in  con-
 formity  with  conditions  ang  require-
 ments  prescribed  in  respect  of  alien
 residents.

 (c)  The  Government  of  India  and
 our  Missions  in  these  countries  have
 always  worked  towards  the  mainten-
 ance  of  good  and  harmonious  relations
 between  the  Asian  community  in
 these  countries  and  the  indigenous
 populations.  Whenever  possible  and
 appropriate,  we  have  also  interceded
 on  behalf  of  persons  of  Indian  origin
 with  the  Government  of  the  countries
 concerned,  when  difficulties  have
 arisen.  Government  have  also  accord-
 ed  liberal  customs  and  other  con-
 cessions  to  persons  of  Indian  origin
 wishing  to  return  to  India  for  perma-
 nent  resettlement,  .

 भी  प्रटल  बिहारी  वाजपेयी  :  क्या  यह
 सच  है  कि  पूर्वी  अकरीका  के  झनेक  देशों  में
 जिन  भारतीयों  ने  उन  देशों  की  नागरिकता
 स्वोकार  कर  सी  है  उन  के  साथ  भी  नौकरियों
 में  भेदभाव  होता  है  शौर  भ्रफरीकीनाइजेशन
 (प्रफरोकीकरण)  के  नाम  पर  जिन्होंने
 नागरिकता  स्वोकार  कर  ली  है,  उन  भारतीपों
 को  भी  नौकरी  से  निकाला  जा  रहा  है  ?

 Shri  Surendra  Pal  Singh:  Sir,  98
 far  as  our  knowledge  goes,  there  ig
 no  discrimination  meted  out  to  those
 who  have  taken  up  the  loca]  citizen-
 ship  of  any  East  African  country.

 भी  wen  बिहारी  वाजपेयी  :  भ्रध्यक्ष
 महोदय,  मुझे  इस  जवाब  पर  बड़ा  ताज्जुब
 है।  दो  साल  पहले  संसद  सदस्यों  का  एक
 प्रतिनिधि  मंडल  पूर्वी  भ्रफरीका  के  देशों  में
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 गया  था  और  वहां  हमें  इस  भ्राशय  की  शिकायत
 मिलो  थी  कि  जिन  भारतीयों  ने  उन देशों
 की  नागरिकता  स्वोकार  कर  जा  है  उन  के  साथ
 शी  भेदभाव  हो  रहा  है।  प्रतिनिधि  मंडल
 ने  इस  झाशय  को  एक  रिपोर्ट  प्रंबान  मंत्र  को
 दी  थो।  क्या  मैं  यह  समझूं  कि  विदेश  मंत्रालय
 के  राज्य  मंत्रो  को  इस  के  बारे  में  कुक  पता

 नहीं है?

 श्री  सुरेख्रपाल  पिह:  मेरे  इल्म  में  यही
 है  कि  किस।  दिस्म  का  कोई  डिस्क्रिमिनेशन
 उन  के  साथ  नहीं  किया  जा  रहा  है  |  पहले  कुछ
 शिकायतें  जरूर  थीं  कि  कुछ  सिविल  सर्ेश्ट्स
 को  निकाल  दिया  गया  था  और  उसका  जगह
 झफरोकनों  को  लगाया  गया  था।  लेकिन
 पह  पहले  की  वात  है,  वें  लोग  वहां  के  नागरिक

 नहीं  थे।  लेपन  ्त  समय  मरे  पास  यही
 रिपोर्ट  है  कि  जिन  लोगों  ने  वहां  को  नागरिकता
 स्वीकार  करले  है  उन  के  साथ  कोई  डिस्करिमि-
 नेशन  नहीं  किया  जाता  है।

 श्री]  झटल  बिहारी  वाजपेयी  :  मैं  यह
 जानना  चाहता  हूं  कि  क्या  पिदेश  मंत्रालय
 विदेशों  मे  बसे  हुए  भारतीयों  को  स्थिति
 के  बारे  भें  जांच  करने  के  लिये  संसद  सदस्यों

 की  एक  कमेटा  बचाने  का  विचार  कर  रहा  है,
 जो  इन  देशों  मं जा  कर  भारतोंवों  से  मिल  कर
 वहां  की  स्थिति  का  पता  लगाये  और  इस  के
 बारे  में  सही  रिपोर्ट  सरकार  को  और  सदन
 को  दे?

 The  Minister  of  External  Affairs
 (Shri  M.  6,  Chagla):  Sir,  may  I
 clarify  the  situation?  The  people  of
 Indian  origin  fall  into  three  categories:
 firstly  those  who  have  accepted  the
 citizenship  of  the  country  in  which
 they  reside;  the  second  is  those  who
 hold  British  passports  and  are  British
 citizens  and  the  third  is  those  who
 still  yetain  or  who  are  of-  Indian
 citizenship,  and  the  question  has  got
 to  be  looked  at  from  different  points
 of  view  with  regard  to  all  these
 categories,  With  regard  to  those  who
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 have  accepteg  the  citizenship  of  that
 country,  our  advice  to  them  is  that
 they  must  get  involved  in  the  country

 have  adopted;  they  miust
 give  their  loyalty  and  support  to  that
 country  and  they  should  not  look  to
 us:  of  course,  India  being  their  mother
 country,  they  should  have  cultural
 ties,  but  politically  they  should  zet
 themselves  assimilated  with  the  peo-
 Ple  of  that  country.  With  regard  to
 those  who  hold  British  passpor's,  the
 liability  and  responsibility  is  of  the
 United  Kingdom;  they  have  British
 Passports.  With  regard  to  those  who
 are  still  Indians,  we  tell  them,  “If
 you  want  to  leave,  we  shall  be  happy
 to  receive  you;  all  facilities  will  be
 given  to  you  when  you  return  to
 India.”  This  is  the  position.

 Shri  A.  B.  Vajpayee:  Sir,  my  ques-.
 tion  has  not  been  answered,  The  hon.
 Minister  has  explained  the  posi‘ion,  I
 am  aware  of  the  position.  I  entirely
 agree  with  him.  Those  Indians  who
 have  adopted  citizenship  in  the  coun-
 try  that  they  have  chosen  should
 entirely  identify  themselves  with  those
 countries,  with  the  interest  of  those
 countries.  But  is  it  not  a  fact  that
 even  those  Indians  who  have  accepted
 the  citizenship  of  these  particular
 countries  are  being  discriminated
 against  in  matters  of  service,  trade
 and  industry?

 Shri  M,  0,  Chagla:  As  my  colleague
 has  pointed  out,  our  information  5
 that  there  is  no  discrimination  as  far
 as  those  who  have  accepted  Jocal  citi-
 zenship  are  concerned.  Of  course,  if
 there  is  discrimination  against  those
 who  have  not  accepted  their  citizen-
 ship  that  is  a  different  matter.  I  think
 my  hon.  frieng  is  making  g  mistake.
 There  may  be  a  discrimination  against
 those  who  have  not  accepted  the  citi-
 zenship  there  or  who  still  hold  British
 passports.  But  gs  far  as  our  know-
 ledge  goes  there  is  no  discrimination
 against  those  who  have  accepted  cit!-
 zenship  and  have  become  Africat
 citizens.  Kenyan  citizens  or  Tanzaniat
 citizens.  We  have  received  no  report
 to  that  effect.
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 श्री  प्रजमथषण  लालः  क्या  मंत्रो  महोदय
 यह  बताने  को  का  करेंगे  कि  कितने  इन्डियनज़
 को  अफरोका  से  बेबस  बोर  प्रैशर  को  वजह  से,
 गवां  पर  उन  के  राइट्स  प्रोटेक्टेंड  न  होने  को
 न्वजह  से  वहां  से  श्राता  पड़ा  है  तथा  सरकार
 जन  के  बारे  म॑  क्या  कार्यवाही  कर  रही  है  ?

 श्री  सुरेन्द्रपाल  र्हु:  अब  तक  करीब
 बारोध  ७  हजार  से  7  हजार  तक  इण्डियन्ज़
 खापस  ा  चुके  हैं।  उन  के  सामने  किलो
 किस्म  फी  कोई  दिक्कत  नहीं  झाई  है।  जो
 कुछ  सामान  वे  लाना  चाहते  थे,  वह  आ  सका
 है  तथा  जो  फैसिलिटोज़  हम  देते  हैं,  वह  उन
 को  दा  गई  है।

 श्री  मधु  लिमये  :  प्ध्यक्ष  महोदय,
 श्वा  once  के  हिन्दुर्तानियों  की  जो
 जुगत  हुई  है  उतर  को  गद्देनजर  रखते  हुए
 मार  हाई  कमीशन  ने  वहां  पर  जो  व्यापारों
 थे  उन  लोगों  से  कहा  था  कि  अगर  वे  विशिष्ट
 सोमा  के  अन्दर  यानों  निश्चित  तारोख  के
 पहले  अगर  अपना  व्यापारिक  सामान  ले
 आयेंगे  तो  उसके  ऊपर  उत  को  झायात  कर  नहीं
 देना  पड़ेगा  -  लेकिन  बात  ऐसी  हुई  है  कि

 'ुराने  व्यापार  मंत्रों  मनुभाई  शाह  और  स्टेंट
 ड्रेडिग  कारपोरेशन  के  कारनामों  को  वजह  से
 डन  आाश्वासनों  को  मंग  कर  के  माल  को  रोका
 गया  है।  इप्तो  तरह  का  एक  केस  श्रों  झ्लार०
 Bo  भीमजी  के  सब  कागज  शरीर  दस्तावेज
 समेत  मैंने  भूतपूर्व  व्यापार  मंत्रो  के  पास
 भेजा  था|  मैं  यह  जानना  घाहता  हूं  कि  चूंकि
 विदेश  मंज़ालय  के  द्वारा  यह  आश्वासन  दिया
 गया  था,  क्या  विदेश  मंत्रों  या  प्रधान  मंत्री
 इस के  बारे  में  स्वयं  जांच  कर  के  न्याय  दिलाने
 की  कोशिश  करेगे  ?

 Shri  M.  C.  Chagla:  If  my  .  hom.
 frieng  will  give  me  any  instance
 where  there  is  any
 against  anybody  returning  to  India
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 ot  ay  रिमे :  मैं  हिन्दुस्तानियों
 के  साथ  हिन्दुस्तान  को  सरकार  जो  डिस्क्रोमि-
 नेशन  कर  रहो  है,  उसकी  चर्चा  कर  रहा  हू  1

 खुद  आप  ऐसा  कर  रहे  हैं  तो  दूसरों  के  बारे  में
 क्या  कहूं  ?

 शी  मु०  Go  चागला:  मैं  भो  उसकी  ही
 बात  कर  रहा  हूं  1

 If  we  have  violated  any  assur-
 ance  given  by  us  the  hon,  Mem-
 ber  will  let  me  know  the  instance
 and  We  will  look  into  it.

 stag  किये द  नवम्बर  महीने  से
 पत्न  व्यवहार  कर  रहा  हूं  1

 शी  मु०  wo  खागला  हमारी  मिनिस्ट्री
 के  साथ  ?

 भी  मधु  निमये :  तरकार  तो  एक  ही  है  1
 प्रधान  मंज़ी  को  लिख,  है,  व्यापार  मंत्रो  को
 लिया  है।  ह. 3  चाहते  हैं  तो  क्ग्रापको  भी

 लिखूंता  |

 श्री  Jo  क०  चागलाः  आप  मुझे  लिखिये,  :
 मैं  देखा  ार  जो  कुठ  करना  है,  वह
 कहूंगा  ।

 Shri  Krishna  Kumar,  Chatterji;  Sir,
 in  spite  of  the  answer  given  by  .he
 hon,  Member,  if  the  reports  by  friends
 who  have  yisited  those  courttries  indl-
 cate  that  even  those  who  have  ac-
 cepted  the  citizenship  of  African  coun-
 tries  are  not  trea‘ed  on  the  same
 equal  footing  as  our  hon.  Minrlster-
 just  now  said,  then  a  thorough  inves-
 tigation  is  necessary.  In  view  of  the:
 fact  that  reports  have  come  from  a
 person  whose  authenticf'y  cannot  he
 challenged,  I  would  ask  the  hon.
 Minister  to  make  specific  enquiries
 about  the  charge  that  they  are  not
 being  treated  on  the  same  footing  and
 the  same  rights  are  not  given  to  them.

 “T-want  8  categorical  answer  from:  the
 hon;  Minister  whether  he  is  prepared
 ta  do  it?
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 Shri  M.  C.  Chagia:  I  am  certainly
 prepared  to  make  any  more  enquiry
 if  neveasary.  As  I  have  already  told
 the  House  at  present  our  information
 is  that  there  is  no  discrimination.  If
 the  House  feels,  if  some  hon.  Mem-
 bers  feel  that  there  is  discrimination,
 J  would  certainly  make  enquiries  from
 our  missions  again,

 Oral,  dgowers,

 Shri  Swell:  Is  it  a  fact  that  .ome
 time  ago  the  Government  of  Tanzania
 tiitew  an  invitation  to  the  people  of
 IMidian  origin  or  the  Indian  citizens
 residing  there  to  take  up  the  citizen-
 ship  of  that  country,  that  there  was
 very  little  response  to  that  invitation
 of  the  Government  of  Tanzania  and
 that  it  was  only  then  that  the  atti-
 tude  of  the  Government  of  Tanzania
 began  to  stiffen  towards  the  Indians?
 Mhy  I  know  whether  it  is  8  fact  that
 this  kind  of  pattern  of  events  is
 typical  of  almost  every  other  African
 country,  leading  to  a  considerable
 arhount  of  strain  in  the  relationship
 between  our  people  and  the  govern-
 ments  of  the  African  countries?

 Shri  Surendra  Pal  Singh:  It  is  true
 that  all  the  African  countries  that
 becyme  independent  gave  a  period  of
 ‘wo  years  during  which  they  asked
 the  people  of  Asian  origin  to  také  up
 the  local  citizenship.  But  the  res-
 ponse  was  very  poor.  I  think  only  5
 per  cent  of  the  entire  population  of

 en
 orgin  took  up  the  local  citisen-

 ship.  What  was  the  second  part  of
 the  question?

 Shri  Swell:  The  Deputy  Mircster

 2  ll
 confirmed  my  statement.  The

 d  part  of  my  question  was  whe-
 thér it  was  only  then,  after  the

 sane  rs
 reeponse  to  the  open  invitation

 of  in  countries  that  the  attitude
 of  these  African  countries  began  to
 stiffen  towards  the  Indians,

 Shri  Surendra  Pal  Singh:  It  is  a  fact
 that  the  poor  résponse  of  the  people
 of  Indian  origin  to  take  up  the  local
 citizenship  was  rather  disappointing
 for  the  African  countries  and  that
 they  have  not  taken  it  very  kindly.
 The  people  of  Asian  origin  go  there,
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 carry  on  trade  and  commerce  and
 make  a  lot  of  money  and  yet  it  is
 rather  unfortunate  that  they  repatri-
 ate  their  money  to  the  foreign  coun-’
 tries  instead  of  investing  it  in  those
 countries,  and  retain  foreign  passports
 instead  of  taking  up  the  citizenship
 of  the  countries  where  they  are  resid-
 ing,  even  when  they  are  offered  local
 citizenship;  this  is  the  gravamen  of
 the  charge  of  the  African  countries.

 Shri  D.  N.  Tiwary:  Will  the  Gov-
 ernment  let  us  know  what  was  con-
 tained  in  the  report  of  the  Members
 of  Parliament  who  visited  the  East
 African  countries  and  submitted  a
 report  to  the  Government?  What
 specific  grievances  have  the  men-
 tioned  of  the  people  of  Indian  origin
 living  in  Africa?

 Shri  M.  C.  Chagla:  I  am  sorry,  I
 have  not  received  the  report.  I  wilt
 look  into  it  and  let  my  hon,  friend
 know  about  it.

 Shri  Indrajit  Gupta:  As  far  as  (he
 Government  is  aware  or  hag  infor-
 mation,  may  I  know  haw  much  truth
 there  is  in  the  reports  which  we  have
 seen  sometimes,  emanating  of  course
 from  African  sources,  that  many  of
 the  Indian  settlers  there—not  all,  of
 course,  but  some  of  them—particular-
 ly  those  who  were  there  for  many
 years  and  doing  trade,  commerce  and
 so  on,  took  up  an  unsympathetic  or
 hostile  attitude  towards  the  national
 independence  movement  of  those
 African  countries  and  that  hag  creat-
 ed  some  air  or  atmosphere  of  sus-
 picion  or  mutual  intolerance?  Is  there
 anv  truth  in  those  reports,  as  far  as
 the  government  knows?

 Shri  M,  C.  Chagla:  It  is  partly  true
 in  the  case  of  African  countries.  As
 my  colleague  has  pointed  out,  the
 Indians  who  have  stayed  there  for
 years  and  earned  a  lot  of  money.
 instead  of  investing  it  in  those  coun-

 Shri  Indrajit  Gupta:  |  was  referring.
 to  their  part  in  the  national  Inere-.
 tion  movement.
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 Shri  M.  ©.  Chagla:  I  was  coming
 to  that.  In  the  political  feld)  what
 my  hon.  friend  gays  ig  partly  correct.

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  Although  this  may  be  true
 of  some  Indians,  there  have  beon
 others  who  have  taken  part  in  the
 national  liberation  movements  of  those
 countries  and  have  encouraged  the
 local  people  in  their  liberation
 struggle.

 Shri  Manubhai  Patel:  May  I  know
 whether  instances  have  come  to  the
 notice  of  Government  where  the
 Negroes  have  threatened  the  Indian
 families  with  murder  unless  they  give
 their  daughters  in  marriage  to  the
 Africans  and  in  such  caseg  the  local
 government  is  not  giving  any  protec-
 tion  to  the  Indians?

 Shri  Surendra  Pa]  Singh:  No  such
 inatance  has  come  to  our  notice.  If
 the  hon,  Member  brings  such  instances
 to  our  notice,  we  will  look  into  them.

 Mr,  Speaker:  Next  question.  Shri
 Samanta—He  is  not  here.  Next  ques-
 tion.  Shrj  Tridib  Kumar  Chaudhuri—
 He  is  not  here.  Shri  Samanta—He  is
 not  here.  Shri  Gadilingana  Gowd—
 Me  is  not  here,  Shri  Manibhai  Patel.

 Shri  Abdul  Ghani  Dar  rose—

 Mr.  Speaker:  I  know,  you  are  not
 Manibhai  Patel.

 att  wart  me  दार  :  स्पीकर  साहब,  में

 यहां  का  मैम्बर  तो  हूं  इस  जिए  में  इस  सवाल
 को  चाहता  हूं  1

 Hood  3  Jo  lane  yt]

 UM  97  preae  है  ण  yao  ०८ nal ०
 brcay  Leakey  5  Jr  (  pee  Ad  pal

 झ्रष्यक्ष  महोषय :  श्राप  को  बेठता
 चाहिए  |  ,

 ली  सब्कुल  गमी  बार  :
 दफ  काडा  हुभ्ना ।

 +  तीन
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 oe  336  :  :  yo  ५४094  yt]
 =  lye  byeS  ender

 भ्रष्पक्ष  महोबय  :  माननीय  सदस्य  का
 नाम  नहीं  है।  तीन  दर्फ  बड़े  हुए  तो  क्या
 किया  जाय  ?

 Not  only  you  but  30  people  got  up.

 it  wage  गनी  बार:  सवाल  बड़ा
 इम्पौटेंट  था  उस  पर  झाप  को  हमें  इजाजत
 देनो  बराहिए।  यह  ठीक  है  कि  नाम  मेरा
 नहीं  है  लेकिन  बतौर  एक  मैम्बर  होते  के  क्या
 मुझे  यह  हक  हासिल  नहीं  है  कि  मैं  इस  पर
 सप्लीमेंटरी  पूछ  सकूं ?  ऐसा  बेइंसाफो  नहीं
 होनो  चाहिए।  विस  इज  नोड  फंयर ।

 कि  My:  22  ००००७  gt] ose  534]

 ver  $  olor  col  ध  Bd
 5  Sad  ty  deal  yo  wily]

 34०४  LEI  yylet  लि  4  ष  Inte  pli
 vite  Sola  jo  5२  eee  i  S  2३७
 ent  eee  3३  uel  ह  oo

 i  Ute!  deaile,  Cgaedl  ue

 seu  i  pe
 OU  jt  d+  bet

 Citizen's  Intelligence  Forums  and
 Studengy’  Clubs

 +
 *I47%  Shri  Ram  Kishan  Gupta:

 Shri  Tridib  Kumar  Chan-

 Will  the.  Minister  of  Information. and  Broadcasting  be  pleased  to  state:
 (a)  whether  there  is  a  proposal  te

 organise  Citizens’  Intelligence  Forunis-
 and  Students’  Clubs  throughout  the
 coumry  to  gather  the  reactions  af
 citizens  and  students  on  variowg
 problemas;
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 (b)  if  so,  the  broad  details  thereof;
 (c)  whether  the  Planning  Forums

 working  in  the  country  will  become
 redundant;  and

 (0)  whether  the  non-official  organi-
 sations  will  also  be  entrusted  with
 the  work  and  whether  any  remunera-
 tion  will  be  given  to  them?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K,  K,  Shah):
 (a)  Citizens’  Information  Forums—
 and  not  Citizens’  Intelligence  Forums
 are  already  in  existence  in  about  0
 differen!  places  in  the  country  and
 Students’  Clubs  known  as  Planning
 Forums  numbering  over  1000  are
 spread  all  over  the  country  in  the
 educational  institutions.  It  is  proposed
 to  set  up  more  Forums  in  course  of
 time,

 (b)  A  statement  is  Jaid  on  the
 Table  of  the  House.  [Pazed  in  Lib-
 rary.  See  No.  LT-253/67].

 (c}  No.

 (td)  The  members  of  the  Citizens’
 Information  Forums,  who  are  non-
 officials,  work  in  their  honorary  capa-
 city  but  assistance  to  the  Forums  is
 primarily  in  the  form  of  support
 given  by  the  Field  Publicity  Units  in
 organising

 ,  programmes,  providing
 film-shows  and  information  material,
 making  available  the  services  of  ex-
 perts  to  speak  on  particular:  sub-
 jects  ang  organisation  of  meetings
 and  cultural  programmes.

 Shri  Ram  Kishan  Gupta:  In  the
 statement  I  find  that  planning  forums
 weré  initiated  by  the  Planning  Com-
 missicn  in  1956  May  I

 snow
 whether

 their  working  has  been  a  d  and
 how  far  these  have  proved  useful?

 Shri  K,  K.  Shah:  Their  working  bas
 been  assessed  and  they  have  proved
 to  be  very  useful  (Laughter).

 Mr.  Speaker:  He  is  more  than
 satisfied—so  satisfied  that  he  hes  no
 second  question  also  to  ask.

 ott  सिवेश्वर  प्रसादः  सारे  देश  के
 विभिन्न  विश्वविद्यालयों  में  भौर  शिक्षण
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 संस्थानों  में  जो  प्लानिंग  फोरम  बनाये  गये  थे
 उन  को  सरकार  के  द्वारा  सहायता  दी  जा  रही
 थी  लेकिन  इधर  पिछले  कुछ  वर्षों  सेन  तो
 सरकार  ने  चून  में  दिलचस्पी  ली  है  भौर  नखवत
 को  उचित  सहायता  ही  दी  हैँ  इस  का  क्या
 कारण  है  और  इन  प्लानिंग  फोरम  की
 संस्थानों  को  पुनर्जीवित  करने  के  लिए  उन्हें
 सक्रिप  बनाने  के  लिए  सरकार  क्या  कार्यवाही
 करने  जा  रहो  है  ?

 Sici  K  K,  Shah:  What  is  assumed
 is  not  correct.  The  basic  grant  given
 to  the  planning  forums  for  under-
 taking  siudies,  sovio-economic  surveys
 and  other  constructive  ac‘ivities  is
 shared  between  the  Planning  Commis-
 sion  and  the  State  Government  in
 the  ratio  of  CO:  40.  The  Ministry  of
 Information  and  Broadcasting  gives
 them  grant  for  the  celebration  of
 national  plen  week  every  year.  The
 grant  for  the  celebration  of  national
 Plan  week  in  the  case  of  the  univer-
 sity  planning  forum  is  generally
 restricted  to  Rs,  500  and  in  the  case
 of  the  college  planning  forum  to
 Rs.  50.

 श्री  जार्ज  फरनेग्डीज:  सरवार  की  क्या
 कोई  चौल  पेपस  निऋाजने  की  योजना  हैं?
 क्या  सरदगर  की  यह  सिटीजस्स  इडै.  जैन.
 फोरम  के  द्वारा-  अखय रों  को  दीवारों  पर
 लगाने  ब्  काम  कराने  की  कोई  योजना  हैँ  ?

 Shri  K.  हू,  Shah:  This  does  not
 pertain  to  this  question  but  the
 intelligence.  or  university  forums  will
 not  be  utilised  for  that.

 Shri  Ss.  8.  Kothari:  What  are  the
 functions  of  the  Indian.  Institute  of
 Public  Opinion,  is  this  body  aided  by
 the  Government  and  does  the  Gov-
 ernment  propose  to  utilise  its  services
 for  eliciting  public  dpinion  on  issues
 of  vital  national  importance?

 Shri  K.  K.  Shah:  This  does  not  per-
 tain  to  this  question.  J  want  notice.

 Shri  s  ra  Kothari:  The  Institute
 elicits  public  opinion;  my  question
 pertains  to  it  basically.  —
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 Shri  Swell;  The  Minister  has  said
 just  now  that  he  has  assessed  the
 contribution  of  these  citizens’  intelli-
 gence  forums  and  students’  clubs  and
 that  their  contribution  has  been  very
 important.  May  I  know  whether,  as
 a  result  of  this  assessment,  any  policy
 of  the  Government  has  been  influenc-
 ed  by  this  assessment  and  to  what
 extent?

 Shri  K.  KR.  Shah:  This  is  a  very
 wide  question.  We  do  take  advantage
 of  the  reactions  collected  from  these
 forums.

 ‘Shri  Swell:  My  -  >stion  was  speci-
 fic.  Has  any  policy  of  the  Govern-
 ment  been  influenced  by  these  ussess-
 ments  and  to  what  extent?

 Shri  K.  K.  Shah:  What  happens
 imperceptibly  cannot  be  assessed  in
 words,

 Shri  A.  B.  Vajpayee:  I  should  like
 to  know  who  has  made  the  asseay-
 ment  about  these  forums  and  whether
 a  report  of  the  assessment  will  be
 Placed  on  the  Table  of  the  House.

 Shri  EK.  K  Shah:  The  assessment  Is
 made  by  our  Department  in  the  sense
 the  reactions  are  received.  I  perso-
 nally  went  to  two  or  three  ‘forums
 and  I  tried  to  find  out  whether  all’
 opinions  were  represented,  I  was
 happy  to  find  that  all  shades  of
 opinions  were  called  and  al]  shades
 of  views  were  expressed  in  these
 forums.
 Documentaries  by  ta:  Filmg  Division

 +
 #1474,  Shri  A.  8.  Vajpayee:

 Shri  Kanwar  Lal  Gupta:
 Shri  Yajea  Datt  Sharma:
 Shri  BR.  5.  Vidyarthi:
 Shri  p.  N.  Solanki:
 Shri  Brij  Ra)  Singh  Kotah:
 Shri  Ranjit  Singh:
 Shri  a  8.  Kothari:
 Shri  8.  K.  Tapuriah:
 Shri  E.  KE.  Nayanar;
 Shri  Bhara:  Singh  Chaohan

 ‘Will  the  Minister  of  Information  and
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 Broadcasting  be  pleased  to  state:

 (a)  whether  the  documentaries
 produced  by  the  Fiims  Division  of  the
 Government  of  India  do  not  have  any
 mass  appeal‘and  are  very  dull

 (b)  whether  Government  propose  to
 improve  the  standard  of  the  documcn-
 taries  and  make  them  more  impressive
 and  educative;  and

 (ey  if  so,  the  steps  proposed  to  be
 taken  in  this  regard?

 The  Minister  of  Information  and
 Broadeasi::  (°°  7  K.  Shah);  (a)
 No,  Sir,  His  is  not  sv.  Th.  documen-
 taries  have  inass  appeal  and  are  not
 dull.

 (bf)  Films  Division  continue  to  strive
 io  improve  the  quality  of  their  pro-
 ductiong  which  in  turn  improves  their
 public  acceptability,  This  is  evident,
 among  other  things,  fh  om  the  numerous
 national  and  international  awards  won
 by  Films  Division's  films,  A  statement
 of  the  awards  won  during  the  last  5
 years  in  international  festivals  is  plac-
 ed  on  the  Table  of  the  House.  [Placed
 in  Library.  See  No,  LT-254/67).

 (c)  A  statement  is  placed  on  the
 Table  of  the  House.  [Placed  in  Li-
 brary.  See  No,  LT-255/67].

 श्री  झटल  डिहारी  वाजपेयी  :  प्रध्मक्ष
 महोदय,  मंत्री  जी  ने  बहा  किः  सब.  वृत्त  चिन्न

 बुरे  नहीं  होते,  मगर  उन  में  शे  कुछ  हो  सकते
 हैं।  तो  मैं  जानना  चाहता  हूं  कि  वह  कुछ
 कौन  से  हैं,  कपों  उन  कुछ  के  बारे  में  मंत्री  जी
 जानकारी  देंगे  ?

 Shri  K.  K.  Shah:  I  do  not  like  to
 contradict  the  Chanda  Committee's
 Report  about  these  f.lms.  The  evidence
 given  before  the  Chanda  Committee
 has  not  been  handed  over  to  us,  The
 evidence  recorded  by  the  Chanda  Com-
 mittee,  I  am  informed,  has  been  destro-
 yed  ang  that  evidence  is  not  before
 the  House.  It  is  only  the  Report  that
 is  before  the  House.
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 Shri  Surendranath  Dwivedy:  Destro-
 yed  by  whom?

 at  use  विहारी  बाजपेयी :  प्रभी
 जंत्री  महोदय  ने  कहा  कि  चन्दा  कमेटी  के
 सामने  जो  गवाही  दी  गईं  थी  उसे  नष्ट  कर
 दिया  गया।  यह  गवाही  किसतें  नष्ट  कीः?
 क्या  चन्दा  कमेटी  ने  नष्ट  की  या  सरकार
 ने

 जौ  Po  Fo  वाह:
 नष्ट  किया  |

 सरकार  ने  नहीं

 Shri  A.  B.  Vajpayee:  Who  has  dest-
 royed  it?

 Mr,  Speaker:  They  have  not  done  it.
 The  Minister  said  that  the  Chanda
 Committee  submitted  the  Report  but
 destroyed  the  evidence.

 Shri  K.  K.  Shah:  We  tried  to  find  it
 out.,  We  have  heen  informed  by  the
 Chanda  Committee  that.  they  have  dest-
 royed  jt.

 Shri  Surendranath  Dwivedy:  Az  a
 genera]  convention,  the  eyidence  and
 other  materials  are  sent  by  the  Com-
 mittee  to  the  Government.

 Mr.  Speaker;  The  Minister  says  that
 the  Chanda  Commitiee  has  informed
 them  that  the  ev.dence  has  been  deat:
 Toyed  by  them.

 शनी  'झडल  बिहरी  वाजपेयी  :  प्रध्यक्ष
 महोदय,  यह  तो  बड़ा  गंभीर  मामला  है।
 क्या  सरकार  द्वारा  नियुक्त  कोई  समिति
 उस  को  मिलसे  वाली  गवाही  को  नष्ट  कर
 सकती  है?  क्या  मंत्री  महोदय  ने  पता  लगाया
 कि  उन्होंने  क्यों  नष्ट  किया  ?  क्या  उन्त  से
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 पूछा  गया  कि  उन्हें  सब्ट  करने  का  अधिकार
 नहीं  था  तो  कैसे  नष्ट  किया  ?

 Shri  K.  K.  Shah:  I  am  myself  wor-
 ried  about  it,  I  have  made  enquiries
 and,  unluckily,  it  is  so.  I  am  ‘helpless.

 wt  wy  लिसये  :  किस ने  नष्ट  किया
 उस  की  जांच  कर  के  श्राप  इत्तिला  दीजिए  |

 भी  So  Go  ज्ञाहु ः  बहुत  अच्छा  |

 Mr.  Speaker:  The  question  is  whe-
 ther  you  have  crquired  from  them
 why  they  have  done  it.

 Shri  K.  K.  Shah;  That  is  how  I  am
 able  to  make  a  statement.  Otherwise
 how  could  I  say?

 श्री  कंवर  लाल  गुप्त:  ग्रध्यक्ष  महोदय,
 जो  डाक्यूमेंटरी  फिल्म्स  बनायी  जाती  हैं  बह
 ज्यादातर  कांग्रेसी  सरकार  के  कामों  को

 दिल्लाते  के  लिए  बनायी  जाती  हैं  या  जो
 मिनिस्ट्सं  हैं  वह  कहीं  जाते  हैं  क्या  करते  हैं,
 इस  का  प्रचार  फिया  जाता  है।  मैं  मंत्री  महोदय
 से  पूछना  चाहता  हूं  कि  इस  चुनाव  के  बाद  जिन
 प्रान्तों  में  गैर-कांग्रेसी  सरकारें  हैं  उन  प्रान्तों
 की  भी  कोई  डाक्यूमेंट्री  फिल्म  बनायी  है
 श्रौर  जो  अ्रपोजीशस  लीडर  कहीं  दौरे  के

 लिए  जाते  हैं  श्रौर  कुछ  करते  हैं  उत  की  कोई
 फिल्म  बनायी  हैं?

 Shri  K.  हू,  Shah:  In  cases  where,
 from  the  point  of  view  of  news,  a
 Minister's  presence  is  necessary  for
 the  purpose  of.....-

 Shri  Kanmwer  Lal  Gupta:  It  is  not  a
 news;  it  is  a  nuisance.  (Interruption).

 Shri  K.  हु,  Shah:  I  am  talking  of
 both,  So  far  as  decumentaries  ate
 concerned,  you  will  find,  very  rarely
 the  Ministers  are  geen  there.

 शनी  कबर  लाल  गुप्स:  प्रध्यक्ष.  महोदय,
 मैं  ने  यहपूछा  है.कि  चार  महीने  चुनाब,को हे
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 गए  हैं,  भाष  ने  किसी  गैर-कांग्रेसी  सरकार  की
 भी  कोई  डाक््यूमेंट्री  फ़िल्म  बनायी  है  ?

 Shri  EK.  K.  Shah:  The  documentary
 films,  in  thig  year,  will  include  the  pro-
 gramme  because  this  is  all  done  in
 consultation  with  the  State  Govern-
 ments.  There  is  a  film  on  West  Ben-

 gal

 क्री  रा०  स्व०  विद्यार्थी  tr  प्रध्यक्ष
 महोदय,  मैं  मत्री  महोदय  से  जानना  चाहता
 हूं  कि  सितम्बर  l964  के  ग्रन्दर  जब  उन्होंने
 फेसला  लिया  कि  मिनिस्ट्रीज  और  पब्लिक
 झंडरटेकिग-  जो  हैं  उनकी  डाक्यूमेंट्री  न बनाकर
 जो  सोशल  ईविल्स  हैं  ग्रौर  जो  सोशली
 सिगनिफिकेंट  चीजें  हैं  उन  के  लिए  डाक्यू-
 मेंद्रीज़  बनायी  जायेंगी  तो  i964  से श्रा.  ठक
 इस  विषय  में  सरकार  ने  क्या  कार्यवाही  की
 है?  कितनी  फिल्में  बनायी  हैं  प्रौर  उन  के
 नाम  क्या  वह  बता  सकेंगे?

 Shri  K.  K.  Shah:  I  want  notice  of
 answering  this  question.  It  requries  a
 detailed  answer.  But  I  can  point  out
 for  the  information  of  the  hon.
 Member  that  there  was  a  report  given
 in  1964  While  the  best  among  the
 Films  Division  documentaries  can  stand
 internationa]  comparison  and  competi
 tion,  the  rest  are  works  of  less  than
 imaginative  art  Therefore,  you  will
 find  that  the  best  among  them  can
 gtand  jnternational  competition

 aft  रणलीत  सिंह  :  प्रध्यक्ष  महोदय,
 ग्  मंत्री  महोदय  बताने  की  कृपा  करेंगे  कि
 फ़िल्म  डिवीजन  के  जो  चित्र  बनते  हैं  उस  में
 डिफेंस  ओरिएंटेशन  का  भी  कोई  प्रोग्राम
 धाप  ककी  तरफ  से  रहता  है।  क्या  ऐसा  कुछ
 आदेश  है  कि  जहां  तक  हो  सके  डिफेंस

 भोरिएंटेशन  इन  फ़िल्म्स में. रहे? में  रहें?  भौर  पिछले,
 युद्ध  के  समय  तमाम  संस्थाप्नों  ते  गैर-कांग्रेसी
 संस्थाएं  जिन  में  प्रमुखता  रखती  है,  जनता

 की  सेवा  भौर  संत्रिकों  की  सेवा  में  जो  रात  दिन
 एक  कर  के  झधक  परिश्रम  किया  उम  का

 क्या  कुछ  भी  प्रश्चार  झापके  फिल्म  डिबीजन
 द्वारा  किया  जायगा  ?

 1... द  K.  K.  Shah;  Defence-oriented
 films  are  produced  and  are  shown  in
 the  documentaries.  This  is  a  fact.

 Shri  8.  5,  Kothari:  Does  the  Govern-
 ment  have  collaboration  with  the  cor-
 responding  Films  Divisions  in  U.  kK
 U.S.  A.  U.S.  S.  R.  and  other  friend-
 ly  countries,  so  that  interesting  films.
 could  be  exchanged,  and  may  I  also
 know  whether  the  Films  Division  has
 its  own  representatives  in  those  coun-
 tries,  so  that  colourful  vignettes  of  life
 could  be  captured  and  displayed  in
 this  country?

 Shri  K.  K.  Shah:  Exchange  does,
 take  place.

 Shri  8.  S.  Kothari:  Does  the  Gov-
 ernment  have  representatives  there?

 Shri  K.  K.  Shah:  We  have  no  चैक
 sentatives,

 श्री  Go  Fo  तापड़िया:  प्रध्यक्ष  महोदय,
 मंत्री  महोदय  ने  ऐसी  28  तस्वीरों  की  तालिका
 दी  है.  भौर  उन्होंने  खुशी  जाहिर  की  है  कि  इन
 28  तस्वीरों  को  इनाम  मिला।  लेकिन
 क्या  मंत्री  महोदय  यह  बंताएंगे  कि  इसी
 अवधि  में  कुल  कितने  चित्र  बताये  गए  शौर
 उत्तकों  देखते  हुए  यह  28  तस्वीरे  कितने
 प्रतिशत  होती  हैं?  और

 (ब)  जैसा  अभी  कुछ  सदस्यों  ने  कहा
 अनावों  के  बाद  जो  परिस्थिति  पदा  हुई  है
 क्या.  उस  को  भी  कोई  तस्वीर  बनायी  है?
 जैसे  मध्य  प्रदेश  में  ह्भा  या  भौर  प्रदेशों  में
 हुआ  तो  डेमोक्रेसी  ऐट  वर्क  इस  तरहें  की
 कोई  फिल्म  बनायी  है?

 भी  मु  लिमये :  द्वारका  प्रसाद.  मिश्र
 पर  जहुर,  बनती  चाहिए  शौर  प्रदान  na,
 पर  मी  !

 Shri  K,  K.  Shah:  From  my  answer
 and  the  statment  laid  on  the  Table
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 of  the  House,  the  hon.  Member  should
 be  satisfieq  that  one  producer  can  pro- duce  three  documentaries  in  a  year.
 There  have  been  hardly  four  months
 and  you  cannot  expect  me..  (Jnter-
 ruptions),  All  this  programme  is  fixed
 in  consultation,  as  I  have  said,  with
 State  Governments  and  I  can  assure
 my  hon.  friend  that  the  views  of  the
 the  State  Governments  will  be  fully

 ‘honoured.

 Shri  Ss.  K.  Tapuriah:  He  has  not  ans-
 wercd  the  first  part  of  my  question.

 Shri  E.  छू.  Nayanar:  Our  hon,  Minis-
 ter  is  submitting  here  about  interna-
 tional  awards  and  vertificates  that  the
 Films  Division  won  in  ‘1964,  965  and
 all  that.  I  would  tike  to  say  that  the
 Films  Division  js  interested  only
 in  taking  Ministers’  tours,  cutiing  the
 ribboxs,  opening  institutions,  Prime
 Minister’s  smiling,  and  things  like  that.
 Tam  not  gsiag  inte  the  details.  I  want
 to  know  whether  the  Government
 will  take  the  lives  of  the  rural  masses,
 the  peatants’  agitation  for  jmmediate—
 dzmands.  I  want  to  know  whether  our
 Films  Division  wi!]  go  into  that.  I
 agree  wilh  the  recommendation  of  the
 Chanda  Commitice;  they  have  men-
 tioned:

 “The  past  bias  has  been  to  give
 undue  importance  tc  talks,  more
 purticularly  bevars2  Ministers  and
 Ministries  ircist  or  broadcasts  to
 publicise  their  activities  .  .

 T-accept  the  Chanda  Committee's  re-
 port  and  I  want  that  it  should  apply
 to  the  Films  Division  also.  I  have  found
 that  our  Films  Division  along  with  the
 USA  Films  Divisicn  shows  films  where
 mercenaries  from  the  USA  are  landing
 in  South  Viet  Na.  for  butchering  the
 patriotic  fighters  of  the  South  and
 North  Viet  Nams

 An  hon.  Member:  He  is  making  8
 speech,  and  not  putting  a  question,

 Mr.  Speaker:  He  !s  coming  to  his
 qusstion.  Let  him  come  to  it.

 Shri  E.  K.  Nayanar:  I  want  to  know
 whether  Government  will  appoint  a
 similar  committee  on  the  working  of
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 the  Films  Division  just  as  they  had
 appointed  the  Chanda  Committee  to
 go  into  the  working  of  All  India  Radio;
 otherwise,  they  should  apply  the
 Chanda  Committes's  resommendation
 ६०  the  Films  Division  also.  7

 Shri  K.  K.  shah:  The  Chanda  Com-
 mittee's  report  was  given  in  June,  1966,
 The  recommendations  are  under  exa-
 mination......

 Shri  Ranga;  Even  after  one  year?

 Shrj  K,  K.  Shah:  There  were  other
 reporis  also;  I  think  there  were  four
 reports,  and  many  recommendations
 have  been  accepted.  Before  all  the
 recommendations  of  this  committee  876
 examined,  to  appoint  another  com-
 mittee  would,  I  think,  mean  sheer
 waste  of  time  and  money.

 Shrj  E.  K.  Nayanar;  The  Chanda
 Committee  had  criticised  the  working
 of  AIR.  In  the  same  way,  may  I
 know  whether  Government  are  pre-
 Bured  to  appoint  a  committee  to  go
 into  the  working  of  the  Films  i  Divi-
 sion  or  they  will  apply  the  same  report
 to  the  Films  Division  also?

 Shri  Ranga:  What  the  hon.  Minister
 has  said  js  rather  surprising  and  raised
 the  question  of  conduct  of  business  by
 Government.  Whenever  any  such  com-
 mittee  jg  appointed,  the  secretary  to
 that  committee  is  gererally  a  Govern-
 ment  servant.  Hag  any  action  been
 taken  against  that  secretary  who  was
 responsible  jor  the  ‘destruction  of  the
 evidence  or  under  whose  orders  or
 under  whose  regire  the  burning
 down  or  the  destruction  of  the  minutes
 of  evidence  tendered  before  the
 Chanda  Committee  took  place?  If  the
 secretary  was  not  responsible  for  it
 but  the  chairman  of  the  committee
 was  responsible  for  it,  has  any  expla-
 nation  been  asked  for  from  the  chair-
 man  of  that  committee?  Would  Govern-
 ment  also  see  that  hereafter  such  unto-
 ward  things  would  hot  be  allowed  to
 happen  in  the  case  of  auch  committees
 appointed  by  Government?
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 Shri  K.  K.  Shah:  Even  though  I  have
 been  told  that  the  record  has  been
 destroyed,  I  am  trying  to  find  out  whe-
 ther  the  word  ‘certroyed’  has  been
 used  by  mistake  in  place  of  ‘misplaced’
 I'am  making  inquiries,  and  after  I
 complete  the  inquiries,  I  prozose  to
 take  up  the  case,  because  when  exa-
 mining  the  recommendations  in  the
 absence:  of  the  evidence,  I  find  it  very
 difficult  sometimes  to  understand  the
 recommendations;  thet  is  why  it  is
 more  jn  my  interest  that  I  should  have
 this  evidence.

 Has  any  action  been
 that

 Shri  Ranga:
 taken  against  the  secretary  to
 committce?

 Shri  K.  K.  Shah:  I  am  making  inqui-
 ries,  and  as  suon  as  the  inquiries  are
 complete,  I  shall  let  him  know.

 Shri  Supakar:  This  year  is  the  Inter-
 national  Tourist  Year.  May  I  know
 how  many  films  are  circulating  in
 other  countries  to  attract  tourists  to
 this  country?

 Shri  K.  छू,  Shah:  I  would
 notice  of  that  question.

 require

 Shri  5.  M.  Banerjee:  Sir,

 Mr,  Speaker;  I  am  seeing  the  hon.
 Member  every  time  he  rises.  But  I
 Can  call  Members  only  one  by  one.
 Let  him  not  rep.at  the  shouting  ‘Sir’
 every  time.

 Shri  S.  M.  Banerjee;
 Would  not  mind  our  rising.

 I  hope  you

 Mr.  Speaker:  [ie  can  certainly  rise;
 but  should  not  shovt.  I  am_  seeing
 him  every  time.  If  a  Member  goes
 On  shouting  every  now  and  then  ‘Sir’
 I  would  not  call  him;  rather,  I  would
 give  preference  to  Members  who  silent-
 ly  rise.

 Shri  Nath  Pai:
 standing  order?

 Lj
 Shri  §.  M.  Banerjee:  There  is  a  lot

 of  controversy  going  on  in  the  coun-
 try  about  the  effects  and  defects  of
 gheraos,  May  I  know  whether  a  docu.

 This  is  the  latest
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 mentary  is  likely  to  be  produced  om
 gheraog  and  giving  chances  to  those
 who  are  for  and  those  who  are  against
 it?  I  would  not  have  asked  this  ques-
 tioa  but  for  the  fact  that  the  West
 German  Embassy  hag  already  pro-
 duced  a  documentary  on  this.

 Mr.  Speaker:  And  Shri  8.  M.  Baner-
 jee  m:v  be  appointed  Director  for  that
 purpose!

 Shrj  K.  K.  Shah:  So,  far,  I  had  no
 idea,  but  I  am  obliged  to  my  hon.
 friend  for  making  a  suggestion  and
 giving  me  an  idea,

 Shri  §.  M.  Banerjee:  I  shall  write
 to  him,

 Shri  N.  K.  Sanghi:  Has  any  assess-
 ment  been  made  iy  regard  to  the  popu-
 larity:  of  these  decumentari<s  with  the
 cinemu-goers  becavse  generally  these
 documentaries  are  shown  before  the
 beginning  of  the  regular  film  and  the
 majority  of  the  cinema-goers  are  out
 of  the  auditoriuny  when  the  documen-
 taries  are  shown?

 Stri  K.  छू,  Shab:  I  would  only  re-
 quest  my  hon.  friend  to  go  through
 same  of  the  papers  now.  They  have
 said  that  formerly  it  uscd  to  happen,
 but  now  things  have  changed.

 श्री  एन  एंपण  जी:  प्रभो  मंत्री
 महोदय  गे  बतलाया  कि  साल  के  लिये  प्रोग्राम
 बनता  है।  इस  साल  के  लिये  ी  प्रोप्राम
 बनाया  गया  और  वह  झपती  जगह  पर  ठोक
 है।  मैं  मंत्रों  महोदय  से  जानना  चाहुंगा  कि
 क्या  उन्हें  यह  ज/नकार।  है  कि  इस  साल  के
 प्रोग्राम  म॑  जो  गैर-८ांग्रे  त्तो  राज्य  बने  हैं  वहां
 के  लिये  भो  कोई  डाक्यूमंट्रो  बन  रही  है?
 जैसे  बिहार  में  प्रताल  हुआ,  वहां  पर  कुएं
 खुदने  का  काम  चल  रह  हैं,  दं।  फबन  गाने
 का  काम  चल  रहा  है,  इस  पर  कोई  डाकपूमेंद्री
 बनाने  का  कोई  विचार  है  या  नहीं,  इस  की
 कोई  जानकारी  मंत्रों  महँदय  को  है  ?

 Shri  K.  K.  Shah:  I  only  wish  to
 draw  my  hon.  friend’s  attention  to  the
 documentary  on  Drought  which  has
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 peoen  very  well  appreciated  by  all  par-
 ties  and  by  all  people  throughout  the
 country,

 Shrj  Tennetj  Viswanatham:  I  wanted
 to  raise  the  question  raised  by  Shri
 Ranga.  Now  that  the  Prime  Minister
 and  Home  Minister  are  here,  I  would
 like  to  raise  it  ang  ask  whether  when
 committees  are  appointed,  it  shall  be
 a  standing  instruction  that  they  shall
 not  destroy  the  evidence  upon  which
 they  make  their  report.  Will  the
 Prime  Minister  please  note  it?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  Noted.

 Mr.  Speaker:  The  Prime  Minister
 has  taken  note  of  it.  I  wanted  to  take
 the  sense  of  the  Hovse.  We  have
 spent  about  20  minutes  on  this  qwes-
 tion,  Still  there  are  many  members
 who  wish  to  ask  questions.  Should
 we  go  on  with  this.  (Some  hon.
 Members.  No.)  If  the  House  wishes.
 we  can  spend  another  ‘10-15,  minutes

 -on  this  question,  But  otherwise,  if  you
 agree,  we  can  go  to  the  next  question.
 If  I  allow  one  Member  to  ask  a  ques-
 tion,  I  cannot  deny  the  opportunity
 to  the  other  memters  who  have  risen.

 Shri  Samar  Guha:  Only  one  ques-
 tion.

 Mr.  speaker:  If  I  ullow  him,  I  cannot
 deny  a  chance  to  the  other  members,
 ‘Shri  Madhok,  Shri  Ghani,  Shri  Kach-
 waj  and  others

 Shri  Samar  Guha;  I  only  wanted  to
 ask  about  the  many  many  documen
 taries  that  were  brought  from  Japan
 about  Netaji

 Mr.  Speaker:  therefore,  let
 “us  go  over  to  the  next  question.

 Fire  In  Atomic  Plant  in  Rajasthan

 +
 71876,  Shri  R.  Barua

 Shri  Onkar  Lal  Berwa:
 Shri  Onkar  Singh:
 Shri  Brij  Raj  Singh  :
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 Shri  Yashpal  Singh:
 Shri  Ram  Gopal  Shalwale:
 Shri  Sradbakar  Supakar:
 Shri  Brahmanandji:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  a  fire  broke  out  on  the
 33th  May,  967  in  the  Rajasthan  Ato-
 mic  Plant,  Kota;

 (b)  if  so,  the  extent  of  damage  caus-
 ed  as  a  result  thereof;

 (c)  whether  any  investigations  into
 the  causes  of  fire  have  been  made;
 and

 (d)  so,  the  results  thereof?

 The  Deputy  Minister  (Dr.  Sarejind
 Mahishi);  (a)  A  fire  occurred  on  May
 12,  967  at  the  site  of  the  Rajasthan
 Atomie  Pow2r  Project  near  Kota.

 (b)  The  principal  damage  was  to
 the  scaffolding  and  shuttering  erected
 by  the  contractors  for  the  pre-stres-
 sed  concrete  dome  of  the  reactor  build-
 ing.  The  loss  to  Government  is  esti-
 mated  to  be  in  the  neighbourhood  of
 Rs.  2.5  lakhs,  but  the  main  portion  of
 this  is  expected  to  be  recovered  from
 the  insurers.

 (९)  and  (d).  A  Committee  was  ap-
 pointed  by  Government  to  investigate
 into  the  cause  of  the  fire.  The  report
 of  the  Committee  has  been  received
 and  is  under  the  active  consideration
 of  Governmeit.

 Shri  R.  warua:  Are  Government
 aware  that  the  security  arrangements
 in  that  organisation  need  a  thorough
 check-up?

 Mahishi:  Government
 are  rai  of  that.  Securi
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 sneasutes  have  already  been  taken  and
 they  are  stil]  further  being  tighten-
 ed.  a

 Shri  R.  Garaa:  Is  thete  a  special
 department  to  find  out  whether  the
 security  afrangements  need  to  be
 further  strengthened?

 Dr.  Sarojini  Mahishi:  It  has  been
 answered.  They  are  still  further
 tightening  up  security.

 ot  हुकम  बन्द  कछुवाय:  :  में  यह
 जानना  चाहता, हूं  कि  यह  रिपोर्टंसरकार  को
 कब  मिली  और  उस  को  कितना  समय  पाप
 के  पास  प्राये  हों  गया,  उस  की  छान  बीन
 कब  तक  हो  जायेगी  झर  उस  का  निर्णय  संदन
 में  कब  बतलाया  जायेगा  ?

 Bo  सरोजिनी  महिरी:  रिपोर्ट  जून
 के  मध्य  में  मिली  है  शौर  उस  पर  सरकार
 बोर  कर  रही  है|

 श्री  हुकुम  च्चन्द  कछवाय  :  एक  महीने
 के  करीब  या  उस  से  ज्यादा  हो  गथा  लेकिन  प्रभी
 उस  पर  निर्णय  नहीं  हुआ  1  इस  तरह  की
 गम्भीर  घटनायें  होती  हैं,  आग  लगने  के
 केस  हो  जाते  हैं,  लेकिन  इस  पर  जल्दी  विचार
 नहीं  होता  ।  इतना  समय  लगाने  के  बाद  भी
 सरकार  ने  कोई  निर्णय  नहीं  किया  |

 भरी  जगन्नाथ  राव  जोशी  :  मैं  जातता
 चाहता  हूं  कि  यह  जो  दुर्षटना  हुई  उस  के  बारे
 में  जांच  कमेटी  कब  बनाई  गई  शौर  उस  ने
 अपनी  सिफारिशों  देने  में  इतनी  देर  क्यों
 की।  जो  प्लांट  काम  कर  रहा  था  उस  के

 शुरू  होने  में  इप  दुघंटना  के  कारण  कितनी
 देरी  हो  जायेगी,  क्या  इस  का  कोई  श्रन्दाजा
 बतलाया  जायेगा  ?

 Dr.  Sarojini  Mahishi:  No,  Sir,  there
 is  no  delay  at  all.  The  work  has  been
 started  again,  and  there  will  not  be
 Sny  delay  on  this  account.
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 we  wearer  सिह:  यह  नहीं  बताया
 गया  है  कि  जांच  कमेटी  की  रिपोर्ट  में  किन

 को  दोषी  ठहराया  गया  है  भोर  उनके  बिलाफे
 क्या  उकेशन  लिया  गया  है  ?

 Dr.  Sarojini  Mahishi:  There  were
 two  committees.  One  committee  was
 appointed  by  the  Department  of  Ato-
 mic  Energy.  The  CHI  also  went  into
 investigation.  Buth  of  them  have  sub-
 mitted  reports,  but  both  of  them  have
 not  been  able  to  fx  responsibility,  and
 still  both  the  reports  are  under  the
 active  consideration  of  the  Govern-
 ment.  They  have  not  been  able  to  say
 whether  the  accident  is  due  to  any
 smoking  or  shortcircuit  of  electricity or  loading  or  sabotage.  They  have  not
 been  able  to  say  that  these  gre  things
 due  to  which  the  accident  occurred.

 Shri  Shradhakar  Supakar.  When  was
 this  committee  appointed,  how  long
 after  the  actual  incident?

 Dr.  Sarojini  Mahishi:  Immediately,
 within  a  week  or  so,  and  the  report was  submitted  by  the  middle  of  June.

 Shri  N.  K.  Somani:  There  is  a  se- rious  discrepancy  between  the  answer
 that  we  got  just  now  and  the  discus-
 sion  that  I  had  with  Dr.  Vikram  Sara-
 bhai  a  few  days  ago.  The  latter  main-
 tained  that  delay  in  commissioning
 the  plant  due  to  this  fire  may  be  as
 much  as  six  months.  We  would  like  to
 know  a  _  correct,  accurate  state-
 ment  of  facts  regarding  the  delay.

 The  Prime  Minister  and  Minister
 of  Atomic  Energy  (Shrimati  Indira
 Gandhi):  ‘There  is  some  delay,  but
 it  is  not  due  to  the  fire,  it  is  due  to
 the  delay  in  receiving  equipment.

 Shri  Bal  Raj  Madhok:  There  have
 been  a  number  of  cases  of  fire  in
 important  public  undertakings.  There
 were  a  number  of  fires  at  Ranchi,  and
 there  was  this  fire  in  Rajasthan,  and
 it  seems  that  there  is  some  plan  be-
 hind  it,  some  kinds  of  sabotage  is  tak-
 ing  Place  all  gver  the  place,  May  I
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 know  what  steps  the  Government  have
 taken  to  see  that  these  public  under-
 takings  of  nationa]  importance  are
 properly  protected?  And  secondly,
 may  I  know  whether  there  is  sabotage
 behind  it,  and  if  sabotage  has  taken
 place,  what  steps  have  been  taken  to
 prevent  such  sabotage?

 Dr.  Sarojini  Mahishi:
 no  connection  between  the  acci-
 dents  at  Ranchi  and  this  accident
 which  occurred  on  the  2th  day  at
 Rana  Pratap  Sagar  project.  Preven-
 tive  measures  and  also  precauticnary
 Measures  as  suggested  by  the  special
 cammittee  that  was  appointed  by  the
 Atomic  Energy  Devartment  aud  the
 CBI  have  been  taken,  they  were  al-
 ready  there,  they  have  been  further
 tightened  up.

 There  is

 att  भोंकारलाल  बोहरा  :  पिछले  दिनों
 समाचारपत्रों  में  यह  प्रकाशित  हुआ  था  कि

 यह  जो  दुर्घटना  इस  परमाणु  विजली  घर  के
 भ्रन्दर  हुई  है  उसके  पीछे  विदेशी  तत्वों  का

 हाथ  था।  मैं  यह  जातना  चाहता  हूं  कि  इस
 समाचार  में  कहां  तक  सच्छाई  है  ?

 Dr,  Sarojini  Mahishi:  Both  the  re-
 ports  have  denied  this  or  any  other
 kind  of  sabotage.

 भरी  अब्दुल  गनी  दारः  :  भ्रभो  वजीर

 साहिबा  ने  फरमाया  है  कि  डिले  जहूर  होगी
 लेकिन  बहू  डिले  आग  की  वजह  से  नहीं
 बत्कि  इक्विपमेंट  के  न  बाने  को  वजह  से

 होगी  |  मैं  जानना  चाहता  हूं  कि  इक्विपमेंट
 प्रोग्राम  के  मुताबिक  क्यों  नहीं  श्मा  पाया,
 उसके  न  झाने  की  क्या  थजुद्यात  हैं  और  उसके

 लिए  कौन  जिम्मेवार  है?

 कईं 25  ctl  :  3० Lalo silos ot) grt]
 gro  dd  aS  bey  do  tale
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 Dr.  Sarojini  Mahishi:  There  are
 other  considerations  also.  We  book
 our  orders  with  Bhopal  Heavy  Elec-
 tricals  also,  There  is  a  Jittle  delay in  the  delivery  of  the  equijment,
 and  a  delay  of  a  few  months  occurs
 in  the  commissioning  of  this  project
 due  to  that  delay  in  the  delivery,  and
 not  due  to  fire,  but  due  to  so  .nany
 other  considerations.

 अं!  शब्दुल  गनी  दार :  मेरा  सवाल  यह
 था  कि  उत्होंने  बहा  कि  डिले  झाग  की  वजह
 से  नहीं  लेबि  न  इक्किपभेट  के  दार  मे  जो  डिले
 हुई  है,  उसकी  वजह  से  है।  मैं  जानना  चाहुता
 हैं  कि  इविवप्मेंट  के  श्राने  मे  जो  देर  हुई  है
 उसकी  क्या  5जहू  1 बयां//सरवा  गर  उसके  लिए
 जिम्मेदार  है  या  जिर्होंधे  माल  भेजना  था,
 उन्होंने  माल  नहीं  भेजा  है  ?  कौन  जिम्मेदार
 है?

 Slow  Irae  2  slo Alone ००८]
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 53)  gS  nl  BP  ded  ym  Lae
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 Dr.  Sarojini  Mahishi:  The  equip-
 woz  4juo  you  swiod  ०  sey  juaut
 Bhopa)  but  some  other  places  also,
 foreign  countries  also.  Due  tc  some
 other  consideratiuns....

 Some  hon.  Members:  What  are
 the  other  considerations?  (Interrup-
 tions),



 $737  Oral  Answers

 Shrimatj]  Sushila  Rohatgi:  I  think
 these  incidents  have  been  growing
 in  number  in  the  recent  past.  May
 I  suggest  to  the  Prime  Minister  that
 what  happened  in  Kanpur  two  days
 back  was  concentrated  around  mili-
 tary  installations  which  are  vitally
 important  at  the  present  time.  Would
 the  Prime  Minister  kindly  sce  to  it
 that  the  security  in  these  installations
 is  tightened  up  and  other  precautions
 are  also  taken  so  that  there  is  00
 scope  for  any  such  incidents?

 Shrimati  Indira  Gandhi:  Yes,  Sir;
 the  Deputy  Minister  has  aiready  saic
 60.

 Shri  Brij  Raj  Singh-Kotab:  While
 this  question  has  at  last  come  up
 before  the  House,  though  the  fire
 took  place  in  May,  may  I  know
 whether  there  is  any  penal  clause  lm
 the  agreement  with  the  suppliers  say-
 ing  that  if  they  do  not  put  it  or
 time  there  would  be  some  penalty?
 We  have  not  also  followed  what  are
 the  “so  many  other  considerations”
 that  the  lady  Deputy  Minis:er  has  in
 mind.

 Dr.  Saro,inj  Mabishi:  There  may
 oe  certain  urforseeable  reaso..s  also
 for  that  but  then  it  is  all  according

 to  the  terms  of  the  agreement  and  the
 contract  entered  into.

 Shri  N.  K.  Somani:  Is  there  a
 penal  clause  or  not?  (Interruptions.)

 Mr,  Speaker:  The  question  is
 about  the  fire  in  atomic  plant.  Other
 questions  do  not  arise  out  of  this.

 Shri  Nath  Pai:  In  reply  to  a  ques-
 tion  by  Mr.  Madhok,  the  Deputy  Min-
 aster  stated  that  the  government  is  wide
 awake  to  the  danger  of  sabotage.  We
 know  that  some  powers  are  interested
 in  preventing  India’s  development  in
 this  field.  This  fire  we  are  assured  is
 incidental.  Some  of  us  know  govern-
 ment's  efficiency  in  preventing  sabo-
 tage  and  its  record  in  this  field  is  far
 from  assuring.  The  death  of  Dr.
 Bhabha  who  put  us  on  the  atomic
 map  of  the  world  and  who  stood  for
 India’s  nuclear  development  still  con-

 689  (Ai)  LSD—2.
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 tinues  to  be  shrouded  in  mystery  and
 it  is  suspected  that  too  might  have
 been  the  work  of  interested  powers
 and  the  investigation  is  going  on  to
 find  out  if  there  was  some  sabotage.
 May  we  know  if  there  is  a  master-
 mind  trying  to  prevent  India’s  deve-
 lopment  in  this  field  and  how  far
 is  the  Government  aware  of  it?  Is
 the  death  of  Dr.  Bhabha  really  an
 accident  or  was  it  an  act  of  sabo-
 tage—Don't  be  laconical;  try  to  be
 convincing.  You  are  already  ready
 with  an  answer,

 Shrimati  Indira  Gandhi:  This  is
 not  relevant  to  ths  question.  I  doubt
 if  there  is  any  mastermind  working
 in  the  manner  that  the  hon.  Member
 is  suggesting.

 Shri  Shivajirao  S,  Deshmukh:  The
 report  of  the  two  committees  is  be-
 fore  the  third  committee.  Would  the
 Government  consider  appointing  a
 fourth  committee  to  see  whether  there
 was  any  insurance  cover...  (Inter-
 ruptions)

 Mr,  Speaker:  It  has  been  answered.

 Shri  Shivajirao  S.  Deshmukh:  ‘n-
 surance  cover  has  not  been  answered.

 Dr.  Sarojini  Mahishi:  There  was
 a  loss  of  about  Rs.  2°5  Jekhs  to  the
 Government  and  a  part  of  it  will  be
 reimbursed  by  the  insurers.  It  is
 under  the  consideration  of  the  Law
 Ministry  as  to  what  are  the  admissible
 items  that  are  there  to  be  reim-
 bursed  by  the  insurers.

 aft  fare  मारायण:  क्या  प्रापकों  वह
 बात  याद  है  कि  जब  श्री  थ शचेव  यहां  श्राएं

 थे,  हमारे  देश  में  झ्राए  थे  तो  उन्होंने  प्रधान  मंत्री

 श्री  जवाहर  लाल  नेहरू  से  पूछा  था  कि

 ये  बड़े-बड़े  डैम,  या  ये  बढ़ी-बड़ी  चीजें  जो  भाष॑

 बना  रहे  हैं,  इनके  प्रोटंक्शन  के  लिए  प्रापने  क्या

 इंतजाम  किया  है?  मैं  जानना  चाहता  हूं
 कि  क्या  सरकार  इस  तरह  की  दुषंटनायें  हो

 रहो  हूँ  जो  लेंसन  लेकरलिकर  भविष्य  के  लिये
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 सचेष्ट  हो  जाएगी  और  इन  चीजों  को  हीक
 प्रकार  से  प्रोटक्ट  करेगी  ?

 झीमती  इंविरा  गांधी :  जी,  हां  1

 AIR.  Programmes  to  Counteract
 Anti-Indiag  Propaganda

 *1478,  Shri  N.  K.  P.  Salve:  Will
 the  Minister  of  Information  and
 Broadcasting be  p  d  to  state:

 (a)  the  steps,  which  have  been
 taken  by  Government  in  the  All-India
 Radio  Programmes  to  counteract  the
 anti-Indian  propaganda  by  Pakistan
 and  China  in  Asin  ang  African  coun-
 tries;

 (b)  the  arragements  which  exist  in
 the  All-India  Radio  to  monitor  the
 hostile  propaganda  broadcasts  of  the
 Peking  Radio  and  Radio  Pakistan;  and

 (c)  whether  Government  contem-
 Plate  any  measures  to  establish  a
 close  liaison  between  the  External
 Publicity  Division  ang  his  Ministry  so
 that  the  latter  may  re-inforce  the  pub-
 Heity  efforts  of  the  former  abroad?

 The  Minister  of  Information  .and
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 Pakistani  and  Chinese  propaganda
 egainat  India  in  Asien  and  African
 countries  is  coyntered  from  day-ta-
 day  through  external  news  broadcast
 end  news  commentaries

 (b)  Arrangements  ‘exist  to  monitor
 broadcasts  put  out  by  Radio  Peking
 and  Radio  Pakistan  as  well  as  the
 latter’s  satellite  broadcasting  stations.

 (c)  Regular  liaison  exists  between
 AIR  and  the  External  Publicity  Divi-
 aion.

 Shri  N.  EK.  P.  salve:  Would  the
 Minister  kindly  inform  us  whether  any
 complaint  bas  been  received  by  him
 from  the  listeners  of  the  AIR  pro-
 gramme  to  counteract  the  anti-Indian
 Propaganda  by  Pakistan  and  China,
 thet  the  propaganda  is  utterly  in-
 effective,  for,  it  is  insipid,  immature
 and  puerile  and  secondly,  in  view
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 of  the  fact  thet  psychological  warfare
 is  accepted  to  be  a  very  specialised
 subject  and  that  radio  propaganda  is
 a  vital  instrument  in  this  subject,  may I  know  (a)  what  steps  in  general
 have  been  taken  to  acquire  proficiency
 in  this,  and  (b)  whether  any  training

 is  being  given  to  our  personnel,  by  our
 officers,  in  thig  subject  and  if  it  is  not
 so,  may  I  know  whether  our  policy  of
 dynamic  neutrality  stands  in  the  way
 of  our  specialising  in  any  warfare,  in-
 cluding  psychological  warfare?

 Shri  K.  K.  Shah:  All  I  can  say  is
 that  my  hon.  friend  is  not  well  in-
 formed.  The  amount  of  note  that  is
 taken  by  China  and  Pakistan  of  our
 broadcasts  for  counteracting  unti-
 Indian  propaganda  is  itself  proof  of
 the  fact  that  we  have  been  very  effec-
 tive.

 श्री  सौताराम  केसरी  :  क्या  मंत्री  महोदय
 को  इस  बात  की  खबर  है  कि  नक्सलबाड़ी
 इलाके  में  पोकिग  रेडियो  और  पाकिस्तान
 रेडियो  के  जो  ब्राडकास्ट  आते  हैं,  वे  हिन्दी
 के  बजाये  गौरखाली  झौर  मंथिली  में  ज्यादा
 होते  हैं;  यदि  हां,  तो  क्या  सरकार  ने  ऐसा
 कोई  प्रबन्ध  किया  है  कि  नक्सलबाड़ी  इलाके
 के  लोगों  के लिए  गोरखाली  ओर  मैथिली
 लैंग्यैजिजञ  में  ग्रोड़कास्ट  किया  जाये  याँ  हां
 के  लिए  कोई  ब्राडकास्टिग  स्टेशन  खोला:
 जाये  ?

 Shri  EK.  हु,  Shah:  So  far  as  Gurkha
 language  is  concerned,  the  propaganda
 is  carried  on.  So  far  as  Maithili  is
 concerned,  the  question  js  ypder  con-
 sideration.

 ‘Shri  Hanumazfhalya:  ‘Has  it  come
 to  the  notice  of  the  hon.  Minister
 that  some  of  the  Russian  radio
 stations,  in  particular,  Tashkent,  are
 doing  anti-Indian  propaganda,  and  if
 so,  what  steps  has  the  Government
 taken  to  counteract  these  things  or  to
 call  the  attention  of  Moscow  autho-
 tities  towards  this  matter?

 Ghri  K.  K.  Shah:  This  refers  to
 the  External  Affairs  ‘Ministry,  but  it
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 is  not  correct  to  say  that  any  pro-
 paganda  is  carried  on  by  this  radio—
 not  official  radio—against  India.  There
 are  references  made...  (Interrup-
 tion)...  I  am  giving  a  full  answer—
 to  some  of  the  parties  in  this  country,
 and  we  have  drawn  their  attention.
 Beyond  that,  we  cannot  do  anything

 श्री  प्रकाशवीर  ज्ञास्त्री  :  भारत-विरोधी
 प्रचार  के  विष  का  प्रतिकार  करने  के  लिए
 ग्रौर  भारत  के  फ्क्ष  में  प्रचार  को  बड़ाने  के
 लिए  सब  से  मुख्य  साधन  है  शक्तिशाली
 ट्रांसमिटर  और  वर्षों  से  बराबर  यह  मांग
 भारत  सरकार  के  कानों  तक  पहुंचाई  जा  रही
 है  कि  देश  के  सोमावर्पी  क्षेत्रों  म ंशक्तिणाली
 ट्रांसमिटर  लगाये  जायें,  जिस  से  बिरोधी
 प्रचार  का  प्रतिकार  किया  जा  सके  लेकिन
 सरकार  राजब  तिक  निर्णयों  से  अभी  तक  उस
 को  टाले  जा  रहो  है  |  मैं  यह  जानना  चाहता
 हूं  कि  इस  संबंध  में  सरकार  के  मार्ग  में  मुख्य
 रूप  से  बाधा  क्या  है  ग्रौर  कब  तक  वें  शक्ति-
 झाली  ट्रांसमिटर  लगाए  जा  सकेंगे,  ताकि
 हमारी  झावाज  दूसरों  तक  पहुंच  तो  सके  ।

 Shri  K.  K.  Shah:  Two  super-po  ver
 transmitters  will  be  installed  before
 the  end  of  1968,  one  in  the  beginning
 of  968  and  the  other  in  the  end  of
 1968,  in  two  extreme  borderg  of  our
 eountry,  which  will  be  bblé  t4  give
 much  better  gervice.  Tw  250-kilo-
 watt  short  wave  transmitters  will  also
 be  installed.

 Shri  a  K.  Simba:  The  Bihar  famine
 has  been  shown  in  films  and  television
 in  the  counties  of  Murope,  and  these
 films  which  ghow  the  Indian  poverty
 to  countries  abroad,  do  not  do  honour
 to  the  status  arid  dignity df  India.  We
 tay  appeal  to  the  whole  world  for
 help,  But  the  Indian  wretchedness,
 Indian  destitution,  when  it  is  project-
 ed  throughput  the  world  through  our
 films  in  the  international  scent,  it
 becomes  a  disgrace  to  our  country.
 Will  the

 Govern
 ment,  therefore,  g0

 into  this  question  and  evolve  @  policy?
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 Shri  K.  K.  Shah:  it  is  true  that
 some  propaganda  is  carried  on,  but
 what  can  be  done,

 Shri  R  K.  sinha:  Sir,  what  I  said
 was,  when  Indian  destitution  is  per-
 mitted  to  be  depicted  through  our
 agency  it  becomes  a  disgrace.  I  know
 8  person  who  when  he  attended  an
 internationa]  conference  wanted  to
 invite  some  friends  to  India  and  they
 asked  him:  “If  we  come  to  India  will
 we  get  enough  food,  will  you  be  able
 to  properly  house  us  and  entertain
 us?”  This  type  of  thing  should  not
 be  permitted.

 Mr.  Speaker:  He  also  agrees  with
 it.

 Shri  M.  L.  Sondhi:  Is  the  hon.
 Minister  aware  of  the  importance  of
 Pushtu  programme;  if  so,  may  I  know
 why  instead  of  increasing  the  duration
 of  Pushtu  language  programme  re-
 cently  the  staff  has  been  curtailed?

 Shri  K.  K.  Shah:  So  far  as  the
 Pushtu  programme  is  concerned,  it  is
 being  looked  after  very  well.

 Shri  M.  L.  Sondhi:  I  asked  about
 increase  in  the  duration  of  the  pro-
 gramme,  not  whether  !t  is  well  looked
 after.

 Shri  K.  K.  Shah:  The  present  pro-
 gremme  is  more  than  enough.  If  the
 hon,  Member  will  come  to  me  I  will
 satisy  him.

 भी  ऋुलशीदास  लाघव :  जंसा  कि  प्रभी

 कहा  गया  है,  पाकिस्तान  रेडियो,  ताशकन्द

 रेडियो  बोर  कई  दूसरे  देशों  के  द्वारा  भारत  के

 खिलाफ  प्रचार  किया  जाता  है।  मैं  यह
 जानना  चाहला  हूं  कि  इस  संबंध  में  हमारी
 पालिसी  क्या  है--दूसरे  देश  हमारे  खिलाफ

 जमे  गलत  प्रचार  करते  हैं,  क्या  हम  ने  केवल

 उस  का  विरोध  करना  है  या  उन  देशों  में  जो

 परिस्थितियां  हैं  शौर  घटनायें  हैं,  कया  हम
 ने  उस  के  संबंध  में  भी  प्रचार  करना  है  ।

 Shri  K.  K.  Shah:  For  the  informe-
 tion  my  of  my  hon.  friend  I  may  say
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 that,  as  for  example,  when  Peking
 radio  has  been  carrying  on  propaganda
 against  us  we  have  been  pointing  out
 what  happened  to  other  parts  of  the
 country,  what  is  their  relatiunship,
 how  they  have  let  them  down  etc.

 Shri  Samar  Guha:  May  I  know
 whether  Government  has  any  special
 programme  for  the  eastern  region  of
 the  sub-continent  of  India  and  whe-
 ther  in  view  o  fthe  delicate  and  sen-
 sitive  nature  of  the  progranime  in-
 volved  that  programme  is  guided  by
 an  expert  committee?

 Shri  KE.  K.  Shah:  We  are  at  present
 broadcasting  every  day  l  news
 bulletins  in  six  languages  for  4frica—
 English,  Gujarati,  Arabic,  Sinhalese,
 French  and  Hindi—and  l6  news
 bulletins  in  nine  languages  for  South
 East  Asia—English,  Hindi,  Tamil,
 Indonesian,  Chinese,  Burmese...

 Shri  Samar  Guha:  You  have  not
 understood  the  importance  of  my
 question,  When  the  Prime  Minister
 was  the  minister  of  Information  and
 Broadcasting  I  had  submitted  a  lengthy
 programine.

 sit  प्रेम  चन्द्र  वर्मा:  क्या  सरकार  चीन
 और  पाकिस्तान  के  जहरीले  प्रचार  का  कड़े
 ढंग  से  जवाब  देने  के  लिए  सांइंटिफिक  तरीके
 श्ल्त्यार  करने  पर  विचार  करेगी  ?  जब  चीन
 और  पाकिस्तान  हमारे  राजन  तिक  हालात  को
 गलत  तौर  पर  पेश  करते  हैं,  तो  क्या  सरकार
 ब्वीन  और  पाकिस्तान  के  राजनैतिक  हालात
 को  असल  तरीके  से,  वास्तविवक  तरीके  से,

 दुनिया  के  सामने  पेश  करने  के  वारे  में  कोई
 कदम  उठाएगी  ?  काश्मीर  और  हिमाचल
 प्रदेश  के  जो  सरहदी  इलाके  हैं,  क्या  सरकार

 वहां  पर  बड़े  द्रांसमिटर  लगा  कर  पहाड़ी
 लोगों  को  भी  अपने  हालात  सुनने  का  मौका
 देगी  ?

 Shri  K,  K.  Shah:  Sir,  as  I  pointed
 out,  two  very  big  powerful  trans-
 mitters,  medium  wave  and  short  wave,
 that  also  cf  250  Kw.  are  being  instal-
 led  and  due  care  is  taken  so  far  as
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 this  border  and  that  border  are  con-
 cerned,

 Mr.  Speaker:  He  was  talking  about
 pahadi  log.

 Shri  K.  K,  Shah:  So  far  as  Hima-
 chal  Pradesh  is  concerned,  for  the
 last  three  years  we  have  been  re-
 questing  the  Himachal  Pradesh  Gov-
 ernment  to  give  us  a  site  and  we  have
 not  been  able  to  get  a  site  to  irstall
 a  00  Kw.  transmitter  in  Simla  with
 the  result  that  we  will  be  obliged  to
 shift  it  to  Chandigarh.

 Mr.
 Singh.

 Speaker:  Shri  Kameshwer

 Shri  Samar  Guha:  Sir,  I  want  your
 protection.  My  question,  which  was
 very  specific,  was  not  answered.  I
 referred  to  the  eastern  region  of  the
 Indian  sub-continent  and  the  Minister
 did  not  understand  it.  In  view  of  the
 delicate  situation  in  that  sensitive
 area—lI  referred  to  the  eastern  region
 of  the  Indian  sub-continent  and  not
 South  East  Asia....

 Mr.  Speaker:  Has  the  Minister  any-
 thing  to  say  on  this?

 Shri  K.  K.  Shah:  As  I  said,  broad-
 casts  are  made  in  Burmese,  Russian,
 Tamil,  Hindi  and  English.

 Shri  Nath  Pai:  He  was  referring
 to  the  eastern  sub-continent;  the  lan-
 guage  should  be  Bengali.

 Shri  K.  K.  Shah:  Sir,  I  was  ans-
 wering  supplementaries  to  Starred
 Question  No.  478  and  not  ‘1477.  There-
 fore,  when  any  question  is  asked,  I
 take  it  for  granted  that  it  is  in  res-
 pect  of  Question  No.  1478,

 Shri  Samar  Guha:  I  referred  to
 the  eastern  region  of  India.  Is  it  not
 within  the  purview  of  counteracting
 anti-Indian  propaganda?

 shri  K.  K.  Shah:  The  question  is
 “the  steps  which  have  been  taken
 by  Government....in  Asian  and
 African  countries”  and  Asia  does  not
 méan  India,
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 Shri  Samar  Guha:  If  the  Minister
 cannot  understand  my  question,  |
 cannot  help  it  (interruptions).

 Shri  Surendronath  Dwivedi:  Sir,
 although  you  permitted  the  supple-
 mentary,  the  Minister  takes  shelter
 under  the  plea  that  it  relates  to  an-
 other  question.

 Shri  EK.  KE.  Shah:  I  will  come  back
 to  Starred  Question  No.  1477,  Broad-
 casting  is  made  from  Gauhati,  Imphal,
 Kurseong,  Kohima,  Agartala,  Siliguri,
 Calcutta  a  nd  Pasighat.

 श्री  कामेइवर  सिह:  अध्यक्ष  महोदय,
 क्या  मंत्री  महोदय  बतायेंगें  कि  i  जुलाई
 के  रेडियो  मास्कों  का  जो  बंगाली  श्रोग्नाम
 था  उस  की  झोर  उनका  ध्यान  गया  है ग्ौर
 6  जून  का  जो  बी०  बी०  सो०  का  प्रोग्राम

 है  इन  दोनों  प्रोग्रामों  में  भारत  के  आन्तरिक
 राष्ट्रीय  जीवन  पर  कोचड़  उछाला  गया  है
 क्या  उनकी  और  ध्यान  गया  है  और  उनका
 क्या  कोई  विरोध-पत्न  भेजा  है  ?

 Shri  K.  K.  Shah:  I  will  require
 notice.

 श्री  कंवर  लाल  गुप्त:  मंत्री  महोदय
 बताएंगे  मजबूत  द्रांसमिटर  भारत  के  प्रलावा
 दूसरे  देशों  से  भी  मंगाने  की  कोशिश  क्या
 उन्होंने  की  है  जौर  भ्रमेरिका  ने  कया  कोई
 मजबूत  ट्रांसमीटर  देने  का  ्राफर  किया  था
 और  उस  में  कुछ  कंडीशंस  भी  लगायी  थीं?
 यह  डील  खत्म  हो  गया  या  भ्रभो  बाकी
 है?

 Shri  K.  K.  Shah:  It  is  true  that  the
 deal  with  America  did  not  come  off.
 But  we  have  already  secured  iwe  big
 high-power  transmitters  from  Yugo-
 Slavia  and  Russia
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 उन्नजय'  Notice  Question

 स्टाकहोम  में  प्रतिलिप्पाधिकार
 सम्मेलन

 +
 38.  भरी  प्रकाशवीर  शास्त्री  :

 थनी  रघुबीर  सिह  वास्त्री  :
 श्री  पशत  सिंह  कुशवाह  :
 शी  प्रात्म  वास  :
 श्री  हुक्म  चन्द  कछवाय  :
 श्री  रामावतार  हर्मा:
 श्री  शिवकुमार  शास्त्री  :
 To  सूर्य  प्रकाश  पुरी  :
 श्री  भ्रीचना  गोयलः

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (%)  क्या  स्टाकहोम  में  हुए  प्रति-
 लिप्याधिकार  सम्मेलन  में  भाग  लेने  जो
 प्रतिनिधिमण्डल  गया  था,  वह  बापस  झा  गया
 है  ;

 (ख)  प्रतिनिधि  मण्डल  ने  किन  बातों
 पर  विशेष  बल  दिया  और  क्या  किसी  प्रंश॑
 तक  भारतीय  प्रस्ताव  स्वीकार  हुए  ;

 (ग)  प्रतिलिप्याधिकार  करार  के  श्रतु-
 सार  भारत  को  झब  कितनो  राशि  देनी  पड़ेगी  ;
 शोर

 (घ)  प्रतिलिप्पयाधकिर  सम्मेलन  के
 निर्णयों  स ेभारत  सरकार  कहां  तक  सहमत
 है?

 शिक्षा  मंत्रालय  में  राज्य-मंत्री  (भरी
 केर  सिह)  :  (क)  जी,  हां  1

 (ख)  भारतीय  प्रतिनिधि-मण्डल  ने

 विकासशील  देशों  के  बारे  में  पुर्वलेख  (प्रोटो-
 काल)  की  स्वोकृति  तथा  लोकगीतों  के
 संरक्षण  के  संबंध  में  विशष  बल  दिया  था।
 ये  प्रस्ताव  अधिरूंशत्त  :  मंजूर  कर  लिए
 गए  हैं  t
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 (ग)  करार  में  कोई  निश्चित  राशि
 देने  की  व्यवभ्या  नहों  है  लेकिन  शैक्षिक
 कृतियों  के  लिये  भुगतान,  राष्ट्रीय  मुद्रा
 विनियमों  के  अधीन  रहते  हुए  राष्ट्रीय  लेखकों
 को  किए  गए  भुगतान  के  स्तरों  के  अनुरूप
 किए  जाएंगे।  अन्य  कृतियों  के  लिए  उचित
 ब्रतिकर  राष्ट्रीय  मुद्रा  विनियभों  के  प्रनुसार
 दिया  जाएगा।  कुल  राशि  (i)  उपयोग
 में  लाई  गई  कृतियों  को  संख्या  और  (2)
 उनकी  बिक्री  पर  निर्भर  करेगो  |

 (घ)  मामला  विचाराधीन  है।

 श्री  प्रक्ाशर्व:र  शास्त्री  :  श्रीमन्,  मैं

 यह  जानना  चाहता  हूं  कि  शिक्षा  मंत्रालय  ने
 जब  यह  हाल  में  घोषणा  की  थी  कि  प्रान्तीय
 भाषायों  के  माध्यम  से  अगले  पांच  वर्षों  में
 ऊंची  शिक्षा  दी  जायगी  तो  इस  सम्मेलन  में  जो
 निर्णय  हुए  हैं  क्या  मंत्री  महोदय  इस  से  ध्ंतुप्ट
 हैं  जब  भारत  की  4  भाषाओं  में  विश्व-
 विद्यालय  स्तर  तक  की  शिक्षा  दो  जायगी  तो
 उत  के  लिए  जो  साइंटिफिक  बौर  त  कनोकी

 थुस्तकें  अपेक्षित  हैं  वह  पूरी  मात्रा  में  उपलब्ध
 हो  सकेगी  ?  उन  में  किसी  प्रकार  को  कोई

 ज्यूवता  तो  इस  निर्णय  के  बाद  नहीं  रहेगी?
 यदि  रहेगी  तो  उस  के  प्रतिकार  के  लिए  क्या
 उापय  किए  जा।ेंगे  ?

 श्री  शोर  सिंह:  भारत  सरकार  सिद्धांत
 रूप  में  यह  मान  चुको  हूँ  कि  ऊंबो  से  ऊंवो
 शिक्षा  भारतोय  भाषाझ्रों  के  माध्यम  से  देनो

 है  और  जत  के  लिए  पुस्तकें  चाहिएं,  यह  ठोक
 बात  है।  अनुवाद  भो  करने  हैं  हज।रों  पुस्तकों
 या  इप्तालिए  समस्या  थी  क््योंक्रि  जो
 कमोशन  है  साइंटोफिक  और  टेकनालाजिकल
 टमिनालाजी  का  वह  पुस्तकों  के  अनुवाद
 के  लिए  जब  बातें  करता  था  फारेन
 पब्लिशर्स  से  या  लेबकों  से  ती  उस  में
 सालों  लगते  थे  ।  कई  बार  बहू  फैसले

 नहीं  हो  पाते  थे  ।  इसलिए  दस  बातों
 के  बारे  में  जब  लेखकों  से  पत्न-व्यवहार  किया
 गया  या  पब्लिशर्स  से  तो  उन  में  से  चार॑  हो
 पूरे  हो  पाये  ।  तो  हमारे  सामने  यह  समस्या
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 थी।  अब  जो  प्रोटोकोल  मंजूर  किया  है  उस
 से  यह  समस्या  सरल  हो  गई  है।

 श्री  नाथ  पाई  :  मंत्री  महोदय  को  जरा
 सोत्साह  बोलना  चाहिए।  जरा  जोश  के
 साथ,  उत्साह  के  साथ  बोलि ह  |

 को  शेर  सिह:  आप  चाहते  हैं  अंग्रेजी
 में  बोलूं  1

 थी  नाथ  पाई  :  नहीं  नहीं।

 थ्री  शेर  सिह  :  मैं  निवेदन  कर  रहा  था
 कि  जो  हमारी  मुश्किलत  थी  वह  काफी
 हदू तक  हल  हो  गई  शौर  हल  इस  प्रकार  से
 हो  गई,  पहले  जब  कोई  किताब  भ्रनुवाद  के
 लिए  हम  मगाते  थे  किसी  बाहर  के  भ्रावर  से
 तो  हम  को  उस  मैं  सालों  लगते  थे  और  उस
 की  मंजूरी  नहीं  मिल  पाती  थी।  झब  ऐसा
 हो  गया  कि  शिक्षा  सम्बन्धी  प्रवारों  के
 लिये  हम  को  आथर  से  पूछने  की  जरूरत
 नहीं  i  यह  जो  कानून  बन  गया  उस  के
 मुताबिक  भ्रब  आधथर  से  पूछने  की  जरूरत  नहीं,
 पब्लिशर  से  भी  पूछने  की  जरूरत  नहीं।
 शब  जैसे  ही  पुस्तक  छपती  हूँ  उस  पुस्तक  को

 प्रनुवाद  के  लिए  हम  ले  सकते  हैं  भ्रौर  भ्रनुवाद
 कर  सकते  हैं।  लेकिन  उस  में  हम  को  रायल्टी
 देनी  पड़ेगी  और  रायल्टी  भी  हमें  अपने  जो
 भारत  के  लेखक  हैं.  ee ,

 Mr.  Speaker:  Are  you  answering
 the  supplementary  or  ate  you  giving
 the  whole  history?

 श्री  शेर  सिह:  मैं  वही  बता  रहा  हूँ।
 उन्होंने  पूछा  कि  क्या  झाराम  हो  गया  =  तो

 वहीं  बता  रहा  हैं  ।  क्योंकि  सवाल  बहुत
 लम्बा  है  इसलिए  जवाब  भी  लम्बा  होगा।

 मैं  निवेदन  कर  रहा  था  कि  हम  को  यह
 श्रब  श्रारामं  हो  गयां  इसे  कानून  के.  बनने  के
 बाद  कफ  हम  किताबों  को  एकदम  पनुवाद.के
 लिए  ले  सकते  हैं  भौर  भनुवाद  करने  के  बाद
 सिर्फ  रायल्टी  हम  को  देनी  होगीं।  वह  भी
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 हमारे  देश  के  लेखकों  को  जिस  हिसाब  से
 देंगे  सी  हिसाब  से  देती  पड़ेगी  और  भपनी
 करेंसी  मैं  भी  1  रकम  दी  जा  सकेगी।
 इस  का  मतलब  है  कि  ज्यादा  पैसा  भी  नहीं

 देना  होगा  शौर  अपने  करंसी'  में  हम  दे  सकते
 है।

 शी  प्रकाशवीर  शास्त्री:  मैं  यह  जानता
 चाहता  हूँ  कि  जो  राष्ट्र  .इस  काप्री  ाइट
 कन्वेंशन  मैं  शामिल  नहीं  हैं  जिस  मैं  छोटे
 'छोटे  राष्ट्र  बर्मा,  नेपाल,  सीलोन  जैसे  राष्ट्र
 भी  हैं.  उन  के  इस  कापी  राइट  कन्वेंशन
 मैं  व  रहने  से  उनको  क्या  हाति  है  भोर  भारत
 जो  उस  पुराने  मोह  में  चिप्टा  रहना  चाहता
 है  उस  से  उस  को  कया लाभ है ।  इस  बार
 के  सम्मेलन  में  क्या  कुछ  विदेशी  मुद्रा  रायल्टी
 मैं  कम  देनी  पड़ेगी,  इस  तरह  का  भी  निर्णय
 आप  सम्मेलन  मैं  करा  पाये  ?

 थी  शेर  सिंह  :  लंका  इस  सम्मेलन  का
 सदस्य  है।  कुछ  और  भी  पिछड़े  हुए  राष्ट्र
 इस  के  सदस्य  हैं  और  भारत  भी  उस  का
 सदस्य  है  ।  नेपाल  नहीं  है।  सीलोन  है।  जो  इस

 के  सदस्य  नहीं  हैं  उनको  कोई  आथिक  हानि
 नहीं  है।  और  दूसरी  बात  जो  कही  विदेशी

 मुद्रा  के  बारे  में  तो  मैं  ने  पहले  ही  कहा  है  कि
 उस  की  हम  बचत  कर  सकते  हैं।  ऐसा  कानून
 बनाया  है  कि  हम  अपने  देशी  रुपये  में  दे
 सकते  हैं  ।

 श्री  प्रकाशवीर  शास्त्री  :  मेरा  प्रश्न
 ढा  स्पम्ट  था  कि  बर्मा  और  नेपाल  जैसे
 छोटे  देशों  को  इस  कापी  राइट  कर्न्वेशन  से
 प्रलग  रहने  से  कोई  हानि  नहीं  है  तो  भारत
 -भरकार  इस  मोह  में  क्यों  पड़ी  हुई है  उस  को
 क्या  लाभ  है  |

 शी  शोर  सिंह  :  भारत  सरकार  इस  क्बेंशन
 का  भेम्बर  चली  शा  रही  है  प्र॑ग्रेजों  क ेराज  से

 शी  हकम  ्वन्वं  कछवाय:  इसीलिए
 छोड़ना  नहीं  चाहते  हैं  !
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 शी  जेर  सिह :  इस  का  फैसला  झाप
 लोग  कर  सकते  हैं।  सदन  कर  सकता  है।
 यह  झाप  के  हाथ  में  है।यह  किसी  एक
 व्यक्ति  थे  हाथ  में  नहीं  है।

 Mr.  Speaker:  The  hon.  Minister
 May  understand  the  question  which
 is,  if  Burma  and  Ceylon  being  outside
 are  able  to  get  along,  how  it  is  im-
 possible  for  India  to  remain  outside
 it  and  get  along.

 aft  शेर  सिह  :  इस  के  बाहर  निकलमे  से
 हम  को  कोई  नुक्सान  ्रांथिक  दृष्टि  से  नहीं  है  1
 वैसे  हम  ट्रीटी  से  बंधे  हुए  हैं,  उस  को  छोड़ना
 या  न  छोड़ता,  यह  सोचने की  बात  है।  रुपये
 पैसे  के  हिसाब  से,  किताबें  जैयार  करने  के
 हिसाब से  उस  से  कोई  घाटा  नहीं  है  a

 श्री  प्रकाहवीर  शास्त्री  :  प्रध्यक्ष  महोदय,
 मेरा  प्रश्न  स्पष्ट  था  जब  बर्मा  भौर  नेपाल  को
 कापी-राइट  कन्वेंशन  के  बहिसकार  से  किसी
 प्रकार  की  कोई  हानि  नहीं  है,  मंत्री  महोदय
 स्वयं  इस  बात  को  स्वीकार  कर  रहे  हैं;  तो
 भारत  सरकार  को  उस  में  रहने  से  क्या  लाभ

 है?  केवल  यह  उदाहरण  देना  कि  अ्रंग्रेजों
 के  समय  से  चले  भा  रहे  हैं,  भ्रव  तो  प्रंग्रेजों  का
 राज्य  भारत  वर्ष  में  नहीं  है,  इस  में  रहने  का
 क्या  लाभ  है  ?

 अध्यक्ष  महोदय  :  लाभ  के  बारे  में  वे
 क्या  कहें  |

 शी  बोर  सिंह  :  मैं  पहले  निवेदन  किया  है
 कि  इस  मैं  फहम  से  पाधिक  दृष्टि से  जैसी कि
 बात  ाप  कर रहे  हैं,  वैसे  तो  श्राज  बहुत  लाभ
 की  बात  तहीं  है,  लेकिन  झापस मैं  देश  किसी  ट्रोटी
 मैं  शामिल  होते  हैं  तो  उस  को  छोड़ने  से  पहले

 बहुत  बार  सोचते  हैं।  बिना  सोचे  नहीं  छोड़  देते

 हैं  ।  इसी  लिये  यह  प्रतिनिधिमण्डल  यह  सोच  कर
 गया  भा  कि  इस  में  जा  कर  हम  अपने  भल्ते
 की  कोई  चीज़  करवा  पायेंगे  धौर  उस  में  हम
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 सफल  हुए  हैं।  हम  जो  चीज़  करवा  पाये  हैं
 उस  में  हमारा  लाभ  है।

 श्री  रघुवीर  सिंह  शास्त्री  :  क्या  यह  भी
 सच  है  कि  ब्रिदेन  के  प्रतिनिधि  स्टागहोम
 में  इस  बात  के  लिये  दौड़धूप  करते  रहे  कि  दूसरे
 देश  जिन्होंने  इस  पर  हस्ताक्षर  किये  हैं,
 ये  हस्ताक्षर  न  करने  पायें  ?  आज  भी  ब्रिटेन
 के  अखबार  इस  के  खिलाफ  प्रोपेगैण्डा  कर  रहे
 हैं।  में  जानना  चाहता  हूं  कि  इस  से  ब्रिटेन
 को  क्या  हानि  है?  क्या  यह  सच  नहीं  है
 कि  हम  इतने  दिनों  तक  इस  समझौते  में  इस
 लिये  बंधे  रहे  कि  ब्रिटेन  वालों का  हमारे  देश
 पर  कुछ  प्रभाव  था  ?

 ओर  शेर  सिह:  ब्रिटेन  यह  समझता  है
 कि  इस  प्रोटोकोल  के  बनने  से  उन  को  बड़ी
 हानि  होगी।  इसीलिये  उन  के  पब्लिशर्स
 ने  भी  बहुत  शोर  मचाया  ओर  श्रखबारों  में
 यह  मांग  की  कि  वह  इस  को  वीटो  कर  दे,
 लेकिन  उन्होंने  वोटों  नहीं  किया।  उन्होंने
 यह  बताया  था  कि  इस  से  उनको  हक  करोड़  पौंड
 'बाधिक  का  नुकसान  होगा,  क्योंकि  श्रागे
 चल  कर  बहुत  सी  किताबों  का  इस्तेमाल
 हम  ले  करना  है।  वैसे  हम  को  पता  नहीं  कि
 उनको  कितना  नुकसान  होगा,  इस  का  हिसाब
 लगाना  होगा।  उन्होंने  वहां  काफी  विरोध
 किया,  लेकिन  उनकी  बात  नहीं  चली  शौर
 यह  बकेल  रह  गये,  उन्होंने  एव्सटेन  किया,
 लेकिन  वीटो  नहीं  किया  1

 श्री  हुफम  चन्द  कछवाय  :  माननीय
 मंत्री  ने  भ्पने  उत्तर  में  बताया  कि  हम  श्रंग्रेजों  के
 समय  से  उस  के  प्न्दर  हैं,  दूसरे  यह  बताया
 कि  उस  से  हमें  कोई  लाभ  नहीं  है।  जब  इस
 कन्वेंशन  से  हमें  कोई  लाभ  नहीं  है  तो  क्या
 अंग्रेजों  की  परम्पराह्रों  को  निभाने  के  लिये

 ही  उसके  झन्दर  शामिल  हैं?  जब  उस  से
 कोई  लाभ  नहीं  है  तो  हम  उस  से  क्यों  हटना
 नहीं  चाहते,  उसमें  क्या  प्रड़चन  है  ?

 श्री  धार  सिह :  मैंने  पहले  बताया  है
 कि  पहले  कुछ  ९  तिबन्ध  थ,  लेकिन  भ्रव  कन्वेंशन
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 होने  से  वे  प्रतिबन्ध  हट  गये  हैं  श्रौर  भ्रव  हम
 को  लाभ  हुझा  है।

 श्री  झटल  बिहारी  वाजपेयी  :  झघ्यक्ष
 महोंदय,  परस्पर  विरोधी  जवाब  दिये  जा

 रहे हैं।  भभी  एक  क्षण  पहले  मंत्री  महोदय  ने'
 कहा  कि  कोई  लाभ  नहीं  है,  झब  कहते  हैं
 कि  लाभ  हैं  -इस  का  क्या  मतलब  है?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  I  think  there  is  some  mis-
 understanding  about  the  Minister's
 reply.  The  position  is  that  by  going
 to  this  Convention,  we  have  been  able
 to  impose  certain  conditions  and  con-
 ventions  which  will  be  useful  to  us.
 This  is  what  he  means.

 eft  रखी  राय:  उन  को  तैयार  हो  कर
 शाना  चाहिये।

 श्री  शिव  कुमार  शास्त्री  :  अध्यक्ष  महादय
 मैं  यह  जानना  चाहता  हूं  कि  इस  सम्मेलन  मैं
 भाग  लेने  से  पहले  जितनी  विदेशी  मुद्रा  देनी

 पड़ती  थी,  क्या  झब  भी  उतनी  ही  देनी  पड़ेगी,
 या  उस  मैं  फुछ  बचत  होंगी?

 श्री  शेर  सिंह  :  मैंने  पहले  ही  कहा  हैँ  कि
 उस  में  बहुत  बड़ी  बचत  होगी,  झब  यह  भी

 हो  सकता  है  कि  हम  बिल्कुल  न
 दें।

 Shri  J.  8,  Kripalani:  If  we  do  not
 go  to  this  Convention  and  do  not  par-
 ticipate  in  it,  and  we  are  out  of  it,
 will  we  not  be  free  to  publish  any
 book  we  like  w  ithout  the  considera-
 tion  of  royalty?

 aft  ate  सिंह  :  मैंने  निवेदन  किया  है  कि

 इसमें  यह  फैसला  हुझा  है  कि

 Those  books  which  are  meant  for
 teaching,  study  and  research  in  all
 fields  of  education  can  be  translated,
 reproduced  and  adapted  without
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 giving  any  notice  to  the  author  or
 the  publisher,  the  very  day  those  books
 are  published.  There  is  no  ban  on
 that  according  to  the  new  provisions
 and  we  have  to  pay  royalties  on  the
 standard  of  payment  that  we  make  to
 our  own  authors  and  jt  coulg  be  in
 our  own  currency,  80,  it  is  up  to
 us  as  to  how  much  we  pay  them.  It
 is  not  for  them  to  decide;  it  is  for  us
 to  decide.

 Shri  Sradhakar  Supakar:  80  far
 as  I  have  understood  the  answer,  the
 hon.  Minister  says....

 Shri  Surendranath  Dwivedy.  Mr.
 Kripalani’s  question  has  not  been  ans-
 wered,

 श्री  जी०  भाण  कफृपलानी:  हम  ने  क्या
 वाल  पूछा  और  क्या  जवाब  दिया  है।
 हमारा  सवाल  था  कि  क्या  रायलटी  देने  के
 बगैर  हम  कोई  भी  किताब  पब्लिश  कर  सक

 हूँ  i]

 Shri  Surendranath  Dwivedy:  He
 was  asking  whether  we  were  not  free
 to  publish  any  book  without  paying
 any  royalty  whatsoever,

 Mr,  Speaker:  He  said  that  we  would
 pay  royalty  in  rupees.

 Shri  Sher  Singh:  We  do  not  want
 to  deprive  the  authors  of  some  re-
 muneration  in  view  of  the  work  and
 labour  that  they  put  in  in  producing
 books.  I  think,  it  will  not  be  all  right
 to  deprive  them  of  this.  We  have  to
 pay  some  royalty  to  our  authors  also.
 Our  authors  are  very  poor  indeed.  If
 we  just  abolish  these  royalties,  then
 they  cannot  survive.  Therefore,  the
 authors  have  the  right.

 Shri  Sradhakar  Supakar:  I  want  to
 be  clear  on  the  question  of  royalty  on
 which  the  answer  was  very  ambigu-
 ous,  Does  the  hon.  Minister  want  to
 say  that  only  those  Indian  authors
 who  will  translate  those  books  will
 be  entitled  to  get  some  royalty  and
 not  the  original  authors  whose  books
 are  translated.  If  the  original  authors
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 are  also  to  be  remunerated,  may  L
 know  whether  their  remuneration  will
 be  based  on  some  contract  or  on  our
 own  sweet  will,  i,  whatever  we
 want  to  pay  them.  This  is  a  definite

 Shri  Sher  Singh:  I  have  already
 explained.  In  the  Act  itself  inten-
 tionally  this  has  been  kept  ambigu-
 ous.  (Interruptions)  Please  listen  to
 me.  I  will  explain  why.  That  is  to
 our  advantage,  It  is  left  to  the  coun-
 tries  themselves  to  decide  the  quan-
 tum  of  royalty.  So,  it  is  for  us  to.
 decide.  Therefore,  we  have  left  it
 ambiguous.  It  hag  not  been  made
 specific,  saying  that  it  should  be
 l  per  cent  or  2  per  cent  or  5  per  cent
 It  is  left  entirely  to  us.

 Secondly...

 Shrj  R.  Barua:  I  rise  on  a  point  of
 order.

 Mr.  Speaker:  No  point  of  order  is
 raised  during  Question  Hour.

 Shri  R.  Barua:  Is  it  proper  for  the
 Government  to  say  that  it  has  been
 intentionally  made  ambiguous?  It  is
 a  dangerous  thing.  ५

 Shri  Sher  Singh:  I  have  explained.
 This  decision  wag  not  taken  by  our
 Government.  This  decision  was  taken
 by  52  Governments  and  intentionally
 they  kept  it  ambiguous,  they  have  left
 it  to  the  countries  themselves.  It  is
 for  the  countries  to  decide  on  this.

 Mr,  Speaker:  The  hon.  Member's
 question  was  specific,  namely  whe-
 ther  royalty  wag  going  to  be  given-
 to  the  foreign  authors  or  to  the  per-
 sons  who  would  translate  the  works
 here  in  India?

 Shri  Sher  Simgh:  As  I  have  said,
 authors  also  but  on  the  same  stan-
 we  would  give  royalty  to  the  foreign
 dards  on  which  we  would  give  to  our
 authors.

 Shri  Lobo  Prabhu:  In  view  of  the
 fact  that  we  recognise  copyright  in
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 this  country  and  make  adequate  pro-
 ‘vision  for  payment  of  royalty,  may  I
 ‘know  whether  it  is  the  intention  of
 Government  to  make  a  distinction  in
 respect  of  works  and  thoughts  which
 ‘have  been  produced  in  other  coun
 tries  and,  if  80,  whéther  this  does  not
 amount  to  discriminafion,  whether

 ‘this  does  not  amount  to  an  act  of
 ‘theft  against  a  foreigner  because  he

 is  not  able  to  enforce  his  rights?

 Shri  sher  Singh:  As  I  have  already
 explained,  we  shall  treat  the  foreign
 ‘authors  on  a  par  with  our  own
 .authors.

 Shri  Lebo  Prabhu:  He  is  not  doing
 that.  He  is  expropriating  their  rights
 without  giving  them  any  royalties.
 ‘This  amounts  to  an  act  of  piracy  and
 -an  act  of  theft.

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 अ्रफ्रोकी  देशों  में  उच्चोग

 *1472.  शी  स०  च्चे०  सामन्त  :  क्या

 बेबेशिक-कार्म  मन्त्री  यह  बताने  की  कृपा  करेंगे

 फि  :

 (क)  सरकार  अ्रफ़ीका  के  किन  किन

 देशों  को  तकनीकी  तथा  श््न्य  प्रकार  की  सहा-
 यता  देती  है  तथा  इस  सहायता  का  ब्यौरा

 क्या  है।

 (ख)  इन  देशों  की  पूरी  झ्रावश्यकताएं
 क्या  क्या  हैं  तथा  उनकी  आावश्यकताएं  पूरी
 करने  के  लिए  सरकार  क्या  कार्यवाही  कर

 रही  हैं  ;

 (ग)  क्या  सरकार  ने  इस  बात  के  लिये

 उपयुक्त  कार्यवाही  की  है  कि  भ्रफ्रीका  के

 विकासशील  देशों  में  भारतीय  पूंजी  को  क्षति
 न  होने  पाये  तथा  उद्योगों  में  लगे  हुए  लोगों  को

 विस्थापित  न  होनी  पड़े;  और

 (घ)  7  दि  हां,  तो  भारत  सरकार  द्वारा

 इन  देशों  के  साथ  किये  गये  करारों  की  शर्तें

 क्या हैं ?
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 वंदेशिक-कार्य  रंत्रस्य  मे  an
 (श्री  स्रेख़पाल  सिह)  :  (क)  सदन  की  मेज
 पर  एक  बक््तन्य  रख  दिया  गया  है।  (पुस्तका-
 लय  में  रखा  गया।  [वेखिये  संख्या  LT—
 1256/67]

 (ख)  पअ्रफोकी  देशों  की  सहायता
 सम्बन्धी  श्रावश्यकताओं  की  पूरी  जानकारी
 नहीं  है  |  बहरहाल,  हम  ज़ो  सहायता  देते  हैं  वह
 भारत  में  सम्बद्ध  वस्तु  की  सुलभता  शौर
 सीमित  साधनों  पर  निर्भर  कंरती  है  ।

 (ग)  शौर  (घ)  अ्रभी  तक  भारतीय
 पूंज़ी  को  नुकसान  पहुंचने  अ्रथवा  उद्योगों  में
 काम  करने  बालें  भारतीयों  के  विस्थापित  किए
 जाने  की  कोई  खबर  नहीं  झाई  है  ।  भारत
 सरकार  ने  अफ्रीका  के  किसी  भी  देश  से  इस  बारे
 में  कोई  समझौता  नहाँ  किया  है  1

 Indian  Enclaves

 91475.  Shri  B.  KE,  Das  Chowdhury:
 Will  the  Minister  of  External  Affairs
 be  please  dto  state:

 (a)  whether  the  Indian  Enclaves  are
 administered  by  the  Central  Govern-
 ment  or  by  the  respective  Indian
 States;

 (b)  if  so,in  how  any  of  such  En-
 claves,  there  is  proper  administrative
 machinery;

 (c)  if  not,  whether  Government  pro-
 pose  to  implement  the  G.  Parthasarthy
 Agreement  of  965  made  with  the
 Government  of  Pakistan,  specially
 after  Dahagram  firing  in  1965;

 (a)  whether  Government  are  aware
 that  the  Government  of  Pakisten  are
 planning  to  take  possession  of  the
 Indian  Enclaves;  and

 (e)  if.  so,  the  steps  which  Govern-
 ment  propose  to  take  im  this  regard?

 ‘fhe  Minister  of  External  Affairs
 (Shri  MC,  Chagia):  (a)  The  Indian
 Enclaveés  in  Fast  Pakistan  are  under
 the  administrative  control  of  the  Gov-
 ernment  of  West  Bengal.
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 (b)  and  (c).  After  the  September,
 965  conflict,  no  representative  of  the
 State  Government  has  visited  Indian
 Enclaves  in  Pakistan.  The  Govern-
 ment  of  India  is  in  correspondence
 with  the  Government  of  Pakistan  with
 regard  to  the  posting  of  respective
 Police  parties  in  the  Indian  Enclaves
 in  Pakistan  and  Pakistani  Enclaves  in
 ‘India.

 The  Government  of  India  have  re-
 peatedly  proposed  to  the  Government
 of  Pakistan  to  restore  the  normal
 movement  of  traffic  between  India  ard
 Pakistan.  The  Government  of  Pak-
 istan  have  not  yet  agreed  to  this  pro-
 posal.

 (d)  We  have  no  such  information.

 (e)  Does  not  arise.

 ALR,  Broadcastg  on  the  Eastery
 Border  Areas  to  Counteract  Anti-

 Indian  Propaganda
 #1477,  Shri  G.  s.  Mishra:  Wil!  the

 Minister  of  Infermation  and  Broad-
 casting  be  pleased  to  state:

 (a)  whether  any  scheme  has  been
 devised  by  the  all  India  JRadio,  to
 counteract  enemies’  propaganda  in
 our  sensitive  borders  on  the  eastern
 side;

 (b)  whether  the  programmes  ivr
 listenerg  in  the  Eastern  border  region
 are  broadcast  in  English  or  joca]  dia-
 lects;

 (e)  if  so,  the  names  of  dialects,  hours
 of  broadcasting  per  day  and  types  cf
 programme;  and

 (d)  if  not,  the  reasons  for  not  broad-
 casting  in  local  dialects?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 Yes,  Sir

 (B)  These
 progranhmeg

 are  broad
 cast  in  regional  language/dialect  of
 the  people  concerned.  In  the  case  of
 Kohima  Radio  Station,  they  are  broad-
 cast  in  English  also.

 (९)  A  statement  js  laiq  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No,  LT-257/67].

 (d)  Does  not  arise.

 विद्रोही  नागाों  की  सरकार  फा  नेता

 *1479.  बौ  बलराज  मधोक  :
 क्री  राम  गोपाल  शालवाले  :
 चौ  झो०  प्र०  त्यागी  :

 क्या  बे  दशिक्त-कार्य  मन्ती  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  विद्रोही
 नागाप्नों  की  सरकार  के  नेता  श्री  मुत्वा  चीन
 से  लौटने  पर  नागालैण्ड  पहुंच  गये  हैं;

 (ख)  क्या  यह  भी  सच  है  कि  उन्होंने
 प्रमुख  साम्यवादी  नेताओ्रों  से बातचीत  की  थी
 झौर  विद्रोही  नागाओं  के  लिये  उतका  सहयोग
 प्राप्त  किया  है;  शौर

 (ग)  उनके  द्वारा  विद्रोही  नागाप्ों  तथा
 साम्यवादी  चीन  के  बीच  की  जा  रही  सांठ
 गांठ  को  रोकने  के  लिये  सरकार  क्या  कार्यवाही
 कर  रही  है  ?

 वंवश्िक-कार्य  भन््त्री  (श्री  qo  Wo
 लागला)  :  (क)  भारत  सरकार  को  उन
 छिपे  नागाझों  के  नामों  की  जानकारी  नहीं  है
 ज्ञों  ग़र-कानूनी  तरीके  से चीन  चले  गए  थे।
 भारत  सरकार  को  यह  मालूम  है  कि  छिपे
 नागाझों  के  कम  से  कम  तीन  दल  हथियार,
 गोला-बारूद  लेने  श्रौर  गुरिल्ला  युद्ध  में  सैनिक
 प्रशिक्षण  प्राप्त  करने  के  लिए  बर्मा  होकर  चीन

 गए  हैं  ।  उनमें  से  कुछ  झब  नागालैण्ड  वापस
 शा  गए  हैं।

 (ख)  सरकार  के  पास  जानकारी  नहीं
 है  लेकिन  उन्हें  मुनासिव  तीर  पर  यह  निश्चय

 है  कि  नागा  लाग  सैर  करने  के  लिए
 लेन  नहीं  गए  ।
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 (ग)  धन-जन  के  सीमित  साधनों  में

 रह  कर  समुचित  निरोधक  उपाय  हमेशा  बरतें
 जाते  हैं  प्रौर  बरते  जाते  रहेंगे  t

 Chinese  in  East  Pakistan
 #1480,  Shri  Samar  Guha:  Will  the

 Minister  of  Externa]  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  Chinese  ‘military  personnel
 have  very  recently  come  to  East
 Pakistan;

 (b)  whether  they  have  peen  de-
 ployed  in  the  Sylhet,  Tiparah  and
 Chittagong  areas;  and

 (९)  if  so,
 thereto?

 Government's  reaction

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  (a)  and  (b).
 Government  have  no  knowledge  on
 the  deployment  of  Chinese  army  in
 various  parts  of  East  Pakistan.

 (c)  Does  not  arise.

 पाकिस्तान  द्वारा  युद्ध  की  तेयारियां

 *1481.  श्री  रामावतार  शर्माः
 श्री  प्रात्म  दासः
 श्री  रघुवीर  सिह  शास्त्री  :
 श्री  यशवन्त  सिह  कुशवाह
 शनी  प्रकाशवीर  शास्त्री  :
 ‘Blo  सूर्य  प्रकाश  पुरी:
 ओर  शिव  कुमार  शास्त्री  :
 शी  कंबर  लाल  गुप्त  :
 श्री  हुकम  ष्बन्व  कछवाय:

 क्या  रक्षा  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  हूँ  कि  पाकिस्तान  ने
 अपमी  वायु  सेना  में  बड़े  पे  माने  पर  भर्ती
 करके  भारत  केसाथ  युद्ध  करते  की  तैयारियां
 'भारम्म  कर  दी  है;  और
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 (ख)  यदि  हां,  तो  इस  स्थिति  का
 सामना  करने  के  लिये  सरकार  ने  क्या  कार्य-
 वाही  की  है  ?

 प्रतिरक्षा  मन्त्री  (श्री  रवर्ण  सिह)  :  (=)
 तथा  (ख).  सरकार  को  यह  मालूम  है  कि
 पाकिस्तान  सरकार  पाइलटों  की  बड़ों  संख्या
 में  भर्ती  कर  रही  है  और  पाकिस्तान  के  ऐसे
 प्रयासों  पर  भी  नजर  रखी  जा  रही  है  जिससे
 वह  अपनी  वायु  सेना  को  सुदृढ़  बना  रहा  है  ।
 भारतीय  वायु  सेना  को  अधिक  प्रभावशाली
 बनाने  के  लिए  उचित  कदम  उठाए  जा  रहें  हैं  t
 लेकिन  इस  सम्बन्ध  में  विस्तृत  विवरण  देना

 जनहित  में  उचित  नहीं  है  ।  जिन  कुछ  पहलुझों
 पर  कार्य  किया  गया  है,  उन्हें  रक्षा  मंत्रालय
 की  वाषिक  रिपोर्ट  में  बताया  जा  चुका  है,
 जिसे  रक्षा  मन्त्रालय  के  मांग  अनुदानों  पर
 विचार  करने  के  लिए  सदन  के  सामने  रख
 दिया  गया  था  ।

 Formation  of  a  New  South-Asia
 Group

 *1482,  Shrimati  Sushila  Rohatgi:
 Shri  Virendra  Kumar  Shah:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  formation  of  a  new  South-
 Asia  Group  comprising  of  Malaysia,
 Thailand,  Philippines,  Indonesia  and
 Singapore  for  economic  cooperation;

 (b)  whether  it  is  a  fact  that  the
 Foreign  Ministers  of  these  countries
 are  meeting  on  the  79  August,  967
 at  Kuala  Lumpur  (Malaysia);

 (c)  whethre  Government  have  been
 invited  to  join  this  economic  group;
 and

 (d)  if  so,  Government’s  reaction  to
 this  formation?

 The  Minister  of  External  Affairs
 (Shri  M,  0.  Chagla)  (a)  and  (b):  We
 have  received  reports  to  the  effect
 that  the  Foreign  Ministers  of  some
 South  East  Asian  countries  are  pro-
 posing  to  meet  jn  Kuala  Lumpur  in
 mid  August  to  consider  the  formation
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 of  g  group  for  economic  cooperation.
 (९)  No,  sir.

 (d)  Doeg  not  arise.
 Voice  of  America  and  B.  B.  C.  Broad-

 casts  about  India

 *1483,  Shri  Kameshwar  Singh:  Will
 the  Minister  of  External  Affairs  be
 pleased  to  state:

 (a)  whether  Government's  attention
 has  been  grawn  towards  the  broad-
 casts  from  the  Voice  of  America  and
 B.  B.  C,  tending  to  interfere  in  the
 last  General  Elections  in  India  and
 giving  biased  reports  on  drought  and
 famine  conditions  in  India;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Externa]  Affairs  (Shri  Surendra
 Pal  Singh):  (a)  Yes,  Sir.

 (b)  No  action  by  the  Government
 was  called  for,  as  the  broadcasts  in
 quesiion  did  not  seek  to  influence  or
 interfere  in  the  elections,  Their
 coverage  of  the  grought  and  famine
 conditions  so  far  has  also  not  been
 such  as  to  justify  any  Governmental
 action.

 Disputed  Areas  on  the  Indian  Borders

 *1484,  Shri  Kanwar  Lal  Gupta:  Will
 the  Minister  of  External  Affairs  be
 pleased  to  state:

 (a)  the  names  of  the  disputed
 areas  on  the  Indian  porders  under  the
 possession  of  other  countries;

 (b)  the  names  of  areas  of  India
 occupied  by  other  countries  and  the
 date  of  occupation;

 (c)  when  did  Government  inform
 Parliament  about  the  occupation  of
 Lathitilla-Dumabari  area  of  Acsam
 for  the  first  time;  ang

 (d)  whether  the  decision  to  agree
 with  the  proposal  of  handing  over
 249  acres  belonging  to  4  villages  to
 Pakistan  out  of  the  aforesaid  area  was
 taken  by  Government  oor  by  the
 Military  authorities?
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 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  (a)  A  Statement
 ig  placed  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT~-258/
 67.)

 (b)  A  Statement  is  placed  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary,  See  No,  LT-259/67].

 (c)  21-9-1963.

 (d)  The  working  boundary’  agree-
 ment  of  the  Sector  Commanders  un-
 der  which  Pakistan  retained  posses-
 sion  of  about  249  acres  of  the  land  in
 the  4  villages  in  Lathitilla-Dumabari
 area  is  in  accordance  with  the  Ground
 Rules  agreed  to  between  the  two
 Governments.  A  copy  of  the  Ground
 Rules  was  placed  on  the  Table  of
 the  House  on  l6th  November,  1959,

 Talks  with  Nagas

 "1485,  Shri  Atam  Das:  Will  the
 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 rebel  Nagas  have  been  told  to  spell
 out  terms  for  further  talks  with  them;
 and

 (b)  if  so,  whether  the  Nagas  have
 communicated  the  same  to  the  Cent-
 ral  Government?

 The  Minister  of  External  Affairs
 (Shri  M.  0.  Chagla):  (a)  and  =  (b).
 The  results  of  the  talks  with  the  Un-
 derground  Nagas  held  during  the  first
 week  of  January,  967  were  communi-
 cated  to  the  House  in  reply  to  Starred
 Question  No,  5  on  20th  March,  967
 wherein  it  was  stated  that  “although
 the  Underground  Delegation  main-
 taineg  that  they  were  then  not  in  a
 Position  to  make  a  departure  from  the
 stand  that  ¢hey  have  publicly  taken,
 they  have  agreed  to  think  over  the
 matter  in  the  light  of  the  discussions
 held  go  far  and  have  expressed  their
 desire  to  hold  further  talks  on  the
 subject  at  a  future  date.”  Since  then
 no  talks  or  correspondence  have  taken
 place  between  the  Government  of
 India  and  the  Underground  Nagas,  on
 the  above  subject.
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 Help  given  to  War-affected  People
 of  U.A.R,and  Israel

 *1age.  Shri  Bedabrata  Barua:
 Shrj  ¥.  A.  Prasad:
 Shri  R,  R.  Singh  Deo:
 Shri  D.  Amat:
 Shri  Sradhakar  Supakar:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (8)  whether  any  help  in  cash  or
 kind  has  been  given  by  India  for  the
 war  affected  people  both  of  U,  A.  R.
 and  Israel;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Suren-
 dra  Pal  Singh):  (a)  and  (b).  In  res-
 ponse  to  requests  received  for  pro-
 viding  relieg  supplies  to  war  affected
 refugees,  the  Govermment  of  India
 have  gifted  the  following:

 U.  A.  R.—Surgical  instruments
 equipment  and  medicines

 Jorden—Tents  and  blankets
 Syria—Blankets,

 ह
 प्रभार  with  Nagas

 #1487,  Shri  R.  Barua:  Will  the
 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  in  the  initial  stages  of
 the  peace  talks  with  the  underground
 Naga  hostiles,  a  section  of  them  with
 a  view  to  wreck  the  peace  talks  in-
 dwiged  in  fierce  subversive  activities
 in  Jorhat  and  Dimapur  ultimately
 resulting  in  the  resignation  of  Shri
 छ.  P.  Chaliha  and  Shri  J.  P.  Narayan
 from  the  Feace  Committee;

 (5)  whether  the  gelf-styled  Gene-
 78]  Kaito  has  of  late  been  getting

 कं  Sul
 political  wing

 sede  by  ato  Sukhai;  and

 (e)  if  80,  whether  in  order  to  frust-
 rate  the  moderaites-move for  consolidat-
 ing  peace  in  Nagaland.  Maw  Angami
 and  his  followers  are  in  a  desperate
 mood  and  posture  to  indulze  tn  flerce
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 hostile  activities  geting  arms  from
 China  and  Pakistan?

 The  Minister  of  External  Affairs
 (Shri  जा,  C.  Chagla):  (a)  It  is  a  regrett-
 able  fact  thatasection  ofthd  Under-
 ground  Nagas  have  indulging  in  subver-
 sive  activities  in  complete  disregard  of
 the  Agreementon  the  suspension  of
 operations.  Shri  Jayaprakash  Narayan
 and  Shri  Chaliha  had  however  resign-
 ed  on  different  grounds.  Shri  Jaya-
 prakash  Narayan  resigned  from  the
 membership  of  the  Peace  Mission  in
 February  966  as  he  felt  that  he  had
 lost  the  confidence  of  the  Under-
 ground  Naga  Leaders  and  also  they
 failed  to  show  him  the  due  courtesy.
 After  the  resignation  of  Shri  Jaya-
 prakash  Narayan  and  the  expulsion  of
 Shri  Michael  scott,  Shri  B.  P.  Chaliha
 considered  that  since  the  parties  to
 the  dispute,  that  is,  Government  of
 India  and  the  Underground  Nagas  had
 been  brought  to  the  conference  table,
 the  role  of  the  Peace  Mission  had
 considerably  decreased,  and  resigned.

 (b)  and  (c).  The  Government  are
 aware  of  the  internal  divisions  amongst
 the  Underground  Nagas  and  hope  that
 the  misguided  xtremist  elements
 amongst  the  Underground  Nagas  will
 revert  to  the  path  of  peace  and  rea-
 son.

 Purchase  of  Islands  in  the  Indian
 Ocean  by  the  British  Government

 "1488.  Shri  Manibhai  J.  Patel:
 Shri  Bhogentira  Jha:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  refer  to  the  re-
 ply  given  to  Starred  Question  No.  3
 on  the  22nd  May,  987  and  state:

 (a)  whether  the  report  of  the  Sub-
 Committee  of  the  U.N.  Committee  of
 24  about  the  purchase  of  Islands  in
 the  Indian  Ocean  by  the  British  Gov-
 ernment  has  been  considered  by  the
 U.N,  Committee  of  24;

 {b)  if  so,  whether  Government  have
 been  informed  of  the  proposed  action
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 to  be  taken  by  the  U.N.  regarding  the
 purchase  of  Islands  py  U.K.  and
 U.S.A,  in  the  Indian  Ocean;  and

 (c)  if  so,  the  details  thereof?

 The  Minister  of  External  Affairs
 (Shri  M,  C.  Chagla):  (a)  to  (eo).  The
 report  of  the  Sub-Committee  on
 Mauritian  Island  was  considered  by
 the  Special  Committee  of  24  during  its
 session  in  Africa  in  June  1967.  The
 important  paragraphs  of  the  resolution
 which  relate  directly  to  the  establish-
 ment  of  military  bases  in  the  island
 state:

 “Deplores  the  dismemberment
 of  Mauritius  and  Seychelles  by
 the  administering  Power  which
 violates  their  territorial  jntegrity,
 in  contravention  of  General
 Assembly  resolutions  2066  (XX)
 and  2232  (XXI)  and  calls  upon
 the  administering  power  to  return
 to  these  territories  the  islands
 detacheg  therefrom;

 Declares  that  the  establishment
 of  military  installations  and  any
 other  military  activities  jn  the
 Territories  is  q  violation  of  Gane-
 ral  Assembly  resolution  2232
 (CXXI),  which  constitutes  a  gource
 of  tension  in  Africa,  Asia  and  the
 Middle  East,  and  calls  upon  the
 administering  Power  to  desist
 from  establishing  such  militady
 installations.”
 The  issue  of  +he  indian  Qeean

 Island  is  likely  to  come  up  for  discus-
 sion

 during
 22nd  Session  of  the

 General  Assembly.

 Compensation  to  Newspapers  for
 Commernal  Broadcast  en  A.LR.
 °489,  Shi  RK  R.  Mitigh  Beo:

 Shri  A.  Dipa:

 क्  pennies  A
 Amat:

 Jagay  Rao  Joshi:
 Shri  D.  N.  Deb:  |

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  whether  it  is  ६  fact  that  Gev-
 ernment  propose  to  compensate  the

 newspapers  in  case  they  suffer  &  loss
 due  to  the  introduction  of  commercial
 advertisements  on  the  All  India
 Radio;  and

 (b)  when  the  final  decision  is  like-
 ly  to  be  taken  in  the  matter?

 The  Minister  of  Information  and.
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 and  (b).  It  is  the  Government's  asgess-
 ment  that  small  newspapers  will  not
 be  affected  by  commercial  advertise-
 memts  and  even  big  papers  will  be
 affected  only  slightly.  It  will  pe  the
 constant  effort  of  the  Government  to
 watch  the  interests  of  the  small  news-
 Papers  and  not  to  allow  them  to
 suffer,  With  a  veiw  to  safeguarding
 the  interest  of  newspapers  it  has  been
 decided,  in  consultation  with  the  re-
 presentatives  of  the  All  India  News-
 papers  Publishers  Convention  recently
 held  in  Delhi,  to  associate  the  repre-
 sentatives  of  small  and  big  news-
 papers  on  the  Advisory  Committee  of
 Commercial  Broadcasting.

 वेदेशिक-कार्य  मंत्री  कं:  कहिरा  तथा  बेल-
 ग्रेड  की  यात्रा

 i490.  of  cadre  सिह  शास्त्री  :
 जी  ग्रकाशबीर  बकस्त्री :
 शी  थदाबन्त  साँह  धावह  :
 श्री  झत्मा  वास  :
 की  शिक्ष  कुकार  कहती  :
 शी  ह...  सिंह  भदोरिया  :

 क्या  बेदेशिक-कार्य  मनवरी  यह  बताने  की
 कृपा  करेंगे  क

 (क)  क्या  यह  सच  है  कि  पश्चिम
 एशिया  में  संकट  को  समाप्त  करने  के  सम्बन्ध
 हें  प्रेलीढेंट  नासर  तथा  प्रेसीढडेंट  टीटो  के  साथ

 वार्ता  करने  के  लिये  वह  हॉल  में  काहिरा  शीर
 बेलग्रेड  गये  ये;  शौर

 (ख)  यदि  हाँ,  तो  उतकी  द््स  बातचीत
 का  क्या  परिणाम  निकला  ?
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 वेदेश्षिक  कार्य  मंत्री  (भी  मु०  क०
 चागला)  :  (क)  शौर  (ख).  हाल  ही  में  मैं
 जब  संयुक्त  भ्ररब  गणराज्य  और  यूगोसलाविया
 गया  था  उस  समय  मैंने  इन  दोनों  देशों  के
 नेताशों  के  साथ  प्रापसी  हित  के  मामलों
 पर  विचार-विमर्श  किया  था  |  यह  बातचीत

 “गोपनीय  किस्म  की  थी  और  उसका  ब्यौरा
 “बताना  सार्वजनिक  हित  में  न  होगा  ।

 Influx  of  Tibetan  Refugees

 *49l,  Shri  Molahu  Prasad:
 Shri  Rabi  Ray:
 Shri  Madhu  Limaye:
 Shri  Yajna  Datt  Sharma:
 Shri  Raghuvir  Singh  Shastri:
 Shri  N.  R,  Laskar:

 Will  the  Minister  of
 Affairs  be  pleased  to  state:

 External

 (a)  whether  it  is  a  fact  that  a  large
 scale  influx  of  refugees  is  going  on  in
 the  porder  District  of  Chamoli  of
 Uttar  Pradesh  from  Tibet  via  Mana
 Pass  and  Barahoti;

 (b)  if  so,  the  causes  thereof:
 (९)  whether  some  Chinese  spies  are

 also  coming  with  them;  and

 (d)  the  steps  that  Government  pro-
 pose  to  take  to  rehabilitate  the  genu-
 ine  refugees?

 The  Minister  of  External  Affairs
 (Shri  M.  0.  Chagla):  (a)  So  far  5l

 ‘Tibetans  have  come  via  Mana  Pass
 and  82  via  Barahoti.

 (b)  and  (९),  It  hag  not  been  possible
 so  far  to  establish  precisely  the
 ‘causes  behind  this  exodus.  Tibetan
 refugees  have  been  coming  to  India
 over  the  years  to  escape  repression,
 religious  persecution  and  economic
 distress  in  Tibet.  It  is  possible  that
 the  Chinese  authorities  in  Tibet  would
 try  to  send  their  espionage  agents  or
 other  undersirable  persons  with  the
 incoming  genuine  refugees.  Govern-
 ment  gre  taking  mecessary  precau-
 tions  in  this  matter.
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 (a)  Genuine  refugees  will  be  re-

 settled  under  the  Schemes  being  im-
 plemented  for  rehabilitation  of  other
 Tibetan  Refugees  already  in  India.

 Metting  of  U.N.  Economic  and  Social
 Council

 "1492,  Shri  Marandi:  Will  the  Min-
 ister  of  Extefmal  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Soviet  Union  had  introduced  a  Reso-
 lution  on  the  West-Asian  situation  in
 the  U.N.  Economic  and  Social  Coun-
 cil  meeting  at  Geneva;

 (9)  how  far  this  U.S.S.R’s.  Resolu-
 tion  has  been  accepted  by  the  Coun-
 cil;

 (c)  whether  India  has  objected  to
 the  Resolution;  and

 (d)  if  so,  the  reasons  therefor?

 The  Minister  of  External  Affairs
 (Shri  M,  C.  Chagia):  (a)  Yes,  Sir.
 The  Soviet  Union  has  tabled  draft
 Resolution  on  the  West—Asian  situa-
 tion  at  the  current  meeting  of  the
 Economic  and  Social  Council  in  Gene-
 va,  under  item  No.  2  of  the  Agenda,
 “International  econoniic  and  Social
 policy”.

 (b)  The  Council  has  not  yet  voted
 on  the  Resolution.

 (c)  No  Sir.

 (d)  Does  not  arise.

 Afro-Asian  Solidarity  Conference  at
 Cairo

 #1498,  Shri  J.  H.  Patel:
 Shri  George  Fernandes:
 Shri  Madhu  Limaye:
 Shri  8.  M.  Banerjee:

 Will  the  Minister  of  External  Aff-
 aifs  be  pleased  to  state:

 (a)  whether  if  is  a  fact  that  dele-
 gates  from  Pakistan  and  China  used
 the  recent  Cairo  Conference  of  Affro-
 Asian  Solidarity  Organisation  for  anti-
 Indian  propaganda;



 Written
 Answers

 75769

 (b)  if  so,  the  success  which  their
 efforts  met;  and

 (९)  the  counter-action  which  was
 taken  by  Government  in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Suren-
 dra  Pa]  Singh):  (a)  to  (०),  At  the
 emergency  conference  of  the  Organi- salicn  for  Aro-Asian  People’s  Solida-
 rily  held  at  Cairo  from  Ist  to  3rd
 July,  ‘1967,  the  leader  of  the  Pakistani
 delegation  attempted  to  utilize  the
 occasion  to  denigrate  India.  His
 inrinuations,  however,  did  not  impress
 the  Conference,  since  India’s  stand  in
 repurd  to  the  West  Asiam  crisis  was
 fully  appreciated  by  the  assembled
 Gelegates.  There  was  no  delegation
 from  China  at  this  Conference,  The
 Indian  Association  for  Afro-Asian
 Schdarity  which  is  an  associ

 aS
 body

 cf  the  Afro-Asian  Solidarity  Ogganisa-
 tien  which  is  a  non-governmental
 Lids,  sent  a  delegation.

 Probe  into  the  Death  of  Indian
 Soldiers  in  Gaza

 ‘]494.  Shri  Srichand  Goel:
 Shri  Hardayal  Devgun:
 Shri  Brij  Bhushan  Lal:
 Shri  Beni  Shanker  Sharma:
 Shri  Sharda  Nand:
 Shri  T.  P.  Shah;
 Shri  Yajna  Datt  Sharma:
 Shri  Shashj  Bhushan;
 Shri  D.  N.  Tiwary:
 Shrj  Raghuvir  Singh

 Shastri:
 Shri  Y.  S,  Kushwah:
 Dr.  Surya  Praash  Puri:
 Shri  Prakash  Vir  Shastri:
 Shri  Atam  Das:
 Shri  Hukam  Chand

 Kachwai:  +
 Shri  Shiv  Kumar  Shastri:
 Shri  Ishaq  Sambhali:
 Shri  Vasudevan  Nair:
 Shri  Ss.  M.  Banerjee:
 Shri  Joytirmoy  Basu:
 Shri  Latafat  Ali  Khan:
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 Shri  Ghayoor  Ali  Khan;
 Shri  A.  N.  Mulla:

 Will  the  Minister  of  External  Aff-
 airs  be  pleased  to  state:

 (a)  whether  the  probe  being  con
 ducted  regarding  the  circumstances  in
 which  members  of  the  Indian  Contin-
 gent  in  Gaza  were  killed  and  injured
 during  the  recent  West-Asian  conflict
 has  been  concluded;

 (b)  whether  the  U.N,  Secretary
 General  has  submitted  any  report  in
 this  regard;  and

 (c)  if  so,  the  details  thereof?
 The  Minister  of  External  Affairs

 (Shri  M.  C,  Chagla):  (a)  Yes,  Sir,

 The  Chief  of  Army  Staff  has,  with
 the  assistance  of  a  Board  of  Officers
 constituted  fcr  the  purpose,  made
 detailed  inquiries  from  the  person-
 nel  of  the  Indian  Contingent  who
 have  since  returned  to  India.

 (b)  The  U.N.  Secretary  General
 has  submitted  to  the  Security  Council
 and  the  General  Assembly  several  re-
 ports  as  from  June  5,  concluding  with
 his  filial  report  on  Fuly  12,  Thése
 reports  mentioned  the  various  inci-
 dents  involving  casualitics  to  mem-
 bers  of  the  Indian  Contingent.

 (c)  It  is  now  known  that  there  were
 six  incidents  which  resulted  jn  casu-
 alties  to  Indian  personnel.  Of  these,
 five  were  deliberate  attacks  by  the
 Israeli  Armed  Forces  in  which  3
 Indians  were  killed  and  24  wounded.
 As  regards  the  sixth  incident  3  Indi-
 ans  were  accidentally  killed  and
 one  wounded  on  June  6th  when  the
 jeep  carrying  them  was  blown  up  on
 the  outskirts  of  Gaza  town  when  it
 struck  a  UAR  anti-tank  mine  laid  for
 the  defence  of  Gaza  town  against  the
 advance  of  Israeli  armour,  The  Isra-
 eli  Army  mounted  an  attack  on  Gaza
 town  on  June  6th  and  captured  it  the
 same  day.  A  brief  statement  regard-
 ing  the  six  incidents  referred  to
 above  is  placed  on  the  Table  of  the
 House.  [Placeq  im  Library,  See
 No,  LT-260|68.]
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 Indian  expelled  from  Kenya

 #1495.  Shrj  Narendra  singh:
 Mahida:

 Shri  Bal  Raj  Madhok:
 Shri  Yajna  Datt  Sharma:
 Shri  Brij  Bhushan  Lal:
 Shri  Hardayal  Devgun:
 Shri  Ram  Singh  Ayarwal:

 Will  the  Minister  of  External  Aff-
 airs  be  pleased  to  state:

 (a)  whether  seven  Indians  holding
 British  passports  have  been  recently
 expelled  from  Kenya  for  alleged  anti-
 African  activities;

 (b)  if  so,  whether  Government
 are  enquiring  intp  the  matter;  and

 (c)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Suren-
 dar  Pal  Singh):  (a)  Seven  persons
 of  Indian  origin,  holding  British  pas-
 sports,  were  among  2  persons  ex-
 pelled  from  Kenya  on  July  5,  ‘1967.
 Six  of  the  seven  Indians  were  asked
 to  leave  Kenya  immediately  and  were
 booked  to  fly  to  London  on  the  follow-
 ing.  day.  The  seventh,  who  has  been
 in  prison  for  an  undisclosed  reason,
 is  still  in  Kenya  but  he  is  also  due
 for  deportation.

 (b)  and  (९),  Our  High  Commissio-
 ner  in  Keny  a  reported  that  the
 Mission  was  not  kept  informed  offi-
 cially  of  these  deportations  as  the
 Persons  conceyned  are  all  British
 mationals  and  formalities  cgnnected
 with  the  deportations  were  completed
 by  the  Government  of  Kenya  in
 consultation  with  the  British  High
 Commissioner  in  Kenya.

 Press  Note  issued  by  Pakistan
 Embassy

 #1406,  Shri  D.  N,  Patodia;  Will
 the  Minister  of  External  Affairs  be
 pleased  to  state:

 (a)  whether  the  Pakistan  Embassy
 in  New  Delhi  in  a  Press  Note  has
 stated  that  it  was  ‘preposterous’  that
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 the  Government  of  India  level  char-
 ges  of  collusion  between  Pakistan  and
 China;

 (b)  whether  it  is  a  fact  that  Gov-
 ernment  have  collected  ample  evi-
 dence  to  substantiate  its  charges
 against  Pakistan  of  its  collusion  with
 China;  and

 (c)  if  so,  the  details  thereof?

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  (a)  to  (ec).  A
 copy  of  the  protest  Note  dated  4th
 July,  967  and  reproduced  in  the
 Press  Release  of  Pakistan  High  Com-
 mission  in  India  dated  July  12,  967
 is  laid  on  the  Table  of  the  House.
 (Placed  in  Library.  See  No.  LT-26l/
 an  Our  reply  to  the  above  protest

 Nute  is  under  consideration  and  will
 be  placed  on  the  Table  of  the  House.
 The  House  is  aware  that  a  number  of
 Questions  on  the  subject  of  collusion
 between  Pakistan  and  China  have  al-
 ready  been  answered  in  Parliament.
 It  will  not  be  in  public  interest  to
 disclose  all  the  details  in  regard  to
 these  matters.

 भारतीय  वायुसेना'  के  स्थान  पर  वेवनागरी
 लिपि  में  “इंडियन  एयर  फोर्स  लिखा  जाना

 1497.  श्री  प्रकाशबीर  शास्त्री  :
 श्री  शिव  कुसार  शास्त्रों  :
 श्री  पश्रात्म  दास  :
 क्षी  हुकम  चन्द  कछुवाय  :
 श्री  रामजी  राम  :
 श्री  ब्ो०  प्र०  त्यागी  :
 श्री  जुन  सिंह  भदोरिया  :
 श्री  यशवन्त  सिह  कुशआाह  :
 श्री  झोंकार  लाल  वेरवा  :
 क्री  राम  गोपाल  शालबाजे  :
 श्री  यज्ञ  वत्त  झार्मा  :
 श्री  रास  चरण  :

 क्या  रक्षा  मन्त्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  “भारताव

 वायु  सेना”  शब्दों  के  स्थान  पर"इंडियन  एय”
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 फोर्स  शब्दों  की  देवनागरी  लिपि  में  लिब्रे  जाने
 के  अंदेश  जारी  किए  गये  हैं;

 (@)  यदि  हां,  तो  इसके  क्या  कारण
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 (7)  क्या  वायु  सेना  के  अतिरिक्त  नौ
 सैना  और  थल  सेना  के  मुख्यालयों  में  हिन्दी
 भामों  के  स्थान  पर  अंग्रेजो  नाम  अपना  लिये
 गये  हैं;  बौर

 (घ)  दि  हां,  तो  इस  क्या  का  रण  हैं  ?

 प्रतिरक्षा  मंत्री  (की  स्वर्ण  सह)  :  (क)
 थी  नहीं

 (ख)  प्रश्न  नहीं  उठता  1

 (ग)  जी  नहीं  1

 (घ)  प्रश्न  नहीं  उठता  ।

 (Immigration  of  Indians  to  Foreign
 Countries

 91498,  Shri  G  8,  Mishra:
 Shri  Nitiraj  Singh:

 Chaudhary:
 Will  the  Minister  of

 Affairs  be  pleased  to  state:
 External

 (a)  the  total  number  of  immigrants
 to  (i)  ULK,,  (ii)  Canada,  (iii)  Kuwait,
 and  (iv)  U.S.A.  from  India  during  the
 last  five  years;

 (b)  how  many  of  them  are  Engi-
 neers,  Scientists  and  Doctors;  and

 (c)  the  Government's  policy  to-
 wards  this  immigration  which  leads
 to  brain-drain  on  large  scale?

 The  Deputy  Minister  in  the  Minis-
 tty  of  Externa]  Affairs  (Shri  Suren-
 dra  Pal  Singh):  (a)  and  (b),  The  in-
 formation  is  being  collected  and  will
 be  placed  on  the  Table  of  the  House.

 (c)  The  Passports  Act,  1967.  which
 regulates  issue,  refusal,  etc.  of  pass-
 Ports  applies  equally  to  all  citizens
 regardless  of  their  profession  or  aca-
 demic  attainments,  There  is  no  pro-
 vision  in  the  Act  which  empowers
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 Government  to  refuse  passport  on  the
 ground  that  the  applicant's  departure
 abroad  might  lead  to  brain-drain.
 Therefore,  when  an  engineer  or  scien-
 tist  or  doctor  applies  for  passport,  he
 cannot  be  refused  one  if  he  qualifies
 for  it  under  the  Act.
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 राज्यों  में  ग्राकाशवाणी  के  नारे  में
 परिवतस

 7499,  श्री  प्रकाशवोर  शास्त्री  :
 श्री  ग्रोंकार  लाल  बेरवा  :
 शी  काशीनाण  पाण्येप  :
 भरी  हेम  वचओआा  :
 श्री  सुरेन  साथ  ब्विवेदी  :
 श्री  नाथ  पाई  :
 क्री  रवि  राय  :

 क्या  सूचना  और  प्रसारण  मन्त्री  27
 मार्च,  937  %  भ्रतारांधित  प्रश्न  संख्या  so
 के  उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  श्न्य  राज्यों  में  भी  प्राफाश-
 वाणी  के  नाम  को  बदलने  के  सम्बन्ध  में  कोई

 सुझाव  मिले  हैं;  है

 (@)  यदि  हां,  तो  उन  पर  क्या  कार्य-

 बाही  की  गई  है;  श्रौर

 (ग)  क्या  इस  सम्बन्ध  में  कोई  दढ
 नीति  बनाई  गई  है  ?

 सूचना  झौर  प्रसारण  संत्रो  (श्री  के०
 Bo  शाह)  :  (क)  जी,  हां  ।

 (ख)  तथा  (ग)  जैसा  कि  27  मार्च,
 967  %  ग्रतारांकित  प्रश्न  संदया  50  .में

 बताया  गया  है  झ्राकाशवाणी'  के  नाम  को  'यह
 ब्राकाशवाणी  भारत  है',  'यह  भारवाणी  है,
 'ग्राकाशवाणी  भारत,  झौर  भारतीय  वाणी
 में  बदलने  के  सुझाव  प्राप्त  हुए  हैं,  परन्तु
 हम  उनको  स्वीकार  नहीं  कर  सके  क्योंकि
 ग्राकाशवाणी'  शब्द  क.र्फ/  दिनों  से  सभी  भार-
 तीय  प्रसारणों  में  प्रयुक्त  हो  रहा  है  शौर  प्रद
 प्रचलित  हो  गया  है
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 U.N.  Observers  in  Suez  Canal  Area

 "1508,  Shri  Atam  Das:  Will  the
 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  U.A.R.
 has  agreed  to  the  U.N.  request  for
 posting  U.N.  Observers  along  Suez
 Canal;

 (b)  if  so,  whether  these  Observers
 will  be  assisted  by  the  U.N.  Forces;

 fe)  whether  Government  have  re-
 ceived  any  request  for  posting  an
 Indian  military  contingent  there:  and

 (d)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Suren-
 dra  Pa]  Singh):  (a)  and  (b).  Both
 the  U.A.R.  and  Israel  have  agreed  to
 the  stationing  of  U.N.  Observers  along
 the  banks  of  the  Suez  Canal  for  fhe
 etservation  of  the  cease-fire.  There
 is  no  proposal  for  the  posting  of  U.N.
 Forces  to  assist  the  Observers.

 te)  No,  Sir.

 (0)  Does  not  arise.

 Atomic  Power  Stations

 ‘7284,  Shri  C.  Chittybabu:  Will
 ihe  Prime  Minister  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  three
 atomic  power  stations  were  proposed
 to  be  set  up  at  Bombay,  Rajasthan
 and  Kalpakkam;

 (b)  if  so,  whether  these  schemes
 were  formulated  on  the  requirement
 of  power  in  the  areas  surrounding
 them;

 (c)  whether  it  was  originally  plan-
 ned  to  start  all  of  them  at  the  same
 time  with  foreign  collaboration,

 (dy  whether  it  is  a  fact  that  their
 capacity  was  proposed  at  400  M.
 Watts;
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 (e)  if  so,  whether  it  is  also  a  fact
 that  while  Bombay  and  Rajasthan
 stations  are  constructed  with  foreign
 collaboration  and  at  400  M.W.,  the
 Kalpakkam  station  is  going  to  be
 constructed  with  capacity  of  00  M.W.
 only  and  with  Indian  designs  and
 Indian  technicians;  and

 (f)  if  so,  the  reasons  therefor?
 The  Prime  Minister  and  Minister  of

 Atomic  Energy  (Shrimati  Indira
 Gandhi):  (a)  Yes,  Sir,  at  Tarapur
 (Maharashtra  State),  Rana  Pratap
 Sagar  (Rajasthan  State)  and  Kalpak-
 kum  (Madras  State).

 (b)  Yes,  Sir.

 (c)  No,  Sir.  Foreign  technical  col-
 laboration  was  not  envisaged  for  the
 Madras  Atomic  Power  Station.

 (d)  to  (f),  The  Tarapur  Station  was
 designed  for  380  MWe.  The  Station
 at  Rana  Pratap  Sagar  originally  im-
 cluded  only  ene  unit  of  200  MWe.  An
 additional  unit  of  the  same  capacity
 was  approved  subesequently.  The  ul-
 timate  capacity  of  the  Station  at  Kal-
 pakkam  approved  by  Government  is
 400  MWe  comprising  two  200  MWe
 units,  The  Station  will  be  built  in
 two  phases,  each  unit  being  designed
 for  a  capacity  of  200  MWe.  With  the
 experience  gained  by  Indian  scientists
 and  engineers  in  the  construction  of
 atomic  power  stations  at  Tarapur  and
 Rana  Pratap  Sagar,  they  are  now  in
 a  position  to  design  and  build  the
 station  proposed  at  Kalpakkam  and
 future  power  stations  without  foreign
 assistance.

 Airmen  Reservists  called  for  Active
 Service

 7285.  Shri  C.  Chittybabu:  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 airmen  reservists  who  were  called  for
 active  service  in  962  were  compel-
 led  to  pay  for  their  uniforms;

 (b)  whether  it  is  also  a  fact  that  In
 other  countries,  the  airmen  are
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 given  extra  benefits  over  and  above
 the  normal  benefits  of  their  services;

 (c)  whether  such  benefits  were
 given  to  our  reservist  airmen  who
 were  called  for  service  in  1962;  and

 (d)  if  not,  the  reasons  therefor?

 The  Minister  of  Defence  (Shri
 Swaran  Singh):  (a)  No,  Sir.  In
 accordance  with  the  rules.  only  those
 airmen,  who,  at  the  time  of  their
 transfer  to  Reserve  Establishment,
 did  not  return  some  of  the  items  of
 personal  clothing,  were  charged  for
 those  items  at  special  recovery  rates,
 on  their  recall  in  1962.

 (9)  to  (d).  Government  have  no
 information  about  the  extra  benefits,
 if  any,  over  and  above  the  normal
 benefits  of  service,  admissible  to  air-
 men  in  other  countries.  However,  no
 extra  benefits,  over  and  above’  the
 normal  benefits  of  service,  were  given
 to  the  reservist  airmen  who  wéfe  call-
 ed  for  service  in  1962,  as  no  such  be-
 nefits  were  admissible  to  them  under
 the  rules.

 मंतजियों  को  विसान  यात्रा

 7286,  श्री  रास  चरण  :  क्या  रक्षा
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पिछले  तीन  वर्षों  में  कितने
 मन्त्रियों  ने  भारतीय  वायु  सेना  के  भाटकित
 बिमानों  से  याता  की;

 (ख)  इन  में  से  प्रत्येक  मन्त्री  न ेकितना
 कितना  किराया  दिया;  और

 (ग)  इन  विमान  यात्राओं  के  सम्बन्ध
 में  सरकार  ने  पैट्रोल,  विमान  चालकों  के  वेतन
 भादि  पर  कितना  घन  व्यय  किया  ?

 प्रतिरक्षा  संजालय  में  राज्य  मंत्री  (श्री
 Wo  to  भगत)  :  (क)  भौर  (ख)  पहली
 अप्रैल,  .963  से  SL  ay  !967  के  बीच
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 L4  केन्द्रोय  मन्वियों  ने नियमानुसार  किराए
 की  ग्रदायगी  पर  भा  रतीय  वायु  सेना  के  विमानों
 का  उपयोग  किया  ।  यात्राद्रों  के  लिए  उनके
 वसूली  योग्य  प्रभार  सभा  पटल  पर  रखें  गये
 विवरण  में  दिए  गए  हैं  ।  [प्स्तकालय  में  रख
 दिया  गया  1  देखिये  संख्या  LT)  262/67]

 (ग)  प्रत्पेक  उड़ान  के  सम्बन्ध  में  अलग
 से  विवरण  नहीं  रखे  जाने  के  कारण  यह  सूचना
 उपलब्ध  नहीं  है  ।

 Plan  Publicity  in  Residential  Univer-
 sity  Areas

 7287,  Shri  R,  K.  Amin:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  whether  there  is  a  special
 scheme  for  plan  publicity  in  the
 residential  university  areas;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Information  and
 Broadcasting  (Shri  है,  K.  Shah):  (a)
 Yes,  Sir.

 (b)  The  Planning  Forum  Program-
 me  was  initiated  by  the  Plannihg
 Commission  in  956  in  Universities
 and  Colleges  with  a  view  to  creating
 plan  consciousness  among  the  teachers
 and  the  students  as  well  as  associat-
 ing  them  intimately  with  the  formula-
 tion  and  implementation  of  the  Five
 Year  Plans.  Besides  organising  lec-
 tures,  discussions,  debates,  seminars
 and  exhibitions,  the  Forums  also
 conduct  socio-economic  surveys,  col-
 lect  money  under  small  savings  sche-
 mes  and  offer  ‘shramdan’  for  the
 construction  of  roads,  bunds  and  rivet
 embankments,  ‘‘and  lead’  tte¢lomeatbrar
 works  and  conduct’  literacy  classes  ‘for
 adults  and  children..  Villagegare  also
 adopted  by  the  Forums  for  all-round
 development  work.  For  the  celebra-
 tion  of  National  Plan  Week  by  the
 Forums,  grant-in-aid  is  given  by  the
 Ministry  of  Information  and  Broad-
 casting.  The  Forums  organise  deba-
 tes,  seminars,  symposia  etc.  on  this
 occasion,  For  other  activities  of  the
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 Forums,  responsibility  for  grant-in-aid
 is  shared  between  the  Planning  Com-
 mission  and  State  Governments.

 Indians  Employed  in  Commercial
 Establishments  in  Saudi  Arabia  and

 other  Arab  Countries

 7288.  Shri  Babburao  Patel:  Will  the
 Minister  of  External  Affairs  be
 pleased  to  state:

 (a)  the  total  number  of  Indians
 employed  in  the  various  industrial
 and  commercial  establishments  in
 Saudi  Arabia  and  other  Arab  count-
 ries  who  have  been  removed  and
 replaced  by  Pakistanis;

 (b)  the  names  of  countries  in  West
 Asia  where  Indians  are  retrenched
 and  the  number  retrenched  by  each
 country  so  far;  and

 (c)  the  steps  taken  by  Government
 to  prevent  this  retrenchment  and  rep-
 lacement  of  Indians?

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  (a)  and  (b),  It
 has  been  reported  that  an  increasing
 number  of  Pakistanis  are  being
 recruited  by  the  Sudi  Arabian  Gov-
 ernment  in  preference  to  nationals  of
 some  other  countries  including  India
 who  are  being  permitted  to  finish
 their  contract  periods.  There  is  no
 information,  however,  of  Indians  hav-
 ing  been  removed  and  replaced  by
 Pakistanis  in  Saudi  Arabia  or  in  any
 country  in  West  Asia,

 (c)  It  had  been  reported  that  the
 ‘Saudi  Arabian  Government  had

 po  Hage
 a  ban  on  the  recruitment  of

 @atictals,  That  matter  was

 Lt
 with  the  Saudi  Arabian

 whe  have  denied  the
 existence  of  such  a  ban.

 Employees  Recruited  Locally  for
 Indian  Missions  Abroad

 7289.  Shri  M,  L,  Sondhi:  Will  the
 Minister  of  External  Affairs  be
 Pleased  to  state:
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 (a)  the  service  rules  under  which
 employees  recruited  locally  in  our
 missions  abroad  are  employed  and
 whether  they  are  on  regular,  daily
 Wages,  temporary  or  permanent

 basis.  and

 (b)  whether  their  antecedents  are
 got  checked  up  before  offering  them
 employment?

 The  Minister  of  External  Affairs
 (Shri  M.  C,  Chagla):  (a)  No  detailed
 rules  have  been  framed  by  Goverr-
 ment  regulating  the  service  condi-
 tions  of  loca)  staff  in  Indian  Missions
 abroad.  Heads  of  Missions  are  com-
 petent  to  recruit  local  staff  and  some
 Missions  themselves  have  framed
 service  rules  regarding  local  _  staff.
 conforming  to  the  local  practice.  The
 High  Commission  of  India,  London,
 and  some  Missions  which  existed
 prior  to  Independence  have  a  few
 local  permanent  posts.  The  locally
 recruited  staff  in  other  Missions
 abroad  hold  temporary  posts.  Most
 loca]  staff  are  on  time-scales  of  pay.
 The  Government  of  India  have  fram-
 ed  Leave  Rules  for  loca]  staff  in  all
 the  Missions  which  follow  generally
 a  uniform  pattern.  Wherever  it  is
 obligatory  under  the  local  law,  the
 Indian  Missions  contribute  to  the
 Social  Security  Schemes  on  behalf  of
 their  local  employees  and  in  other
 Missions,  the  local  staff  is  paid  a
 gratuity  on  retirement  under  the
 Government  of  India  Gratuity
 Schemes,  The  age  of  retirement  for
 local  staff  has  been  fixed  for  a  num-
 ber  of  Missions.

 In  the  High  Commission  of  India,
 London,  local  staff  are  either  on  U.K.
 Estacode  terms  or  on  Rupee  Scale.
 The  latter  was  introduced  with  effect
 from  lst  April,  1963,  under  a  Scheme
 known  as  London  Local  Cadre
 Scheme.

 (b)  The  antecedents  of  local  staff
 are  checked  up  immediately  after
 they  are  appointed  in  the  Indian
 Missions  abroad.
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 /एक्सपरीमेंट  हम  इंटरनेशनल  लिविंग”

 (प्रन्तर्राष्ट्रीय  रहन  सहन  का  ब्नुभव)
 में  भाग  लेने  वाले  भारतीय  नागरिक

 7290.  श्री  रघुवीर  सिंह  शास्त्री  :

 क्या  बंदेशिक-कार्य  मन्त्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  “एक्सपरीमेंट  इन  इंटर-
 नेशनल  लिविंग”  (अन्तर्राष्ट्रीय  रहन-सहन
 का  अनुभव)  कार्य  में  भाग  लेने  के  लिये  कुछ
 भारतीय  राष्ट्रजन  विदेश  गये  थे;

 (ख)  यदि  हां,  तो  इसका  ब्यौरा  क्या
 है;

 (ग)  उनकी  यात्रा  पर  कितनी  विदेशी
 मुद्रा  चर्च  हुई;  और

 (घ)  इस  कार्यक्रम  में  उनके  द्वारा  भाग
 लिये  जाने  से  भारत  को  क्या  लाभ  पहुंचा  ?

 वंदेशिक-कार्य  मंत्री  (श्री  qo  Ho
 चागला)  :  (क)  जी  हां  |

 (ख)  इस  योजना  के  अन्तर्गत  (967  4%
 कुल  मिला  कर  i49  व्यक्ति  विदेशों  में  गए
 हैं  |  देशवार  विवरण  इस  प्रकार  है  :

 .  स्विटज़  रलैण्ड  6

 2.  स्वीडन  ;  ]

 a  पश्चिम  जर्मनी  ll

 de  इटली  नि  :  I]

 5.  अमरीका  00

 (7)  इस  योजना  के  अन्तर्गत  विदेश
 जाने  वाले  लोगों  को  कोई  विदेशी  मुद्रा  नहीं  दी
 गई  है

 !

 (धि)  विचार  यह  है  कि  ये  युवा  लोग
 विदेशों  में  जाकर  प्राइवेट  ५  रिवारों  में  भारत
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 के  लिए  मित्रता  उत्पन्न  करते  हैं  शौर  उनके
 ज़रिये  भ्रन्य  बहुत  से  ऐसे  लोगों  के  साथ  भी,
 जिनके  बीच  वे  रहते  हैं।  इसी  तरह  विदेशों
 से  युवा  लोग  भारतीय  परिवारों  के  साथ  रहने
 के  लिए  भारत  श्ाते  हैं  ।  इस  तरह  यह  योजना
 विभिन्न  देशों  के  लोगों  में  समझ-बूझ  पैदा  करती
 है  जिससे  संबद्ध  देशों  को  पारस्परिक  लाभ
 द्वोता  है  ।

 Bhabha  Atomic  Energy  Research
 Centre

 7292.  Shri  Samar  Guha:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Bhabha  Atomic  Energy  Research
 Centre  in  collaboration  with  the
 World  Health  Organisation  conducted
 demographic  survey  in  Monazite  areas
 in  Kerala  and  Madras  States  about
 the  effect  of  low  and  _  continuous
 radiation  from  radio-active  Monazite
 minerals  upon  the  health  of  the  peo-
 ple  of  these  regions;

 (b)  if  so,  the  main  conclusions  of
 the  survey  group;  and  .

 (c)  if  the  reply  to  part  (b)  above
 be  in  the  negative,  when  this  report.
 is  likely  to  be  completed?

 The  Prime  Minister  and  Minis-
 ter  of  Atomic  Energy  (Shrimati
 Indira  Gandhi):  (a)  The  Bhabha
 Atomic  Research  Centre  under  a
 research  contract  arrangement  with
 the  World  Health  Organisation  pro-
 poses  to  undertake  a  programme  of
 studies  on  the  effects  of  high  back-
 ground  radiation  on  the  pupulations
 living  in  the  monazite  areas  uf  Kerala
 and  Madras  States.  Preliminury  work
 has  been  carried  out  to  delineate  the
 areas  where  a  demographic  survey
 is  feasible.

 (b)  and  (c).  The  project  is  a  long
 term  one  and  will  take  many  year®
 before  any  definite  conclusions  are
 possible.
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 7293.  श्री  हुकम  चन्दे  कछुवाय
 श्री  राम  सिह  झयरवाल  :

 क्या  बेवेशिक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंग्रे  कि  :

 (क)  क्या  सरकार का  ध्यान  ग्रोलडवाल्ड
 स्टैक'  द्वारा  एक  ब्रिटिश  पत्रिका  में  लिखे  लेख
 की  झोर  दिलाया  गया  है  जिस  में  उन्होंने
 मत  व्यक्त  किया  है  कि  भारत  की  समस्यायें
 जनसंख्या  में  वृद्धि  से  नहां  अपितु  कुप्रशासन
 से  उत्पन्न  हुई  हैं;

 (@)  क्या  यह  भी  सच  है  कि  इस  लेख
 में  उन्होंने  आरोप  लगाया  है  कि  भारत  में
 सिंचाई  के  सभो  साधन  उपलब्ध  हैं  परन्तु  उन
 का  सही  ढंग  से  उपयोग  नहां  किया  ,जा
 रहा  है  ;  ग्रौर

 (ग)  यदि  हा,  तो  इस  पर  सरकार  को
 की  क्या  प्रतिक्रिया  है  ?

 बेदेदिक  कार्य  मंत्री  (श्री  मु०  क०
 खागला)  :  (क)  जो०  हां  ।  सही
 'श्लुस्वाल्ड  स्टेंक'  हूँ  और  मार्च-प्रप्रैल  अंक
 के  'पकाशन  का  नाम  है  “न्यू  लेफ्ट  रिव्यू  |

 (ख)  जीहां।

 (ग)  संपादक  को  सही  स्थिति  बताई
 जा  रही  है  ।

 Mazagén  Dock  Ltd.,  Bombay

 "71294,  Shri  George  Fernandes;
 Shrj  Madhu  Limaye:
 Shri  J,  H.  Patel:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  the  workmen  employ-
 ed  jn  Mazagon  Dock  Limited,  Bombav
 are  compelled  to  give  their  thumb
 impressions  while  reciving  their  pay
 packets  even  though  they  are  literate
 enough  to  affix  their  signatures;
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 (9)  if  so,  the  reasons  therefor;  and

 (c)  whether  Government  propose
 to  issue  necessary  instructions  to  slop
 this  primitive  practice?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B,  R.  Bhagat):
 (a)  to  (ec),  No,  Sir.  There  is  no
 compulsion.  This  practice  has  bea.
 based  on  long  standing  custom.  The
 Workers’  Union  raised  this  point
 after  the  last  disbursement  of  pay
 early  this  month,  The  practice  is
 being  changed  with  effect  from  next
 month.

 Publicity  to  the  Indian  Cause  in
 U.S.A,

 7295,  Shri  G.  S,  Mishra:  Will  tie
 Minister  of  External  Affairs  0०२
 pleased  to  state:

 (a)  whether  the  publicity  to  tine
 Indian  cause  in  U.S.A.  is  being  done
 by  a  private  agency;

 (b)  the  ways  and  means  uliligsd
 by  this  agency  to  publicise  the  Indian
 cause;

 (c)  whether  Government  are  giv-
 ing  any  aid  to  the  Federation  of
 Indian  Students  in  America  for  pr2-
 jecting  Indian  image  in  U.S.A.;

 (d)  wheller  the  Federation  hag
 approached  Government  for  any  finan-
 cial  assistance;  and

 (e)  if  30,  the  details  inert?
 The  Minister  of  External  Affairs

 (Shri  M.  C.  Chagla):  (a)  and  (b).
 Official  publicity  concerning  India  is
 the  responsibility  of  the  officers  of
 the  Information  Service  of  India
 attached  to  our  Embassy  in  Washing-
 ton,  and  our  Consulates  General  at
 New  York  and  San  Francisco  and
 the  Permanent  Representative  of
 India  to  the  United  Nations.  In  addi-
 tion  Government  have  entered  into  3
 contract  withea  private  firm  of  public
 relations  consultants  who  function
 under  the  guidance  of  two  senior
 officials  of  our  Embassy  in  Waakinc-
 ton.
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 (c)  No,  Sir.

 (d)  and  (e).  The  Federation  of
 Indian  Students  in  America  has  asked
 for  'a  grant  of  $1000,  The  request  is
 under  consideration.

 Small  Newspapers  in  Goa
 7297.  Shri  Shinkre:  Will  the  Minis-

 ter  of  Information  and  Broadcasting
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  difficulties  faced  by  the  small
 newspapers  in  Goa  as  compared  to
 newspapers  run  by  big  mine-owners
 there;

 (b)  whether  it  is  a  fact  that  the
 local  and  Central  Government's  policy
 regarding  the  allocation  of  Govern-
 ment  advertisements  is  one  of  the
 causes  of  their  deplorable  conditions:

 (c)  whether  Government  propose  to
 make  an  inquiry  to  ascertain  the
 causes  which  led  to  the  stoppage  of
 publication  of  three  dailies  and  the
 temporary  suspension  of  publication

 of  one  daily  there  within  six  months’
 time  only;  and

 (d)  whether  Government  propose  to
 formulate  any  scheme  to  help  these
 newspapers?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 to  (d),  The  information  is  being

 collected  and  will  be  laid  on  the  Table
 of  the  House.

 Film  on  Drought  conditions  in  Bihar
 and  U.  P.

 7298,  Shri  Bibhuti  Mishra:
 Shri  K,  N.  Tiwary:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to
 State:

 (a)  whether  Government  have
 screened  two  films  on  the  drought
 Situation  in  Bihar  and  U.P.;  and

 (b)  if  so,  the  broad  features  of  the
 films?

 The  Minister  of  Information  aud
 Broadcasting  (Sbrj  K.  K,  Shah):  (a)
 Yes,  Sir.

 (b)  The  two  firms  on  drought  situa-
 tion  entitled  “Bihar  Fights  Drought”
 and  “Report  on  Drought”  were  re-
 leased  on  cinema  circuits  om  the  l3th
 January  and  27th  January,  967  res-
 pectively.  Broad  features  of  these
 films  are  as  follows:—

 l.  Bihar  Fights  Drought:  This
 film  pertains  to  the  drought  situation
 in  Bihar  in  the  year  ‘1967,  and  depicts
 some  of  the  initial  measures  taken
 to  alleviate  the  sufferings  of  the
 people.  The  film  was  made  by  Mjs
 Asian  Films  of  Delhi  on  their  own  and
 was  later  acquired  by  the  Films
 Division,  The  film  is  in  35mm  size  and
 258  metres  in  length.

 2.  Report  on  Drought:  This  film
 depicts  the  drought  situation  in  large
 areas  of  Uttar  Pradesh  and  Bihar  iu
 the  year  ‘1967.  Conditions  in  the  afflic-
 ted  areas  ang  the  official  and  non
 official]  measures  taken  to  relieve  the
 distress  in  the  immediate  future
 and  also  the  long  term  plans,
 such  as  digging  of  wells  ete.
 are  brought  out  in  this  film
 through  interviews  with  affected
 people  in  their  own  habitat,  The  film
 narrates  the  progress  of  the  relief
 measures  taken  and  also  records  the
 sufferings  that  the  people  in  these
 areas  faced.  The  film  is  in  35mm  size
 and  609  metres  in  length.

 3.  In  addition  to  the  aforesaid  two
 films,  the  following  four  films  pro-
 duced  by  the  Films  Division  have  also
 some  bearing  on  the  drought  situa-
 tion:—

 (l)  From  Port  to  the  people.
 (2)  The  Farmer's  Battle.

 (3)  The  Changing  Landscape.
 (4)  The  New  Strategy.

 4.  A  third  long  film  on  the  drougat
 situation  is  under  production.

 58.  In  addition,  drought  has  been
 featured  in  the  weekly  newsreels  of
 5  weeks,
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 सेनिक  रकल  रेडियो  इंडिया

 7299.  शनी  हुकम  चन्द  कछवाय  :  7300.  श्री  हुकम  खन्द  कछवाय  :
 शमी  झोंकार  सिह  :  श्री  जगन्नाथ  राव  जोशी  :

 क्या  रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि :

 (=)  क्या  यह  सच  है  कि  सैनिक  स्कूलों  में
 छात्रों  क ेलिये  भोजन  को  कोई  सन्तोष  तनक
 जउ्यवस्था  नहीं  है  ;

 (ख)  क्या  यह  भो  सच  है  कि  इस  का

 मुख्य  कारण  मूल्यों  में  वृद्धि  के  साथ  छात्रवृत्ति
 की  राशि  में  वृद्धि  न  करना  है;

 (ग)  यदि  हां,  तो  क्या  सरकार  का
 विचार  छात्रवृत्ति  की  राशि  को  बढ़ाने  का

 (घ)  यदि  हां,  तो  उस  का  ब्यौरा  क्या
 है;  शोर

 (डः)  यदि  नहीं,  तो  उसके  क्या  कारण
 हैं?

 प्रतिरक्षा  मंत्रालय  में  राज्य  मंत्री  (श्रो
 ब०  ito  भगत)  (क)  से  (=).
 दैनिक  स्कूल  खुराक  खर्चे  की  सोमा  के  अन्तर्गत
 विद्यारधियों  को  संतुलित  शौर  विभिन्न  प्रकार
 के  भोजन  का  व्यवस्था  करते  है  -  हाल  हो  में
 यह  अनुभव  किया  गया  कि  कामतों  में  वृद्धि
 होने  से  सैनिक  स्कूलों  के  लिए  पर्याप्त  खुराक
 को  व्यवस्था  करना  उत्तरोत्तर  कठिन  होता
 जा  रहा  है,  सैनिक  स्कूल  सोसायटी  के
 बोर्ड  आफ  गवरनंस  ने  जिन्होंने
 खुराक  खतचे  में  उपयुक्त  वृद्धि  के  प्रश्न  पर  विचार
 किया  था,  यह  अनुभव  किया  कि  यह  समस्या
 कीमत  स्तर  और  न्य  पब्लिक  स्कूलों  पें
 सामान्य  रूप  से  उपलब्ध  खुराक  से  सम्ब'न्धत
 है।  सै  निक  स्छूलों  और  प्रन्य  पल्लिक  स्कूलों  में
 उपलब्ध  खुराक  का  सर्वेक्षण  किया  ह  रहा
 है।  इस  सर्वेक्षण  के  परिणामों  पर  इण्डियन
 कांउसिल  झाफ  मैंडिकल  रिसच  के  परामर्श
 से  विचार  किया  जाएगा  शर  तदनूसार  एप
 निर्णय  निकाला  जाएगा  |

 क्या  बूचना  और  प्रसारण  मंत्री  27
 मां,  967  के  तारांकित  प्रश्न  संख्या  56
 के  उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  झाल  इंडिया  रेडियो'  का
 नाम  बदलकर  रेडियो  इंडिया'  रखने  के  सुझाव
 पर  विचार  किया  गया  है;  शीर

 (@)  यदि  हां,  तो  इस  के  संबंध  में  क्या
 निर्णय  किया  गया  है  ?

 सूचना  तथ।  प्रसारण  मंत्रों  श्री  कण
 के०  शाह)  :  (क)  जा,  हां  |

 (ख)  झाल  इंडिया  रेडियो  का  वर्तमान
 नाम  उपयोग  मे  विश्व  भर  में  प्रचलित  हो
 गया  है  और  इसमें  परिवर्तन  करना  ग्रावश्यक
 नहीं  समझा  जाता  |

 कारतूसों  के  वास  शौर  उनका  उत्पावन

 730l.  श्री  हुकम  चन्द  कछवाय  :

 श्री  राम  सिह  प्रयरवाल  :

 क्या  रक्षा  मंत्रों  यह  बताने  को  क्या  करेंगे
 कि

 (=)  क्या  यह  सच  है  कि  पिछले  पांच
 वर्षों  में  विद्यमान  मूल्यों  को  तुलना  में  सिविल
 प्रयोग  के  लिये  कारतूसों  के  मूल्य  तिगुने  हो
 गये  हैं;

 (ख)  क्या  यह  भो  सच  है  कि  सिविल
 प्रयोग  के  लिये  उन  का  उत्पादन  बढ़ाने  के  लिये

 कारतूस  बनाने  के  कारखाने  स्थापित  करने
 का  विचार  है  ;
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 (7)  यदि  हां  तो  कितने  कारखाने
 लगाने  का  विचार  है  और  किन  किन  स्थानों
 पर;  शौर

 (घ)  यदि  उपर्यकक््त  भाग  (ख)  का  उत्तर
 शना  में  हो,  तो  उस  के  क्या  कारण  हैं  ?

 प्रतिरक्षा  मंत्रालय  में  राज्य  मंत्री  (श्री
 fo  te  भगत)  :  क  कारतूसों  का
 खुदरा  मूल्य  जिस  तारीख  से  वे  मूल्य  लागू  हैं,
 नीचे  दिये  गये  हैं

 खदरा  मूल्य  एकक  मूल्य  के

 लाग  होने  की
 तारीख

 12 बोर  कारतूस  55 Fo  [-6-G  I
 प्रति  सौ  गोलियां

 22  कारतूस.  85  रुपए  1-  3-61
 प्रति  एक
 हजार  गोलियां

 ये  कीमतें  जभी  तक  संशोधित  igh  की
 गई  हैं  |

 (ख)  जी  नहीं  t

 (ग)  प्रश्न  नहां  उठता  ।

 (घ)  प्रम्यूतीशन  फंक्टरी  फिरकी  भँ
 हाल  ही  में  2  बोर  की  कारतूसों  का  उत्पादन
 काफो  मात्रा  में  बढ़ा  है।  *22  गारतूसों
 का  उत्पादन  कार्य  सन््तोषजनक  है  झौर  वह
 देश  की  आवश्यकताओं  की  पति  के  लिए  पर्याप्त
 है  1

 Takirg  over  of  a  Mandir  by  Army

 ‘7302.  Shri  Madhu  Limaye:
 Dr.  Ram  Manohar  Lohia:

 AS
 S,  M.  Banerjee:

 hri  George  Fernandes:
 Shri  8.  M.  Josip
 Shri  A,  B.  Vajpayee:
 Shri  Kanwar  Lal  Gupta:

 Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Army  has  taken  pYrossession  of  a
 mandir  called  ‘Durgadevi  Ki  Toria
 Memacin’  at  Jhansi:

 (b)  whether  any  protest  hag  been
 lodged  against  this;

 (c)  whether  it  is  a  fact  that  the
 mandir  belongs  to  the  public;  and

 (d)  the  reasons  for  taking
 this  public  property;  and

 over

 (e)  the  reaction  of  Government
 thereto?  on

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B,  R.  Bhagat):
 (a)  to  (e).  Survey  No.  276  in  Jhansi
 Cantonment  measuring  95  sq,  ft.  is
 an  old  grant  holding  in  the  name  of
 the  Hindu  Community.  There  is  an
 old  temple  on  this  ]and.  The  adjacent
 land  comprising  Survey  No,  277  5
 unalienated  defence  land,  and  more
 recently  temples  and  prayer  hall  have
 been  constructed  thereon,  The  local
 regiments  claim  to  have  constructed
 the  temples  in  question.  The  effective
 Management  of  the  temples  is  with
 the  Army  since  many  years.  There
 is  however  unrestricted  right  of  wor-
 ship  in  the  temples  to  the  general
 mundy  community.

 Some  representations  have  been  re-
 ceived,  and  these  are  under  considera-
 tion.

 Invitations  to  P.M,  to  visit  foreign
 countries

 7303.  Shri  Ram  Kishan  Gupta:
 Shri  Raghuvir  Singh  Shastri:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  the  names  of  countries  from
 which  invitations  to  the  Prime  Minis-
 ter  to  visit  have  been  received;

 9)  the  action  taken  thereon  and
 whether  programme  for  her  visit
 during  current  year  has  been  finalised;
 and

 (c)  if  so,  the  details  thereof?
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 The  Minister  of  External  Affairs
 (Shri  जा,  C.  Chagla):  (a)  Invitations
 to  Prime  Minister  have  been  received
 from  the  following  countries:—

 Ceylon,  Czechoslovakia,  Hungary,
 Bulgaria,  Sudan,  Burma,  Afghanis-
 tan,  Algeria,  Tunisia,  Syria,  Araq,
 Japan  and  Yogoslavia.

 (b)  and  (ce),  Prime  Minister  is  ex-
 pected  to  visit  Ceylon  sometime
 during  September,  1967,  but  no  de-
 tailed  programme  has  been  drawn  up
 so  far.  In  respect  of  other  countries
 while  the  invitations  have  been  ac-
 cepted  no  decision  about  the  dates  of
 visits  have  so  far  been  taken,
 U.S.  Ambassador  Chester  Bowles  talks

 with  Andhra  Pradesh  Agriculture
 Minister

 7304,  Shri  P.  ए,  Esthose:
 Shri  K,  M.  Abraham:
 Shri  K.  Anirudhan:
 Shri  Viswanatha  Menon:
 Shri  Umanath:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  press  reports
 about  talks  between  Andhra  Pradesh
 Agriculture  Minister  ang  the  U.S.
 Ambassador  in  India  regarding  PL  480
 credits  to  Andhra  Pradesh  Agricul-
 turists;

 (b)  whether  the  U.S,  Ambassador
 had  prior  discussions  with  the  Central
 Government  on  this  question;  and

 (c)  the  reaction  of  Government  to
 such  talks  with  foreign  dignitaries?

 The  Minister  of  External  Affairs
 (Shri  M.  C,  Chagla):  (a)  and  (9).
 Government  have  seen  the  press  re-
 ports.  The  Government  of  Andhra
 Pradesh  have  informed  us  that  their
 Agriculture  Minister  had  an  informal
 discussion  with  the  U.S.  Ambassador
 about  the  needs  of  farmers  to  pro-
 duce  more.  Credit  was  one  of  the
 items  discussed  as  it  is  an  important
 item  in  agricultural  production.  There
 was  no  mention  of  PL  480  funds  by
 either  party  in  the  course  of  these
 informal  discussions.
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 (c)  The  reaction  of  the  Government
 of  India  would  depend  on  the  nature
 of  the  talks,  In  this  case,  no  reac-
 tion  is  called  for.

 Acquisition  of  land  in  Darjeeling

 ‘T3p5.  Shri  C.  K.  Bhattacharyya:  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  as  a  result  of  land  acquisition
 operations  by  Military  in  1963,  a
 large  number  of  people  in  the  Siliguri
 Sub-Division,  Darjeeling  have  been
 ousted  from  their  homestead  lands;

 (b)  whether  it  is  a  fact  that  the
 compensation  has  not  been  paid  to
 these  people  on  this  account  so  far;
 and

 (९)  if  so,  when  the  compensation  is
 likely  to  be  paid?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  R.  Bhagat):
 (a)  No  lands  have  been  acquired  in
 the  areas  mentioned.  However,
 approximately  5663  acres  of  land  have
 been  requisitioned  since  1963.  This
 areg  includes  about  95.30  acres  of
 homestead  land  affecting  approximate-
 ly  33  families.

 (b)  and  (c).  A  sum  of  Rs,  5.38
 lakhs  has  been  disbursed  so  far  by
 the  civil]  authorities  as  initial  com-
 pensation  and  rent  for  the  land  re-
 quisitioned.  The  assessment,  the
 accord  of  the  requisite  financial  sanc-
 tion,  and  the  disbursement  of  the
 remaining  amount  that  may  be  due
 is  in  hand  and  js  expected  to  be  com-
 pleteq  within  the  next  few  months.

 U.S,  Ambassador’s  meeting  with  West
 Bengal  Chief  Minister  Re.  Ald  to
 drought  affected  areas  in  West

 Bengal

 7306,  Shri  Baburao  Patel:  Will  the
 Minister  of  External  Affairs  be  pleased
 to  state:

 (a)  whether  Mr.  Chester  Bowles,
 U.S.  Ambassador  in  India,  met  the
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 Chief  Minister  and  Deputy  Chief  वंदेशिक-कार्य मंत्री Minister  of  West  Bengal  on  the  28th  मंत्री
 नहीं

 भी  2  =

 April,  967  and  directly  offered  them  चागला)  :  (क)  जी  नहीं  ।
 wheat  and  milk  powder  for  the
 diwught-affected  areas  of  West  Ben-
 gal;

 (by  if  50,
 thereto;  and

 Government's  reaction

 (७)  whether  the  States  are  per-
 mitted  to  negotiate  for  aid  and  other
 requirements  directly  without  even
 cnsulting  the  Central  Government?

 The  Minister  of  External]  Affairs
 (Shri  M.  rom  Chagla):  (a)  According  to
 our  information  neither  the  Chief
 Minister,  nor  the  Deputy  Chief  Minis-
 ter  of  West  Bengal  discussed  any  offer
 of  wheat  and  milk  powder.

 (bt)  Does  not  arise.
 (oe)  No,  Sir.  All  schemes  have  to

 be  initially  approved  by  the  Central
 Government,  thereafter  the  State
 Governments  can  deal  with  opera-
 licnal  matters  directly,

 उत्तर  वियतनाम  तथा  उत्तर  कोरिया

 7307.  श्री  विभूति  मिथ  :  क्या
 वेदेशिफ-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्या  यह  सच  है  कि  दिल्ली  में  उत्तर
 क्यितनाम  तथा  उत्तर  कोरिया  के  राजनायज्षों
 को  एक  प्रेस  सम्मेलन  आयोजित  करने  ग्रथवा
 वियतनाम  के  बारे  में  एक  वक्तव्य  जारी
 करने  की  अनुमति  नहीं  दी  गई  थी;

 पख)  यदि  हां,तो  क्या  यह  भी  सच  है  कि
 अमरीकी  सूचना  सेवा  ने  मी  967  के  तीसरे
 सप्ताह  में  नई  दिल्ली  में  अपने  कार्यालय  'के
 अरहत  में  ग्राम  जनता  के  लिए  वियतनाम  के
 बारे  में  चलचित्र  दिखाये  थे;  बौर"

 (ग)  यदि  हां,  तो  अमरीकी  सूचना  सेवा
 को  इन  फिल्मों  को  प्रदर्शित  करने  की  झ्नुमति
 किस  'झाधघार  पर  दी  गई  थी  ?

 (ख़)  हमारी  सूचना  के  गअनुसार,
 बताया  जाता  है  कि  यू०  एस०  झाई०  एस०
 ने  झाम  लोगों  को  नहीं,  विशेष  रूप  से  झ्रामंत्रित
 अतिथियों  को  अपने  अहाते  में  वियतनाम  पर
 कुछ  वृत्तचित्र  (डाक्युमेंटरी)  दिखाए  हैं  ।

 (ग)  प्राइवेट  तौर  पर  फिल्में  दिखाने
 के  लिए  इजाजत  लेने  की  जरूरत  नहीं  होती  ।

 नं  दिल्ली  में  चीन  के  वृताबास  द्वारा  झरब
 छात्रों  का  एक  समारोह  में  भ्रामन्त्रित  किया

 जाना

 7308  श्री  प्रकाशबीर  शास्त्री  :
 श्री  रघुवीर  रह  शास्त्री  :
 श्री  त्न  दास  :
 श्री  शिव  कुमार  शास्त्री  :
 श्री  यदाबंत  सिह  कुशवाह  :

 क्या  बंदेशिक-कार्य  मंत्री  यह  बताने  की
 कपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  भारत  स्थित
 चीन  के  दूत्तावास  ने  एक  समारोह  में  भारत
 में  रह  रहे  अरब  छात्रों  को  ग्रामंत्रित  किया
 था;

 ख)  क्या  यह  भी  सच  है कि  उस  समा-
 रोह  में  भाग  ले  कर  प्ररव  छात्रों  न ेचोन  के साथ
 ग्रपनी  घनिष्ठ  मित्रता  की  भावना  व्यक्त  की
 थी;  श्रौर

 (ग)  यदि  1  तो  इस  सम्बन्ध  में  सरया र
 की  कया  प्रतिक्रिया  है  ?

 बदेशिक-कार्य  मंत्री  थी  ye  क०

 सागला)  :  (क)  जी  हां  ।  चीनी  दूतावास
 5  जून  को  एक  फिल्म  शो  में  कुछ  श्रब
 छात्रों  को  प्रामिंत्रित  किया  था  t

 (ख)  कोई  20  प्ररब  छात्रों  ने  इस  पार्टी
 में  हिस्सा  लिया  था  1  इस  पार्टी  में  गामिल
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 हो  जाने  भर  से  ही  चीन  के  साथ  गहरी  मित्रता
 का  संकेत  नहीं  मिलता  ।  विदेशी  मिशनों  का

 यह  सामान्य  व्यवहार  है  कि  वे  अपने  राज-

 दूताबासों  के  समारोहों  में  भारतीय  और
 विदेशी  छात्रों  को  आपंत्रित  करते  हैं  श्ौर  इन
 अरब  छात्रों  ने  इस  निमंत्रण  को  स्वीकार  कर
 के  और  समारोह  में  हिस्सा  ले  कर  कोई  ग्रनु-
 चित  बात  नहीं  की  है  ।

 (ग)  इन  छात्रों  के चीनी  राजदूतावास  में
 स्वागत  समारोह  में  हिस्सा  लेने  पर  भारत
 सरकार  खुश  नहीं  है,  खास  कर  जब  कि  पीकिग
 में  हमारे  राजनयिकों  के  साथ  दुव्यवहार  की
 खबर  यहां  ा  गई  थी  |  वहरहाल  चूंकि इन
 युवकों  की  गतिविधियों  से  उन  की  सरकारों  के
 रवैये  का  किसी  भी  तरह  संकेत  नहीं  मिलता,

 इसलिए  सरकार  इस  घटना  को  बहुत  महत्व
 नहीं  देती  ।

 Auction  of  New  Cables  at  Avadi

 7309,  Shri  C.  Chitty  Babu;  Will  the
 ‘Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  400
 metres  of  new  cables  were  auctioned
 at  Avadi  during  the  period  from
 January  to  June,  ‘1967:

 (b)  if  so,  the  amount  for  which
 they  were  sold;

 (९)  the  actual  cost  of  the  cables  at
 the  time  of  purchase;  and

 (d)the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  RB.  Bhagat):
 (a)  No  new  cables  were  put  up  for
 auction  at  Avadi  during  the  period
 (rom  January  to  June,  1967,  However,
 nine  unserviceable  cables  comprising
 war  time  receipts  were  auctioned  on
 i9%th  May,  1967,

 (b)  to  (d),  Do  not  arise.

 Written  Answers  JULY  3,  797  Written  Answers  75790

 पाकिस्तान  का  मध्य  पब  के  देशों  के
 साथ  सेनिक  समझौता

 श्री  मोलहु  प्रसाद  :
 श्री  महाराज  सिह  भारती  :
 श्री  जें०  एच०  पटेल  :
 श्री  रास  सेवक  यावव  :

 क्या  वंदेशिक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  को  पता  है  कि  तुर्की,
 ईरान,  जोर्डन,  साउदी  अरब  भर  पाकिस्तान
 द्वारा  सैनिक  समझौते  के  लिए  जोरदार  तैया-
 रियां  की  जा  रही  हैं;

 (ख)  यदि  हां,  तो  क्या  सरकार  का
 विचार  उपयुक्त  प्रस्तावित  सन्ध  से  सुरक्षा  के
 हेतु  भारत,  प्रफगानिस्तान  और  इसराईल
 को  मिला  कर  एक  सैनिक  गुट  बनाने  का
 है।  और

 (ग)  यदि  नहीं,  तो  सरकार  का  विचार
 पाकिस्तान  के  इस  नये  खतरे  का  बैस  मुकाबला
 करने  का  है  ?

 वेदेशिक-कार्य  मंत्री  श्वी  मुर  क०
 चागला)  :  (क)  कुछ  पश्चिम  एशियाई
 श्र  भ्रब  देशों  द्वारा  एक  तरह  की  गुटबन्दी
 की  कोशिशों  के  बारे  में  अखबारों  में  कुछ  ग्रटकलें
 लगाई  गई  हैं,  लेकिन  जांच-पड़ताल  से  यह  पता
 चला  है  कि  इस  तरह  का  कोई  गुट  तैयार  नहीं
 हो  रहा  है,  सिवाय  इस  के  कि  सऊदी  प्ररब,
 जोन,  ईरान  तथा  एक  या  दो  और  दूसरे  देशों
 ने  एक  इस्लामी  शिखर  सम्मेलन  बुलाने  का
 प्रस्ताव  किया  है  लेकिन  इस  दिशा  में  भी  कोई
 खास  प्रगति  नहीं  हुई  है  ?

 (ख)  शौर  (ग).  सरकार  पाकिस्तान
 की  शत्तुतापुर्ण  गतिविधियों  के  प्रति  सजग
 है  शर  मौका  पड़ने  पर  समुचित  उपाय  भी
 बरतेगी,  पर  भारत  सरकार  की  यह  दृढ़
 नीति  रही  है  कि  वह  किसी  सैनिक  गुट  में
 शामिल  नहीं  होगी  श्र  न  किसी  सैनिक

 7310.
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 गठबंधन  में  ही  हिस्सा  लेगी  ।  भारत  सरकार
 की  ब  भी  यह  नीति  है  1

 Indo-Israeli  Association

 73ll,  Shri  C.  C.  Desai:
 Shri  Piloo  Mody:
 Shri  0.  N.  Patodia:
 Shri  M.  Amersey:
 Shri  Durairasu:

 Will  the  Minister  of  Externa)  Affairs
 be  pleased  to  state:

 (a)  whether  recently  an  Indo-Israeli
 Association  has  been  formed  in  Bom-
 bay,  the  sponsor  of  which  is  a  Mem-
 ber  of  Parliament;

 (b)  whether  jt  is  a  fact  that  on  this
 fact  being  known,  somebody  speaking
 on  behalf  of  the  Arab  League  in
 India  went  and  saw  him  and  threaten-
 ed  him  with  use  of  physical  force,  if
 he  persisted  in  the  idea;  and

 (c)  if  so,  the  action  taken  thereon?

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  (a)  According
 to  press  reports,  Shri  C.  C.  Desai,  M.P.,
 and  others  have  announced  the  forma-
 tion  of  an  “Indo-Israeli  Friendship
 League”.

 (b)  There  is  no  such  complaint  on
 the  records  of  the  police.

 (c)  Does  not  arise.

 947  में  ब्रिटेन,  पुतंगाली  और  फ्रांसीसो
 सरकारों  तथा  भतपूर्व  रिय  सतों  के

 शासकों  के  साथ  किये  गये  क्रार

 73i2,  श्री  महाराज  सिह  भारती
 क्या  बंदेशिक-कार्य  मंत्री  6  जून,  967  के
 झ्रतारांकित  प्रश्न  संख्या  3649  के  उत्तर
 के  संबंध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  भारत  ने  947  %  ब्रिटेन,
 पुर्वगाल  न्लौर  फ्रांस  की  सरकारों  एवं  भूतपूर्व
 रियासतों  के  भूतपूर्व  शासकों  के  साथ  पृथक
 प्थक  करार  किए  थे;

 (ख)  शक्ति  हस्तान्तरण  कै  समय  जितना
 क्षेत्रफल  हमारे  पास  था  उसमे  से  कितना
 क्षेत्रफल  श्व  चीन  के  कब्जे  में  हैं;  और

 (ग)  भूतपूर्व  रियासतों  का  जितना
 क्षेत्रफल  उन  के  भारत  संघ  में  विलय  के  समय
 था  उसम  से  किनना  क्षेत्रफल  ब  पाकिस्तान
 में  है?

 बंदेशिक  कार्य  मंत्री  (श्री  मु०  Ho  चागला):
 (क)  सत्ता  हस्तान्तरण  जौर  भारतीय

 स्वाधीनता  गअ्रधिनियम,  .947  के  अतिरिक्त
 ब्रिटिश  के  साथ  कोई  विशेष  करार  नहीं  था,
 फ्रांस  के  साथ  करार  का  संबंध  पांडिचेरी,
 चन्द्रगर,  माही  श्रौर  कारीकल  नामकपर्व
 फ्रांसीसी  बस्तियों  से  था  1  भूतपूर्व.  भारतीय
 रियासतों  के  साथ  जो  करार  थे,  वे  विलयन-
 पत्र  (इन्स्ट्र  पेंट्स  शझाफ  एक्सेशन)  की  शक्ल
 मैं  थे  ।  पुतंगाल  के  साथ  कोई  करार  नहीं
 था  |

 (ख)  चीन  ने  लहाख  में  भारतीय  प्रदेश
 की  लगभग  4.500  वर्ग  मील  भूमि  पर

 गैर-कानूनी  कब्जा  किया  हुआ  है।  इसके  अलावा,
 उन्होंने  पाकिस्तान  के  साथ  कथित  सीमा
 करार  के  परिणामस्वरूप  पाकिस्तान  अधिकृत
 कश्मीर  में  भारतीय  प्रदेश  की  2000  वर्गमील
 से  कुछ  झधिक  भूमि  पर  भी  कब्जा  कर  रखा
 है  1

 (ग)  पूर्व  भारतीय  रियासतों  के  कुल
 क्षेत्रफल  में  से,  उन  के  भारतीय  संघ  में  मिलने
 के  समय,  भ्रर्थात्  87,  949  वर्गमील  मे  से,
 पाकिस्तान  के  गैर-कानूनी  कब्जे  में  जो  इल'का
 है,  वह  जम्मू  टथ  काश्मीर  में  लगभग  32,500
 वर्गमील  है  ।  इस  में  से  पाकिस्तान  ने  2000
 वर्गमील  से  कुछ  ग्रधिक  का  इलाका  गैर-कानूनी
 तरीके  से  पाकिस्तान  को  दे  दिया  है  ।

 पाकिस्तान  के  गैर-कानूनी  कब्जे  में

 त्रिपुरा-पूर्व  पाकिस्तान  सीमा  का  इलाका
 (इच्छा  चारी  और  पटीच  री  मौजा)  लगभग
 5  वर्गमील  हैं  ।



 5799  Written  Answers

 जहां  तक  गुजरात-पश्चिम  पाकिस्तान
 सीमा  का  सम्बन्ध  है  ,कच्छ  ट्रिब्यूनल  के  फैसले
 का  इंतजार  किया  जा  रहा  हैं  i

 Air-conditioning  in  Delhi  Cinemas

 1313,  Shri  Kanwar  Lal  Gupta:  Will
 the  Minister  of  Iaformation  and  Broad-
 casting  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  cinemas  in  Delhi  do  not  use
 their  Air-Conditioning  equipment  or
 Use  it  only  to  half  its  capacity;

 (b)  whether  it  is  fact  that  accord-
 ing  to  the  licence  rules,  the  cinemas
 are  required  to  be  air-conditioned  or
 Preperly  air-cooled:

 (९)  whether  it  is  alsu  g  fact  that
 the  staff  of  the  Entertainment  Tax
 Department  of  Delhi  is  in  collusion
 with  them;

 (d)  the  number  of  times  the  Enter-
 tainment  Tax  Department  have
 challaned  the  Cinemas  during  the  last
 one  year;  and

 (e)  the  steps  taken  to  force  the  pro-
 Prietors  of  the  cinemas  to  have  their
 cinemas  air-conditioned  or  properly
 air-cooled?

 The  Minister  of  Information  and
 Broadcasting  (Shri  हू,  K.  Shah):
 (a)  No,  Sir.  Enquiries  with  the  Delhi
 Administration  indicate  that  they  have
 received  no  such  complaint.

 C2)  Under  the  Dethi  Cine  natograph
 Rules  1953,  it  is  not  obligatory  for
 cinema  houses  to  be  air-conditioned  or
 wir-cooled;  but  necessary  provision
 taists  for  their  proper  ventilation,
 which  has  been  done.

 (c)  No  such  instance  has  come  to
 the  notice  of  the  Government.

 (व)  and  (e).  The  question  does  not
 arise,

 सरकारी  कार्यालयों  में  इलेक्ट्रालिक  संगणक

 7314.  क्री  सरज्  पांडेय  :  क्या  प्रधान
 समत्री  यह  बताने  की  कृपा  करेंगे  कि  :
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 (क)  इस  समय  देशभर  में  केन्द्रीय  सरकार
 के  कार्यालयों  में  तथा  संस्थानों  मैं  कुल  कितने
 इलैक्ट्रानिक  संगणकों  का  प्रयोग  किया  जा
 रहा  है  अर  उन  कार्यालयों  तथा  संस्थानों  के
 नाम  क्या  हैं;  और

 (ख)  उन  के  आयात  पर  कितना  धन
 खर्च  किया  गया  है  और  इन  संगरणकों  का
 प्रयोग  करने  से  कितने  व्यक्ति  रोजगार  से
 बंचित  कर  दिये  गये  हैं  ?

 प्रधान  मंत्री  तथा  ग्रणु  शक्ति  मंत्रों
 (श्रीमती  इंदिरा  गांधी)  :  (क)ओऔर  (ख).
 सूचना  एकत्रित  की  जा  रही  है  और  सदन  के
 पटल  पर  रख  दी  जायेगी  |

 Allegations  against  Commandant,
 C.0.D.,  Jabalpur

 EAL  Shri  S.  M.  Banerjee:
 Shri  Umanath:
 Shri  J.  M.  Biswas:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  Special  Police  Esta-
 blishment  has  completed  the  enquiry
 into  the  allegations  against  the  Com-
 mandant,  C.O.D.,  Jabalpur;

 (b)  if  so,  the  findings  thereof;  and

 (ey  the  action  taken  against  the
 Commandant?

 The  Minister  of  Defence  (Shri
 Swaran  Singh):  (a)  to  (c),  The  Spe-
 cia]  Pouice  Establisiment  have  com-
 pleted  their  investigation  into  cer-
 tain  allegations  against  the  Com-
 mandant.  The  report  of  the  Special
 Police  Establishment  is  under  consi-
 deration  in  consultation  with  the  Cen-
 tral  Vigilance  Commission.  Further
 action  wil]  be  taken  in  the  light  of
 the  advice  of  the  Commission.

 It  will  not  be  in  public  interest  to
 disclose  the  findings  of  the  Special
 Police  Establishment.
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 Protest  lodged  with  Bonn  Government
 73i6,  Shri  Kameshwar  Singh:

 Shri  EB.  Barua:
 Will  the  Minister  of  External  Affairs

 be  pleased  to  state:
 (a)  whether  Government's  attention

 has  been  drawn  to  the  press  reports
 that  Dr.  Gerstenmaier,  President  of
 the  West  German  Bundestag  (Parlia-
 ment)  during  his  visit  to  Pakistan  in
 May,  4967  laid  a  wreath  at  the  War
 Memorial  of  the  so-called  martyrs  of
 the  4947  conflict  with  India  in  Gilgit;

 (b)  if  so,  whether  Government  have
 lodged  a  protest  with  the  Bonn  Gov-
 ernment;  and

 (c)  if  so,  their  reply  thereto?

 The  Minis:er  of  External  Affairs
 «Shri  M.  C.  Chagla):  (a)  Govern-
 ment’s  attention  has  been  drawn  to
 the  press  reports  that  Dr.  Gerstenmaier
 Jaid  a  wreath  at  the  War  Memorial
 constructed  at  Gilgit  in  memory  of
 the  so-called  “martyrs”  of  the  947
 conflict  with  India.

 (b)  The  matter  has  been  taken  up
 with  the  Government  of  the  Federal
 Republic  of  Germany  through  norma’
 diplomatic  channels.

 (c)  No  reply  has  yet  been  received
 from  the  Government  of  the  Federal
 Republic  of  Germany.

 Radio  and  Sound  Equipment
 Manufacturers

 7317.  Shri  Kameshwar  Singh:  Will
 the  Minister  of  Defence  be  pleased  to
 Btate:

 (a)  whether  Government  had  ap-
 pointed  a  Committee  of  Cost  Ac-
 tcountants  to  probe  into  the  exor-
 bitant  profiteering  indulged  in  by  the
 Tradio  and  sound  equipment  manufac-
 turers;  .

 (b)  if  80,  when  the  Committee  was
 ppointed;  and

 (c)  the  progress  made  by  the  Com-
 mittee  so  far?
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 The  Minister  of  State  in  the  Minis
 try  of  Defence  (Shri  zB  BR.  Bhagat):
 (a)  No.  Government  had  not  appoint- ed  any  such  Committee.

 (b)  and  (ce).  Do  not  arise.

 Exit  Permits  for  Personnel  of  Indian
 Embassy  in  Peking

 7318,  Shri  Shiva  Chandra  Jha:
 Shri  Madhu  Limaye:
 Shri  D.  N.  Patodia:

 Will  the  Minister  of  Extermp]  Affaars
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  ext
 permits  have  been  sought  for  5  Indian
 personnel  belonging  to  our  Embassy
 in  Peking;

 (b)  whether  these  permits  have  beam
 granted;

 (c)  whether  these  people  will  re
 turn  to  India  via  Moscow  or  Hong
 Kong;

 (dj)  whether  any  assurances  about
 their  safety  in  transit  have  been
 obtained;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  External  flairs
 (Shri  M.  C.  Chagla):  (a)  and  (b).  Like
 other  foreigners  living  in  China,  Exit
 Permits  are  required  by  the  Indiam
 personnel  of  the  Embassy  to  come  out
 of  China  and  these  are  granted  as  a
 matter  of  routine.  Some  members  of
 the  Indian  staff  with  their  families
 have  already  left  China  on  different
 dates  of  this  month.

 (९)  They  will  return  to  India  via
 Hong  Kong.

 (d)  and  (e).  No  special  assurances
 were  asked  for  apart  from  speaking
 to  the  Chinese  Government  demand-
 ing  their  safe  passage  in  transit.  Under
 international  law  the  Government  of
 China  are  bound  to  ensure  the  safety
 of  these  persons  while  travelling  with-
 in  their  territory.
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 Per  Capita  income

 73i9.  Shri  K.  Lakkappa:  Will  the
 Prime  Minister  be  pleased  to  state
 the  average  per  capita  income  of  an
 Indian  since  962  to-date  and  on  what
 basis  the  statistics  are  collected?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  The  figures  of  per  capita
 income  at  current  prices  have  been
 Placed  at  Rs.  339.4  Rs.  370.9  and
 Rs,  42.5  for  the  years  1962-63,  *963-
 64  and  1964-65  respectively  according
 to  the  estimates  made  by  the  Central
 Statistical  Organisation.  The  figures
 for  1965-66  are  under  compilation.

 A  detailed  description  of  the  metho-
 dology  and  the  statistical  source  mate-
 rial  used  is  contained  in  the  Final
 Report  of  the  National  Income  ‘‘om-
 mittee  (February  954)  and  the  Notes
 section  of  various  issues  of  the  ‘Esti-
 mates  of  National  Income’.

 Employees  of  Cochin  Nayar  Srigade
 and  Cochin  State  Force

 1320,  Shri  Viswanatha  Menon:
 Shri  E.  K.  Nayanar:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  taken  the  responsibility
 to  pay  compensation  to  the  employees
 who  were  employed  jn  the  former
 Cochin  Nayar  Brigade  and  the  Cochin
 Btate  Force;

 (b)  if  so,  the  minimum  pension  paid
 to  these  employees;  and

 (c)  whether  Government  propose  to
 enhance  their  pensions?

 The  Minister  of  Defence  (Shri
 Swaran  Singh):  (a)  Yes  Sir,  in  ag  far

 “as  the  payment  of  mustering  out  »en-
 sion/gratuity  to  personnel  of  Cochin
 State  Forces  is  concerned.  The  Cochin
 Nayar  Brigade  being  a  won-Indian
 State  Force  unit,  the  responsibility  for
 payment  of  pensions  to  the  personnel
 who  were  employed  in  that  unit  on
 the  date  of  integration  (1.4.50)  and
 who  retired  thereafter  is  that  of  the
 Kerala  Government.
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 (b)  The  minimum  mustering  out
 pension  (for  a  Sepoy  with  0—I4  years
 service)  paid  to  personnel  of  (ochin
 State  Forces,  who  were  not  selected
 for  absorption  in  the  Indian  Army  and
 were  discharged  from  _  service,  is
 Rs.  20|-  p.m.,  inclusive  of  temporary
 and  ad  hoc  increases  in  pension.

 (c)  No,  Sir.

 Allotment  of  Land  for  a  Birla  concern
 in  Mysore

 ‘1321,  Shri  8.  A.  Agadi:
 Shri  Kameshwar  Singh:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  any  Union  Government
 Minister  hag  recommended  to  the
 Chief  Minister  of  Mysore  for  the
 grant  of  3,000  acres  of  land  in  “eria-
 patna  Taluk  of  Mysore  State  to  the
 Oriental  Aromatics  Ltd.  Bombay
 managed  by  Messrs.  Birlas,  as  alleged
 on  the  floor  of  the  Mysore  Legislative
 Assembly  on  the  28th  June,  1967;

 (b)  whether  it  is  also  a  fact  that
 the  land  was  illegally  occupied  by
 the  said  Company  without  having  been
 granted  the  title  deed;  and

 (०)  if  so,  the  gction  taken  in  this
 regard  and  the  details  thereof?

 The  Prime  Minister  and  Minister
 of  Atomic  Energy  (Shrimati  Indira
 Gandhi):  (a)  No  such  recommendation
 has  been  made  by  any  Union  Minister.

 (b)  and  (c).  The  State  Government
 have  intimated  that  there  has  been
 no  illegal  occupation  of  land.  This  is
 a  matter  which  does  not  concern  the
 Central  Government.

 Film  Research  Centre  under  Board  ef
 Film  Censors

 "1322,  Shri  A.  Sreedharan:
 Shri  Srinivas  Misra:
 Shri  P.  C.
 Shri  Mangalathumadom:

 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  the  Government  have

 -
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 wader  consideration  any  proposal  for
 the  setting  up  of  a  film  research  cen-
 te  under  the  Board  of  Film  Censor:;;
 and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Information  and

 Broadcasting  (Shri  EK.  K.  Shah):
 (a)  and  (b).  The  Estimates  Committee
 (1967-68)  has  in  its  recent  report
 suggested  the  desirability  of  setting
 wp  a  Research  Unit  under  the  Board
 af  Film  Censors.  This  is  under  con-
 aideration.

 Renewal  of  the  Passport  of  Shri  Biju
 Patnaik,  former  C.M.,  Orissa

 ‘1828,  Shri  Kanwar  Lal  Gupta:
 Shri  Bal  Raj  Madhok:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  the  passport  of  Shri
 Biju  Patnaik,  former  Chief  Minister
 ef  Orissa  has  been  renewed  for  three
 Years;  and

 (b)  if  so,  why  it  was  issued  without
 ebtaining  Income-tax  clearance  certl-
 ficatet

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagia):  (a)  Yes,  Sir.

 (9)  There  is  no  provision  in  the
 Passports  Act,  1967,  requiring  income-
 tax  clearance  certificates  to  be  obtain-
 ed’  before  issue  of  passports.

 Representation  in  Board  of  Film
 Censors

 ‘1324,  Shri  A.  Sreedharan:
 Shri  P.  C.  Adichan:
 Shri  Srinivas  Misra:
 Shri  Mangalathumadom:
 Shri  P.  Viswambharan:

 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  the  Government  have
 appointed  representative  of  Films
 Producers  Association  on  the  Board
 af  Film  Censors:
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 (b)  if  so,  what  is  the  number  of
 representatives  so  appointed;  and

 (c)  if  not,  why  steps  have  not  been
 taken  to  appoint  representatives  of
 Film  Producers  Association  on  the
 Board  of  Film  Censors?

 The  Minister  of  Information  and
 Broadcasting  (Shri  KE.  K.  Shah):
 (a)  and  (b).  A  representative  of  the
 Film  Federation  of  India  is  appointed
 as  a  member  of  the  Board  of  Film
 Censors  as  a  matter  of  convention,
 The  term  of  the  member  so  appointed
 has  expired  recently  and  the  question
 of  filling  the  vacancy  by  another
 nominee  of  the  Federation  is  under
 consideration.  However,  in  addition
 to  a  representative  of  the  Federation
 another  well-known  producer,  who  is
 a  M.P.,  is  also  a  member  of  the
 Board.

 (c)  Does  not  arise.

 Renewal  of  Lease  of  Defence  Land
 in  Bulandshar  (U.P.)

 7325.  Shri  Ram  Charan:  Will  the
 Minister  of  Defence  be  pleased  to  re-
 fer  to  the  reply  given  to  Starred
 Question  No.  895  on  the  3rd  July
 967  and  state:

 (a)  whether  it  is  a  fact  that  the
 lease  was  renewed  in  the  name  of
 Shri  Abdul  Saleem,  ex-lessee  on  the
 advice  and  recommendations  of  the
 District  Collector  on  the  request  of
 his  Ministry;

 (b)  whether  it  is  a  fact  that  his
 Ministry  have  no  independent  officer
 or  organisation  to  settle  the  actual
 rent  on  fair  basis  in  the  dealing  of
 the  above  land;

 (c)  whether  it  is  a  fact  that  an-
 other  person  had  offered  Rs.  20,000/-
 per  annum  for  agricultural  purposes
 for  the  aforesaid  land;

 (d)  whether  it  is  a  fact  that  the
 policy  of  988  to  discontinue  the  ear-
 lier  procedure  of  leasing  the  land  by
 auction  for  agriculture  was
 without  approval  of  the  Ministry  of
 Finance;  and
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 (९)  whether  -it  is  also  a  fact  that the  District  Collector  Bulandshar  has
 again  recommended  the  name  of  the
 same  person  for  renewal  on  the  re-
 quest  of  his  Ministry  on  the  3th
 April,  967  for  two  years  and,  if  50,
 the  reasons  for  renewing  the  lease  in
 the  name  of  the  same  person?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  8,  R.  Bhagat):
 (a)  No,  Sir.  The  lease  was  renewed
 in  favour  of  Shri  Abdul  Salam,  the
 ex-lessee,  by  the  Military  Estates  Off-
 eer  on  his  own  and  in  accordance  with
 the  Government  policy  on  the  subject,

 (b)  No,  Sir  ‘Fair  Rent’  is  assessed
 by  the  Military  Estates  Officers  after
 consulting  the  local  Collector  on  the
 basis  of  rents  prevalent  in  the  sur-
 rounding  area  having  regard  to  the
 conditions  of  soil  and  other  relevant
 factors  and  on  the  principles  laid
 down  under  the  revenue  laws  in  force
 in  the  State  concerned,  provided  the
 rent  so  fixed  shall  not  exceed  /4th
 of  the  net  profit  unless  a  lower  limit
 is  fixed  by  law  in  force  in  the  State
 eoncerned.

 (c)  Yes,  Sir.
 (d)  No,  Sir.  The  policy  was  adopted

 with  the  concurrence  of  the  Ministry
 of  Finance,

 (e)  No,  Sir,  The  District  Collector,
 Bulandshar  has  not  recommended  the
 name  of  the  ex-lessee  or  any  other
 party  for  renewal  of  the  lease.

 Rule  Regarding  Seniority  of

 7326.  Shri  S,  M.  Banerjee:
 Shri  Madhu  Limaye:

 Staff

 Will  the  Minister  of  External.
 Affairs  be  pleased  to  state:

 (a)  whether  the  Ministry  of  Home
 Affairs  have  issued  instructions  that
 seniority  of  a  person  joining  the  Sec-
 retariat  service  shal]  count  from  the
 date  of  joining  that  service;  and

 (b)  if  so,  the  reasons  for  determin-
 ing  the  seniority  of  staff  brought  from
 various  Indian  Missions  having  been

 JULY  3i,  967  Written  Answers  74808
 absorbed  in  the  Ministry  LFS,  (B)
 Cadre  and  given  seniority  from  the
 date  of  their  joining  the  respective
 Missions?

 The  Minister  of  External  Affairs
 (Shri  M.  0,  Chagla):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Promotions  in  LF.8.  (B)
 1327,  Shri  s.  M,  Banerjee:

 Shri  Madhu  Limaye:

 Will  the  Minister  of  External  Aff-
 aits  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  pro-
 motions  in  IFS(B)  from  Upper  Divi-
 sion  Clerks  to  Assistants  (non-selee-
 tion  grade)  have  been  done  on  the
 basis  of  merits  alone  during  the  years
 965  and  1967;

 (b)  whether  it  is  also  a  fact  that
 such  promotions  were  and  are  being
 made  on  seniority-cum-fitness  basis;
 and

 (c)  if  so,  the
 change?

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  (a)  Yes,  Str.

 (9)  Yes,  Sir,  prior  to  1-6-1964,

 reasons  for  this

 (c)  The  Indian  Foreign  Service
 Branch  ‘B’  (Recruitment,  Cadre,
 Seniority  and  Promotion)  Rules,
 1964,  promulgated  with  effect  from
 1.6.64  provide  for  merit  promotions  in
 view  of  the  special  requirements  for
 foreign  assignments.

 T.  V.  Sets  Produced  at  Central  Elee-
 tronics  Engineering  Institute,  Pilani

 1328,  Shri  जा,  Meghachandra:  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the  first
 batch  of  television  sets  developed  In
 the  Central  Electronics  Engineering
 Research  Institute,  Pilani  has  ‘deen
 found  to  be  defective  on  test;

 (b)  if  so,  the  defects  discovered  in
 the  test;
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 (c)  how  long  it  wil  ltake  to  rectify
 these  defects;  and

 (d)  whether  this  set  back  in  the
 development  of  T.  V.  Sets  will  adver-
 sely  affect  the  Government's  scheme  to
 introduce  television  in  all  the  metro-
 politan  cities  during  the  Fourth  Plan?

 The  Minister  of  State  in  the  Minis-
 try  ef  Defence  (Shri  B.  R.  Bhagat):

 (a)  Indian  made  T.  V.  sets
 not  been  found  to  be  defective.

 (b)  to  (d).  Do  not  arise.
 बरभंगा  में  संघली  भाषा  के  लिये  झाकादा-

 वारणी  का  केन्द्र
 7320.  श्री  भोगेर  झा;

 श्री  समारोंखर  सिह
 क्या  सूचना  और  प्रसारण  मंत्री  मह  बताने

 को  कृपा  करेंगे  कि  :

 (क)  कया  चौथी  गोजना  भश्रवधि  में
 दरभंगा  में  मैधिली  भाषा  के  लिये  श्राकाशवाणी
 का  एक  केन्द्र  स्थापित  करने  के  लिये  चौथी

 बं  चर्षीय  योजना  में  वित्तीम  तभा  भ्रन्य  भ्रावश्यक
 ब्भवस्था  को  गई  है;

 ु)  यदि  हां,  तो  डस  का  ब्यौरा  क्या

 है;  और

 (ग)  मदि  नहीं,  तो  इस  के  कमा  कारण

 have

 हैं?
 सूचना  तथा  प्रसारण  मंत्री  थी  Fo

 Wo  शाह)  :  (क)  से  (ग).  प्रसारण  के
 बिकासार्थ  मोजना  प्ायोग  द्वारा  स्वीकृत  तथा
 बंचवर्षीय  मोजता  के  मसौदे  मैं  दरभंगा  क्षेत्र
 में  एक  रेडियो  केन्द्र  स्थापित  करते  के  लिये
 7.3  लाख  रुपमे  की  विदेशी  मुद्रा  के  साथ
 23  लाछा  रुपये  की  व्यवस्था  है  |  परन्तु  इस
 ब्रायोजना  का  कार्यान्वित  होना  साधनों  एवं
 विदेशी  मुद्दा  की  प्राप्ति  पर  निर्भर  करेगा  1

 Closure  of  Film  Studios
 7330,  Shri  Baburao  Patel:  Will  the

 Minister  of  Information  and  Breoad-
 easting  be  pleased  to  state:

 (a)  the  number  and  names  of  film
 studiog  which  were  closed  in  Bombay
 recently;

 (b)  the  reasons  therefor;
 (c)  whether  it  is  a  fact  that  a  dele-

 gation  of  film  people  made  an  urgent

 representation  to  Government  regard-
 ing  the  great  loss  and  inconvenience
 caused  to  the  film  industry  as  a  result
 of  these  closures;

 (d)  if  so,  the  steps  taken  by  Gov-
 ernment  to  relieve  their  distress  and
 help  the  film  industry  which  is  already
 working  under  many  handicaps;  and

 (e)  if  not,  the  reasons  therefor?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 and  (b).  According  to  information  sup-
 plied  by  Indian  Motion  Picture  Pro-
 ducers’  Association,  a  stage  of  the
 Asha  Studios,  Chembur,  Bombay  was
 closed  in  August,  965  and  two  stages of  Shreekant  Studios,  Chembur,  Bom-
 bay  were  closed  in  September,  1966,
 In  the  former  case,  the  studio  was  mot
 getting  sufficient  engagements,  and  in
 the  latter  case,  the  lessee  was  evicted
 by  the  landlord  for  non-payment  of
 rent.  Both  the  stages  of  this  studio
 have  since  been  acquireg  by  another
 party  and  are  expected  to  start  func-
 tioning  ag  a  studio  again  in  about
 three  months’  time.

 (c)  The  delegation  made  represen-
 tation  to  Government  about  threaten-
 ed  closure  of  Kardar  Studios  which*is
 likely  to  cause  loss  and  inconvenience
 to  the  film  industry,

 (d)  and  (e).  Government  could  net
 do  anything  as  the  landlord  hag  se-
 cured  a  civil  decree  against  the  lessee,
 As  a  result  of  persuasion  he  has  agre-
 ed  to  accept  the  producerg  as  direct
 lessee  on  fresh  terms  which  the  pre-
 ducers  find  it  difficult  to  accept.

 Presentation  of  Credentials  by  ludian
 Ambassador  in  Hindi

 7331.  Shri  Kanwar  Lal  Gupta:
 Will  the  Minister  of  Extermal  Affairs
 be  pleased  to  state:

 (a)  the  number  of  Indian  Ambas-
 sadorg  abroad  who  presented  their
 credentials  in  Hindi;

 (b)  whether  Government  propose  to
 issue  instructions  to  the  Ambassadors
 that  they  should  present  their  creden-
 tials  in  Hindi  in  future;
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 (c)  if  not,  the  reasons  therefor;
 (d)  whether  it  is  also  a  fact  that

 many  Ambassadors  do  not  know  ele-
 mentary  Hindi;  and

 (e)  if  so,  whether  Government  pro-
 pose  to  ask  them  to  learn  elementary
 Hindi?

 The  Minister  of  ExteTnal  Affairs
 (Shri  M,  C,  Chagla):  (a)  Since  sep-
 tember,  ‘1965,  all  Indian  Ambassadors
 including  High  Commissioners  are
 being  equipped  with  credentials  in
 Hindi  for  presentation.

 (b)  and  (c).  Do  not  arise,
 (d)  ang  (९),  There  are  very  few

 Ambassadors  who  do  not  know  Hindi.
 As  younger  officers  who  have  quali-
 fled  in  Hindi  reach  the  rank  of  Am-
 bassador  in  due  course,  it  is  hopped
 that  all  Heads  of  Missions  will  have
 at  least  a  minimum  knowledge  of
 Hindi.

 जवानों  और  झसेनिक  कमंवारियों  की
 वाधिक  वेतन-वद्षि  सें  प्रसमानता

 7332.  कली  राम  सिंह  प्रयरवालः
 aft  झो०  प्र०  त्यागीः
 श्रं।  रस  गोपाल  शालवाले  :
 श्री  हश्म  च्चन्द  छवाय:

 क्या  ब्र  रक्षा  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  सेना  में  काम
 करने  याले  जवानों  श्रोर  भ्रतैनिक  कर्मचारियों
 की  'बाधिक  वेतन-युद्धि  में  बहुत  बड़ा  अन्तर
 आप

 (@)  कया  यह  भी  सच  है  कि  एक  जवान
 को  केवम  50  पसे  की  ए/वैक  वेतन  वृद्धि
 मिली  4  ;

 ग  यहि  हां,  तो  जवानों  के  साथ

 डोन  वाले  ge  भेदभाव  को  सभाप्त  करने  के
 लिये  सरकार  ने  क्या  कायेंवाही  की  है;

 भौर
 पुच)  यदि  नहीं,  तो  इस  कं  क्या  कारण

 a?
 प्रतिरक्षा  मंत्री  (भी  स्वर्ण  सिंह) :  (क)

 से  (घ).  फमीशंड  भ्रफसर  के  ओहदे  से  नीच
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 के  सैनिक  कार्मिकों  के  वेतन  मात्रों  में  बेतच
 के  साधारण  समय  मान  दरों  के  लाथ  समय  समय
 पर  दी  जाने  वाली  बढ़ोतरी  (जैसा  कि  सिविल
 में  है)  सम्मिलित  नहीं  होती  |  वेतम  सर्विस  की
 लम्बी  भ्रवधि  के  साथ  साथ  स्वतः:  बढ़ते  जाते
 हैं  1  सेना  व।भिकों  के  मामले  में  नान  कमीशंड
 अफसरों  के  लिए  भ्रच्छो  सेवा  करने  पर  दी  जाने
 वाली  वेतन  वृद्धि  के  श्रतिरिक्त  जिस  का  दर
 श्भी  हाल  ही  में  बढ़ाया  गया  था,  वर्गीकरण
 झौर  शोहदे  नियुक्ति  में  श्रागे  बढ़ने  पर  वेतन,
 वृद्धि  की  जाती  है  ।  वर्गीकरण  में  भागे  बढ़ता
 कार्यकुशलता  के  बढ़ने  और  शैक्षिक  थोग्यताश्रों
 की  उपलब्धि  पर,  जो  कि  समय  समय  पर  ली
 जाने  वाली  परीक्षाग्रों  से  देखा  जाता  है,
 निर्भर  होता  है  ।  प्रगर  इसे  विशाल  दृष्टि
 कोण  से  देखा  जाय  तो  इस  स्थिति  से  देश
 तथा  ज्यवित  दोनों  को  ही  नाभ  होता  हैं  1  ये
 बातें  TAT  रुप  से  झस  निक  फार्नबा रियों  पर

 लागू,  नहीं  होती  ।  इपलिए  सेता  में  नियुक्त
 अर्स निक  कर्मचारियों  और  जवानों  की  धाक

 वृद्धि  को  विभिन्न  दरों  में  तुतना  करना
 उचित  नहीं  है  ।  सेना  में  नान  हमिशंड  और

 सिपाहियों  को  अपनी  प्रत्पेक  5  वर्ष  की
 संविस  के  वाद  2.50  रुपये  प्रतिमाह  के

 हिताब  से  वेतन-वृद्धि  को  जाती  हैं  लेकिन
 नान  कभीनंद्र  अफारों  के  मामले  में  इस
 प्रकार  ककी  वृद्धि  दो बार  की  जाती  हूं  जब
 कि  सिपाहियों  की  इस  प्रकार  की  वृद्धि  चार
 बार  की  जाती  हूँ  ।  नाइब  सूवेदार,
 सुबेदार  शर  गर  लड़ाकू  [भर्ती  किए
 गये)  दैनिकों  को  दार्षिक  वेतन-वृत्धि  दी  बाछी

 है  1

 पुनर्वास  मिदेश्ालय

 7333.  श्री  रामसिह  झयरबाल:
 कली  ito  प्र०  त्यागी:
 श्री  रामगोपाल  हालवाले  :
 श्री  हश्म  ब्चन्द  कछवाय:

 क्या  रक्षा  मंत्री,  9  जून,  967  के
 अतारांकित  प्रधन  संख्या  2886  के  उत्तर
 के  सम्बन्ध  में  यह  बताने  की  कपा  करेंगे  कि  :
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 (क)  पुनर्वास  निदेशालय  को  भूतपूर्व
 सैनिकों  को  रोजगार  देने  का  भ्रधिकार
 न  दिए  जाने  के  क्या  कारण  हैं,  जब  कि  सरकार
 डस  निदेशालय  के  कर्मचारियों  के  वेतन  पर

 बहुत  बड़ी  राशि  खर्च  कर  रही  है  ;

 (3)  कया  इस  सम्बन्ध  में  सम्बन्धित
 मंत्रालय  को  कोई  पत्न  भेजा  गया  है  कि  क्या
 मंतालय  द्वारा  ऐसे  ग्रधिकार  दिये  जा  सकते  हैं;

 (ग)  यदि  हां,  तो  उस  का  ब्योरा  क्या
 z;  और

 (घ)  यदि  नहीं,  ते  इस  के  क्या  कारण
 z

 प्रतिरक्ष।  मंत्री  (श्रो  स्वर्ण  सिह)  :

 (क)  रोजगार  दिलाने  वाले  कार्यालयों  की
 तरह,  पुनर्वास  निदेशालय  का  काम  भारत
 सरकार  के  श्न्य  विभागों  द्वारा  अधिसूचित
 रिक्त  स्थानों  में  नियुक्ति  के  लिए  उम्मीद-
 बारों  को  भेजना  हूँ  ।  नियुक्त  करने  का  अ्रधिकार

 सेन्ट्रलू  सिविल  सर्विस  (क्लासिफिकेशन
 कन्द्दोल  और  अपील)  श्रधिनियमों  के  श्घीन
 निर्धारित  नियुक्तित-अधिकारियों  को  ही
 'है।  इस  प्रकार  का  भ्रधिकार  पुनर्वास  निदेशालय
 को  देने  का  प्रश्न  ही  नहीं  उठता  क्योंकि  नियुक्ति
 अधिगारी  तो  कैवल  वही  विभाग  हो  सकता  है
 जिस  फे  नोचे  वह  पद  होता  है  |

 (ख)  से  (घ).  प्रश्न  नहीं  उठता  |

 Mizos  from  East  Pakistan

 7334,  Shri  Samar  Guha:  Will  the
 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  a  considerable  number
 ‘of  Mizog  live  near  Sajek  river  in  the
 Chittagong  Hill  Tract  area  of  East
 Pakistan;

 (b)  whether  Pakistan  Government
 so  long  used  this  area  88  the  inlet  for
 Assam  Mizos  for  crossing  into  East
 Pakistan;

 (c)  whether  these  East  Pakistan
 Mizos  have  been  extending  coopera-

 tion  to  Mizo  Nationa]  Front  in  Miso-
 land  in  Assam;

 (d)  whether  these  East  Pakistan
 Mizos  are  now  demanding  that  this
 territory  (in  Chittagong)  should  be
 separated  from  East  Pakistan  and  in-
 tegrated  with  the  mainland  of  Mizos
 in  Assam;  and

 (e)  whether  as  a  result  of  such  de-
 mand  of  East  Pakistan  Mizos,  the
 Government  of  Pakistan  have  started
 serious  repressive  action  against  the
 East  Pakistan  Mizos?

 The  Minister  of  External  Affabrs
 (Shri  M.  0.  Chagla);  (a)  Yes,  Sir.  A
 few  hundred  Mizos  are  scattered  all
 along  the  Eastern  border  of  the  Chit-
 tagong  Hill  Tracts,  buldging  at  Sajek.

 (b)  It  is  a  fact  that  the  adjoining
 territory  of  Pakistan  has  proved  om
 ideal  sanctuary  for  the  Mizo  rebels  of
 India  who  can  cross  the  border  with
 impunity,  After  the  start  of  the  re-
 bellion,  top  MNF  leaders  including:
 Laldenga  took  shelter  in  East  Pakis-
 tan  from  where  they  guided  the  MNF
 movement  and  also  made  available
 arms  and  ammunition  to  the  MNF.

 (c)  We  have  no  specific  information
 that  the  Pak  Mizos  are  giving  coopera-
 tion  to  Mizo  National  Front.  But  it
 is  a  fact  that  Mizo  rebels  have  been
 receiving  assistance  by  way  of  train-
 ing,  supply  of  arms  and  ammunition
 etc.,  obviously  with  the  knowledge
 of  the  Government  of  Pakistan,

 (d)  ang  (e).  We  have  no  informa-
 tion.

 Import  of  Yugosiav  Tractors  by  a
 Firm  in  Orissa

 1335.  Shri  Ram  Kishan  Gupta:
 Shri  8.  Kundu:
 Shri  Sequeira;
 Shri  Virendrakumar  Shah:
 Dr,  Surya  Prakash  Puri:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  fact  that  a
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 firm  in  Orissa  proposing  to  import
 some  Yugoslav  tractors  had  misappro-
 priated  a  sum  of  Rs.  25  lakhs,  repre-
 senting  90  per  cent  of  the  value  of
 the  orders  placed  by  Orissa  Govern-
 ment,  which  was  paid  to  the  Company
 by  that  Government

 (b)  if  so,  whether  Government's
 attention  has  also  been  drawn  to  the
 reported  allegations  in  the  Orissa
 Agiembly  that  some  Union  Min-
 ister  had  an  active  hand  in  it;

 "(c)  whether  Government  have  cal-
 led  for  a  report  on  the  matter  from
 the  Orissa  Government  and  the  de-
 tails  of  the  report  if  any  received  and
 Government's  reaction  thereto;  and

 (d)  whether  the  Yugoslav  party  has
 proceeded  against  the  firm  for  breach
 ef  contract  or  otherwise?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimatj  Indira
 Gandhi):  (a)  No  report  or  complaint
 in  the  matter  appears  to  have  been
 received  by  the  Central  Government.
 On  enquiry  made  from  the  Orissa
 Government,  they  have  intimated
 that  an  advance  of  Rs,  24.90  lakhs  (ap-
 proximately)  was  paid  in  July,  966

 ‘by  the  State  Government  to  a  party
 towards  90  per  cent  of  the  value  of
 22  Yugoslav  tractors  which  were  to
 be  supplied  by  it.  An  enquiry  is  at
 Present  being  made  as  to  whether
 ‘there  has  been  anything  wrong  about
 the  deal  and  into  the  alleged  misap-
 -_propriation.

 (b)  and  (c).  An  allegation  was  made
 in  the  Orissa  Assembly  by  Shri  Ganga-
 dhar  Pakraya,  MLA,  on  6th  July  that
 some  Central  Ministers  were  connect-
 ed  with  the  deal.  Subsequently,  he
 stated  that  one  of  the  names  had
 been  mentioned  by  him  by  mistake.
 The  State  Government,  who  were
 asked,  have  pointed  out  that  whether
 there  was  anything  wrong  about  the
 deal  itself  is  still  under  enquiry.

 (d)  This  is  a  matter  concerning  the
 State  Government  and  it  is  for  them
 to  decide  whatever  action  may  be
 “allied  for  after  the  enquiry.
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 Foreign  Secretary's  Visit  to  Mescow
 7336..Shri  Bal  Raj  Madhok:

 Shri  Jaganath  Rao  Joshi

 Shri  Atam  Das:
 Shri  Raghuvir  Singh  Shastri

 Dr.  Surya  Prakash  Puri:
 Shri  Shiv  Kumar  Shastri:

 Will  the  External
 Affairs

 (a)  whether  it  is  a  fact  that  the
 Foreign  Secretary,  visited  Moscow  on
 the  7th  and  8th  July,  ‘1967,  and  had
 an  interview  with  the  Soviet  Premier;
 and

 (b)  if  so,  the  main  purpose  of  his
 visit?

 The  Minister  of  External  Affaire
 (Shri  M.  C,  Chagia):  (a)  Yes,  Sir.

 Minister  of
 be  pleased  to  state:

 (b)  The  Foreign  Secretary  handed
 over  to  the  Chairman  of  the  Council  of
 Ministers  of  the  U.S.S.R.;  Mr.  A.  N.
 Kosygin,  a  letter  from  our  “Prime
 Minister,  which  was  in  reply  to  an
 earlier  communication  from  Mr.
 Kosygin.  The  Foreign  Secretary  also
 discussed  with  Mr.  Kosygin  certain
 current  international  questions  of
 common  concern.

 Imports  by  Bharat  Earth  Movers

 1337,  Shri  G.  Y¥.  Krishnan:  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  the  quantum  of  imports  of  the
 component  parts  of  tractors,  bulldo-
 zers  and  crawlers  manufactured  at
 the  Bharat  Earth  Movers;  and

 (b)  whether  jt  is  a  fact  that  a  private
 enterprise  has  been  issued  a  licence
 to  manufacture  the  tractors  and
 crawlers  to  the  disadvantage  of  the
 Bharat  Barth  Movers?

 The  Minister  of  State  in  the  Minis-
 tfy  of  Defence  (Shri  B.  R.  Bhagat):
 (a)  It  is  presumed  that  the  reference
 is  to  crawler  tractors  which  are  in-
 cumied  in  the  manufacturing  pre-
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 gramme  of  Bharat  Barth  Movers  Limi-
 ted,  The  tractor  factory  of  this  Un-
 dertaking  at  Kolar  is  under  construc-
 tion  but  in  anticipation  of  regular
 manufacture,  assembly  of  crawler
 tractors  with  phased  increasing  indi-
 genous  content  has  been  undertaken
 from  the  current  year  with  the  facili-
 ties  that  have  become  available,  At
 present,  only  two  types  of  crawler
 tractors  viz.  D-80  (165,  H.P.)  and  D-
 i20  (235  H.P.)  are  included  in  the
 production  programme  of  Bharat
 Earth  Movers.  The  average  import-
 ed  content  of  D-80  tractors  covered
 by  the  current  year’s  assembly  pro-
 gramme  ig  about  65  per  cent  while
 that  of  D-20  is  about  70  per  cent.

 (b)  One  other  enterprise  in  the
 Private  Sector  has  been  licenced  to
 manufacture  crawler  tractors  of  a
 comparable  range  but  this  has  been
 done  after  taking  into  account  the
 estimated  demand  and  the  capacities
 of  the  various  Undertakings  for  diff-
 rent  types  of  Tractors.

 Tibetan  Refugees  Settling  in  U.S.A.
 1338.  Shri  Marandi:  Will  the

 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  it  ig  a  fact  that  some
 Tibetan  refugees  have  gone  to  U.S.A.
 fer  permanent  settlement  there;

 (9)  if  so,  whether  Government  had
 approached  the  U.S.  Government  for
 their  settlement  in  that  country;

 (c)  whether  the  Tibetans  are  going
 to  other  countries  also;

 (d)  if  so,  whether  Government  are
 giving  them  permission  to  settle  in
 foreign  countries;  and

 (e)  whether  Government  own  any
 responsibility  for  the  Tibetans  settling
 eutside  India?

 The  Minister  of  External  Affairs
 (shri  M.  CC.  Chagla):  (a)  80
 far  as  Government  are  aware
 this  is  not  the  case.  Some  have,  how-
 ever,  gone  there  for  studies  or  teach-
 ing  temporarily.

 (b)  No,  Sir.

 (c)  Yes,  Sir.
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 (d)  Yes,  Sir.

 (e)  No,  Sir.

 परमाणु  ऊर्जा  संयंत्र

 7339.  श्री  कंवरलाल  गुप्त:
 प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 क्या

 (क)  क्या  सरकार  का  विचार  कताडा
 के  कांड

 |
 टाइप  के  और  अधिक  परमाणु  ऊर्जा

 संयंत्र  खरीदने  का  है  ;  और

 (ख)  यदि  हां,  तो  किससे  शौर  उनकी

 अनुमानित  लागत  कितनी  होगी  ?

 प्रधान  मंत्री  तथ।  भ्रणु  शक्ति  मंत्री  (भीसतों
 इंदिरा  गांधी)  :  (क)  सरकार  ते

 ग्रव  तक  कोई  कांडू  किस्म  का  परमाणु  बिजली-
 घर  नहीं  खरीदा  है,  न  ही  ऐसा  बिजलीधर  खरी-
 दने  का  कोई  बिचार  है  ।

 (ख)  प्रश्न  ही  नहीं  उठता  ।

 U.S.  Electronic  Jammer  ‘Liberty’

 18,  Shri  G.  s.  Mishra:
 bri  Nitiraj  Singh

 Chaudhary:

 Will  the  Minister  of  Defemce  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  news-excerpts  from  the  Middle-
 East  to  the  effect  that  U.S.  electronic
 Jammer  ‘LIBERTY’  helped  the  Israeli
 aggression  over  U.AR.  by  jamming
 the  rocket-launchers,  radarg  and  other
 electronic  communication  equipments.
 thus  breaking  the  communication
 links  among  the  troops  of  U.A.R.  and
 bring  her  to  defeat;

 (b)  the  measures  which  have  been
 taken  by  Government  to  find  out  the
 facta  of  these  reports;

 (c)  whether  such  electronic  jammers
 are  also  in  possession  of  Pakistan;
 and



 Is58I9  Written  Answers

 (a)  the  measures  which  have  been
 taken  by  Government  to  counteract
 any  such  move  by  Pakistan  to  shatter
 our  communication  links  in  case  of
 war  with  her?

 The  Minister  of  Defence  (Shri
 Swaran  Singh):  (a)  Government
 have  seen  press  reports  to  the  effect
 that  the  U.S.  Ship  “LIBERTY”  jam-
 med  Egyptian  radar  and  wireless
 communications  during  the  recent
 Arab-Israe]  conflict.

 (9)  to  (a).  Analysis  ang  critical
 study  of  events  of  military  interest,
 including  the  recent  conflict  in  West
 Asia,  is  done  in  the  normal  course  by
 the  Chief  of  Staff  after  collecting  in-
 formation  from  different  sources,  It
 would  however,  mot  be  in  the  public
 interest  either  to  divulge  their  con-

 clusions  in  regard  to  such  matters  or
 to  disclose  Government's  information
 regarding  the  possession  of  jamming
 devices  by  Pakistan  and  the  counter-
 steps  which  we  may  take  in  that  con-
 text.

 झाकाशवाणी  कोन्ड,  कलफता

 1344.  श्री  Ho  सि  मथुफर:
 श्री  रामावतार  शास्त्री  :
 शी  भोगेत  झा:

 क्या  सूचना  और  प्रसारण  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  आकाशवाणी
 के  कलकत्ता  केन्द्र  से  प्रसारित  होने  वाले  कार्य-
 क्रम  नकसलबाडी  में  नहीं  सुने  जा  सकते  ;

 (@)  क्या  उपरकरणों  में  कोई  खराबी

 होते  के  कारण  ऐसा  द्वोता  है  ग्रथवा  किसी  न्य
 कारण  से  ;

 गि)  क्या  इस  खराबी  को  शीघ्र  दूर
 करने  तथा  भ्रन्य  उपचार  कार्यवाही  करने  का
 प्रकार  का  विचार  है  ?

 (घ)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं;  भौर
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 (७)  यदि  हां,  तो  कब  ?

 सूचना तथा  प्रसारण  मंत्री  (ी  1  we
 ame):  (क)  ज्ञी,  नहीं  ।  ग्राकाशवाणी  के
 कलाकत्ता  केन्द्र  से  प्रसारित  होने  वाले  कार्यक्रम
 लगभग  300  मील  दूर  होने  क ेकारण  मीडियम
 वेव  ट्रांसमिटर  की  प्राथमिक  सेवा  से  बाहर  है  1
 परन्तु  कलकत्ता  ए  चेनल  के  कायंक्रम  ज्ञो
 सिलिगुड़ी  के  मीडियम  वेव  ट्रांसमिटर  द्वारा
 दोहराए  जाते  हैं,  नकसलबाड़ी  में  भ्रष्छी  तरह
 सुने  जा  सकते  हैं  ।  कलकता  के  शार  वेव
 ट्रांसमिटर  से  प्रसारित  कार्यक्रम  भी  नकसलबाडी
 में  काफी  अच्छा  तरह  सुने  जा  सकते  हैं  ?।

 (@)  से  (=).  प्रश्न  नहीं  उठते  ।

 P.M's  reply  to  the  letter  from  West
 Bengal  Chief  Minster  re,  “May  Day”

 Broadcast

 7342,  Shri  A.  K.  Gopalan:
 Shri  Jyotirmoy  Basu:
 Shri  E.  K.  Nayanar:
 Shrj  Bhagaban  Das:
 Shri  K.  Ramani:
 Shri  Viswanatha  Menon;

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  state-
 ment  made  by  the  West  Bengal
 Labour  Minister  in  the  Legislative
 Counci)]  that  the  Prime  Minister  had
 net  replied  to  the  communication
 sent  to  her  by  the  Chief  Minister,
 West  Bengal  regarding  ‘May  Day’
 broadcast:

 (b)  ig  so,  the  reasons  therefor;  and

 (९)  whether  the  reply  has  since
 been  sent?  .

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  (a)  to  (c).  The  Prime
 Minister  sent  a  reply  to  the  Chief
 Minister  on  July  5.  1967,
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 Invitations  to  the  Presidents  of  Kenya,
 Uganda  and  Tanganyika

 7343.  Shri  P,  N.  Solanki:
 Shri  Rrij  Raj  Singh  Kotah:
 Shri  M.  L.  Sondhi:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  Government  have  ex-
 tended  invitations  to  the  Presidents
 of  the  three  East  African  Countries
 namely,  Kenya,  Uganda  and  Tanga-
 nyika  in  the  past  or  future;

 (b)  whether  Government  have  any
 close  link  with  th:  three  East  African
 Governments  apart  from  diplomatic
 relations  considering  the  vast  number
 of  Indian  people  who  reside  in  these
 «countries;  and

 (c)  if  so,  the  details  thereof?

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  (a)  President
 ‘Obote  of  Uganda  came  here  jast  in
 965  and  it  is  possible  that  the  Presi-
 dent  of  Tanzania—Dr,  Nyerere—will
 be  paying  a  visit  to  India  early  in
 1968.  President  Jomo  Kenyatta  of
 Kenya  has  not  been  able  to  avail  of
 the  longstanding  invitation  to  come
 here  on  a  Stale  visit  but  he  has
 frequently  given  an  indication  that
 he  would  do  so  as  soon  ag  circum-
 atances  permit.

 (b)  and  (९),  India  is  one  of  the
 very  few  countries  which  maintained
 A  representation  in  the  East  African
 territories  even  Lefore  the  attain-
 ment  of  independence  by  Kenya,
 Uganda,  Tanganyika  and  Zesnzibar,
 For  historic  reasons  and  the  presence
 of  8  sizable  Indian  community  in
 these  lands,  our  ties  with  these  coun-
 tries  have  always  heen  very  close.
 India  played  a  prominent  part  in
 pressing  for  the  independence  of
 there  former  British  colonies  and
 protected  territuries  and  our  soli-
 eHude  on  their  behalf  as  well  as  the
 inspiration  provided  by  India  by  her
 own  struggle  for  political  indepen-
 dence,  have  been  appreciated  by  the
 leaders  of  those  countries.

 889  (SAKA)  Written  Answers  15822

 After  independence,  India  has  con-
 tinued  to  work  closely  in  co-opera-
 tion  with  these  countries  in  the  eco-
 nomic  and  techuica]  fields.  Fruitful
 collaboration  has  taken  place  in
 various  spheres.  A  number  of  East
 African  scholars  come  year  after  year
 to  prosecute  courses  of  higher  study
 in  our  Universities  and  g  number  of
 them  receive  technical  training.
 There  are  also  a  number  of  cadets
 in  our  military  academies.  Indian
 teachers  ang  other  professional  per-
 sonnel  in  the  industrial  and  co-ope-
 rative  fields  have  been  sent  to  these
 ecuntricg  in  recent  years  and  pros-
 pects  of  establishment  of  joint  indus-
 tria]  ventures  are  also  constantly
 being  explored.

 Hindi  Feature  film  “Anupama”  for
 Berlin  Film  Festival

 7344.  Shri  O-kar  Lal  Berwa:  Will
 the  Minister  of  Information  and
 Broadcasting  be  pleascd  to  state:

 (a)  whether  it  is  g  fact  that  the
 producer  of  the  Hindi  feature  film
 “Anupama”  could  not  enter  his  fim
 in  the  recent  Berlin  Film  Festival,
 because  he  was  informed  very  late
 by  Government;  and

 (b)  if  so,  the  veasons  of  this  delay
 ang  the  steps  takcn  to  avoid  sith
 occurrences  in  future?

 The  Minister  of  Information  aad
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 and  (b).  The  film  “Anupama”  was
 one  of  the  thre  feature  films  select-
 ed  for  entry  in  45  17th  International
 Film  Festival  held  at  Berlin  from
 2ard  June  to  4th  July,  1967.  Intima-
 tion  of  the  entry  of  this  film  was
 given,  to  the  preduccr,  as  well  as  the
 Berlin  Festival  authorities  through
 our  Consul-General,  on  the  12th  May,
 967  telegraphicaily,  whereas  the
 last  date  for  filing  entries  was  80
 May,  1987,  ‘The  Producers  of  the
 film  informed  this  Ministry  telegra-
 phically  on  ‘15 -5.1867  that  they  were
 not  interesteg  in  the  entry.  On
 lb-5-967,  they,  nowever,  wired  to
 say  that  hey  were  willing  to  enter
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 the  film.  This  Ministry  informed  the
 Producers  by  telegram  on  16-5-1967
 that  the  entry  form  must  be  sent  by
 them  by  20th  May  to  Berlin.”  They
 confirmed  by  telegram  on  16-5-1967
 that  entry  form  was  being  sent,  but
 by  another  telegram  dated  ‘18-5-1967,
 they  asked  the  Munistry  to  treat  the
 entry  as  cancelled.  They  were  later
 contacted  personally  by  an  officer  of
 the  Information  and  Broadcasting
 Ministry  at  Bombay,  and,  as  a  result
 of  this  meeting  the  producers  agreed
 to  send  the  film  te  Berlin.  Under
 the  circumstances  the  print  reached
 Berlin  on  or  about  the  2nd  or  3rd
 June,  1967,  It  was  previewed  by  the
 Preliminary  Selection  Committee  but
 was  not  found  acceptable  The
 Preliminary  Selection  Committee  was
 in  session  at  Berlin  trom  the  2lst
 May  to  the  8th  June,  both  days
 inclusive.

 The  whole  procedure  of  India’s
 Participation  im  international  film
 festivals  hag  ~ecently  been  reviewed.
 Under  the  revised  procedure,  selec-
 tions  of  films  will  be  made  out  of  the
 titles  proposed  by  various  interests
 connected  with  film  production,  film
 censorship,  critics  ang  Governmental
 erganisations,  etc.  The  entries  will
 be  vetted  by  a  Standing  Selection
 Committee,  which  will  start  inviting
 proposals  and  scrutiny  of  films  at  the
 beginning  of  the  year,  to  give  pro-
 ducers  enough  time  for  re-editing
 etc,  where  necessary.  The  Standing
 Committee  with  the  help  of  expert
 panels  will  also  make  recommedations
 regarding  delegations  and  Juries  for
 different  festivals.

 Diploma  Holders  from  Film  Institute
 of  India

 1345.  Shri  Onkar  Lal  Berwa:  Will
 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state  how
 many  diploma  holders  from  the  Film
 Institute  of  India  are  passing  ovt
 every  year  since  its  inception?

 The  Minister  of  Infermation  and
 Broadcasting  (Shri  K.  KE.  Shah):  The
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 Film  Institute  was  established  in  907
 and  following  is  the  number  of  stu-
 dents  passed  out.  since  jtg  inception:

 963  |
 964  42
 966  56
 966  53

 Untrained  person  in  Television  unit.
 of  ALR.

 7346.  Shri  Beni  Shanker  Sharma:
 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  many
 untrained  persong  are  working  in  the
 different  Television  unit  of  ALR.
 even  though  trained  hands  from  the
 Film  Institete  of  India,  Poona  are
 available;  and

 (b)  jf  so,  the  reasons  tor  not  giving
 chance  to  the  trained  hands,  whem
 Government  are  spending  lot  of
 money  in  getting  them  trained?

 The  Minister  of  Information  and
 Broadcasting  (Shri  E.  EK.  Shah):  (3)
 No,  Sir.  But  a  Committee  has  been
 constituted  to  consider  the  feasibility
 of  a  greater  intake  from  the  Film
 Institute.

 (b)  Woes  not  arise.

 Army  Education  Corps

 7347.  Shri  Onkar  Lal  Berwa;  Will
 the  Minister  of  Defemce  be  pleased
 to  state:

 (a)  whether  the  Army  Education
 Corps  has  made  a  bulk  procurement
 of  training  aids  like  atlases,  maps,
 globeg  and  charts  for  the  use  of  army
 units  throughout  the  country  during’
 the  year  1960-67,

 (b)  if  so,  whether  this  procurement
 includes  school  atlases  prepared  and.
 compiled  by:  the  Survey  of  India;

 (c)  if  so,  price  paid  to  the  sup-
 pliers  and  the  declared  price  of  their
 atlases  by  the  Survey  of  India;  ané
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 (d)  procedure  which  was  adopted  to
 make  this  bulk  procurement  and
 whether  any  tenders  were  called
 for?

 The  Minister  of  State  in  the  Minis-
 ary  of  Defence  (Shri  B.  R.  Bhagat):
 fa)  Yes,  Sir.

 (b)  Yes,  Sir.

 (९)  (i)  Price  paid  to  Supplier—
 Rs.  5,00  per  copy  less  0  per  cent
 discount.

 (ii)  Price  fixed  by  the  Survey
 ef  India—Rs,.  5:00  per  copy.

 (d)  The  meaterial  was  selected
 after  examination  by  a  Committee  of
 ‘Officers.  No  tenders  invited  for  pur-
 eabase  of  educational  publications.

 राजस्थान  में  जवानों  के  लिये  भूमि

 7348.  श्री  झंकार  लाल  बेरवा  :  क्या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  राजस्थान  में  सब  भूतपूर्व
 सैनिक  अधिकारियों  श्ौर  जवानों  को  भूमि  का
 श्रावंटन  कर  दिया  गया  है  ;

 (ख)  यदि  नहीं,  तो  प्रतीक्षा  सूची  में
 कितने  व्यक्ति  हैं  और  उन्हें  भूमि  न  दी  जाने  के
 क्या  कारण  हैं  ;

 (ग)  क्या  ऐसी  कोई  शिकायत  प्राप्त
 हुई  है  कि  आंवटन  के  लिये  उनको  दिखाई
 भूमि  ऊबड़  खाबड़  है  और  उसे  समतल  नहीं
 किया  जा  सकता  ;  और

 (घ)  यदि  हां,  तो  इसके  बारे  में
 सरकार  ने  क्या  कार्यवाही  की  है  ?

 प्रतिरक्षा  मंत्री  ी  स्वरण  सिह)
 (क)  से  (घ).  राजस्वान  सरकार  को
 आवश्यक  सूचना  देने  के  लिए  कहा  गया  है  |
 सूचना  उपलब्ध  होने  पर  उसे  तुरन्त  ही

 सदन  के  7:  ल  पर  रख  दिया  जाएगा  |
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 Indian  Embassy  Staff  in  Peking

 7349.  Shri  Atam  Das:
 Shri  Onkar  Lal  Berwa:
 Shrj  Jagannath  Rao  Joshi:
 Shri  Hardayal  Devgun:
 Shri  Beni  Shanker  Sharma:

 Will  the  Minister  of  External  Aff-
 airs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Indian  Embassy  staff  in  Peking  have
 applied  for  leave;  and

 (b)  if  so,  whether  it  is  also  a  faet
 that  their  substitues  are  not  willing
 to  go  to  Peking?

 “whe  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  (a)  and  (b).  Ne.
 Sir,

 भारत  में  यहूदी  लोग

 7350.  श्री  झात्म  दास  :  क्या  बैदेदिक-
 कायें  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भारत  में  यहूदियों  की  संख्या
 कितनी  है  ;

 (ख)  कितने  यहूदी  इसराईल  जा  चुके
 हैं  और  कितने  यहूदियों  ने  इसराईल  जाने  के
 लिये  सरकार  की  अनुमति  मांगी  है  ;

 (ग)  अरब-इस  राईल  युद्ध  के बाद  भारत
 के  प्रति  उनका  रवैया  कैसा  है  ;  भौर

 (घ)  यदि  भारत  के  प्रति  उनका  रवैया

 देषपूर्ण  है  तो  इस  सम्बन्ध  में  सरकार  क्या

 कार्यवाही  कर  रही  है  ?

 जेवेशिक-कार्य मंत्री  (श्री भुन Jo  mo  चागसा):
 (क)  चूंकि  भारत  सरकार  धर्म  के  झ्राधा

 पर  भारत  की  जनसंख्या  के  अंकड़े  नहीं  रखती
 इसलिए  यह  बताना  सम्भव  नहीं  कि  भाजकल
 भारत  से  कुल  कितने  यहूदी  रहते  हैं  ।  लेकिन,
 L96l  की  जनगणना  के  पझ्रनुतार,  भारत  में
 19,553  यहूदी  हैं  |



 75827  Written  Answers

 (ख)  धर्म  के  आधार  पर  भारतीयों  के
 विदेश  उत्पवास  का  रिकार्ड  सरकार  नहीं
 रखती  ।

 (ग)  और  (घ).-प्र  रब-हस  राईल  संघर्ष
 के  बाद  भारत  सरकार को  भा  रत  के  प्रति  भार्राय

 यहूदियों  के  रवेंये  के  विषय  में  कोई  प्रतिकूल
 समाचार  नहीं  मिला  है  |  भारत  के  यहूदी
 पूरे  नागरिक  हैं  श्रौर  कोई  कारण  नहीं  कि
 सरकार  भारत  के  प्रति  उनकी  पूरी  वफादारी
 पर  संदेह  करे  ।

 Foreigner  Trainees  in  Defence
 Organisations

 735l.  Shri  Bedabrata  Barua:
 Shri  ¥.  A.  Prasad:
 Shri  D.  N.  Deb:
 Shr  R.  RK.  Singh  Den:
 Shri  D.  Amat:

 Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  the  number  of  foreigners
 receiving  military  training  in  the
 Indian  Defence  Organisations;  and

 (b)  if  so,  the  countries  to  which
 they  belong?

 The  Minister  of  State  in  the  Minis-
 tey  of  Defence  (Shri  B.  R.  Bhagat):
 (a)  155.

 (b)  Angola,  Australia,  Canada,
 Ceylon,  Ghana,  Iraq,  Malaysia,  Nepal,
 Nigeria,  Tanzania,  UK.,  U.S.A.  and
 Yemen.

 Consultationg  with  U.K.  on  Non-
 Dissemination  of  Nuclear  Arms

 1352,  Shri  Nanja  Gowder:  Will  the
 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  hag  held  any  consultations
 with  the  U.K.  Government  concern-
 ing  the  problem  of  non-dissetnination
 of  Nuclear  arms:  and

 (9)  if  go,  the  outcome  thereof?
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 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  (a)  Yes,  Sir.

 (9)  Consultationg  have  led  to  better
 understanding  of  each  other's  views.

 Protest  note  from  Pakistan

 1358,  Sari  George  Fernandes; “——"  Shri  J.  H.  Patel:
 Shri  5.  M.  Banerjee:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  g  protest  note  was
 handed  over  to  the  Indian  High  Com-
 missioner  in  Pakistan  on  the  4th
 July,  ‘1967,

 (b)  the  salient  features  thereof:
 (c)  whether  Government  have  sent

 any  reply  to  the  Government  of
 Pakistan  on  the  latter’s  protest  note
 of  the  4th  July,  1967;

 (d)  if  so,  the  points  made  therein;
 and

 (e)  if  the  reply  to  part  (c)  above
 be  in  the  negative,  the  reasons  there-
 for?

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  (a)  Yes,  Sir.

 (b)  A  copy  of  the  above  protest
 Note  ig  laid  on  the  Table  of  the
 House.  (Placed  in  Library.  See  No.
 LT-263|67)

 (०)  to  (e):  Our  reply  to  the  above
 protest  note  of  the  Government  of
 Pakistan  is  under  consideration  and
 will  be  laid  on  the  Table  of  the  House.

 Trisuli  Hydel  Project

 7354.  Shri  P.  Gopalan:
 Shri  Jyotirmoy  Basa:
 Shri  K,  Ramani:
 Shri  Umanath:

 Will  the  Minister  of
 Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Indian  nationals  working  as  skilled

 ॥ -....... | ल
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 workers  in  the  Trisuli  Hydel  Project
 in  Nepal  are  not  given  the  benefits
 like  foreign  allowance,  difficult  area
 allowance,  winter  allowance,  etc.
 which  the  permanent  staff  are  given;

 (b)  if  30,  the  reasons  therefor;  and
 (c)  whether  there  igs  any  proposal

 to  extend  these  benefits  to  the  skilled
 workers  also?

 The  Minister  of  External  Affairs
 (Shri  M.  0.  Chagla):  (a)  Yes  Sir.

 (b)  Some  Indian  nationalg  includ-
 ing  skilled  workers  recurited  for
 Trisuli  Hydel  Project  are  called  work-
 charged  staff  and  are  governed  by
 weparate  terms  and  conditions,  They
 are  not  on  the  regular  establishment.

 (c)  The  question  does  not  arise  as
 the  basic  terms  and  conditions  of
 recruitment  of  permanent  civil
 servants  in  Iindia  are  different  in
 nature  and  quality  from  those  of
 recruitment  of  temporary  work-
 charged  staff  employed  locally.  How-
 ever,  some  improvement  jn  benefits
 applicable  to  the  latter  category  such
 as  retrenchment  gratuity  are  under
 consideration  of  the  appropriate
 Department  of  Government.  At
 Present  in  order  to  give  some  incen-
 tive  to  work-charged  staff  they  are
 given  dearnesg.  allowance,  Nepal  com-
 Pensatory  allowance  and  also  are
 paid  exchange  compensatory  allow-
 ance  in  order  to  off-set  any  loss  in
 their  total  emoluments  in  Nepal  ag  a
 result  of  devaluation  of  the  Indian
 Rupee  on  6th  June,  1966,

 लष्य  प्रदेश  में  रेडियो  स्टेशनों  से  मौसभ
 सम्बन्धी  सूचनाओं  का  प्रसारण

 7355.  श्री  tio  wo  वीक्षित  :  क्या

 सूचना  झौर  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  न  *

 (क)  क्या  यह  सच  है  कि  मध्य  प्रदेश
 के  रेडियो  स्टेशनों  से  जो  मौसम  सम्बन्धी

 सूचनाएं  प्रसारित  की  जाती  हैं  वे  पूरे  मध्य
 प्रदेश  के  बारे  में  होती  हैं  शौर  वे  डिवीजनवार
 नहीं  होती  हैं  ;

 (ख)  क्या  यह  भी  सच  है  कि  मध्य
 प्रदेश  के  प्रनेक  डिवीजनों  में  रेडियो  स्टेशन
 हैं  ;  शौर

 (ग)  यदि  हां,  तो  क्या  सरकर  का
 विचा र  ऐसे  भ्रादेश  जारी  करने  का  है  कि  मध्य
 प्रदेश  के  प्रत्येक  रेडियो  स्टेशन  से  एक  विशेष
 डिवीजन  और  उसके  भ्रास-पास  के  क्षेत्र  के
 मौसम  सम्बन्धी  समाचार  प्रसारित  किये
 जायें  ?

 सुचना  ह... (ह  प्रसारण  मंत्रों  (भी  को०
 के०  शाह)  :  (क)  भ्रौर  (ख).  मध्य  प्रवेश
 जो  प्रशासनिक  तौर  से  सात  डिबीजनों  में
 विभक्त  है,  में  पांच  रेडियो  केन्द्रों  प्र्थात्  भोपाल,
 इन्दौर,  रायपुर,  ग्वालियर  श्रौर  जब्बलपुर
 द्वारा  कार्यक्रम  प्रसारित  किए  जाते  हैं  |

 पहले  दो  केन्द्र  मूल  कार्यक्रम  प्रसारित  करने
 वाल  बेन्द्र  हैं  तथा  शष  तीन  केन्द्र  रिलेइंग  केन्द्र
 हैं  ।  भोपाल  हर  रोज  दोपहर  वो  बजे  मौसम
 सम्बन्धी  बुलेटिन  प्रसारित  करता  है  |  यह
 बुलेटिन  भोपाल  क्षेत्र  के  मौसम  के  बारे  में
 होता  है  ।  रात  के  0  बज  कर  40  मिनट
 पर  भोपाल  से  हर  रोज  हर  एक  क्षेत्र  के  बारे
 में  मौसम  सम्बन्धी  बुलेटिन  प्रसारित  होते

 (ग)  जी,  नहीं  ।  इस  बात  को  ध्यान  में
 रखते  हुए  कि  भोपाल-इन्दौर  केन्द्रों  का
 सामान्य  कार्यक्रम  होता  है  और  प्राकाशवाणी
 के  ग्वालियर,  जब्बलपुर  तथा  रायपुर  केन्द्र
 कोई  मूल  कार्यक्रम  प्रसारित  नहीं  करते,
 महानिदेशक,  मौसम  विज्ञान  ने  मध्य  प्रदेश  के
 प्राकाशवाणी  केन्द्रों  के  मौसम  सम्बन्धी

 बुलेटेनों  के  प्रसारण  के  वर्तमान  तरीके  में
 कोई  परिवर्तन  करने  का  सुझाव  नहीं  विया।
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 मध्य  प्रदेश  में  सेनिक  स्कूल
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 7356.  श्री  wo  wo  दीक्षित  :
 क्या  रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  देश  के  भ्रन्य  सेनिक  स्कूलों  की  तुलना  में
 मध्य  प्रदेश  के  सनिक  स्कूल  के  प्रारम्भ  होने
 की  तिथि  से  लेकर  अब  तक  उस  स्कूल  के
 कितने  लड़कों  को  पुथक  पृथक  राष्ट्रीय  रक्षा  श्र-
 कादमी  में  दाखिले  होने  के  लिये  चुना  गया  है?

 प्रतिरक्षा  मंत्रालय  में.  राष्य-मंत्री
 न  ao  रा०  भगत)  :  माननीय  सदस्य

 का  ध्यान  श्री  चिन्तामणि  पाणिग्रही  द्वारा

 प्रस्तुत  किए  गए  लोक  सभा  के  पश्रतारांकित
 प्रश्न  संख्या  2i6  दिनांक  i2  जून,  967
 के  उत्तर  के  तीसरे  कालम  को  ओर  दिया  जाता
 है  |

 रेडियो  सेटों  का  निर्माण

 7357.  श्री  बेवराव  पाटिलः
 श्री  भाल  रा०  कावड़े:
 श्री  तुकाराम  गेबिट  :
 श्री  सोनावने:

 कया  प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  देश  में  चौथी  पंचवर्षीय  योजना  में
 प्रति  वर्ष  कितने  रेडियों  बनाने  का  लक्ष्य
 निर्धारित  किया  गया  है  ?

 प्रतिरक्षा  मंत्रालय  नें  राज्य  संत्रीं

 (श्री  wo  tro  भगत)  :  चौथी  पंचवर्षीय
 शोजना  के  प्रन्तिम  वर्ष  में  देश  में  रेडियो  सेटों
 के  निर्माण  के  लिए  नियत  किया  गया  लक्ष्य
 36  लाख  सेट  है  -  यह  चोथी  पंचवर्षीय  योजना

 के  पहले  वर्ष  के  वाधिक  उत्पादन  से  लगभग
 3  गुना  होगा.

 Nagaland
 1358,  Shri  Beni  Shanker  Sharma:

 Shri  Hardyal  Devgun:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  the  area  and  population  of  the
 Magaland  territory;
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 (b)  the  number  of  hostile  Nagas
 and  the  loyal  Nagas  respectively;

 (c)  the  period  for  which  the  hostile
 Nagas  have  been  creating  trouble;
 and

 (d)  whether  the  hostile  Nagas  had
 made  any  demand  before  they  started
 the  trouble?

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  (a)  The  area  of
 the  State  of  Nagaland  is  6,366  squar
 miles  with  a  population  of  3,69,200
 according  to  the  96]  ccnsus.

 (b)  The  vast  majority  of  the  people
 of  Nagaland  want  peace  and  stability

 those
 extremist  Underground  Nagas  who
 want  to  start  hostilities  again.

 (c)  and  (d).  The  extremist  section
 of  the  Underground  Nagas  started
 violence  in  954  when  it  became  clear
 to  them  that  their  unreasonable  and
 unrealistic  demand  for  an  “Indepen-
 dent  and  Sovereign  Nagaland”  could
 not  be  entertained  by  the  Government.

 Internationalisation  of  Island  Peri

 7350.  Shri  Shiva  Chandra  Jha:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  Government's  attention
 hag  been  drawn  to  the  British  Foreigm
 Secretary's  offer  to  internationalise
 the  Island  Perim  which  is  at  the
 entrance  above  Red  Sea  after  South
 Arabia  has  been  given  its  Indepen-
 dence;

 (b)  whether  possession  of  Perim  by
 a  hostile  power  is  likely  to  threaten
 free  and  peaceful  passage  from  the
 Gulf  of  Eden  to  the  Red  Sea;  and

 (९)  if  so,  the  steps  which  Govern-
 ment  propose  to  take  to  prevent  Perim

 from  becoming  another  source  of  ten-
 sion  like  the  Straits  of  Tiran?
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 The  Minister  of  External  Affairs  (b)  if  so,  Government's  reaction
 (Shri  M.  0,  Chagla):  (a)  Government  thereto?

 have  noted  British  Government's  desire
 to  internationalise  the  Island  of  Perim.

 (b)  The  future  of  Perim  js  of  interest
 to  Government  of  India.

 (c)  Government  is  watching  deve-
 lopments.

 Television  sets  for  Educational
 Institutions

 7360.  Shri  Atam  Das:  Wil!  the  Minis-
 ter  of  Information  and  Broadcasting
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Televi-
 sion  is  becoming  popular  among  the
 teachers  and  students  in  Delhi;  and

 (b)  if  s0,  whether  there  jg  any  pro-
 posal  under  consideration  of  Govern-
 ment  to  instal  Television  Sets  in  edu-
 cational  institutions  in  other  cities  of
 the  country?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 Yes,  Sir.

 (b)  No,  Sir.  Television  is  for  the
 present  confined  to  Delhi,  Television
 sets  can  be  installed  in  educational
 institutions  in  other  cities  of  the  coun-
 try  only  when  the  plan  to  set  up  T.V.
 stations  in  other  parts  of  the  coun-
 try  has  been  executed.

 Remark  of  Dcpuly  High  Commissioner
 of  India  in  Ceylon

 736l.  Shri  Nanja  Gowder:
 Shri  Hem  Barua:
 Shri  Rabi  Ray:

 ee

 Molahu  Prasad:
 George  Fernandes:
 Ram  Sewak  Yadav:

 Shri  Srinibas  Misra;

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  Government,  are  aware
 that  the  remark  made  by  the  Deputy
 High  Commissioner  of  India  in  Ceylon
 at  a  press  conference  in  Colambo  on
 the  2th  July,  967  has  evoked  critical
 comments  in  Ceylon;  and

 689  (Ai)  LSD—5.

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  (a)  The  remark
 was  not  made  at  the  Press  Conference
 but  as  an  aside  to  a  particular  cor-
 respondent.  Only  one  or  two  news-
 papers  commented  adversely  on  it.

 (b)  The  remark  wag  an  aside  in  a
 lighter  vein.  We  have  close  under-
 standing  and  friendly  relationship
 with  Ceylon  and  the  Government  of
 Ceylon  have  not  misunderstood  the
 remark  or  raiseq  the  matter  with  us.

 एक  परमाणु  वंज्ञानिक  द्वारा  प्रात्महत्या

 7362.  श्री  सिद्धेश्वर  प्रसाव  :
 श्री  यहाबन्तसह  कुवाबाहू  :
 शी  रघुवीर  सिह  शास्त्रों  :

 श्री  प्रकाशवीर  शास्त्री  :
 शमी  रामावतार  बार्मा  :
 श्री  झात्म  वास  :
 डा०  सूर्य  प्रकाश  प्री  :
 श्री  हुकम  श्बन्व  कछवाय  :
 श्री  शिवकुमार  शास्त्री  :

 .
 क्या  प्रधान  मंत्री  यह  बताने  की  क्ृपा

 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  भाभा  परमाणु
 अनुसन्धान  केन्द्र,  ढ्राम्बें  के  एक  वेज्ञानिक
 श्री  रवि  कुमार  शर्मा  ने  हाल  में  विष  खाकर
 आ्रात्म  हत्या  कर  ली  थी  ;

 (ख)  क्या  उनके  द्वारा  आ्लात्म  हत्या
 किये  जाने  के  कारणों  का  पता  लगाने  के  लिये
 कोई  जांच  कराई  गई  है  ;

 (ग)  यदि  हां,  तो  उसका  क्या  परिणाम
 निकला  ;  शौर

 (घ)  यदि  नहीं,  तो  उसके  क्या  कारण
 हैं?

 प्रधान  मंत्री  तथा  हाक्ति  बंती
 (लीलसी  इन्यिरा  गांधी)  :  (क)  जी
 हां  1
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 (a),  (7)  तथा  (घ).  यह  विषय

 भ्रपमृत्यु  विचारक  के  न्यायालय  में  विचाराधीन

 है  तथा  उनका  निर्णय  प्रभी  प्राप्त  नहीं  हुआ
 है  I

 Army  Reservists

 7363.  Shri  M.  L.  Sondhi:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Army
 Reservists,  who  are  Central  Govern-
 ment  employees,  are  not  given  free
 ration  when  called  at  the  time  of
 Emergency;

 (b)  whether  it  is  also  a  fact  that  the
 retaining  fee  of  Rs.  20  per  month
 allowed  to  civil  employees  ig  not  given
 to  them  in  the  Army  duty  when  the
 reservists  draw  the  civil  pay  and  on
 the  other  hand  Rs.  25  is  deducted  from
 their  salary  on  account  of  ration;

 (c)  whether  it  is  further  a  fact  that
 when  a  reservist  is  called  for  duty  in
 emergency,  city  compensatory  allow-
 ance  and  house  rent  allowance  are  not
 Paid  although  his  family  resides  at  the
 place  of  duty  at  Delhi|New  Delhi;  and

 (d)  if  the  reply  to  parts  (a)  to  (c)
 above  be  in  the  affirmative,  whether
 Government  propose  to  stop  deduction
 of  Rs.  25  and  allow  them  to  draw  city
 compensatory  allowance  and  house
 rent  allowance  in  the  interest  of  equity
 and  justice  when  the  reservist  is
 called  for  emergency  duties?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B,  R.  Bhagat):
 (a)  Central  Government  employees
 who  are  reservists,  when  called  up  for
 active  service  with  the  colours  during
 an  emergency,  are  given  free  rations
 as  in  the  case  of  all  other  Army
 personnel.  In  the  case  of  those  em-
 ployees  who  are  paid  civil  rates  of  pay
 and  allowances  because  these  rates  are
 more  favourable  than  the  military
 rates  of  pay  and  allowances,  a  deduc-
 tion  of  Rs.  25  per  month  on  account
 of  free  rations  is  made  from  their  civil
 pay  and  allowances.
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 (b)  The  retaining  fee  of  Rs.  20  p.m.
 ceases  to  be  admissible  to  Army  re-
 servists  (whether  or  not  they  are  civil
 Government  employees)  when  they  are
 called  up  for  colour  service,  as  they
 become  eligible  to  draw  pay  and
 allowances  during  such  service.  As
 indicated  in  reply  to  part  (a)  above,
 a  deduction  of  Rs.  25  p.m.  on  account
 of  rations  is  made  only  in  the  case  of
 those  employees  who  are  paid  civil
 rates  of  pay  and  allowances.

 (c)  As  in  the  case  of  other  Army
 personnel,  all  local  and  compensatory
 allowances  and  compensation  in  lieu  of
 quarters  are  paid  (where  admissible)
 to  reservists  called  up  for  colour
 service,  with  reference  to  the  place  of
 posting  of  the  individual  concerned
 and  not  with  reference  to  the  place  of
 residence  of  his  family.

 (d)  In  view  of  the  position  explained
 in  answers  to  parts  (a)  to  (c),  it  is
 not  proposed  to  change  the  existing
 rules.

 Visit  of  Indians  to  Pakistan

 7364,  Shri  D.  N.  Patodia:
 Shri  R.  Barua:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Pakistan  do  not  allow
 Indians  to  visit  Pakistan  in  connec-
 tion  with  their  business  connections
 in  that  country;

 (b)  whether  after  the  965  Indo-
 Pakistan  conflict,  some  new  restric-
 tions  have  been  imposed  by  Pakistan
 to  grant  visas  to  Indians  to  go  there;
 and

 (c)  the  categories  of  Indians  which
 are  allowed  by  the  Government  of
 India  as  well  as  of  Pakistan  to  visit
 Pakistan  these  days?

 The  Minister  of  External  Affairs
 (Shri  M.  ए.  Chagla):  (a)  to  (०).
 Before  the  965  Indo-Pak  conflict,  the
 grant  of  visas  for  travel  between
 India  and  Pakistan  was  regulated
 under  Indo-Pak  Passport  and  Visa
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 Scheme.  At  the  time  of  the  conflict,
 as  a  result  of  the  hostilities  the  check-
 posts  Were  closed  and  normal  travel
 between  the  two  countries  came  to  a
 standstill.  The  position,  however,
 changed  after  the  signing  of  the  Tash-
 kent  Declaration,  when  the  Govern-
 ment  of  Pakistan  again  resumed  grant
 of  visas  to  Indian  nationals  for  visit
 to  Pakistan,  As  far  as  Government
 of  India  are  aware,  the  Government
 of  Pakistan  are  granting  visas  to
 Indian  nationals  on  a  very  restric-
 tive  basis  and  only  short-term  visas
 are  being  granted  in  cases  of  emer-
 gency  or  for  seeing  relatives  etc.
 Visas  to  Indians  in  connection  with
 their  business  affairs  in  Pakistan  are
 granted  in  very  rare  cases,

 The  Government  of  India  are  allow-
 ing  all  categories  of  Indians  to  visit
 Pakistan  except  in  cases  where  it  is
 not  possible  to  grant  a  passport  to
 them  on  the  grounds  mentioned  in
 Sub-section  2  of  Section  6  of  the
 Passport  Act  of  1967,

 उत्तर  प्रवेश  की  हाई  स्कूल  परीक्षाओं
 के  बारे  में  प्रसारित  किया  गया  समाचार

 7365.  श्री  मोलहु  प्रसाद  :
 श्री  गुणानन्द  ठाकुर  :
 श्री  रघबोर  सिह  शास्त्री  :
 क्री  शिवपूजन  शास्त्री  :
 शी  रास  रण :

 क्या  सूचना  और  प्रसारण  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  5  जुलाई,
 967  के  संध्याकालीन  एवं  रात्रि  के समाचार

 बुलेटिनों  में  आकाशवाणी  से  यह  समाचार
 प्रभारित  किया  गया  था  कि  इस  वर्ष  उत्तर
 प्रदेश  की  हाई  स्कूल  तया  इण्टरमोडियेट  परी-
 क्षाों  में  जो  छात्र  केवल  प्रंग्रेज़ी  में  ग्रनुत्तीर्ण
 हुए  हैं,  उन्हें  उत्तो्ण  घोषित  किया  जायेगा  ;

 (ख)  यदि  हां,  तो  क्या  यह  भी  सच  है  कि
 अगले  ही  दिन  के  प्रसारण  में  ग्राकाशवाणी  द्वारा
 इस  समाचार  को  गलत  वताया  गया  था  ;
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 (7)  यदि  हां,  तो  क्या  भ्राकाशवाणी
 द्वारा  समाचारों  की  सत्यता  का  पता  लगाये
 बिना  ही  उनका  प्रसारण  किया  जाता  है  ;
 झौर

 (घ)  यदि  नहीं,  तो  ग्राकाशवाणी  से
 इन  परस्पर  विरोधी  समाचारों  का  प्रसारण
 किन  कारणों  से  किया  गया  ?

 सूचना  तथा  प्रसारण  मंत्री  (भी  Ro  के०
 शाह)  :  (क)  से  (घ).  जी,  हां  ।  प्रश्न  में
 उल्लिखित  समाचार  एक  समाचार  एजेंसी
 के  संवाद  पर  भ्राधारित  था  और  यह  समाचार

 5  जुलाई  को  प्रसारित  किया  गया  था  ।
 अगले  दिन  सम्बन्धित  मंत्री  ने  उत्तर  प्रदेश
 विधान  सभा  में  समाचार  एजेंसी  के  उस  संवाद
 का  खंडन  किया  ।  आकाशवाणी  के  बुलेटिनों
 में  भी  इस  खंडन  का  प्रमुखता  से  प्रसारण  किया
 गया  |  समाचार  एजेंसों  का  संवाद  इतना
 स्पष्ट  लगा  था  कि  देब्ने  में  उसकी  सत्यता
 की  जांच  करने  की  कोई  जरूरत  नहीं  थी  ।

 75838

 Statistics  re.  Prices
 7366,  Shri  Shiva  Chandra  Jha:  Will

 the  Prime  Minister  be  pleased  to
 state:  .

 (a)  whether  after  the  devaluation
 of  the  Rupee,  any  attempt  is  being
 made  by  the  Central  Statistical  Orga-
 nisation  to  bring  about  a  co-ordinat-
 ed  and  integrated  approach  to  the
 statistics  for  prices,  cost  of  living
 money  wages,  real  wages,  rate  of
 labour  productivity,  rate  of  invest-
 ment  both  in  the  agricultural  and
 industrial  sectors,  rate  of  the  growth
 of  the  national  income,  rate  of  saving
 from  one  base  year,  say,  095l,  the
 year  of  the  starting  of  the  First  Five
 Year  Plan;

 (b)  if  so,  the  success  which  has
 been  achieved  in  this  regard;

 (c)  if  not,  the  reasons  thereof;  and
 (d)  how  far  the  Central  Statistical

 Organisation  has  been  able  to  main-
 tain  uniformity  with  foreign  index
 numbers  for  the  above  items  before
 and  after  the  devaluation  of  the
 Rupee?
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 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  (a)  to  (c).  The  co-ordinat-
 ed  and  integrated  approach  to  the  col-
 lection  of  statistics  has  been  conti-
 nuously  engaging  the  attention  of  the
 Central  Statistical  Organisation  since
 its  inception  in  95l.  Most  economic
 statistics  such  ag  those  relating  to
 prices,  cost  of  living,  wages  and
 national  income,  compiled  by  opera-
 tive  agencies,  since  95]  are  available.
 However,  sufficient  time  and  an
 element  of  stability  are  required  in
 adopting  a  re-oriented  approach  to-
 wards  statistical  investigations  in  the
 post-devalution  period.

 (d)  countries  compile  their  index
 numbers  with  differing  base  years  ap-
 propriate  to  their  national  needs.  It
 is,  therefore,  not  possible  to  maintain
 uniformity  in  this  fleld  between  India
 and  other  countries.

 Women  in  Indian  Armed  Forces
 1967.  Shri  Shiva  Chandra  Jha:  Will

 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  how  many  women  are  working
 in  the  Indian  Armed  Forces;

 fb)  in  what  ranks  and
 they  are  working;

 divisions

 (c)  how  many  women  pilots  there
 are  in  India;  and

 (d)  how  many  women  are  propos-
 ed  to  be  recruited  to  the  armed  forces
 during  the  Fourth  Plan  pericd?

 The  Minister  of  Defence  (Shri
 Swaran  Singh):  (a)  and  (b).  Women
 are  eligible  for  appointment  to  the
 Armed  Forces  Medical  Services
 including  the  Dental  and  the  Nurs-
 ing  Services.  The  number  serving
 at  present  is  as  under:—

 (i)  Army  Medical  Corps,
 (in  the  ranks  of  Lt,  to
 Lt.-Col.  and  equivalents
 in  the  Navy  and  Air
 Force).

 (ii)  Army  Dental  Corps  (in  7
 the  ranks  of  Lts.  and  Cap-
 tains)

 (iii)  Military  Nursing  Service  953
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 (in  the  ranks  of  Ltd,  to  Bri-
 gadier)

 (c)  There  are  no  women  pilots  in
 the  Indian  Air  Force,

 (d)  There  is  no  fixed  quota  allotted
 for  the  recruitment  of  Doctors|Nurses
 in  the  AMC|ADC|MNS  during  the
 Fourth  Plan,  The  number  recruited
 depends  upon  the  availability  of  suit-
 able  candidates,  There  are  deficien-
 cies  of  Doctors  and  Nurses  in  the
 Armed  Forces  Medical  Services  and
 efforts  are  being  made  to  make  up
 these  deficiencies.

 Emergency  Commissioned  Officers  on
 7  Reserve  List

 7368  Shri Shri  George  Fernandes:
 Shri  S.  M.  Banerjee:
 Shri  Madhu  Limaye:
 Shri  J.  H.  Patel:
 Shri  Rabi  Ray:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  the  Emergency  Com-
 missioned  Officers  of  the  Indian  Army
 who  are  compulsorily  released  from
 service  are  being  put  on  the  Reserve
 List  for  a  period  of  0  years;  and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  Defence  (Shri

 Swaran  Singh):  (a)  No,  Sir.  Govern-
 ment  have  decided  that  the  reserve
 liability  for  the  Emergency  Commis-
 sioned  Officers  will  be  on  voluntary
 basis  for  a  peried  of  5  years  or  upto
 the  age  of  40  years,  whichever  is
 earlier.

 (b)  This  is  being  done  in  order  to
 build-up  the  Reserve  of  Officers
 whose  services  will  be  available  in
 time  of  need.
 Indian-Owned  Industrial  Establish-

 ments  taken  over  by  Nepal
 7369.  Shri  George  Fernandes:

 Shri  Madbu  Limaye:
 Shri  8.  M,  Banerjee:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  how  many  Indian-owned  indus-
 trial  establishments  in  Nepal  have  so
 far  been  taken  over  by  the  Nepal
 Government;
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 (b)  whether  the  Nepal  Government
 have  plans  to  take  over  the  Katha
 factory  in  Nepalganj  which  is  owned
 by  an  Indian  entrepreneur;

 15841

 (९)  the  reasons  for  the  take-over;
 and

 (d)  whether  Government  propose  to
 do  anything  in  the  matter?

 The  Minister  of  External]  Affairs
 (Shri  M,  com  Chagla):  (a)  According
 to  available  information  one  indus-
 trial  estblishment  has  been  taken
 over  by  His  Majesty’s  Government  of
 Nepal.

 (b)  No,  Sir.
 “(c)  Does  not  arise.

 (0)  These  developments  are  the
 result  of  the  commercial  and  financial
 arrangements  and  commitments  bet-
 ween  the  firms  concerned  and  His
 Majesty’s  Government  of  Nepal  and
 or  the  Nepal  Industrial  Development
 Corporation.  The  Government  of
 India  are  not  primarily  concerned  in
 this  matter.

 Officers  killed  during  Indo-Pak
 Hostilities

 71370,  Shrj  J.  H.  Patel:
 George  Fernandes:

 M  मल  Rabi  Ray:
 Shri  s.  M.  Banerjee:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  the  number  of  Officers  and
 Other  Ranks  of  the  Indian  Armed
 Forces  who  were  killed  jn  action  or  as
 a  result  of  injuries  sustained  in  battle
 during  the  Indo-Pakistan  hostilities  in
 August|September,  ‘1965;

 (b)  how  many  of  the  casualties
 were  from  the  Emergency  Commis-
 sioned  Officers;

 (c)  how  many  Officers  and  Other
 Ranks  were  taken  prisdners  by  the
 Pakistanis;  and

 (d)  how  many  of  these  Officers
 belonged  to  the  cadre  of  Emergency
 Commissioned  Officers?
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 The  Minister  of  Defence  (Shri
 Swaran  Singh):  (a)  (i)  Killed  in
 action  or  as  g  result  of  injuries:

 (a)  Officers  72

 (b)  JCOs  and  Other  2757
 Ranks.

 (ii)  Originally  reported  missing  but
 now  presumed  killed  under  the  rules:

 (a)  Officers  i9

 (b)  JCOs  and  Other  347
 Ranks,

 (b)  (i)  Killed  in  action  or  7
 as  a  result  of  injuries,

 (ii)  Originally  reported  7
 missing  but  now  pre-
 sumed  killed  under
 the  rules.

 (९)  Officers  58

 JCOs  and  Other  020
 (d)  8

 विवेश  स्थित  भारतीय  दूताबासों  द्वारा
 जारी  किये  जाने  बाले  बुलेटिन  ,

 7377.  भरी  राजवेव  सिह  :
 श्री  शम्भूनाथ  :

 क्या  बवेशिक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  विदेशों  में  स्थित  हमारे  दूतावासों
 द्वारा  कितनी  भाषाझ्रों  में  बुलेटिन  जांरी
 किये  जाते  हैं  ;

 (ख)  सरकार  ने  कितनी  विदेशी
 भाषाशों  के  लिये  द्विभाषिये  निमुक्त  किये
 हँ

 (7)  सरकार  विदेशी  भाषाएं  सीखने
 के  लिए  क्या  सहायता  देती  है;  शरीर

 (घ)  इस  सम्बन्ध  में  प्रब  तक  कितनी
 प्रगति  हुई  है  ?
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 वेदेशिक-कार्य  मंत्री  (घो  Ho  Foe

 चागला)  :  (क)  विदेश-स्थित  भारतीय
 मिशन  22  विदेशों  भाषाओं  में  बुलेटिन
 निकालते  हैं  ।

 (ख)  विदेश  मंत्रालय  में  सात  विदेशी
 भाषाओं  के  दुभाषिये  काम  करते  हैं  |

 (ग)  भारतीय  विदेश  सेवा  के  अधि-

 कारियों  के  लिए  (जिनमें  भारतीय  विदेश
 सेवा  (ख)  के  अधिकारी  भी  शामिल  हैं)
 अनिवार्य  रूप  से  नियत  विदेशी  भाषा  के

 अध्ययन  पर  शिक्षण  शुल्क  (ट्यूशन  फीस)

 (निर्धारित  घंटों  के  लिए  सोमित)  बौर

 परीक्षा  शुल्क  आदि  का  सारा  खर्च  विदेश

 मंत्रालय  वापस  दे  देता  है  1  विदेशी  भाषाओं

 के  ऐच्छिक  अध्ययन  के  लिए,  यह  मंत्रालय

 प्रत्येक  विदेशी  भाषा  में  दक्षता  प्राप्त  करने

 के  लिए  500  रु०  का  पुरस्कार  देता  है  t

 यह  मंत्रालय  रक्षा  मंत्रालय,  नई  दिल्ली,  के

 स्क्ल  फ़  फारेन  लैंग्वेजेज  द्वारा  आयोजित

 दुभाषिए  के  पाठ्यक्रम  के  लिए  और  विभिन्न

 भाषाओं  के  पाठ्य-क्रमों  के  लिए  अपने  जिन

 अधिकारियों  को  भेजता  है  उनके  शिक्षण

 शुल्क  झर  परीक्षा  शुल्क  का  खर्चा  भी

 देता  है  ।

 (घ)  इस  मंत्रालय  के  अधिकारियों

 द्वारा  विदेशी  भाषाएं  सीखते  के  मामले  में

 पक्की  तौर  पर  बराबर  प्रगति  हुई  है  ।  इस
 समय  254  से  अधिक  ऐसे  ग्रक्षिकारी  हैं
 जिन्होंने  विदेशी  भाषाओं  में  योग्यता  प्राप्त

 कर  रखी  है  1

 Yndian  Ambassadors’  Contribution  to
 Social  and  Cultural  Movements

 7372.  Shri  Raj  Deo  Singh:
 Shri  Shambhu  Nath;

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  ambassadors  appointed
 to  different  foreign  missions  are  en-
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 couraged  to  contribute  to  the
 and  cultural  movements  in
 countries;

 social
 those

 (b)  if  so,  in  what  ways;  and

 (c)  whether  they  are  asked  to  pre-
 pare  any  literature  regarding  the
 country  of  their  assignment?

 The  Minister  of  External  Affairs
 (Shri  जा,  C,  Chagla):  (a)  and  (b).  It
 is  the  normal  function  of  a  Head  of
 Mission  to  take  interest  in  suitable
 social  and  cultural  activities  in  the
 country  of  his  accreditation,  parti-
 cularly  when  it  has  relevance  to
 India’s  relations  with  that  country  or
 has  a  bearing  on  Indian  culture.
 Depending  upon  the  local  circums-
 tances,  an  Ambassador  is  expected  to
 associate  himself  with  non-partisan,
 social  and  cultural  organisations  jin  the
 country  of  his  assignment  in  such  a
 manner  as  to  reflect  the  culture  and
 the  goodwill  of  his  own  country.

 (c)  An  Ambassador,  as  part  of  his
 duties,  is  expected  to  keep  his  Gov-
 ernment  regularly  and  periodically
 informed  of  the  loca]  events  and
 developments  through  periodical
 “despatches”  to  headquarters.

 Protest  Notes  Sent  to  China

 1373.  Shri  D.  c.  Sharma:  Will  the
 Minister  of  External  Affairs  be
 pleased  to  state:

 (a)  whether  any  reply  has  been
 received  to  the  protests  made  by
 India  to  China  with  regard  to  her
 radio  broadcasts  against  India  on  the
 28th  and  30th  June,  967  and  against
 the  misuse  of  the  facilities  granted  to
 its  Embassy  in  India;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  reaction  of  Government
 thereto?

 .

 The  Minister  of  External  Affairs
 (Shri  M.  0.  Chagla):  (a)  No,  Sir.

 (b)  and  (c),  Do  not  arise.
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 Kutch  Tribunal

 1374,  Shri  Marandi:
 Shri  P,  N,  Solanki:
 Shri  K.  P.  Singh  Deo:
 Shri  Raghuvir  Singh  Shastri:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  the  Kutch  Tribunal
 has  completed  hearings  on  the  India-
 Pakistan  dispute  over  the  Rann  of
 Eutch;  and

 (b)  if  so,  when  the  final  judgment
 is  likely  to  be  announced?

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  (a)  Yes.  The

 Tribunal  completed  hearings  on  14th
 July,  1967.

 (9)  The  award  is  likely  to  be
 rendered  by  lst  November,  1967.

 दानापुर  स्थित  एम०  fo  एस०  विभाग
 द्वारा  सकानों  का  ग्रधिकरण

 7376.  श्री  रामावतार  शास्त्री  :
 श्री  wo  fro  मघुकर  :
 श्री  चबा  शेखर  सिह:

 क्या  रक्षा  मंत्री  यह  बताने  की  कृपा
 करेंग ेकि  :

 (क)  क्या  दीनापुर  छावनी  का  एम०
 fo  एस०  विभाग  छावनी  क्षेत्र  के  नागरिकों
 के  मकान  प्रधिग्रहण  कर  रहा  है  ;  ताकि
 वह  उन्हें  सैनिक  भ्रधिकारियों  को  किराये
 पर  दे  सके  ;

 (ख)  इस  प्रकार  श्रधिग्रहीत  कितने
 मकानों  में  सैनिक  अधिकारी  रह  रहे  हैं  ;

 (ग)  क्या  पण्ड  स्कवेयर  कै  कुछ  मकानों
 में  भी  सैनिक  भ्रधिकारी  रह  रहे  हैं  तथा  क्या
 एम०  fo  एस०  ने  श्रप्रैल,  966  से  उन
 मकानों  का  किराया  नहीं  दिया  है  ;
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 (घ)  क्या  यह  सच  है  कि  जब  कभी
 कोई  मालिक  मकान  किराया  लेने  के  लिए
 एम०  ई०  एस०  के  पास  जाता  है  तो  स्थानीय
 सैनिक  प्रधिकारी  उसे  भूमि  को  सैनिक  विभाग
 के  नाम  हस्तांतरण  करने  के  लिये  बाध्य
 करते  हैं  ;

 (=)  क्या  यह  भी  सच  है  कि  एम०  ई०
 एस०  ने  एक  मालिक  मकान,  श्री  खुशहाल  चन्द,
 के  विरुद्ध,  उसकी  भूमि  पर  कब्जा  करने  के
 विचार  से,  मुकदमा  चलाया  था  परन्तु
 एम०  ई०  एस०  मुकदमा  हार  गया  था  ;
 और

 (च)  यदि  हां,  तो  इसके  लिए  सरकार
 का  क्या  कार्यवाही  करने  का  विचार  है  कि
 एम०  ई०  एस०  इन  लोगों  को  तंग  न  कर  सके
 शौर  म्रेण्ड  स्क्वेयर  दानापुर  के  मकान  मालिकों
 को  किराये  की  बकाया  राशि  का  भुगतान
 कराये  ?

 प्रतिरक्षा  मंत्रालय  में  राज्य-संत्री
 धी  ब०  रोा०  भगत)  :  (क)  और  (ख).  *

 स्थानीय  सैंनिक  प्रधिकारियों  की  पश्रोर  से
 मकानों  का  प्रधिग्रहण  करने  का  काम  कलेक्टर
 द्वारा  किया  जाता  है  ।  दीनापुर  में  केवल
 एक  मकान  अधिगृहीत  किया  गया  है  और
 सब  एरिया  मेस  के  रूप  में  उसका  इस्तेमाल
 किया  जा  रहा  है  ।

 (ग)  रक्षा  प्रावश्यकताओं  की  पूति
 के  लिए  ग्रांड  स्कवेयर  में  श्राठउमकान  स  रका र  को
 किराए  पर  दिए  गए  हैं  7  एक  मकान  का
 किराया  प्रप्रैल  i966  से  नहीं  दिया  गया  है
 शौर  इस  मामले  पर  सरकार  विचार  कर
 रही  है  ।

 (घ)  जी  नहीं  1

 ()  श्री  खुशहाल  चन्द  ने  रक्षा  भूमि
 को  पुनः  लेने  के  विरुद्ध  व्यादेश  प्राप्त  करने
 के  लिए  मुकदमा  दायर  किया  है  1  न्यायालय
 ने  व्यादेश  दे  दिया  है।  सरकार  ने  इसके
 विरुद्ध  प्रपील  की  है  जिस  पर  अभी  विचार
 होना  है  t

 (च)  प्रश्त  नहीं  उठता  ।
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 प्रतिरक्षा  सेवाझों  में  प्रनुसूचित  जातियों  तथा
 अनुसूचित  श्राविम  जातियों  के  लोगों

 के  लिये  झरक्षित  पद

 7377.  श्री  मोलहू  प्रसाव  :
 श्री  रवि  राय  :
 श्री  राम  चरण:
 क्री  शिव  चरण  लाल  :

 क्या  रक्षा  मंत्री  यह  बताने  को  कृपा  करेंगे
 किः

 (क)  भारतीय  स्थल  सेना,  नौसेना  तथा

 वायु  सेना  में  अनुसूचित  जातियों  तथा

 अनुसूचित  आदिम  जातियों  के  लोगों  के  लिए
 कितने  पद  आरक्षित  हैं  ;  और

 (ख)  यदि  हां,  तो  प्रतिरक्षा  सेवाश्रों
 में  अनुसूचित  जातियों  तथा  अनुसूचित  झ्रादिम
 जातियों  के  लोगों  की  राज्य-वार तथा  वर्गवार
 संध्या  कितनी  है  ?

 मंत्रालय  में  राज्य  मंत्री
 (क)  एक  भी

 प्रतिरक्षा
 पक्षों  qo  रा०  भगत)  :

 नहीं  ।

 (ख)  प्रश्न  नहीं  उठता  1

 LAF,  Plane  Crash  Near  Bara

 1378,  Shri  D.  0,  Sharma:
 Shri  Raghuvir  Singh  Shastri:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  an  Indian  Air  Force
 Plane  crashed  near  Bara,  a_  village
 26  miles  from  Kamnagar  on  the  l6th
 July,  1967;

 (b)  if'so,  the  details  thereof;  and

 (e)  the  action  taken  in  the  matter?

 The  Minister  of  Defence  (Shri
 Swaran  Singh):  (a)  The  accident
 occurred  on  l6th  July  967  at  a  place
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 4  miles  South  of  Bhatel
 Station,

 Railway

 (b)  and  (९),  The  aircraft  was  on  a
 training  flight  when  it  had  engine
 failure.  The  pilot  baled  out  and
 sustained  minor  injuries.  The  air-
 craft  crashed  in  a  field  damaging
 Standing  crops.  In  accordance  with
 the  Air  Force  rules,  a  Court  of
 Inquiry  has  been  ordered  to  investi-
 gate  the  accident.  Full  details  will
 be  known  when  the  proceedings  of
 the  Court  of  Inquiry  are  received.

 हिसखदी  जानने  बाले  भारतोय  राजनयिक

 7379.  भ्री  बलराज  भधोक  :
 श्री  कंवर  लाल  गुप्त  :
 श्री  राम  सिह  झ्रयरवाल  :
 श्री  हरदयाल  देवगण:

 क्या  बवेशिक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  कितने  भारतीय  राजनयिक
 हिन्दी  जानते  हैं  प्रौर  उन  में  से  कितने  राजनयिक
 उनके  मंत्रालय  के  साथ  अपना  गुप्त  पत्र-
 व्यवहार  हिन्दी  में  करते  हैं

 (ख)  क्या  उनके  मंत्रालयं  ने  विदेशों
 में  स्थित  भारतीय  दूतावासों  में  हिन्दी  में
 टाइप  करने  की  मशीनें  देने  और  हिन्दी  टाइप-
 कर्ताओं  को  भेजने  की  कोई  व्यवस्था  की  है;
 श्रौर

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण

 हैं?
 वेबशिक-कार्य  संत्री  आओ  मु०  Ro

 जागला)  :  (क)  विदेश-स्थित  मिशनों  में

 हिन्दी  जानने  वाले  भारतीय  राजनयिकों  की
 ठीक-ठीक  संख्या  तो  मालूम  नहीं  है,  परन्तु
 220  से  ज्यादा  भारतीय  राजनयिक  हिन्दी
 जानते  हैं  '  लेकित  कोई  भी  अधिकारी  भ्रपना
 गोपनीय  कार्य  हिन्दी  में  नहीं  करता  ।

 (ख्र)  प्रभी  i2  मिशनों  में  हिन्दी  के
 टाइपराइटर  भेजे  गये  हैं  भौर  दूसरे  मिशनों
 से  ज्यों  ज्यों  मांग  प्रातीं  जाएगी  उन्हें  भी  हिन्दी
 के  टाइपराइटर  भेज  दिए  जाएंगे  ।  विदेशों
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 में  इस  समय  हिन्दी  जानने  वाले  सात  टाइपिस्टों
 =  बलावा,  एक  और  हिन्दी  टाइपिस्ट  भी
 विदेश  भेजें  जाने  के  लिए  चुना  गया  हैं  ।
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 (ग)  प्रश्न  नहीं  उठता  1  जब-जब
 और  जैसे-ज॑से  ज़रूरत  होगी  हिन्दी  जानने  वाले
 आर  टाइपिस्टों  को  भी  विदेशों  में  भजा

 जाएगा  |

 Indian  Cooperation  Mission  in  Nepal

 7380.  Shri  Jyotirmoy  Basu:  Will  the
 Minister  of  External  Affairs  be

 Pleased  to  state:

 (a)  the  functions  of  the  Indian  Co-
 operation  Mission  in  Nepal;

 (b)  the  establishment  cost  of  this
 Mission  per  annum  during  the  last
 three  years;

 (c)  whether  Government  propose
 to  close  down  the  Mission,  in  view  of
 the  fact  that  most  of  the  works  are
 executed  by  the  Central  Public
 Works  Department  and  the  Central
 water  and  Power  Commission  direct-
 ly;

 (d)  whether  the  Director  of  the
 Indian  Cooperation  Mission  recently
 visited  Namcha  Bazar  by  chartering  a
 plane  costing  Rs,  20,000;

 (e)  if  so,  the  reasons  therefor;  and

 (f)  how  much  foreign  exchange  has
 been  granted  to  Officers  serving  with
 the  Indian  Cooperation  Mission  for
 purchasing  imported  cars  during  the
 last  3  years?

 The  Minister  of  External  Affairs
 (Shri  M.  con  Chagla);  (a)  The  func-
 tions  of  the  Indian  Cooperation  Mis-
 sion  in  Nepal  are  mainly  to  coordi-
 nate  and  supervise  the  execution  of
 programmes  of  economic  cooperation
 mutually  agreed  upon  between  Nepal
 and  India.  These  include  duties  in
 the  field  of  negotiation,  exploration,
 liaison  and  execution,

 (9)  So  far  as  the  Directorate  of
 the  Indian  Cooperation  Mission  is
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 cuncemned,  the  e¢Xpenditure  on  account
 of  pay,  allowances  and  other  charges.
 during  the  last  three  years  was  ad
 follows:—

 §850:

 1964-65  1965-66  1966-67
 Rs.  2.9  Rs,  0.7  Rs.  2.5

 lakhs  lakhs  Lakhs
 (approx.  (approx.  (approx

 Actuals)  Actuals)  Actuals)

 The  increase  in  expenditure  during
 the  last  year  was  caused  on  account
 of  the  devaluation  in  June  966  of  the
 Indian  Rupee.

 (c)  No,  Sir,  As  and  when  the  Mis-
 sion’s  responsibilities  for  direct  exe-
 cution  of  projects  are  reduced,  the
 strength  of  staff  is  suitably  pruned,
 For  example  on  Ist  March  1966,  the
 sanctioned  strength  of  the  Mission  was
 over  400.  <A  year  later  ie.  on  Ist
 March  1967,  the  strength  was  reduced
 to  well  below  300  involving  a  reduc-
 tion  of  about  30%.

 (d)  Yes  Sir.  At  the  request  of
 H.M.G.  of  Nepal,  senior  officers  of
 which  accompained  him,  the  Director
 travelled  by  helicopter  on  a  tour  of
 the  Namcha  Bazar  area.  As  the  Co-
 operation  Mission  does  not  possess  a
 helicopter  of  its  own,  a  charter  had
 to  be  taken.

 (e)  The  purpose  of  the  tour  was  to
 examine  the  feasibility  of  employing
 labour  from  the  above  mentioned
 economically  depressed  area  on
 Indian  assisted  projects  and  of  assist-
 ing  H.M.G,  of  Nepal  in  establishing
 development  projects  in  that  area,

 (f)  Nil.

 A.LR.  Station,  Jabalpur

 738l.  Shri  Nitiraj  Singh  Chaudhary:
 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  Government  propose
 to  set  up  a  regional  station  of  the
 All  India  Radio  at  Jabalpur;

 (b)  if  so,  by  what  time;  and
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 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 to  (c).  A  broadcasting  station  has
 been  in  operation  at  Jabalpur  since
 November,  1964.  It  is  proposed  fur-
 ther  to  upgrade  it  into  a  partial  pro-
 gramme  originating  station  during
 the  Fourth  Five  Year  Plan  subject
 to  availability  of  resources,

 Visit  of  M.Ps.  Teams  to  Forward
 Areas

 7382,  Shri  Nitiraj  Singh  Chaudhary:
 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  the  time  by  which  Govern-
 ment  propose  to  send  teams  of  MPs.
 to  the  forward  areas;

 (b)  the  number  of  M.Ps.  each  team
 ‘would  consist  of;  and

 (c)  the  duration  of  the  tours?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  R.  Bhagat):
 (a)  to  (c).  The  suggestion  for  ar-
 ranging  visits  by  M.Ps.  to  forward
 areas  is  receiving  attention  and  the
 Kon’ble  Member  will  be  informed  of
 the  position  shortly.

 Heavy  Water  Plants

 7383,  Shri  Nitiraj  Singh  Chaudhary:
 Will  the  Prime  Minister  be  pleased  to
 state:

 (a)  the  names  of  Heavy  Water
 Plants  situated  in  the  country  and
 quantity  of  Heavy  Water  each  pro-
 duces  annually;  and

 (b)  the  purposes  for  which  Heavy
 Water  is  used?

 The  Prime  Minister  and  Minister
 .of  Atomic  Energy  (Shrimati  Indira
 Gandhi):  (a)  Heavy  Water  is  at  pre-
 sent  produced  only  in  the  Nangal
 Unit  of  the  Fertilizer  Corporation  of
 India  Limited.  The  annual  operating
 capacity  of  this  plant  is  of  the  order
 of  25  tonnes  per  annum,
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 (०)  Heavy  Water  is  used  as  a
 moderator,  or  as  moderator  and  cool-
 ant  in  certain  types  of  power  reac-
 tors.

 Programmes  in  A.LR.

 7384,  Shri  G.  0,  Dixit:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  whether  both  Programme  Exe-
 cutives  and  Producers  produce  pro-
 grammes  in  A.LR.;

 (b)  if  so,  the  reasons  for  these  two
 cadres  for  the  same  job  and  what  are
 Chanda  Committee’s  observations  and
 recommendations  in  this  regard;  and

 (c)  how  many  Programme’  Exe-
 cutives  and  Producers  were  _  sent
 abroad  for  training  in  television  pro-
 duction  during  the  last  three  years?

 The  Minister  of  [Information  and
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 Yes,  Sir,

 (b)  Programme  Executives  being
 regular  Government’  servants  are
 liable  to  transfer  from  one  Station  to
 another  and  therefore  engagement  of
 specialized  loca]  talent  for  production
 of  programmes  on  staff  artists  basis
 in  addition,  was  considered  advant-
 ageous,  The  Chanda  Committee  has,
 however,  recommended  that  there
 should  be  no  distinction  hetween  Pro-
 ducers  and  Programme’  Executives
 and  that  they  should  be  integrated.
 This  recommenation  has  been  accept-
 ed  and  the  manner  in  which  this  can
 be  implemented  is  under  examina-
 tion.

 (९)  Only  six  Programme  Executives
 and  no  Producer.

 “University  of  the  Air’  Programme

 ‘7385,  Shri  G.  C.  Dixit:  Will  the
 Minister  of  Information  and  _  Broad-
 casting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  All
 India  Radio  started  “University  of
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 the  Air”  programme  for  the  benefit
 of  the  B.A.  Pass  students;

 (b)  whether  any  study  has  been
 undertaken  to  evaluate  its  utility;

 (c)  if  so,  the  result  of  the  evalua-
 tion  study  undertaken;

 (d)  whether  there  is  any  proposal
 to  extend  the  programme  for  the
 Second  Year  students:  and

 (e)  if  so,  since  when?

 The  Minister  of  Information  and
 ‘Wroadcasting  (Shri  K.  छू,  Shah):  (a)
 Yes,  Sir.  AIR  started  its  project
 “University  of  the  Air”  on  the  7th
 September,  1966,  the  idea  behind  the
 project  being  to  implement  and  rein-
 force  the  efforts  of  the  Directorate
 of  Correspondence  Course  Delhi  Uni-
 versity.  Under  this  project  the  pro-
 uramme  is  broadcast  thrice  a  week  by
 the  Delhi  and  Madras  stations  of
 A.LR.  for  catering  to  the  Ist  year
 ttudents  of  the  correspondence  course
 of  Delhi  University.

 (b)  Yes,  Sir.

 (९)  The  survey  which  was  conduct-
 ed  in  Delhi  and  Madras  showed  that
 the  majority  of  students  taking  the
 correspondence  course  of  Delhi  Uni-
 versity  listened  to  these  broadcasts
 regularly  and  found  them  useful.
 The  students,  however,  complained
 about  the  unsuitability  of  the  present
 timings  of  broadcast  of  this  pro-
 gramme  and  its  unsatisfactory  recep-
 tion.  The  question  of  putting  out
 this  programme  at  a  time  more  con-
 venient  to  the  students  and  on  power-
 ful  transmitters  is  under  considera-
 tion,

 (d)  Sucn  4  proposal  was  considered
 but  it  has  not  been  found  feasible
 because  of  lack  of  funds,

 {e)  Does  not  arise.
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 सूचना  पौर  प्रसारण  मंत्रालय  में

 पालियामेंटरी  झसिस्टेंटों  |  (संसव-कार्य
 सहायक)  के  पद

 75854

 7386.  श्री  मोलहू  प्रसाव  :
 भी  महाराज  सिंह  भारती:
 भरी  रामजी  रास:
 श्री  रवि  राय  :
 क्री  शिव  चरण  लाल:
 क्री  रामसेबक  यादव:

 क्या  सूचना  धौर  प्रपारण  मत्री  यह
 बताने  की  कृपा  करेगे  कि

 (क)  उनके  मंत्रालय  में  पालियामेंटरी
 श्रसिस्टेंट  के  कितने  पद  हैं  ;

 (ख)  इन  पदों  पर  कितने  व्यक्ति  काम
 कर  रहे  हैं  और  कब  से  ;

 (ग)  क्या  कोई  व्यक्ति  इस  पद  में
 तीन  से  भ्रधिक  वर्षों  से काम  कर  रहा  है  ;

 (घ)  यदि  हां,  तो  क्या  सरकार  का
 विचा र  ऐसे  व्यक्तियों  का  गृह-कार्य  मंत्रालय
 के  प्रादेशानुसार  स्यानॉन्तरण  करने  का  है  ;
 झौर

 (2)  यदि  नहीं,  तो  इसके  क्या  कारण

 हैं?

 सूचना  तथा  प्रसारण  मंत्री  (भी  Ro  के०

 शाह)  :  (क)  एक  I

 (ख)  एक,  7  मई,  i952  से  ।

 (ग)  जी,  हां  ।

 (घ)  और  (४).  परिवर्तन  जन  हित
 में,  जब  भी  सम्भव  होगा,  किया  जाएगा।
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 चतिरका  मंत्रालय  में  पालियानेंटरी
 अ्रंसिस्टेंट

 7387.  श्री  महाराज  सिंह  भारतीः
 मी  मोलहू  प्रसाद:
 श्री  रामजी  रामः
 श्री  बि  राय  :
 श्री  शिवचरण  लालः
 श्री  राम  संवक  यादव:

 क्या  द 11  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  उनके  मंत्रालय  में  पालियामेंट्ररी
 असिस्टेंट  के  पद  कितने  हैं  ;

 (ख)  इन  पदों  पर  कितने  व्यक्ति  काम
 कर  रहे  हैं  और  कब  से  ;

 (ग)  क्या  कोई  ऐसा  व्यक्ति  है  जो  तीन
 वर्ष  से  भी  प्रधिक  समय  से  इस  पद  पर  कार्य
 कर  रहा  है  ;

 (घ)  यदि  हां,  तो  क्या  सरकार  का
 विचार  ऐसे  व्यक्तियों  का  इस  बारे  मे  गृह  कार्य
 मंत्रालय  के  आदेशों  के  अनुसार  स्थानान्तरण
 करने  का  है  ;  और

 (=)  यदि  नहीं,  तो  इस  के  क्या  कारण
 हैं?

 प्रतिरक्षा  संत्रालय  में  राज्य  मंत्री  धी
 Bo  To  भगत)  :  (क)  और  (ख)  संसदीय
 सहायक  के  नाम  का  रक्षा  मंत्रालय  में  कोई
 पद  नहीं  है।  एक  सहायक  को  जो  पूरे  समय  के
 व्या  संसदीय  काम  को  देखभाल  करता  है,
 संसदीय  सहायक  पदनामित  किया  गया  है  ।
 बर्तेमान  संसदीय  सहायक  27-3-1967
 पे  काम  कर  रहा  है  ।

 (ग)  जी  नहीं  ।

 (घ)  झौर  (ड)  प्रश्न  नहीं  उठता  |
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 Mise  of  Radio  and  T.V,  to  Liquidate-
 Hliteracy

 ‘1388,  Shri  G.  C.  Dixit:  Will  the
 Minister  of  Information  and  Broad-

 casting  be  pleased  to  state:
 (a)  whether  All  India  Radiv  has

 any  plan  to  use  radio  and  television
 fo  liquidate  illiteracy,  as  is  done  in
 foreign  countries;  and

 (b)  if  so,  the  details  thereo?*

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 Yes,  Sir.

 (b)  In  pursuance  of  the  recommen-
 dation  of  the  Seminar  on  ‘“Mass-
 Communication  Media  and  Adult
 Tlliteracy”,  organised  by  the  Indian
 Institute  of  Mass  Communication  in
 October  1966,  the  possibility  of  tele-
 casting  programmes  designed  to  liqui-
 date  illiteracy  in  Delhi  and  areas.
 around  jt  has  been  under  examination.
 Owing  to  lack  of  financial  resources,
 not  much  progress  could  be  made.

 A.LR.  Station  for  Rewa  Division  in
 Madhya  Pradesh

 7389,  Shri  Nitiraj  Singh  Chaudhary:
 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 jo  locate  a  regional  broadcasting
 station  in  Rewa  Division  of  Madhya
 Pradesh;

 (b)  if  so,  at  what  place  and  by  what
 time;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 to  (०),  The  Draft  Fourth  Five  Year
 Plan  of  All  India  Radio,  as  approved
 by  the  Planning  Commission,  pro-
 vides  for  the  setting  up  of  a  Radio
 Station  inl  the  Satna|Rewa  region  of
 Madhya  Pradesh.  The  implementa-
 tion  of  the  project  during  the  Plan
 period,  however,  depends  on  the
 availability  of  necessary  resources  and
 foreign  exchange.
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 espionage  (C.A.)

 2.22  hrs,
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 Arrest  of  an  IAF  employee  in  con-

 nection  with  espionage

 sit  एस०  एम०  जोशी  (पूना)  :
 अध्यक्ष  महोदय,  मैं  अविलम्बतीय  लोक  महत्व
 के  तिम्तलिबित  विषय  को  ओर  गृह-कार्य
 मंत्री  का  ध्यान  दिलाता  हूं  और  प्रार्थना
 करता  हूं  कि  वे  इस  बारे  में  एक  वकक्षतव्य
 जा". mo

 “जानूता  के  पिन  सिले  में  मारताब

 बायुतेना के  एक  कर्म  4  रा  की  भिरफारी
 जिपके  कारग  हाल  ही  में  पाकिस्तान
 उच्चाधोग  के  एफ  कन  को  निकाल
 दिया  गया  ।”

 The  Minister  of  Home  Affairs  (Shri
 हज.  B.  Chavan):  Sir,  an  airman  of  the
 Indian  Air  Force  was  apprehended
 on  l6th  July,  ‘1967,  while  he  was
 Passing  some  documents  containing
 official  secrets  to  one  Sabir  Ali  Shah,
 an  official  of  the  Pakistan  High  Com-
 mission  in  Delhi.  A  case  under  sec-
 tion  3  of  the  Official  Secrets  Act  was
 immediately  registered.  On  the  9th
 July,  1967,  the  Ministry  of  External
 Affairs  lodged  a  protest  with  the
 Pakistan  High  Commission  against
 the  abuse  of  the  immunity  granted  to
 a  member  of  the  High  Commission
 which  was  a  serious  violation  of
 international  practice  and  the  Vienna
 Convention  on  Diplomatic  Relations.
 It  was  demanded  that  the  said  Sabir
 Ali  Shah  should  leave  Indian  terri-
 tory  within  48  hours.  He  left  India
 on  the  20th,  In  the  course  of  investi-
 gations  into  the  alleged  offences
 another  airman  of  the  Indian  Aur
 Force  was  arrested  on  2lst  July.
 The  investigation  is  being  pursued,
 In  the  interest  of  investigation  I
 would  request  the  honourable  mem-
 bers  not  to  press  me  to  disclose  any
 further  details.

 ail  एस०  एस०.  जोशी  :  क्या  मंत्रो
 महोदय  यह  बतला  सकते  हैं  कि  यह  मामला

 सिर्फ  एक  व्यक्तिगत  हैं  या  इसके  पीछे  कोई
 गुट  है  जो  इन  कुकर्मों  को  चला  रहा  है  शौर
 पाकिस्तान  की  श्र  से  जो  जवाब  आप  के
 पास  आया  हुआ  हूँ  इस  मामले  को  लेकर
 वह  तसल्लीबछ्झ  है,  झगर  नहीं  है  तो  इस
 खतरे  से  बचने  के  लिए  आप ने  क्या  प्रबन्ध
 किया  है  जब  हसें  पता  है  कि  पाकिस्तान  और
 चौनी  हुकूमत  की  सांठगांठ  है  तब  क्या  हम  ने
 चोनो  दूतावास  से  होने  वालों  जासूसी  को
 रोकने  के  लिए  जो  बंदोबस्त  किया  है  और
 जो  कदम  उठाये  हैं  वही  कदम  कया  पाकिस्तान
 के  बारे  में  भो  हम  उठाने  जा  रहे  हैं  ?

 Shrj  ए.  B.  Chavan:  The  hon,  Mem-
 ber  first  asked  me  whether  there  was
 only  an  individual  involved  or  there
 Was  some  sort  of  conspiracy  involved
 in  this.  The  investigation  is  on,  and
 as  a  result  of  it  one  more  airman  was
 also  arrested.  I  do  not  think  I  can
 disclose  any  further  information  on
 that  because  that  would  have  to
 be  found  out.  The  other  point  that
 he  has  raised  is  a  very  important  one,
 namely  what  we  are  doing  to  prevent
 such  things  and  whether  we  are  taking
 the  same  steps  regarding  espionage  by
 China.  As  regards  China,  we  have
 taken  steps.  I  think  we  have  arrange-
 ments  for  finding  out  espionage  acti-
 vities  by  every  country  and  not  only
 by  Pakistan  ang  China,  but  naturally
 we  shall  have  to  be  more  particular
 about  the  activities  of  these  two
 countries.  It  is  as  a  result  of  those
 arrangements  that  we  coulg  find  out
 this  particular  espionage  activity.

 Shri  8,  M.  Banerjee  (Kanpur):  It
 appears  that  previously  also  some  air
 force  officers  were  involved  in  cases
 of  espionage.  Apart  from  that,  we
 find  that  the  number  of  espionage
 cases  has  considerably  increased  with
 that  of  Mohit  Chowdhury  and  Sunil
 Das  who  have  not  been  punished  yet.
 Is  it  a  fact  that  after  their  release
 from  custody,  one  of  these  two,  at
 least  Mohit  Chowdhury,  was  in  Delhi
 and  was  connected  with  the  passire
 on  of  some  documents  to  the  Pakistan
 High  Commission?
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 Mr.  Speaker:  This  is  about  IAF
 smployees,

 Shri  S.  M.  Banerjee:  It  is  a  spy
 ring  operating  and  cases  are  on  the
 increase.  Mohit  Chowdhury,  Sunil
 Das  and  some  others  are  connected
 with  it.  This  has  given  an  impetus
 to  the  saboteurs.  So  I  would  like
 to  know  whether  this  has  any  con-
 nection  with  the  ring  which  is
 working,  including  Mohit  Chowdhury
 and  Sunil  Das.

 Shri  ¥.  B,  Chavan:  As  far  as  the
 first  part  is  concerned,  I  have  said
 the  matter  is  under  investigation  and
 I  cannot  say  yes  or  no  at  this  stage.

 sit  wy  लिसवे  (म्गेर)  :  अध्यक्ष
 महोदय,  कुछ  दिन  पहले  अख़बारों  में  यह
 समाचार  छपा  था  कि  जिस  तरह  हिन्दुस्तान
 की  हवाई  सेना  वे:  एक  कर्मचारी  को  गिरफ्तार
 किया  गया  उसमे  तरह  एक  फ्लाइट  सार्जेट
 शौर  कारपोरल  को  भो  गिरफ्तार  किया
 गया  था  ।  ऐसे  समाचार  अखबारों  में  आये
 थे  |  अध्यक्ष  महादय,  पिछले  कुछ  वर्षो  में

 ब़हुत  सारे  महत्वपूर्ण  दस्तावेज  विदेशियों  के
 हाथ  में,  पार्किस्तान  के  हाथ  में  चले  गये  ।

 एक  केस  तो  फरवका  बराज  के  किसी  भूतपूर्व
 चीफ  इंजीनियर  के  खिलाफ़  चालू  होने  वाला
 है  1  उसी  तरह  कच्छ  सम्बन्धी  कागज़ातों  का
 भी  मैं  ने  उल्लेख  किया  था  ।  आज  इस  बात
 को  लेकर  हम  को  चिन्ता  है  कि  दो  साल  पहले
 जब  पाकिस्तान  का  प्राक्रमण  हुमा  था  तो

 हिन्दुरतान  का  बचाव  करने  में  सब  से  बड़ा
 रोल  हमारी  हवाई  सेना  ने  अदा  किया  था  1
 शझरव  इजरायल  लड़ाई  के  बाद  अ्रचानक
 हवाई  हमले  का  खतरा  और  ऐसा  हमला
 करने  का  प्रतोभन  इतना  ज्यादा  बढ़  गया  है
 कि  झगर  यह  जासूसी  की  बीमारी  हमारी
 हवाई  सेना  में  भरा  जाती  है  तो  फिर  बहुत  ही
 एक  गम्भीर  हालत  पैदा  होगी।  इसलिए
 अध्यक्ष  महोदय,  मैं  मंत्री  जी  स ेजानना  चाहता
 हुँ  कि  यह  जारुसी  के  जो  प्रकार  बढ़ते  जा
 रहे  हैं  उनको  रोकने  के  लिए  और  ख़ास  करके
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 हवाई  सेना  का  शुद्धिकरण  करने  के  लिए,
 जिससे  यह  बीमारी  उसमें  न  शाये  क्योंकि
 वह  श्रकेला  हमारा  भ्रचानक  हमले  के  खिलाफ़
 छ्त््है  |  हो  सकता  है  इस  साल  में  या नजदीक
 में  पाकिस्तान  और  चीन  मिल  कर  हमारे
 ऊपर  पहले  हवाई  हमला  और  बाद  में  फौजी
 हमला  कर  सकते  हैं  ।  इसलिए  मेरी  जो
 चिन्ता  है,  सारे  सदन  की  चिन्ता  है,  तो  उसके
 बारे  में  अध्यक्ष  महोदय,  क्या  मंत्री  महोदय
 खुलासा  करेंगे  ?

 Shri  Y.  B.  Chavan:  q  fully  share
 the  anxiety  of  the  hon.  Member  be-
 cause  any  espionage  activity  in  the
 Air  Force  or  any  important  service
 headquarters  is  something  very
 dangerous  to  the  security  of  the  coun-
 try.  It  is  for  that  reason  that  from
 the  very  beginning  certain  steps  have
 been  taken.  But  it  seems  they  are
 not  enough  because  things  are  found
 out  again.  So  in  consultation  with
 the  Defence  Ministry,  we  are  further
 tightening  up  these  security  arrange-
 ments  in  this  matter,  That  is  all  I
 can  say  at  the  moment.  But  I  fully
 share  his  anxiety.

 Mr,  Speaker:  He  is  aware  of  it.
 Shri  Samar  Guha  (Contai):  On  2

 point  of  order.  I  did  not  raise  this
 earlier  so  as  not  to  cause  discomfiture
 to  my  hon.  friends.  I  had  tabled  a
 calling  attention  notice  almost  of  the
 same  nature  a  day  earlier  than  the
 one  which  has  been  admitted  for  to-
 day.  But  my  calling  attention  notice
 was  disallowed,  while  this  has  been
 admitted.

 Mr.  Speaker:  He  cunnot  discuss
 that  on  the  floor  of  the  House.

 Shri  Samar  Guha:  I  want  to  know
 what  is  the  rule.  My  calling  attention
 notice  was  disallowed....

 Mr,  Speaker:  If  I  allow  him,  I  will
 have  to  allow  ten  minuteg  and  other
 members  may  also  want  to  make  their
 submissions.

 Shri  Samar  Guha:
 clarification.

 I  want  your
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 Mr,  Speaker:  There  is  no  point  of
 order.  What  I  have  not  admitted  can
 be  discussed  only  inside,  not  here.

 2.30  hrs.

 STATEMENT  RE.  PRINTING  OF
 MADHYA  PRADESH  BUDGET

 The  Minister  of  Home  Affairs  (Shri
 हु.  B,  Chavan):  On  28th  July  certain
 questions  were  raised  about  the  print-
 ing  of  the  Madhya  Pradesh  budget.
 When  I  said  I  had  no  information,  you
 directed  me  to  get  the  information
 from  Madhya  Pradesh  and  give  that
 information  to  the  House,  That  very
 day  I  sent  a  wirelcss  message.  In
 reply  to  that  I  got  a  wireless  message
 on  the  29th  which  I  have  already
 conveyed  to  the  Lok  Sabha  Secre-
 tariat.  I  would  like  to  lay  that  wire-
 less  message  on  the  Table  of  the
 House.  If  the  hon.  members  want
 me  to  read  the  message....

 Some  hon.  Members:  Yes.

 Shri  Y.  B.  Chavan:  It  reads:

 “Reference  your  wireless  mes-
 age  No.

 pre
 67-JS(P)  of  28th

 July,  967  to  Chief  Secretary  re-
 garding  adjournment  motion  about
 printing  of  budget  literature  of
 Madhya  Pradesh.  Facts  are  as
 follows:—

 l.  Interim  budget  1967-68  of
 Madhya  Pradesh  was  presented
 to  Vidhan  Sabha  in  March  967
 and  vote  on  account  for  four
 months  from  April  to  July  was
 obtained.  On  third  July  a  re-
 vised  budget  of  1967-68  was  pre-
 sented  to  budget  session  of  Vidhan
 Sabha  which  was  prorogued  on
 twentieth  July  while  demands  on
 education  department  were  under
 discussion.  .

 2,  As  no  indication  was  avail-
 able  regarding  the  date  on  which
 the  Vidhan  Sabha  would  meet
 again  and  there  was  uncertainty
 regarding  passage  of  budget  be-
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 fore  thirtyfirst  July,  the  State:
 administration  had  to  take  preli-
 minary  steps  to  meet  various  con-
 tingencies  that  might  arise,  These
 contingencies  and  the  steps  taken:
 in  regard  thereto  were.

 (i)  after  the  Vidhan  Sabha  was
 resummoned  the  demands  for
 grants  might  be  voted  and
 the  appropriation  bill  for
 1967-68  passed.  So  ithe
 appropriation  Bill  was  pre-
 Pared  and  sent  to  Vidhan
 Sabha  after  obtaining  Gov-
 ernor’s  approval.

 (ii)  If,  after  the  Vidhan  Sabha  was
 resummoned,  any  of  the  de-
 mands  for  grants  was  not
 voted,  the  present  Government
 might  have  to  resign  ang  an-
 other  Government  could  take
 its  place.  In  that  event  the
 new  Government  might  not
 like  to  proceed  with  the
 passage  of  the  full  year's  bud-
 get  but  might  take  another
 vote  on  account  for  one  month
 till  a  modified  budget  was
 presented  to  and  passed  by
 Vidhan  Sabha.  For  this  coa-
 tingency  comma  a  document
 for  obtaining  vote  on  account
 from  Vidhan  Sabha  for  the
 month  of  August  was  printed
 and  kept  ready.

 (ii)  The  third  possibility  was
 issue  of  a  proclamation  under
 article  356  of  the  Constitution.
 imposing  President's  rule  in
 the  State.  If  this  contingency
 arose,  it  would  become
 necessary  to  present  the
 State  budget  in  Parliament.
 As  it  would  not  be  possible  to
 get  the  ful)  budget  passed  be-
 fore  thirty-first  July,  a  vote
 On  account  for  one  month
 would  have  to  be  obtained.
 For  this  purpose,  the  budget
 presented  to  the  Vidhan  Sabha
 was  reprinted  with  suitable
 modifications  incidental  to  its
 presentation  to  Parliament.  A
 document  for  obtaining  vote
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 on  account  from  Parliament
 for  meeting  the  expenditure  of
 the  State  during  August  was
 also  printed.  No  budget  for
 three  months  was  prepared.

 3.  Action  taken  by  the  State
 Administration  was  motivated  by
 the  need  for  catering  to  all  possi-

 ‘ble  contingencies.  Any  delay  in
 the  passage  of  the  budget  or,  if
 necessary,  in  obtaining  another
 vote  on  account,  would  mean

 Serious  dislocation  of  Government
 work  as,  in  that  case,  no  moneys
 could  be  drawn  from  the  consoli-
 dated  fund  of  the  State  after
 thirty-first  July.  The  action  was
 not  taken  owing  to  any  alleged
 decision  regarding  extension  of
 President's  rule  to  Madhya  Pra-
 desh.  The  State  administration  is
 not  aware  of  any  such  decision,

 4.  The  allegation  that  any  bud-
 get  qgocument  contains  a  note  stat-
 ing  that  the  budget  could  not
 be  passed  due  to  violence  in  the
 State  Legislature  is  false.  The
 allegation  that  printed  budget

 ,literature  is  being  destroyed  is
 also  false.

 5,  Usually,  State  budgets  which
 are  to  be  presented  to  Parliament
 are  printed  in  the  printing  presses
 of  State  Governments  concerned.

 Shri  Surendranath  Dwivedy  (Ken-—
 -drapara):  That  ts  what  I  was  telling
 -you  the  other  day.

 Shri  Y,  B.  Chavan:
 “For  instance,  the  budget  esti-

 mates  of  Rajasthan  1967-68  which
 were  presented  to  Parliament  in
 March  967  were  printed  in  Gov-
 ernment  Central  Press,  Jaipur.
 Similarly,  the  budget  estimates  of
 ‘1966-67  of  the  State  of  Kerala
 which  were  laid  before  Parliament
 hag  been  printed  at  the  Govern-
 ment  Press,  Trivandrum.”

 ‘Thie  ig  the  message  I  heave  recelved
 ‘from  them.  'The  otner  question  that
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 was  raised  is  whether  we  had  given
 them  any  advice.  It  is  obvious  that
 we  had  neither  given  any  advice  nor
 any  instructions.

 Some  hon,  Members  rose—

 Mr,  Speaker:  After  the  statement
 you  cannot  have  an  immediate  dis-
 cussion,

 श्री  सधु  लिसये  (मुंगेर)  :  आप  जरा
 हमारा  बात  तो  सुनिये  ।

 श्री  श्रदल  बिहारी  वाजपेम।!  (बलराम-
 पुर)  :  ग्रश्यक्ष  महोदय,  में  ने  एक  विशेजाधि-
 कार के  प्रस्ताव  का  नोटिस  दिया  थ।  श्री  8  रिका
 प्रताद  मिश्र  के  खिलाफ,  और  गृह  मंतज्ञो  ने
 जी  कुछ  कहा  है
 Mr.  Speaker:  The  point  is  whether

 we  should  have  a  discussion.

 tt  शटल  बिहारी  वाजपंयी  :  झप
 इसकी  इजाजत  दाजिये  ।  हमें  कुछ  कहने  का
 मोका  दाजिये,  निर्णय  बाद  में  कोजियेगा  ।

 श्री  मु  लिसये  :  ग्राय  हमारो  बात  सुन
 लाजिब,  निर्णय  बाद  में  दी  जियेगा  ।  यहु  सवाल
 विशेषाधिकार  का  है  ।

 Mr.  Speaker:  The  privilege  motion
 is  there,  whatever  name  it  is  given.
 Ultimately  it  turns  out  to  be  a  dis-
 cussion.  The  Home  Minister  has
 made  a  statement.

 Shri  A.  B.  Vajpayee:  He  has  read
 out  a  statement.

 श्री  सध्  लिसये  597  लिये  मैं  विशेय।-
 घिकार  का  प्रश्न  उठाना  चाहता  हू  ।

 Mr,  Speaker:  You  have  also  given
 me  notice,  The  Home  Minister  has
 not  denied  nor  has  the  M.P.  govern-
 ment  denied  it.  Therefore,  give  me
 time.  Your  priviiege  motion  is  before
 me,

 शो  सथु  लिमग्रे  :  विशेषाध्चिफार  का  प्रश्त
 तत्काल  लिया  जाना  चाहिये  ry  एक  क्षण  भी
 दरो  नहीं  होनी  चाहिये  |
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 Shrj  5.  M.  Banerjee  (Kanpur):  On
 a  point  of  order.

 Mr.  Speaker:  Is  the  point  of  order
 against  the  Speaker?  Please  resume
 your  seat.  We  shall  fix  up  some  time
 if  you  want  to  discuss  it.  If  you  want
 an  immediate  discussion,  it  ig  not
 possible,

 att  अटल  बिहारो  वाजपेयी  :  क्या  शाप
 हम  को  इस  बाल  की  इजाजत  नहीं  देंगे  कि
 हम  अप  के  सामने  मामला  रखें,  जिससे
 श्राप  को

 Mr.  Speaker:  The  Speaker  must
 admit  it.

 Shri  Ranga  (Srikakulam):  If  you
 have  not  admitted  it,  what  are  we  to
 discuss?  I  would  like  to  know.

 Mr.  Spesker:  My  point  is  that  hon.
 Members  may  wait  a  little;  when  I
 admit  it,  I  shall  say  so  and  then  we
 shal]  begin  a  discussion.

 st  टल  बिहारी  वाजपेयी  :  ग्रध्यक्ष
 हींदय,  विशेयाधिकार  का  प्रस्ताव  झाप  के

 पास  है,  प्रौर  मैं  चहंगा  कि  शाप  उसे  स्वोकार
 करे  ।

 Mr.  Speaker:  Not  in  the  House,  not
 now,

 श्री  प्रटन  बिहारी  वाजपेयी  :  लेकिन  श्राप

 हम  को  मौका  तो  दीजिये  |

 Mr.  Speaker:  Not,  not  in  the  House.

 श्री  झटन  बिहारी  बाजपेपी  :  ह...
 महोदय,  यह  बहुत  गम्भीर  बात  है.  .

 शो  सभ  लिसये  :  गृह  मंत्री  के  ब्िलाफ
 प्रिमा  फ़ेशों  केस  बन  जाता  है|

 Mr.  Speaker:  If  you  want  the  Home
 Minister  to  say  something,  then  we
 begin  the  discussion  now.  You  have
 stated  what  you  wanted  to  say.  Will
 689  (aii)  LSD—6,
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 you  allow  me  to  consider  it  and  admit
 it  later  on  and  have  a  discussion?  It
 will  be  better.  If  you  go  according
 to  the  rules  there  is  that  procedure.
 You  have  given  me  a  motion  and  the
 Home  Minister  has  made  a  statement.
 I  shall  fix  a  time  and  we  will  be  able
 to  discuss  it.  We  cannot  begin  ask-
 ing  question  now,

 श्री  झन  बिटारी  वाजपेयों  :  अध्ययक्ष
 महोदय,  मैं  एक  निवेदन  करना  चाहता  हूं  ।
 उस  दिन  गृह  मंत्री  महोदय  ने  कहा  था  कि
 लोक  सभा  के  सामने  रखे  जाने  वाले  बजट  प्रौर
 कहीं  नहीं  छा  सकते  ।  इसके  लिये  उन्होंने
 उप-प्रधान  मंत्री  की  गवाही  ली  और  यह
 कहा  कि  वह  नहीं  छापा  गया  ।  लेकिन  आज
 गृह  मंत्री  महोदय  को  मानना  पड़ा  कि  वहां
 छपा  था।  उसके  वहां  छापने  के  कारण  क्या
 थे,  इसमें  'मैं-नहीं-जाना  चाहता  |  लेकिन
 गृह  मंत्री  यह  तो  बतलायें  कि  इस  तरह  से
 बजट  छापा  जाता  है,  क्या  वह  इससे  सन्तुष्ट
 हैं,  और  क्या  हम  यह  समझें  कि  गृह  मंत्री
 महोदय  को  इसके  बारे  में  जानकारी  नहीं  है  ।

 Mr.  Speaker:  ‘You  should  not.  go
 into  details  now.  हु

 शी  झरन  बिहारी  वाजपेयी  :  भ्रध्यक्ष
 महोदय,  उस  दिन  श्राप  ने  सुना  कि  गृह  मंत्री
 महोदय  ने  कहा  था  कि  बजट  वहां  नहीं  छप
 सकता  ।  आज  गृह  मंत्री  कह  रहे  हैं  कि  बजट
 वहां  छपा  था।  (  Interruption  )

 An  Hon.  Member  rose—

 Mr.  Speaker:  Your  leader  has
 spoken.  Don't  you  give  him  even  that
 much  credit?  Shri  Nath  Pai.

 Shri  Kachwaj  rose—

 Mr.  Speaker:  I  have  called  Shri
 Nath  Pai.  The  hon.  Members  will
 kindly  sit  down.

 Shri  8,  M.  Banerjee:  Sir,  I  rise  to
 a  point  of  order.
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 Shri  Krishna  Kumar  Chatterji
 (Howrah):  Sir,  I  have  a  point  of
 order.

 Shri  85.  M.  Banerjee:  Sir,  I  raised
 a  point  of  order  long  ago.

 Mr.  Speaker:  Yes.  Yours  was  the
 first  point  of  order.  Shri  Banerjee’s
 point  of  order  is  earlier  than  Shri
 Krishna  Kumar  (Chatterji’s,  I  will
 call  them.  Now  Shri  Nath  Pai.

 Shri  Nath  Pai  (Rajapur):  Mr.
 Speaker,  Sir,  jn  the  first  place,  we
 would  like  to  submit  to  you,  whereas
 one  can  appreciate  that  you  are  agree-
 able  to  give  the  House  an  opportunity
 to  ventilate.  its  legitimate  grievance,
 you  have  also  stated  in  the  House
 that  the  rules  will  also  have  to  be
 followed,  and  once  you  have  been  good
 enough  to  admit  a  motion  for  breach
 of  privilege,  it  takes  precedence  over
 anything  else.  We  raised  this  matter,
 and  we  confined  ourselves,  on  Friday
 last,  at  your  instance,  only  to  one
 aspect,  though  there  were  other  as-
 pects.  We  stated  that  the  Assembly
 was  being  dissolved  as  the  Prime
 Minister  was  in  favour  of  dissolution.
 according  to  a  statement  in  one  of  the
 daily  newspapers  in  Delhi—(Inter-
 ruption)—it  is  a  very  reliable  paper,
 particularly  when  the  Government  is
 concerned,

 Mr.  Speaker:  Order,  order.

 Shri  Nath  Pai:  I  must  satisfy  them
 also.  Sometimes,  it  is  good  to  satisfy
 them.  Now,  the  Patriot,  the  daily
 paper  from  Delhi,  said  that  the  Prime
 Minister  was  in  favour  of  dissolution.

 Some  hon.  Members  rose—(Inter-
 ruption).

 Shri  Nath  Pai:  I  said  I  am  not
 raising  a  point  of  order.  Mr.  Speaker,
 Sir,  Shri  Vajpayee  and  I  submitted  to
 you  On  that  day  that  our  spprehen-
 sion  was  based  on  the  available  know-
 ledge  which  is  verifiable.  We  under-
 stood  anc  we  said  that  preparation  for
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 throttling  the  voice  of  Assembly  there
 has  gone  to  such  an  extent  that  the
 budget  was  prepared.  We  said  we
 would  get  a  copy  of  the  budget.  We
 said  that  the  information  has  come
 not  from  a  Member  (Interruption)
 but  that  the  information  was  given
 by  an  individual  who  will  be  forming
 the  Government  if  democracy  was
 allowed  to  function.  Now,  the  Home
 Minister  should  at  least  have  the
 grace  to  apologise  to  the  House;—for
 him,  it  is  unthinkable  that  the  budget
 to  be  presented  to  Parliament  will
 be  prepared  and  printed  in  the  State:
 there.  Mr.  Chavan  is  a  good  demo-
 crat  and  should  know,  of  course,  per-
 sonally  himself  that  everything  was
 ready  for  the  burial  and  only  the
 funeral  was  to  be  taken.  The  pre-
 paration  of  the  budget  was  nothing
 but  a  conspiracy  to  defy  the  wishes
 of  the  people.  (Interruption).  We
 have  got  this  right.  We  wrote  to  you.
 I  wrote  to  you  a  letter  and  you  were
 good  enough  to  say,  “Not  now,  let  us
 wait.”  I  think  you  will  recall  that
 you  asked  us  to  obey,  and  even  to-
 day  I  am  obeying  you.  (Ivterruption).
 Now,  I  wish  to  submit  that  Mr.
 Chavan’s  statement,  based  on  a  wire-
 less  message  he  got,  indicates  that
 had  not  the  voice  of  the  people  been
 raised  here,  in  Parliament,  the  Chief
 Minister  would  have  continued  with
 his  plan  to  throttle  the  voice  of  demo-
 cracy.  Mr.  Chavan  today  admits  that
 the  budget  was  prepared.  He  said
 that  day  that  the  budget  cannot  be
 printed.  He  has  now  admitted  that
 the  budget  to  be  presented  was  al-
 ready  printed;  the  so-called  precaution
 and  wisdom  that  was  exercised  is  not
 a  precaution  at  all,—what  is  paraded
 as  a  precaution,  I  am  asking  the
 Home  Minister—

 Mr,  Speaker:  He  is  going  into  the
 merits  now.

 Shri  Nath  Pai:  What  I  say  is,
 not  just  a  question  of  admission.  Do
 you  mean  tc  say,  Sir,  that  all  that  is
 called  for  on  this  occasion,  so  grave
 an  occasion,  is  just  an  admission  but
 not  an  apology  to  the  House?  I  want
 to  know.  (Interruption).  I  do  not
 charge  that  he  is  deliberately  lying.
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 That  is  not  it.  I  only  submit  that  Mr.
 Chavan’s  statement  is  not  in  harmony
 with  the  submission,  the  admission,
 and  at  least  a  candid  apology  is
 called  for  from  Mr.  Chavan.

 Shri  Y.  B.  Chavan:  If  the  House
 wants  an  apology,  I  will  not  hesitate
 to  give  an  apology.  If  I  have  been
 stand  on  prestige.  If  I  have  been
 mistaken  or  if  I  find  I  have  been
 wrong,  and  if  I  have  given  any  affront
 to  the  House  or  have  committed  any
 breach  of  privilege  of  the  House,  I
 will  not  only  once  or  twice  apologise,
 but  I  will  apologise  a  hundred  times,
 The  point  that  I  wish  to  make  is  that,
 when  I  was  on  my  legs  the  other  day,
 I  did  say  that  first  of  all  I  had  no  in-
 formation  I  really  had  no  knowledge
 of  the  procedure  where  such  budgets
 were  printed.  So,  I  said  in  the  House
 that  I  consulteq  the  Finance  Minister;
 the  Deputy  Prime  Minister  and  Fin-
 ance  Minister  was  present  in  the
 House  and  I  consulted  him  about  it;
 and  he  said  he  thought  that  they  are
 not  printeg  in  the  States.  But  later  on
 he  confirmed  that  it  js  also  printed
 in  different  States.  I  gave  the  infor-
 mation  as  I  got  it.  I  therefore,
 thought  I  owed  this  explanation  to
 the  House,  the  circumstances  under
 which  I  made  that  statement,  and  I
 take  this  opportunity  to  correct  it.
 If  for  that  mistake  any  apology  is
 necessary,  I  arm  prepared  to  apolo-
 gise.

 Shri  8,  M.  Banerjee:  Sir,  if  he  has
 apologised,  then  I  shall  not  raise  my
 point  of  order  (Interruptions).

 Shri  Surenuranath  Dwivedy:  Sir,
 from  the  records  it  can  pe  seen  that
 when  he  made  that  statement  I  point-
 ed  out  that  when  the  budget  for  Orissa
 was  submitted  to  the  House  it  was
 printed  in  the  State  of  Orissa.  But
 still  he  said:  “No,  this  i  the  infor-
 mation  I  have  got".

 Mr.  speaker:  Are  we  beginning
 with  the  discussion  now.  I  suggested
 taking  it  up  later  on  if  I  admit  it,  I
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 have  not  yet  admitted  it.  If  before
 that  we  begin  the  discussion  now,  it
 would  be  absolutely  useless.  I  do  not
 know  what  points  anybody  wants  to
 raise.  We  are  now  going  into  the
 merits  and  all  that  (Interruption).

 Shri  H.  N.  Mukerjee  (Calcutta  North
 East):  Mr.  Speaker,  Sir,  pending
 whatever  discussion  might  or  might
 not  take  place,  we  have  all  been  con-
 cerned  about  certain  proprieties  that
 are  to  be  observed  by  Government.  It
 took  a  great  deal  of  goading  by  many
 of  us  under  very  difficult  circum-
 stances  to  get  the  Home  Minister  to
 say  that  he  was  sorry.  I  would  not
 have  intervened  except  for  the  fact
 that  on  that  occasion...

 Shri  Y.  B.  Chavan:  I  had  no  oppor-
 tunity  to  say  so.

 Shri  H.  N.  Mukerjee:  On  the  lust
 occasion,  T  remember  distinctly,  when
 Shri  Surendranath  Dwivedy  pointed
 out  about  Orissa  and  when  Shri
 Vasudevan  Nair  pointed  out  about
 Kerala,  the  mistake  was  made.  What
 I  want  is.  when  the  Government
 comes  forward  with  a  statement  of
 the  sort  that  Shri  Chavan  was  armed
 with  this  morning,  he  should  explain
 the  position  in  regard  to  what  hap-
 pened  on  that  day.  On  that  day,
 consulting  the  Deputy  Prime  Minister
 he  had  made  a_  statement  about  the
 procedure  of  printing  the  budget
 documents.  I  am  not  blaming  them
 for  it.  They  made  a  mistake.  But
 they  do  not  admit  a  mistake.  They

 *do  have  to  be  told  again  and  again
 by  a  succession  of  speakers  on  this
 side,  who  do  not  want  to  waste  the
 time  of  the  House  for  a  single  second.
 We  have  been  driven  to  this  because
 the  Government  is  behaving  in  this
 manner.  I  wish  you  take  vour  stand
 on  propriety.  I  wish  you,  Sir,  take
 a  definite  stand  on  the  point  of  pro-
 priety.  We  shall  never  see  order
 in  this  House  if  Government  is  allow-
 ed  to  behave  in  an  improper
 fashion—it  may  be  a  small  matter
 but  improper  all  the  same.  I  wish
 you  to  make  your  own  observation
 on  this  point.
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 Shri  Krishua  Kumar  Chatterji:  A
 point  of  propriety  cannot  override
 the  rules.  The  rule  is  very  explicit
 on  this  point.  There  is  rule  222  and
 also  rule  224(iii).  Under  these  rules
 before  any  privilege  question  jg  dis-
 cussed  in  this  House  your  consent  is
 necessary,  Rule  224(iii)  is  still  more
 explicit  and  it  lays  down  that  the
 matter  should  require  the  interven-
 tion  of  the  House.  After  the  state-
 ment  of  the  hon.  Home  Minister  the
 intervention  of  the  House  is  not  at
 all  essential.  That  is  our  view,  Also,
 your  consent  has  not  been  given  to
 this  issue  being  raised.  Therefore,
 this  discussion  overrides  the  -rules.
 How  many  times  you  should  be
 lenient  like  this  when  hon,  Members
 override  the  rules,  is  my  question?

 Mr.  Speaker;  I  entirely  agree  with
 you  it  is  a  relevant  point  of  order.  But
 my  difficulty  is  that  we  have  made  8
 convention  that  after  the  Minister's
 statement  there  will  be  no  questions.
 We  can  only  fix  some  time  for  dis-
 cussion,  if  admitted.

 द  श्री  मु  लिसवे  :  अध्यक्ष  महोदय,  मैं
 अभी  भोपाल  से  आया  हूं  ।  मैं  आप  को  नई
 जानफारी  दे  रहा  हूं  |  मैं  मेरिट्स  में  नहीं  जा
 रहा  हूं  ।  जहां  तक  प्रिविलेज  का  सवाल  है,
 चेहरे  पर  जो  भाव  है,  सतह  पर  ज़ो  बात  हैं,
 उनसे  बिल्कुल  प्रिमा  फेशी  केस  बन  जाता  है  ।
 लेकिन  इस  वक्त  मैं  उनमें  नहीं  जा  रहा  हूं  ।
 मंत्री  जी  ते  जो  वक्तव्य  दिया  है,  वह  उनके
 द्वारा  मध्य  प्रदेश  की  सरकार  से  हासिल  की
 गई  जानकारी  के  आझाधार  पर  है,  क्योंकि
 उनके  पास  इस  सम्बन्ध  में" एक  तार  या  पत्र
 आया  है  1  उन्होंने  कहां  है  कि  तोन  प्रसंगों
 का  सामना  करने  के  लिए  तैयारी  की  गई  थी  t

 वहां  प  जो  कजट  मेमोरेंडम  छपा  है,  उस  पर
 लिखा  हु  झा  “एज  लेड  बिफ़ोर  दि  पालियामेंट''  1
 उसमें  एक  नोट  है  कि  28  जुलाई  को  विधान
 सभा  में  जो  हिसा  हुई,  जो  हंगामा  हुआ,  उसके
 कारण  यह  बजट  पालियामेंट  में  पेश  किया
 जा  रहा  है  |  मैं  यह  जानना  चाहता  हूं  कि
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 क्या  श्री  द्वारिका  प्रसाद  मिश्र  ने  इस  स्थिति

 को  भी  एन्टीसिपेट  किया  था  मंत्री  महोदय
 ने  इस  बारे  में  कोई  जानकारी  नहाँ  दी  है  ।

 श्री  शशिभूषण  वाजपेयी  (खारगोन)  :
 मध्य  प्रदेश  में  पैसे  श्लौर  गोलियों  की  घमकियों
 की  बदोलत  जो  झगड़ा  किया  गया,  अगर
 उसका  जिक्र  किया,  तो  क्या  ग़लत  था  ?
 (व्यवधान  )

 Mr.  Speaker:  Wil]  you  kindly  sit
 down?  A  very  healthy  convention
 we  have  developed  that  after  Min-
 ister’s  statement  there  will  be  no  dis-
 cussion,  If  we  want  to  have  a  dis-
 cussion,  we  can  have  it  today  evening
 or  sometime  later;  that  was  the  pro-
 cedure  we  have  evolved,

 श्री  मधु  लिमये:  :  ग्राज  ही  होनी  चाहिए
 Mr,  Speaker:  It  may  be  so.  If  any

 Privilege  motion  or  calling  attention
 notice  is  given  notice  of  and  it  is
 rejected,  it  could  be  raised  by  the
 Member  concerned  inside  the  cham-
 ber,  but  not  in  the  House.  If  the
 Speaker  rejects  any  motion,  for  good
 reasons  or  bad  reasons,  mistakenly  or
 because  he  has  not  full  information,
 the  Member  can  ask  him  to  recon-
 sider  his  decision,  inside  his  chamber
 but  not  on  the  floor  of  the  House.

 श्री  मधु  लिमये  :  व:  यह  कोई  म'मूली
 मामला  है  ?

 Mr.  Speaker:  That  was  the  con-
 vention  which  we  have  been  follow-
 ing.  It  has  worked  very  well  till
 now.  Every  day  I  receive  about  50
 Calling  Attention  Notices  and  only
 one  or  two  are  admitted.  While  I
 am  not  very  sure  about  those  two
 members,  whose  notices  have  been
 admitted,  I  am  certain  that  definitely
 48  members  are  displeased  by  my
 rejecting  their  notices.  If  all  those
 48  members  try,  to  raise  it  in  the
 House,  how  can  we  function?  When
 we  are  following  a  convention,  why
 should  we  break  it  today?  The  motion
 is  here.  It  was  printed  in  Bhopal  has
 been  mentioned  there.  There  is  no
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 doubt  about  it  and  it  has  not  been
 contested  by  the  Minister  either,

 Shri  ss.  M.  Banerjee:  It  was  a  vcon-
 spiracy.

 aft  शशिभ्ूषण  वाजपेयी  :  राजमाता  की
 कान्सप्रैसी  (षडयंत्र )  थी  |

 Mr.  Speaker:  The  hon.  Home  Min-
 ister  has  said,  yes,  it  has  been  printed
 and  all  that.  There  is  not  mucn  con-
 troversy  about  the  facts:  the  facts
 have  been  admitted.  The  question  is
 whether  we  should  have  a  discussion,
 on  which  I  will  give  my  decision.
 Here  I  am  only  talking  about  the
 procedure.  If  this  healthy  procedure
 of  not  asking  questions  immediately
 after  the  statement  of  the  Minister  is
 broken  and  if  the  leaders  of  parties
 get  up  and  start  speaking,  then  no
 further  discussion  is  necessary  later
 on,  Therefore,  will  you  kindly  allow
 me  to  proceed  to  the  next  item.  I
 shal]  see  when  it  can  be  taken  up  and
 in  what  form  it  should  be  taken  up.
 That  should  be  left  entirely  to  me.

 Now,  we  will  take  up  item  4  uf  the
 agenda.  Shri  Limaye.

 Shri  M.  L.  Sondhi  (New  Delhi):
 Sir,  the  question  of  dearness  allow-
 ance  to  the  Government  servants....

 Mr.  Speaker:  It  could  not  be  raised
 ai  this  stage.

 श्री  अब्दुल  गनी  डार  (गुड़गांव)  :
 आन  ए  पायंट  आफ़  प्रारडंर,  सर  ।  स्पीकर
 साहब,  मैं  आप  से  प्रोटेक्शन  चाहता  हूं  t
 मिनिस्टर  साहब  के  पास  जो  वायरलैस  पैगास

 श्राया  है,  उसके  बारे  में  तो  उन्होंने  इस  हाउस
 को  कान्फ़िडेंस  में  लिया  है,  लेकिन  क्या  यह
 जरूरी  नहीं  था  और  क्या  यह  मिनिस्टर
 साहब  का  फ़र्ज  नहीं  था  कि  श्री  मधु  लिमये  ने
 अभी  जो  सवाल  उठाया  है,  वह  प्रपने  बयात  में
 उसका  भी  जिक्र  करते  ।  जैसा  कि  श्री  मधु
 लिमये  ने  बताया  है,  उस  बजट  पर  लिखा

 हुआ  था  कि  चूंकि  हाउस  में  तशहूद  या  वायलेंस

 हुभा,  इसलिए  इस  बजट  को  पालियार्मेट  में
 पेश  किया  जा  रहा  है  |  मैं  श्राप  की  प्रोटैक्शन
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 चाहता  हूं  शौर  ग्राप  से  दरख्वास्त  करता  हूं  कि
 शाप  होम  मिनिस्टर  साहब  को  यह  हिदायत
 दें  कि  उनके  पास  जो  इत्तिला  हो  या  उनके
 पास  जो  भी  वायरलैस  पंगाम  वगैरह  आये,
 वह  उसके  मुताल्लिक  पूरी  इनफ़र्मेशन  इस
 हाउस  को  दे  ।
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 cml  A)  cpl  tye  ५४  (५  3७५5

 (ई  भि  Unter  egal  $  ००२०२

 wit.  oS  ol  yee  a  ०)  +

 1  wennlydyo  a  wi  yl  uy  ele
 pS  prole  pL.  re  gl!  ur
 me  oh  Sof  Syed  ५०  ८२

 est  we  le  Sol  ge  ctl
 E  nl  ty  al  १७४४  pine  epi,
 5  UG  cel  teed  ५0३  Glace

 [-  ४०

 Mr,  Speaker:  Now  what  is  the
 protection?  Who  is  in  danger?  So,
 he  may  kindly  sit  down.  We  will



 Printing  of
 M.P.  Budget  (St.)

 {Mr,  Speaker]
 take  up  the  next  item,  the  motion
 about  the  Second  Report  of  the  Com.
 mittee  of  Privileges  by  Shri  Madhu
 Limaye.

 ग5875

 Shri  Sheo  Narain  rose—

 Mr.  Speaker:  Shri  Kachwai_  is
 sitting  now.  There  is  absolutely  no
 reason  for  you  to  get  up.

 Shri  Bal  Raj  Madhok  (South  Delhi):
 We  may  have  a  bout  between  Shri
 Kachwai  and  Shri  Sheo  Narain  one
 day.

 Mr,  Speaker:  I  am  not  allowing
 it.

 Shri  M.  L.  Sondhi:  About  this
 dearness  allowance  question,  there
 are  agitations  all  over  the  country.

 Mr.  Speaker:  It  should  not  be
 raised  like  this.

 Shri  M.  L.  Sondhi:  When  you
 changed  the  subject....

 Mr,  Speaker:  It  is  an  important
 point  but  nobody  can  just  get  uo  like
 this  and  raise  a  point.  There  must
 be  some  rule  for  it.  You  can  repre-
 sent  that  in  my  Chamber  or  write  to
 me  or  do  something.

 Shri  S.  M.  Banerjee:  Kindly  only
 ask  the  Finance  Minister  to  make  a
 statement,

 Mr.  Speaker:  No,  please.  I  will
 rot  ask  him  now.  You  write  to  me.

 BA  pyre  the

 sit  शिव  नारायण:  (बस्ती):  शान  ए
 पायंट  शाफ़  झ्लार्डर,  सर  ।  मेरा  पायंट  श्ाफ़
 झार्डर  यह  है  कि  झापोजीशन  के  सदस्य  जो
 फ्लाइंग  रिमार्क्स  कसते  हैं,  उनको  ऐसा  नहीं
 करना  चाहिए  ।  गवर्नमेंट  से  भी  मैं  यह
 कहना  चाहता  हूं  कि  वह  झ्ाफ़-हैंड  जवाब
 न  दिया  करें  1
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 att  अधिभूषण  वाजपेयी:  :  पायंट  श्ाफ़
 झ्रार्डर,  सर  ।  झ्ाप  से  सिर्फ  एक  प्रार्थना  है
 कि  ाप  ्ञो  कालिंग  एटेन्शन  नोटिस  लेते  हैं,
 आप  उन  में  से  कभी  कभी  बहुत  इम्पौटेन्ट
 नोटिसेज  को  इग्नोर  कर  जाते  हैं।  उत्तर  प्रदेश
 में  उर्दू  की  जो  हत्या  हो  रही  है,  उसके  बारे  में
 कई  सदस्यों  ने  कालिंग  एटेन्शन  नोटिस  दिये
 हैं,  लेकिन  श्राप  ने  उन  को  नहीं  लिया  है  ।
 Mr.  Speaker:  Will  you  kindly  sit

 ‘own?  There  is  no  point  of  order.

 I5876

 \2.58  hrs,

 M@TION  RE  SECOND  REPORT  OF
 PRIVILEGES  COMMITTEE

 श्री  सबू  लिनये  (मुंगेर)  :  अ्रध्यक्ष
 महोदय,  मैं  प्रस्ताव  करता  हूं  :--

 “कि  विशेषाधिकार  समिति  के
 दूसरे  प्रतिवेदन  पर;  जो  i9  जुलाई,
 967  को  सभा  में  पेश  किया  गया  था,

 विचार  किया  जाये।"

 इस  सदन  ने  हिन्दी  दैनिक  “हिन्दुस्तान  के
 सम्पादक  के  खिलाफ़  उठाये  गये  विशेषाधिकार
 के  प्रशश  को  विशेषाधिकार  समिति  को  सौंपा
 था  ।  विशेषाधिकार  समिति  ने  उस  मामले
 की  जांच  कर  के  यह  रपट  हमारे  सामने  रखी
 है  ।  वैसे,  सतह  पर  ज़ो  बातें  हैं,  अ्रगर  हम
 उनको  मद्दे-नजर  रखेंगे,  तो  हमें  विशेषाधिकार
 समिति  की  रपट  में  कोई  दोष  या  कमी  नहीं
 मिलेगी  i  हजारी  रपट  पर  राज्य  सभा  और
 लोक  सभा  में  जो  चर्चा  हुई  और  उसके  सम्बन्ध
 में  जो  प्रश्न  पूछे  गये,  उन  को  लेकर  “हिन्दुस्तान”
 दैनिक  के  सम्पादकीय  लेख  में  संसद्  गौर
 संसदु-सदस्यों  के  बारे  में  बहुत  महदी  बातें  लिखी
 गई  थीं  1  विशेषाधिकार  समिति  ने  उस  लेख
 को  देखने  के  बाद  कहा  है  कि  इस  सदन  के
 विशेषाधिकारों  का  भंग  हुआ  है  भर  सम्पादक
 दोषी  है  ।  जब  इस  बारे  में  पत्न  के  सम्पादक
 को  लिखा  गया  तो  उन्होंने  समिति  को  लिखी
 गई  एक  चिट्ठी  में  कहा  कि  वह  इसके  लिए
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 माफ़ी  चाहते  हैं  ।  इसलिए  विशेषाधिकार
 समिति  ने  उनको  बरी  करते  हुए  कहा  है  कि
 इस  मामले  में  श्ागे  कार्यवाही  न  की  जाये  ।

 “हिन्दुस्तान”  के  जो  सम्पादक  हैं,  उन  से
 मेरा  कोई  झगड़ा  नहीं  है  ।  मैं  उनसे  कभी
 मिला  भी  नहीं  हूं  ।  किसी  भी  पत्नकार  के
 साथ  इस  वक्त  मेरी  लड़ाई  नहीं  है  1  लेकिन

 मुझे  ऐसा  लगता  है  कि  हमारे  नियमों  में
 विशेषाधिकार  समिति  के  जो  काम  बताये
 गये  हैं,  उनको  दृष्टि  में  रखते  हुए  विशेषाधि-
 कार  समिति  का  काम  पूरा  नहीं  हुआ  है,  अधूरा
 रह  गया  है।  इसलिए  मैं  चाहता  हूं  कि  यह
 रपट  दोबारा  विशेषाधिकार  समिति  के  पांस
 भेज  दी  जाये  और  उससे  यह  प्रार्थता  की  जाये
 कि  इस  अधूरे  काम  को  वह  पूरा  करे  t

 नियम  3i4  इस  प्रकार  है  :

 “The  Committee  shall  examine
 every  question  referred  10.  it  and
 determine  with  reference  to  the
 facts  of  each  case  whether  a
 breach  of  privilege  is  involved
 and,  if  so,  the  nature  of  the
 breach,  the  circumstances  leading
 to  it”—

 the  circumstances  leading  to  it--
 “and  make  such  recommenda-

 tions  as  it  may  deem  fit.”
 43  hrs,

 अ्रध्यक्ष  महोदय,  विशेषाधिकार  समित्ति
 ने  इस  बात  पर  बिलकुल  नहीं  विचार  किया  है
 कि  यह  विशेषाधिकार  भंग  का  ज्ञो  मामला
 उठा  है  वह  किस  परिस्थिति  में  उठा  है  ।
 क्या  पृष्ठभूमि  है  ?  क्या  हालात  हैं  ?  प्रध्यक्ष
 महोदय,  यह  विशेषाधिकार  का  भंग  इसलिए
 हुआ  है  कि  हिन्दुस्तान  के  जो  भ्रधिकांश  बड़े
 अखबार  हैं  उनके  ऊपर  सरमायेदारों  का  कब्जा
 है  और  इसीलिए  भ्रध्यक्ष  मढ़ोदय,  इस  तरह
 की. . .

 हि

 Mr,  Speaker:  Now,  it  is  time  for
 funch.  Only  half  an  hour  is  allotted
 for  this.  You  have  already  taken  5
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 minutes  ang  we  can  spend  another  25
 minutes  on  this.  The  notice  of  a  sub-
 stitute  motion  is  there  but  I  do  not
 think  that  is  valid.  We  will  spena
 another  25  minutes  after  lunch  on  the
 original  motion  which  is  moved  and
 which  is  on  the  order  paper  You
 may  continue  after  lunch.
 18-02  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock,

 The  Lok  Sabha  reassembled  after
 Lunch  at  five  minutes  past  Fourteen
 of  the  Clock.

 (Mr,  Deputy-Speaxer  in  the  Chair]
 MOTIONS  RE.  SECOND  REPORT

 OF  PRIVILEGES  COMMITTEE—
 contd.

 Mr.  Deputy-Speaker:  Mr,  Madhu
 Limaye  to  continue  his  speech,

 aft  wa  लिसये  :  उपाध्य  महोदय,  मैं
 यह  अर्ज  कर  रहा  था  कि  इस  तरह  के  विशेषा-
 धिकार  भंग  करने  के  कांड  इस  लिये  हो  रहे  हैं
 कि  झाज  के  महत्वपूर्ण  अखबारों  पर  एक  शोर
 पूंजीपतियों  का  श्रौर  दूसरी  आर  सरकारु  का
 कब्जा  या  नियन्त्ग  प्रस्थापित  हो  गया  है  ।
 नतीजा,  उपाध्यक्ष  महोदय,  यह  होता  है  कि
 सरकार  की  या  पूंजीपतियों  की  चापलूसो  श्रौर

 खुशामद  करने  हेंतु  यह  काम  किया  जाता  है  1
 इसमें  जोशी  साहब  का,  जो  सम्पादक  हैं,
 इतना  बड़ा  दोष  नहीं  है,  जितना  दोष  परि-
 स्थिति  का  है  ।  भ्रापका  जो  प्रेस  कमीशन  बना
 था,  मैं  अभी  उसको  रपट  को  पढ़  रहा  था,
 उसमें  मुझ  को  निम्न  वाक्य  मिला--

 “In  the  case  of  the  editor,  long
 training  in  Journalism  and  con-
 tact  with  others,  imbued  with  a
 spirit  of  public  service  will  create
 in  him  a  regard  for  certain  stan-
 dards  of  objectivity  and  fairness.
 To  that  extent  we  are  convinced
 that  the  public  can  expect  a  better
 deal  from  an  editor  who  is  free  to
 act  independently  and  is  governed
 by  the  ethics  of  ye  profession
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 [श्री  मधु  लिमये]
 than  from  another  who  has  to
 dance  to  the  tune,  the  proprietor
 plays.”.

 उपाध्य  महोदय,  इसका  मतलब  है
 कि  जो  सम्पादक,  उनके  धंधे  के  जो  नियम  हैं,
 आदर्श  हैं,  प्रणाली  हैं,  उनके  ग्रनुसार  काम
 करने  के  लिये  स्वतन्त्र  हैं,  वह  इस  तरह  कीचड़
 उछालने  का  काम  नहीं  करेगा,  लेकिन  जिसको
 किसी  दूसरे  के  निर्देशों  के  ग्रन्सार  चलना  पड़ता
 है,  चाहे  सरकार  के  कहने  पर  या  इशारे  पर  हों
 या  पूंजीपतियों  के  इशारे  पर,  हो,  वह  इस  तरह
 के  काम  करता  है  1

 उपाध्यक्ष  महोदय,  आप  जानते  हैं  कि
 कि  सरकारी  नियन्त्रण  किस  तरह  से  है--
 इण्तिहार  देना,  विज्ञापन.  देना,  पैसा
 देना,  तरह  तरह  की  सहूलियतें  देना  अखबार
 बालों  को--इन  सबके  कारण  सरकार  का  इस
 वक्त  बड़ा  प्रभाव  है  और  साथ  साथ  जंसा
 प्रेस  कमीशन  ने  कहा  है  कि  हिन्दुस्तान  के  जितने

 महत्वपूर्ण  श्रखबार  हैं  सभी  पूंजीपतियों  के  कब्जे
 में  लले  गये  हैं।  इनमें  से  कई  पूंजीपति  ऐसे  हैं
 जिनके  ऊपर  इस  वक्त  कुछ  कानूनी  मामले  चल
 रहे हैं पौर  इमलिये,  उपाध्यक्ष  महोदय,  इन  को
 दरबार  करना  पड़ता  है  प्रमुख  मन्त्रियों  का  ।

 Shri  R.  0.  Bhandare  (Bombay  Cen-
 tral):  On  a  point  of  order....

 Mr.  Deputy-Speaker:  Let  the  hon.
 Member  complete  his  speech.  I  have
 already  received  requests  from  several
 Members  that  they  want  to  speak.

 Shri  EK.  D.  Bhandare:  He  has  al-
 ready  made  his  proposition  that  it
 should  be  referred  back  to  the  com-
 mittee.  Therefore,  I  am  raising  a
 voint  of  order...

 Mr.  Deputy-Speaker:  He  has  not
 moved  yet.  He  is  only  making  lis
 introductory  speech.
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 aft  णु  लिसथे  :  झब  कर  रहा  हूं  ।  देखिये

 मुझ  को  भाषण  करने  का  पूरा  अधिकार  है,
 मुझ  को  भाषण  करने  दीजिये  ।

 श्रीं  ग्रार०  tte  भष्डार  :  मैं  जानता  हूं  ।

 "shri  Bandhir  Singh  (Rohtak):  It  is
 everybody's  affair.  So,  let  him  con-
 tinue,

 श्री  सधु  लिसये:  :  उपाध्यक्ष  महोदय,  मैं
 प्रेस  की  स्वतन्त्रता  की  बात  कर  रहा  था  u  प्रेस
 कमीशन  ने  यह  भी  कहा  है  कि  जिस  तरह  पीने:
 के  पानी  का  प्रबन्ध  अगर  दूषित  हो  जाय
 तो  शहर  में  बीमारी  फैल  जाय,  उसा  तरह
 जो  खबरें  होती  हैं,  वे  यदि  वस्तुनिष्ठ  न  हों
 तथा  पूंजीपतियों  के  प्रभाव  से  या  सरकारी
 नियन्त्रण  के  प्रभाव  से  प्रभावित  होकर  ग्रख-
 बारों  में  छापी  जायेंगी  या  सम्पादकीष  लेख
 लिखे  जायेंगे,  तो  लोकतन्त्र  की  जो  धारा  है,
 प्रवाह  है  वह  भी  दृषित  हो  जायेगा  ।

 इसलिये  मैं  यह  बर्म  करना  चाहता  हूं  कि
 विशेषाधिकार  समिति  ने  ठीक  किया  है,
 उन्होंने  माफी  मांगी  है  तो  उनके  खिलाफ़  कार्य-

 वाही  न  करें,  मेरा  कोई  झगड़ा  उस  सम्पादक
 से  नहीं  है,  लेकिन,  उपाध्यक्ष,  महोदय,  ग्रापके
 ऊपर  यह  भी  दाग्रित्व  है  कि  जिस  परिस्थिति
 में  विशेषाधिकार  भंग  हुआ  है,  उस  परिस्थिति.
 पर  भी  आपको  विचार  करना  चाहिये  ।  इस
 लिये  मैं  एक  छोटा  सा  स्थानापन्न  प्रस्ताव  रखना.

 चाहता  हूं--

 “बह  सभा  विशेषाधिकार  समिति  की

 दूसरी  रपट  पुनश्च:  समिति  के  पास  भेजती  है:
 तथा  समिति  से  प्रार्थना  करती  हैं  कि  इस
 विशेषाधिकार  भंग  के  पीछे  जो  परिस्थिति  है
 उसका  भी  वह  अध्ययन  करे।"

 यह  तो  बिलकुल  नियम  के  मुताबिक  है,  सरकम-

 स्टांसेज  लीडिग  टु  इट  ।  अब  क्या  परिस्थिति  है
 मैं  उसे  संक्षेप  में  दो मिनट  में  बतला  कर  ख़त्म
 किये  देता  हूं  -  परिस्थिति,  उपाध्यक्ष  महोदय,
 इस  वक्त  यह  है  कि  इस  वक्त  बिड़ला  साहब  के
 पास  कई  अखबार  हैं।  उनमें  हिन्दुस्तान  टाइम्छ
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 है,  देनिक  हिन्दुस्तान  है  ।  उसी  तरीक़े  से  पटना
 में  भी  है,  लखन3.  में  भी  है  ।  इस  तरह  से
 यह  सारे  भ्रखबबार  हें  ।  कई  मामलें  इन  कें
 पास  पढ़ें  हैं,  कानूनी  मामलें।  ये  लोग  क्या
 करेंगे  ?  बह  लोग  दरबार  करेंगे  मन्त्रियों  के  ।
 इसी  तरीके  से  रामनाथ  गोयनका  का  अख-
 बार  है  1  उनके  भी  कई  मामले  सरकार  के  पास
 पड़े  हुए  हैं।  ्राज  ऐसी  विचित्र  परिस्थितियां  हो
 गई  है  कि  प्रेस  को  केवल  पूंज(+तियों  के  वर्चस्व
 का  हो  खतरा  नहीं  है  बल्कि  सरकार  के  पास
 जितने  अधिकार  और  क़ानून  हैं  उनको  लेकर
 यह  राजनैतिक  पूजोपति  भी  इस  वक्त  प्रेस  की
 स्वतन्त्रता  को  खत्म  कर  रहे  हैं।  जिसको  थोड़ी
 भी  उपाध्यक्ष  महोदय,  बुद्धिमानी  है,  सारे
 अखबारों  को  टीक  तरीके  से  ५ढ़ेंगा  तो  पता
 चलेगा  कि  खुशामद  आजकल  गृह  मन्त्र  की
 चल  रही  है.

 संसद-कार्य  तथा  संचार  मंत्री  (डा०
 राम  शुभग  सिंह)  :झ्राप की  भी  चल  रही  है।

 श्री  मधु  लिसये  :  मेरी  कहां  चलती  है  ?
 मैं  तो  प्रेस  की  स्वतन्त्रता  का  हामी  हूं  और
 इसलिए  मैंने  कहा  कि  आजकल  प्रेस  में  गृह  मन्त्री
 की  खुझामद  चल  रही  है  तो  मैं  उसके  खिलाफ

 हूं...

 श्रीमती  तारकेदबरी  सिन्हा  :  (बाढ़)  :
 प्रापकी  ज्यादा  खुशामद  चलती  है  |

 श्री  मधु  लिसये  :  मेरी  कहां  खुशामद
 चलती  है  ?  मेरे  पास,  तारकेश्वरी  जी,  है  ही
 क्या  ?  इसलिए  इनके  पास  जो  ्ाज  भयानक
 अधिकार  है  इसोलिये  तो  इन  को  मैं  राजनैतिक

 पूंजीपति  कहता  हुं  ।  प्रखबारों  के  जो  मालिक  हैं
 बहू  साधारण  पुंजीपति  हैं  प्रौर  भ्रगर  विदेशों
 की  भी  बात  झगर  आप  चलाना  चाहें  तो  मैं
 तो  कहूंगा  कि  उसकी  भी  जांच  हो  ।  किसी  भी
 विदेशी  शक्ति  7  प्रभाव  प्रगर  हेमारे  प्रख-
 बारों  पर  पड़  हा  हो  तो  उसकी  जांच  हो  t
 इन  सभी  प्रभावों  से  श्रखबार  मुक्त  हों  ।

 हमारा  प्रेस सही  मायनों  में  स्वतन्त  बने  ।  जो
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 नुक्ताचीनी  हमारी  करनी  है  वह  ज़रूर  करें  t
 साथ  ही  साथ  विशेषाधिकार  समिति  इन  सारे
 पहलुग्नों  को  देखते  हुए  इस  के  बारे  में  विचार
 करे  |

 Mr,  Deputy-Speaker:  Shri
 Prabhu.

 Lobo

 Shri  R.  D.  Bhandare:  On  a  point of  order.

 Mr.  Deputy-Speaker:  He  har  al-
 ready  written  to  me.  I  will  cal!  the
 hon.  Member  also.  The  questian  is
 one  of  time-limit.

 Shri  Lobo  Prabhu  (Udipi):  It  is
 with  great  diffidence  that  I  rise  to
 a  point  of  order  against  a  veteran  like
 Shri  Madhu  Limaye.  But  I  looked
 through  rule  35  with  great  care  and
 fing  that  this  House  can  either  agree,
 disagree  or  agree  with  amendments,
 with  the  recommendations  of  the  ri-
 vileges  Committee.  It  has  no  autho-
 rity—there  is  no  provision  for  it-—to
 remit  it  back  to  the  Committes.

 Mr.  Deputy-Speaker:
 on  rule  3l4.

 He  is  relying

 Shri  Lobo  Prabhu:  Even  so,  even.
 if  it  be  the  position  that  the  Com-
 mittee  has  neglected  the  circumstan-
 ces  leading....to  the  particular  deci-
 sion,  effective  action  is  only  under
 rule  3l5—you  can  disagree,  you  can
 agree  or  you  can  agree  with  aiend-
 ments.  There  is  no  provision  for  re-
 committal  of  the  recommendations  to-
 the  Committee.

 The  second  point  of  order  is  this.
 I  have  tried  to  fing  out  what  the
 Privileges  Committee  exists  for  and  I
 have  not  been  able  to  see  anywoere-
 that  it  is  charged  with  looking  after
 the  conditions  of  the  press,  whether
 it  is  free,  whether  the  editor  is  some-
 body  who,  according  to  Shri  Limaye
 should  be  respected  only  when  there
 is  no  one  behind  him.  We  are  con-
 cerned  here  with  this  simple  (80  whe-
 ther  a  privilege  of  this  House  haz  been.
 impugned,  Your  Committee  is  con-
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 [Shri  Lobo  Prabhu]
 cerned  with  that;  it  ig  not  concerned
 with  other  facts.  If  the  press  should
 not  be  intemperate,  this  House  should
 also  not  be  intemperate.  From  the
 original  resolution  which  is  avail-
 able  to  me....

 श्री  सघु  लिसये  :  जो  पेश  किया  है  उसो
 पर  बोलें  ।

 Shri  Lobo  Prabhu:  I  am  sory  I
 could  not  get  the  exact  English  pur-
 port  of  the  resolution,  but  I  feel  that
 this  House  connot  commit  itself  to  an
 intemperate  statement,  to  a  statement
 which  has  no  basis  of  evidence.  We
 do  not  know,  the  committee  did  not
 know,  that  the  editor  was  being
 strangled  to  make  this  particular  re-
 ‘port.

 This  House  has  to  be  as  anxious  for
 the  freedom  of  the  press  as  fur  the
 freedom  of  its  members  here  to  ex-
 presg  their  views.  I  need  not  repeat,

 “this  House  should  know  it,  that  the
 founder  of  modern  democracy,  Jeffer-
 son,  said  that  if  he  had  a  choice  bet-
 ween  the  freedom  of  the  press
 and  the  freedom  of  Parliament,
 he  had  no  doubt  that  the  freedom

 -of  the  press  should  come  first.
 This  attitude  of  continually
 making  the  press  subject  to  these
 attacks  must  destroy  that  freedom,
 must  make  people  shy  of  any  criti-
 cism  of  this  House.  And  can  we  say
 that  this  House  should  be  above  all
 criticism?

 भी  मधु  लिसये  :  कोन  कहता  है  ?

 Shri  Lebo  Prabhu:  Then,  I  think
 ‘this  House  owes  a  duty  to  itself  that
 dt  does  not  indulge  in  anythiny  which
 may  savour  ‘of  vendetta,  waici.  aay

 .savour  of  something  personal.
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 Lastly,  I  would  like  to  stress  that
 since  Mr.  Madhu  Limaye  has  agreed
 that  the  report  of  the  committee  as
 such  is  sound,  that  no  further  pro-
 ceeding  should  be  taken  against  the
 editor,  his  subsequent  addition  that
 the  Privileges  Committee  should  en-
 quire  about  the  circumstances  leading
 to  what  the  editor  did,  is  irrelevant.

 To  रास  सुभग  सिंह  :  श्री  मधु  लिमये  ने
 बतलाया  कि  रिपोर्ट  में  कोई  दाष  नहीं  है  t

 उसमें  कोई  कमी  नहीं  है  .

 श्री  मधु  लिसमये  :  यह  नहीं  कहा  बल्कि
 कहा  कि  अधूरी  है  1

 डा०  राम  सुभग  सिंह  :  वह  बिल्कुल  ठीक
 है  क्योंकि  यह  मैं  आपके  वर्ड  कोट  करता  हूं  ।
 ऐसी  हालत  में  मैं  नहीं  समझता  कि  दुसरा
 मोशन  देने  की  उनको  क्या  आवश्यकता  प्रतीत

 हुई  ?  इसके  साथ  साथ  उन्होंने  जो  यह  चर्चा
 की  कि  बड़े  राजनैतिक  पूंजीपतियों  का  दबाव
 बढ़  गया  है  और  उन  चीज़ों  में  विशेषाधिकार
 समिति  को  जाना  चाहिए  i  यह  बात  भ्रलग  है
 कि  किन  का  श्रधिकार  है  1  बड़े  राजनैतिक
 पूंजीपतियों  में  होम  मिनिस्टर  नहीं  स्वयं  वे
 भी  हो  सकते  हैं  क्योंकि  होम  मिनिस्टर  का  कोई
 प्रखबार  अपना  कांग्रेस  का  है  नहीं  लेकिन  दूसरे
 राजनैतिक  दलों  के  हैं  और  वे  ही  बड़े  बड़े
 पूंजीपति  हैं  ।  इस  मामले  में  झौर  बड़े  पू ंजीपतियों
 का  जो  स्वरूप  है  उसके  लिए  मैं  चाहूंगा  कि
 जैसे  प्रैस  कमीशन  बना  थ।  उस  तरीक़े  की  कोई
 एक  अलग  समिति  बने  क्योंकि  आप  की  अध्य-
 क्षता  में  जो  विशेषाधिकार  समिति  ने  काम
 किया  उसके  बारे  में  उन्होंने  कोई  नुक्ताचीनी
 नहीं  की  है  इसालए  मैं  यह  प्रस्ताव  करूंगा  :

 “That  thig  House  agrees  with
 the  Second  Report  of  the  Com-
 mittee  of  Privileges  presented  tuo
 the  House  on  the  l9th  July,  1967."
 Shri  Randhir  Singh:  Rule  3i4(l)

 ig  mandatory.  I  wil]  take  you  througr.
 the  wording  of  the  rule:

 —kindly  note  the  word  “shall”—
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 “,...examine  every  question  re-
 ferred  to  it  and  determine  with
 reference  to  the  facts  of  each
 case  whether  a  breach  of  privilege
 is  involved  and,  if  so,  the  nature
 of  the  breach...

 What  should  be  the  wording  of  the
 award  to  be  given  by  the  Commit-
 tee?  This  is  something  very  impor-
 tant  which  you  should  take  note  of.

 The  report  to  be  submitted  by  the
 committee  should  contain:

 “....Whether  a  breach  of  pri-
 vilege  is  involved  and,  if  so,  the
 nature  of  the  breach....”

 There  must  be  a  definite  finding  on
 ibis.  Secondly,  the  circumstances
 leading  to  it  must  be  enquired  into.
 This  is  the  point  which  was  pressed
 by  my  hon.  friend.  What  were  the
 circumstances  that  took  the  «rinmis-
 sion  of  this  act  by  the  man  concern-
 ed?  One  has  to  go  through  the  re-
 port.  My  information  is  that  on  these
 circumstances  which  are  adumbrated
 in  rule  34(l),  the  report  is  not  ex-
 haustive.  You  are  a  lawyer  yourself.
 If  any  order  is  incomplete,  which  is
 not  exhaustive,  that  can  be  repealed
 on  appeal,  This  House  is  a  sort  of
 an  appellate  forum.  The  report  which
 comes,  if  it  is  not  exhaustive,  it  can
 be  repealed  and  it  can  be  sent  back.

 My  hon,  friend  quotes  rule  315.  Sir,
 this  ig  very  important.  Rule  915(3)
 says  that  either  the  House  agrees  or
 the  House  disagrees.  When  the  report
 ig  not  exhaustive,  we  disagree.  The
 rule  should  not  be  broken.  My  con-
 tention  is  that  this  report  is  inchoate,
 incomplete,  not  full,  and  it  is  not  in
 all  fours.  It  should  not  be  accepted,
 and  it  should  be  sent  back  and  a  com-
 plete  report  should  be  given.

 श्री  मधु  लिमये  मेरे  बारे  में  ऐसा  हा
 था?

 Mr.  ह  I  know;  I  was
 present.  I  am  not  taking  that  view.
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 Shri  Randhir  singh:  I  support  Mr.
 Madhu  Limaye.  That  was  my  paint
 of  order  also.

 Mr.  Deputy-Speaker:  You  are  sup-
 porting  him.  The  question  is  this.
 The  scope  of  the  Committee  must  be
 taken  into  consideration.  Whether
 this  Committee  was  empowered  to
 carry  ona  roving  enquiry  into
 the  circumstances  in  which  the  Edi-
 tor  was  under  some  duress,  yt  under
 some  jnfluence  was  made  to  write  such
 an  article—is  jit  competent  to  do  that?
 That  was  the  question,

 Shrj  Randhir  Singh:  ‘You  ghould
 not  skip  over  that  function  the  report
 is  not  exhaustive.

 SO  जार्ज  फरनेन्डीज  (बम्बई-दक्षिण)  :
 उपाध्यक्ष  भहोंदय,  मेरा  एक  व्यवस्था  तथा
 भ्रौचित्य  के  बारे  में  बहुत  महत्वपूर्ण  प्रश्न  है  ।
 वह  प्रश्न  यह  है  कि  श्राप  उस  प्रिविलेज  कमेटी
 के  चेप्ररमन  थे  जिस  प्रिविलेज  कमेटी  की  रिपोर्ट
 पर  भ्राज  बहस  चल  रही  है।  भोचित्य  का  प्रश्न
 यहां  पर  उठता  है,  और  मेरा  श्राप  से  निवेदन
 है  कि  भले  ही  इसमें  व्यवस्था  का  प्रश्न  न  हो,
 लेकिन  झ्ौचित्य  की  बात  को  सामने  रखते  हुए
 आपको  उपाध्यक्ष  की  कुर्सी  से  हुट  जाना"
 चाहिये  भ्रौर  किसी  दूसरे  को  वहां  पर  बिठला
 कर  इस  पर  बहस  होनी  चाहिये  |

 शी  क क  'लिमय  :  श्राप  के  ऊपर  कोई
 अविश्वास  नहीं  किया  गया  है  सवाल  प्रौचित्य
 का  है।

 श्री  जारज  फरनेस्डील  :  यहां  पर  प्रौचित्य
 का  प्रश्न  है  1

 जा.  Deputy-Speaker:  It  is  not
 against  the  Chairman  of  the  Commit-
 tee.  Against  the  report  og  the  Com-
 mitee,  some  amendment  oor  some
 substitute  motion  has  come.  There-
 fore,  it  is  not  a  question  of  the  Chair-
 man  vacating  the  Chair.  If  it  were
 against  the  Chairman  of  the  Commit-
 tee,  I  would  have  understood  your
 argument.
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 भरी  जाज  फरनेस्डीज  :  प्राप  की  प्रपनी
 रिपोर्ट  सदन  के  सामने  झ्राई  है  1  श्राप  उसी  रूप
 में  उसको  देखना  चाहेंगे  ।

 श्री  कंवरलालगुप्ता  (दिल्ली  सदर)  :
 मुझे  भी  तो  बोलने  का  मोका  मिलना  चाहिये  |

 श्री  तुलशीदास  जाधव  (बारामती)  :
 पहले  हम  को  आप  को  बोलने  देना  चाहिये  ।
 उधर  से  इतने  भ्रादमी  बोल  चुके  हैं  ।

 Shri  R.  D,  Bhandare:  Mr.  Deputy-
 Speaker,  Sir,  first  of  all,  when  you  are
 presiding,  you  should  not  allow  cross-
 taking  when  the  point  of  order  is
 raised,  There  should  be  some  sanctity
 attached  to  the  rules,  and  the  sanctity
 of  the  rules  must  be  maintained.

 Mr,  Deputy-Speaker:  All  the  other
 hon.  Members  also  are  going  to  raise
 a  point  of  order.  We  have  very  little
 time.

 Shri  है,  D.  Bhandare:
 not  tolerate  them.

 Mr,  Deputy-Speaker:  It  is  not  cor-
 rect.  Shri  Labo  Prabhu  and  others
 have  written  that  they  wam  to  raise
 a  point  of  order.  Am  I  not  to  permit
 them?  This  is  not  fair.  You  raise
 your  point  of  order.

 You  should

 Shri  B.  D,  Bhandare:  When  there
 is  a  point  of  order,  and  when  you
 have  allowed  it  to  be  raised,  so  long
 as  that  point  of  order  js  not  decided,
 the  other  points  of  order  should  not
 be  allowed  to  be  raised.  Now,  |  am
 coming  to  the  point,  The  original
 proposition  moved  py  Shri  Madhu
 Limaye  is  that  the  report  be  taken  into
 consideration.  That  is  the  first  pro-
 position  moved  by  Shri  Madhu
 Limaye,  and  that  js  on  the  Agenda.
 The  second  proposition,  moved  at  the
 eng  of  his  speech,  is  that  it  should  be
 referred  back  to  the  Committee  for
 reconsideration.  Therefore,  I  am  rais-
 ing  8  point  as  to  what  should  be  the
 scope  of  the  conclusion  arrived  or
 ‘ndings  given  by  the  Committee,  The
 Committee  has  accepted  the  apology
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 tendered  by  the  editor  of  the  Hindus-
 tan  Times,  I  need  not  take  take  your
 time  in  reading  it  out.

 श्री  मघ  लिसये  :  “हिन्दुस्तान  ।  पहले
 रपट  पढ़ो  |

 श्री  To  ढो०  भंडारे  :  पढ़ा  है  “हिन्दुस्तान”

 श्रीमती  तारकइवरी  सिन्हा  :  सारी  ग्रक्ल
 की  मोनोपोली  उधर  हो  है  ।

 Shri  R,  D.  Bhandare:  Therefore,
 my  first  point  is,  when  the  Committee
 has  accepted  the  apology  tendered  by
 the  Editor  of  the  Hindustan  Daily.
 what  remains  for  reconsideration?

 Shri  Madhu  Limaye:  Circumstances.

 Shri  R.  0,  Bhandare:  The  circums-
 tances  under  which  the  unconditional
 apology  is  tendered,  have  been  accept-
 ed,  Then  what  remains  to  be  reconsi-
 dered  by  the  Committee?  The  third
 point,  which  is  in  accordance  with  the
 rules  and  which  was  raised  by  my
 hon.  friend,  Shri  Lobo  Prabhu  also  is,
 that  once  the  report  is  before  the  House
 the  scope  of  its  discussion  is  limited
 and  the  scope  of  it  is  dealt  with  under
 Rule  35  (iii)  according  to  which
 either  the  House  can  agree  or  disagree
 or  it  can  agree  to  the  report  with  cer-
 tain  amendments.  There  is  no  provi-
 sion  whatsoever  that  it  could  pe  re-
 ferred  back  to  the  Committte  gitting
 over  the  findings  given  by  the  Com-
 mitee  itself,  decision  based  on  the
 tendering  of  an  unconditional  apology
 by  the  editor.  Therefore,_no  factor,
 no  circumstance  justifies  referring  it
 back  to  the  Committee.

 Some  hon.  Members  rcee—

 Mr,  Deputy-Speaker:  Shri  Krishna
 Kumar  Chatterji—he  wants  to  raise  a
 point  of  order.

 Shri  Kanwar  Lal  Gupta:  Sir,  if  the
 Point  of  order  continues  like  that  you
 will  say  the  time  is  over.

 Mr.  Deputy-Speaker:  What  to  do?
 In  this  House  it  ig  very  difficult.
 Everybody  gets  up  with  points  of
 order.
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 शो  झटल  बिहारी  वाजपेयी  :  क्या  आप
 चाहते  हैं  कि  हम  भो  प्वाइंट  प्राफ  झ्रार्डर  सज
 करके  भाषण  करें  ?  यह  क्या  हो  रहा  है  ?  यह
 कोई  तरीका  नहीं  है  ।

 Mr.  Deputy-Speaker:  This  ig  being
 done  in  this  House.  You  do  not  pro-
 test  every  time.  I¢  some  hon.  Mem-
 ber  gets  up  on  a  point  of  order,  what
 am]  to  do?

 श्री  टल  बिहारो  बाजपेयी  :  क्या  आपने
 प्वाइट  आफ  आईर  पर  रूलिंग  लो  है  ?  अभी
 कांग्रेस  को  ओर  से  दो  माननोय  सदस्य  बोले
 प्वाइंट  अाफ  आईर  रेज  करते  हुए  |  क्या  वह
 प्वाइंट  आफ  झाईर  था  ?

 Mr,  Deputy-Speaker:  He  supported
 what  Shri  Lobo  Prabhu  said.

 श्री  शिव  नारायण  (बस्ती)  :  प्वाइंट
 आफ  शाइर  है  या  नहीं,  क्या  यह  मेम्बर  तय
 करेंगे  ?  आप  को  किसो  मेम्बर  के  घुड़क  देने
 से  डर  नहीं  जाना  चाहिये  |  हर  मेम्बर  को
 ईक्वल  राइट  है,  चाहे  वह  श्र  वाजपेयां  हो
 या  कोई  दूसरे  सदस्य  हों  Te

 He  is  not  the  master  of  the  House.
 He  cannot  do  like  this.

 Mr,  Deputy-Speaker:  [  would  like
 fo  tell  Shri  Chatterji  that  the  only
 point  here  is,  when  the  scope  and
 nature  and  also  the  function  of  the
 Committee  are  defined  under  the
 rules,  can  it  go  beyong  this,  as  sug-
 gested  by  Shri  Madhu  Limaye,  and
 look  into  the  circumstances  under
 which  the  Press  is  now  functioning?

 क्रो  मु  लिसय  :  नियम  में  लिखा  है  ।
 नियम  मैंने  नहीं  बनाये  हैं  ।

 Mr.  Deputy-Speaker:  That  is  the
 only  point  raised  by  Shri  Lobo
 Prabhu  and  that  was  gupported  by
 Shri  Bhandare.  Has  Shri  Chatterji
 anything  new  to  say?
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 Shri  Krishna  Kumar  Chatterji
 (Howrah):  Sir,  it  comes  in  the  nature
 of  no-confidence  on  the  Privileges
 Committee.  That  point  hag  to  be
 considered  by  this  gugust  House,

 Mr.  Deputy-Speaker:  That  is  wrong.
 So  far  as  the  decision  of  the  Commit-
 tee  is  concerned  he  has  made  it  gpeci-
 fically  clear,

 tt  ay  लिमये  :  मैंने  ग्रविश्वास  की  कोई
 बात  ही  नहीं  कहीं  है  ।  मैंने  तो  केवल  यह  कहा
 है  कि  भ्रधूरा  काम  हुझा  है  7  परिस्थितियों  का
 प्रध्ययन  किया  जाये  |

 Shri  Krishna  Kumar  Chatterjee:
 Although  he  may  very  cleverly” say so  many  things,  no  new  fact  has  been
 brought  before  the  House  to  press  the
 motion  for  referring  the  report  back
 to  the  Committee.  No  new  facts  have
 been  mentioned  by  the  hon,  Member.

 Shri  Kanwar  Lal  Gupta:  Sir,  I  will
 take  fiive  minutes.  I  will  not  sit  be-
 fore  five  minutes  are  over,

 Mr.  Deputy-Speaker:  He
 conclude  soon  by  being  brief.

 should

 Shri  Kanwar  Lal  Gupta:  Sir,  if
 you  do  not  give  me  enough  time,  what
 can  I  do?  I  cannot  develop  all  my
 points  jn  two  or  three  minutes.

 Shri  Shivaji  Rao  §,  Deshmokh
 (Pasbhani):  Sir,  on  a  point  of  order.
 An  hon.  Member  starts  offering  his
 comments  with  the  statement  that  he
 will  not  sit  before  five  miuuteg  are
 over.  Is  it  proper  or  permissible?

 sit  कंवर  लाल  गप्त  :  जो  प्रस्ताव  ढा>

 राम  सुभग  सिंह  ने  सदन  के  सामने  रखा  है  .

 शी  शिव  नारायण  :  उपाध्यक्ष  महोदय,
 श्ाघा  घंटा  हो  गया  है  1  स्पीकर  साहब  ने  कहा
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 था  कि  इसमें  झाघ  घंटे  से  ज्यादा  नहीं  लगना
 जाहिंये  ।

 श्री  सघु  लिसये  :  चर्चा  कहां  हुई  है  ?

 हनुमान  की  दुम  की  तरह  व्यवस्था  का  प्रश्न
 चल  रहा  है।

 श्री  कंवर  लाल  गुप्त  :  जो  प्रस्ताव  डा०
 राम  सुभग  सिंह  ने  सदन  के  सामने  रखा  है,
 मैं  उसका  समर्थन  करने  के  लिए  खड़ा  हुआ  हूं
 श्र  जो  प्रस्ताव  मेरे  मित्र  श्री  लिमये  जी  ने
 रखा  है  उसका  मैं  विरोध  करने  के  लिये  खड़ा
 हुआ  हूं  ।

 लिमये  जी  ने  कहा  है  कि  जो  सज़ा  दी  गई
 है  वह  ठीक  है,  उसमें  उनका  कोई  विरोध  नहीं
 है।  उनका  कहना  है  कि  इसंकों  रेफर  बैक़  किया
 जाए  ।  यह  केस  रेफर  बैक  हों  सकता  है,  रेफर
 बैंक  केसिस  पहले  हुए  भी  है  -  लेकिन  किस  चीज़
 पर  वह  इसको  रेफर  बैक  करना  चाहते  हैं  ?

 उन्होंने  कहा  है  कि  जो  सज़ा  दी  गई  है  वह  ठीक
 दी  गई  है,  केवल  उनको  ऐतराज़  इस  बात  पर
 है  कि  जो  सरमायेदार  हैं,  जो  पूंजीपति  लोग  हैं,
 उनके  एक  प्रेस  नहीं,  दों  दो  श्रौर  तीन  तीन
 प्रेस  हैं  गौर  इस  चीज़  की  इन्कवायरी  को  जाए
 कि  कौन  सी  परिस्थितियां  हैं  जिनमें  इनकी
 इतनी  प्रेसें  बनीं,  बैसे  वे इनका  यूज़  या  मिसयूज
 करते  हैं  |  मैं  समझता  हूं  कि  इन  बातों  को
 देखना  प्रिवलेज्ञ  कमेटी  का  काम  नहीं  है  |
 अगर  श्री  लिमये  को  इस  चीज़  को  मालूम  करना
 है  तो  मैं  उनसे  कहूंगा  कि  जिस  मिनिस्ट्री  के
 श्रन्तगंत  यह  आाता  है  वहां  पर शौर  उस  मिनिस्ट्री
 के  साथ  वह  इसको  टेक  शप  करें,  उस  मिनिस्ट्री
 के  बारे  में  डिसकशन  न  लायें,  प्रस्ताव  लायें,
 उस  मिनिस्ट्री  के  बारे  में  सवाल  उठाएं  ।  इस
 चीज़  को  देखना,  इसमें  जाना  प्रिवलेज  कमेटी
 का  काम  बिल्कुल  नहीं  है  1

 दुसरी  चीज़  यह  है  कि  एक  कनवेंशन
 हमारे  सदन  को  रही  है  1  इस  कमेटी  में  सभी
 पार्टियों  के  सदस्य  रहते  हैं  ।  उनकी  पार्टी  के
 माननीय  जोशी  जी  भी  इसमें  हैं  7  उस  कमेटी
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 से  सर्वेसम्मति  से  अपनी  रिपोर्ट  दी  है  1  यह
 कनवेंशन  रही  है  कि  प्रिवलेज  कमेटी  की  जो
 रिपोर्ट  होती  है  उसको  हम  एक  राय  से  मान
 लेते  हैं  1

 मैं  भौर  मेरा  दल  शौर  सदन  के  सभी
 सदस्य  इस  बात  को  स्वीकार  करते  हैं  कि  सदन
 के  सदस्यों  का  कोई  भ्रपमान  नहीं  होना  चा,हये,
 उनके  जो  प्रिवलेज  हैं  वे  बने  रहने  चाहियें  ।
 इसमें  कोई  दो  रायें  नहीं  हैं  7  इसमें  कोई  पार्टी
 का  सवाल  नहीं  है,  कोई  भाइडियौलोजी  का
 सवाल  नहीं  है  ।  ले.कन  साथ  साथ  हमें  प्रेस  की
 लिबर्टी  को  भी  देखना  होगा  ।  दोनों  के  बीच  में
 और  प्रेस  की  लिबर्टी  नहीं  रहती  है  तो  हमारे
 देश  में  प्रजातन्त्र  नहीं  रह  सकता  हैँ  |  अगर
 आप  प्रेस  का  गला  घोटेंगे.

 क्री  सघु  लिमये.  :  कौन  घोट  रहा  हैँ?
 सरकार  और  पूंजीपति  धोट  रहे  हैं  1  मैं  नहीं
 घोट  रहा  हूं  1

 श्री  कंवर  लाल  गुप्त  :  प्रेस  का  झगर  प
 गला  घोटेंगे  तो  देश  मे  प्रजातन्त्र  मर  जापेगा,
 खत्म  हो  जाएगा  ।  मेम्बरों  शौर  सदन  केप्रिव-
 लेजिज़  शौर  प्रेस  की  लिबर्टी,  इन  दोनों  के  बीच
 में  एक  बहुत  ही  डेलीकेट  लाइन  आफ  डिमा-
 केशन  है  और  प्रगर  थोड़ा  सा  भी  उसमे  बैलेंस

 लूज़  हो  गया  तो  देश  के  प्रजातन्त्र  पर  उसका
 झच्छा  असर  नहीं  पड़ेगा  ।  इसलिए  हमें  यह
 देखना  होगा  कि  अगर  हम  प्रेस  से  यह  अपेक्षा

 क  रते  हैं,  झझर  हम  एडीटर  से,  कारेसपौंडेंटस
 से  यह  भ्रपेक्षा  करते  हैं  कि  वे  हमारी  मर्यादा
 को  भंग  न  करें  तो  इस  सदन  के  सदस्यों  शौर
 हम  सब  से  भी  यह  श्रपेक्षा  की  जाती  है  कि  जो
 प्रिवलेज  इस  पालिमेंट  ने  हमें  दिये  हैं  उनका
 हम  दुरुपयोग  न  करें  ।  झगर  उनका  दुरुपयोग
 किया  जाता  है,  इस  सदन  का  इस  काम  के
 लिए  दुरुपयोग  किया  जाता  है,  तो  यह  ठीक
 नहीं  होगा  ।
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 माननीय  लिमये  जी  ने  कहा  कि  किन
 सरकमस्टांसिस  मे  लिखा  गया,  इसको  भी
 देखा  जाए  |  सरकमस्टां,सस  क्या  थे  ?  हज़ारी
 रिपोर्ट  श्राई  ।  उसने  Ge  अपनी  इंटेरिम
 रिकोमेडेशन्ज़्  दीं,  कुछ  बातें  कहीं  ।  उनको
 टबस्ट  करके,  उनको  तोड़  मरोड़  करके  सदन
 में  कुछ  सदस्यों  ने  पेश  करने  की  कोःशश  की,

 कुछ  ने  ब्लैकमेल  करने  की  कोशिश  की

 श्री मघु  लिसये  :  मुझे  इस  पर  ऐत-
 राज़  है  1  भ्रभी  ग्रभी  कमेटी  ने  फैसला  किया  है
 कि  विशेषाधिकार  का  भंग  हुआ  है  शर  झप

 फह  रहे  हैं  ब्लैकमेल  ।

 Shri  H.  N.  Mukerjee:  He  must
 trithdraw  it,

 Shri  Kanwar  Lal  Gupta:  I  am
 Trepared  to  withdraw  it—I  have  no
 cbjection—if  it  hurts  my  friends.

 उन्होंने  उस  चीज़  को  ट्विस्ट  करके  एक
 खास  कलर  उसको  देने  की  कोशिश  की  ।  वह
 कलर  नहीं  देना  चाहिये  था।  उसके  प्रन्दर
 जो  रिकोभेडेंशनज़  हैं  कि  गवर्नमेंट  की  लाइ-
 सेंसिंग  पालिसी  ठीक  है  या  नहीं,  केवल  उतनी
 बात  उसमें  कहनी  चाहिये  थी  ।  सम्पादकीय
 में  क्या  लिखा  गया  ?  सम्पादकीय  में  कुछ
 विचार  पेश  किये  गए  हैं।  मैं  मानता  हूं  कि जसा
 प्रिवलेज  कमेटी  ने  कहा  है  उसकी  टोन  ठीक
 नहीं  थी,  उसकी  भाषा  और  भी  सुधर  सकती
 थी  t  वास्तव  में,  अगर  श्राप  देखें  तो  प्रापको
 देखना  होगा  कि  बैंकग्राउण्ड  क्या  थी  ।  सम्पाद-
 कीय  में  यह  है  कि  यह  जो  हाउस  है  यह  एक
 प्रिवलेज्ड  हाउस  है  श्रौर  इसकी  मान  मर्यादा
 बनी  रहनी  चांहये  i  इस  बात  को  सम्पादक
 ने  भ्रपने  सम्पादकीय  में  कहा  है  |  इसका
 मतलब  यह  है  कि  सम्पादक  चाहता  है
 कि  इस  सदन  की  मर्यादा  बनी  रहे  ।  लेकिन
 उसका  दिल  दुखी  हो  गया  जब  उसने  देखा
 कि  इस  सदन के  भ्रन्दर  कुछ  सदस्यों  ने इसका
 ठीक  उपयोग  नहीं  किया  है  |  यह  है  बकग्राउण्ड
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 यह  है  नेच र,  यह  है  सरकमस्टांस  जिसको  लेकर

 यह  सम्पादकीय  लिखा  गया  |  वह  ठीक  नहीं
 लिखा,  उसकी  भाषा  ठीक  नहीं,  भाषा  शौर  भी

 इम्प्रव  होनी  चाहिये  थी,  यह  ठीक  है  |  कुछ
 सख्त  शब्द  लिखे  गये  हैं  7  यह  ठीक  है  ।  इसलिए
 जो  कहा  गया  है,  मैं  उसका  समर्थन  करता  हूं
 बौर  मैं  समझता  हूं  कि  यह  जो  सज़ा  है  यह
 पर्याप्त  है  ।  पहले  भी  इस  प्रकार  का  कनवेंशन
 रहा  है  कि  अगर  कोई  एपोलोज़ी
 टेंडर  करता  है  तो  मामला  खत्म  हो  जाता  है  ।
 इसलिए  जो  प्रस्ताव  डा०  राम  सुभग  सिंह  जी
 ने  पेश  किया  है,  उसका  मैं  समर्थन  करता  हूं
 ब्रौर  मैं  लिमये  जी  से  क्षमा  चाहता  हूं  कि  मुझे
 उनके  प्रस्ताव  का  विरोध  करना  पड़  रहा  है  ।

 Shri  5.  Kandappan  (Mettur):  Mr.
 Deputy-Speaker,  I  am  sure  that  Shri
 Madhu  Limaye  in  moving  this  motion
 ig  neither  against  the  freedom  of  the
 press  nor  is  he  transgressing  the  pri-
 vileges  of  the  Privileges  Committee.

 Much  is  made  of  the  point  that  this
 provision  of  referring  it  back  +o  the
 Privileges  Committee  is  not  explicit
 in  our  rules.  But  what  does  the  very,
 procedure  adopted  for  submitting  the
 reports  to  the  House  and  having  the
 vote  of  the  House  on  that  mean?
 Every  report  of  the  Privileges  Com-
 mitee  is  put  to  the  House.  Is  the
 Committee  in  itself  complete?  If
 there  is  no  question  beyond  that  and
 if  there  is  no  appeal  beyond  that,
 what  is  the  purpose  of  putting  the  re-
 port  of  the  Committee  to  the  vote  of
 the  House?

 Mr.  Deputy-Speaker:
 red  to  past  precedents.

 Shri  g.  Kandappan:  So,  in  the  pro-
 cedure  adopted  for  taking  the  vote  of
 the  House  it  is  implicit  that  this  can
 be  referred  back  to  the  Privileges
 Committee.

 After  all,  we  are  not  going  to  ap-
 point  another  committee.  If  we  seek
 to  appoint  another  committee  to  go
 into  the  matter,  it  can  be
 argued  that  we  are  casting

 He  hag  refer-
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 {Shri  s.  Kandappan]
 some  aspersion  on
 mittee  or  on  the  working  of  the
 Cammittee.  It  is  not  so.  The  House
 feels  that  there  is  something  which
 is  not  completely  probed  into;
 so,  the  House  has  got  every
 right,  if  it  feels  that  some-
 thing  is  yet  to  be  done,  to  refer  it
 back  to  the  Privileges  Committee.  I
 think,  we  are  perfectly  within  our
 Tights  to  do  that  .and  within  the  Rules
 of  Frocedure  it  is  implicit,  That  is  my
 contention.

 Shri  Ranga:  That  is  only  one  point.
 But  is  it  necessary?

 Skrbmati  Tarkeshwari  Sinha:  Read-
 ing  rules  34  and  35  I  feel  that  both
 the  rules  have  been  quite  fulfilled  by
 the  Privileges  Committee  and,  there-
 fore,  there  is  no  question  of  referring
 it  back.  ]  do  agree  with  Shri  Lobo
 Prebhu  that  it  cannot  be  referred  back
 to  the  Committee.  Rule  84  or  rule
 3i5  does  not  prove  for  any  procedure
 by  which  this  can  be  referred  back  to
 the  Privileges  Committee  because  the
 report  has  come  unanimously.

 ‘Rule  35  (3)  mentions  about  amend-
 menis  to  be  moved.  Now,  it  may  be
 that  the  Privileges  Committee  may
 ‘give  a  note  of  dissent.  There  may
 be  1  2,  3  or  4  notes  of  dissent.  There-
 fore  a  provision  has  been  made  to
 move  an  amendment  and  it  ic  for  the
 House  to  accept  or  reject  the  amend-
 ment.  Also,  it  is  for  the  House  to
 accent  or  reject  the  revort  of  the
 Privileges  Commitee.  But  there  is
 Ne  provision  under  rules  3l4  or  rule
 235  to  refer  it  back  to  the  Privileges
 Crmmittee.

 Secondly,  about  the  point  which
 my  hon.  friend,  Shri  Randhir  Singh
 as  wel]  as  Shri  Madhv  Limaye  has
 raised,  I  would  like  to  invite  the
 attention  of  both  hon.  Members  to
 paragraph  9  in  which  it  has  been
 clearly  and  explicitly  pointed  out:—

 the  Com-

 “After  careful  examination  of  the
 contents”.
 t  do  agree  that  the  Privileges  Com-
 raittee  is  not  a  backdoor  Inquiry  com-
 mitee.  Let  us  completely  keep  it
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 apart,  The  Privileges  Committee  is
 not  an  inquiry  committee  to  go  into
 the  charges,  the  mala  fides  or  the  in-
 tensions  or  to  go  into  the  sanctity  of
 the  report  or  any  other  circumstances.
 The  circumstances  mentioned  in  the
 report  are  the  circumstances  by  which
 the  Editor  has  written  certain  things
 which  would  not  have  been  written
 by  the  Editor  of  Hindustan.  I  would
 like  to  draw  your  attention  to  para  9
 of  the  Report  which  says:

 “After  careful  examination  of
 the  contents,  tone  and  tenor  of
 the  impugned  editoria]  published
 in  the  Hindustan  dated  the  2nd
 June,  +1967,  the  Committee  are  of
 the  view  that  the  said  editorial
 contains  reflections  on  the  charac-
 ter......  "

 This  was  the  matter  which  was  un-
 der  examination  of  the  Privileges
 Committee,  that  is,  the  character  and
 the  dignity  of  the  House  was  violated.
 This  was  a  fact  which  was  under  the
 consideration  of  the  Privileges  Com-
 mittee  and  any  circumstances  leading
 to  this  fact  had  to  be  examined  by
 the  Privileges  Committee,  nothing  less
 and  nothing  more.  It  says:

 “  ...reflections  on  the  charac-
 ter  and  proceedings  of  the  Parlia-
 ment  and  on  the  conduct  of  its
 Members  as  such  and  tends  to
 bring  the  Parliament  into  disres-
 pect  and  disrepute....”

 Tt  was  really  the  conduct  of  the  hon.
 Members  which  had  been  questioned
 and  that  was  being  examined  by  the
 Privileges  Committee  because  some
 remarks  had  been  made  by  the

 st  wy  सिसये  :  मेरा  कानडक्ट  ?

 Shrimati  Tarkeshwari  Sinha:  Any
 Member's  conduct.  I  am  not  saying
 anything  derogatory  against  any
 Member.  Any  Member's  conduct,
 if  he  spoke  something  in  the  House,
 was,  according  to  the  Privileges  Com-
 mittee,  questioned  by  the  Editor  of
 Hindustan.  I  am  not  referring  to  the
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 conduct  of  Mr.  Madhu  Limaye  outside
 the  House  but  the  conduet  of  Mr.
 Madhu  Limaye  inside  the  House.  That
 ा  under  question  and,  therefore,
 the  Privileges  Conmmittee  itself....

 sit  wy  लिसये  :  मेरी  समझ  ें  नहीं  भा
 रहा  है  कि  माननीय  सदस्या  क्या  बोल  रही
 हैं  ।  भ्रगर  वह  पनी  भाषा  में  बोलें,  तो
 ज्यादा  प्रच्छा  होगा  |

 Mr,  Deputy-Speaker:  She  is  read-
 ‘ing  out  from  the  Report  of  the  Privi-
 leges  Commi'tee.
 the  question  about  the  conduct  of  the
 ‘hon.  Member.

 Shrimati  Tarkeshwari  ginha:  The
 hon.  Member  goes  not  want  to  listen
 to  what  others  say.  He  is  so  con-
 scious...  (Interruption).

 att  समु  लिसवे  :  मेरे  व्यवहार,  झाचरण
 ग्या  कानडक्ट  का  कया  सवाल  है  ?

 Shrimati  Tarkeshwari  Sinha:  The
 ‘Privileges  Committee  went  into  the
 question  of  the  conduct  ef  the  hon.
 Member,  whether  the  Editor  work
 ‘with  bona  fide  or  propriety  or  with
 mala  fide.  That  was  the  question
 ‘before  the  Privileges  Committee  and,
 ‘naturally,  the  Privileges  Committee
 ‘examined  that  and  came  to  the  conclu-
 ‘sion  that  it  contained  reflection  on  the
 ‘character  and  the  conduct  of  the  hon.
 Member,

 Shri  Madhu  Limaye:
 question  of  my  conduct.

 It  is  not  a

 Shrimatl  Tarkeshwari  Sinha:  Not
 your  conduct;  the  conduct  of  the
 ‘Members.  It  says:

 “|...contains  reflections  on  the
 character  and  proceedings  of  the
 Parliament  and  on  the  conduct
 of  its  Members....”

 Mr.  Madhu  Limaye  is  one  of  the  hon.
 Members  of  this  House.  He
 should  realise  jt.  Why  is  he  losing,
 his  sense...  (Interruption).
 689(ai)LS—7.
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 at  aa  fed?  :  वह  सेन्स  छोड़  कर
 बोल  रही  हैं  |  वह  ग़लत  बोल  रही  हैं  ।

 वह  ठीक  शब्दों  का  प्रयोग  करे  t
 Mr,  Deputy  Speaker:  She  should

 conclude  now.
 Shrimati  Tarkeshwari  Sinha:  ‘Yes,

 I  am  concluding.  It  further  says:
 “....and  tends  to  bring  the

 Parliament  into  disrespect  and
 disrepute  which  amounts  to  a4
 breach  of  privilege  and  contempt
 of  the  House.”

 श्री  1: ह  लिमये  :  वह  मेरे  बारे  में  नहीं
 है--सम्पादकीय  के  बारे  में  है  ।

 Mr.  Deputy  Speaker:  That  is  the
 finding  of  the  Privileges  Committee,

 Shrimati  Tarkeshwari  Sinha:  It
 went  into  all  the  questions
 and  jt  is  only  after  the
 Editor  of  Hindustan  expressed  his
 regret  and  unconditiona)  apology,  that
 che  Privileges  Committee  has  come  to
 this  conclusion  that  no  action  need  be
 taken  against  the  Editor.  Therefore,
 there  is  no  need  even  to  consider  this
 matter,  This  should  be  declared  out  of
 order.

 Shri  5.  S.  Kothari  (Mandsaur):  Sir,
 Rule  315(2)  gays:  .

 “....the  Speaker  may  permit  a
 debate  on  the  motion,  not  exceed-
 ing  half  an  hour  in  dupation.,.”
 Mr,  Deputy  Speaker:  Please  resume

 your  seat.  If  ome  of  the  leaders  of
 the  greups  says,  “I  will  take  5
 minutes;  I  must  get  5  minutes;  how
 can  I  control  the  proceedings?

 Shri  H,  N.  Maakerjee:  I  am  myself
 a  Member  of  the  Committee  and  I
 would  not  have  intervened  unless  I
 hag  felt  that  Mr,  Madhu  Limaye  has.
 brought  yp  an  important  point  which
 it  is  very  ‘necessary  for  the  House  ta
 consider.  It  js  not  necessary  for  me.
 to  counter  the  allegations  made  by
 Mr.  Lobp  Prabhy  and  some  _  other
 members  on  the  other  side.  We  are.
 concerned  with  the  liberty  of  the.
 Press,  but  surely  we  are  more  can-
 cerned  regarding  saving  the  Press.
 from  becoming  the  servitor  of  big
 money  interests.
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 {Shri  H.  N,  Mukerjee]
 Apart  from  that,  the  Committee  of

 Privileges  had  a  certain  job  of  work
 to  do.  The  reference  was  made  to  it
 by  this  House  and  Mr.  Limaye  has
 rightly  pointed  out,  according  to  my
 understanding,  that  a  certain  aspect  of
 the  matter,  which  it  was  the  intention
 of  the  House  that  the  Committee  ghould
 examine  has  not  been  properly  in-
 vestigated.  The  refertnce  to  the  cir-
 cumstances  of  the  case  is  mentioned
 in  the  rules.  It  is  incumberst
 on  the  Committee  to  go  into
 all  the  circumstances.  In  regard
 to  that,  [  recall  that  when  the  refer-
 ence  to  the  Committee  was  made  by
 the  House,  the  House  required  that
 the  proprietors  and  such  like  people
 should  also  be  brought  before  the
 Committee  or  some  arrangement
 ehould  be  made  to  find  out  what  were
 the  forces  at  work,  That  is  to  say,
 the,  intention  of  the  House  was  not
 only  to  find  gut,  technically  speaking,
 about  that  editor,  as  one  individual
 journalist  functioning  from  his  chair,
 but  it  wag  the  total  picture  that  the
 House  wanted  to  have  examined.  It
 may  be  that  the  Committee  of  Privi-
 leges  is  not  a  good  enough  forum,  not
 qualifieg  enough,  or  has  not  got  the
 authority  to  go  into  it.  Bu  t  even  so,
 since  the  House  did  imply  very  clear-
 ly  in  its  reference  that  the  circums-
 tances  of  the  case  should  be  examin-
 ed,  #  is  very  right  and  proper  that
 the  Committee  has  another  opportu-
 nity  of  going  into  the  details  of  the
 proposition.  There  is  no  harm  done.
 Tt  does  not  imply  the  slightest  censure
 of  the  Committee,  put  on  the  contrary
 it  says  that  the  Committee  has  done
 its  job  properly  but  a  certain  aspect
 remains  univestigated  in  an  adequate
 measure,  and  I  should  think,  in  view
 of  what  the  House  said  on  the  occa-
 sion  of  the  reference,  that  there  should
 be  q  re-examination,  and  a  re-com-
 mittal  should  take  place.  I  do  not
 propos.  to  take  any  note  of  those
 legalistic  and  logomachie  objection
 which  say  that  this  House,  which  has
 the  authority  to  commit  a  matter  to  the
 Committee  of  Privileges  cannot  re-
 commit  it.  It  certainly  can.  It  is
 an  original  authority  of  the  House
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 which  nobody,  no  quibbling  or  law-.
 quoting,  can  possibly  councer.

 Shri  Erishna  EKumar  Chatterjee:
 On  a  point  of  order.

 Mr,  Deputy-Speaker:  After  every
 speech,  he  cannot  rise  like  this  on  a
 point  of  order.  He  may  pleasg  resume
 his  seat.

 Shri  Anantrao  Patil  (Ahmednagar):
 As  a  member  of  the  Press,  it  is  my
 duty  to  oppose  the  motion  moved  by
 Mr,  Limaye  (Interruptions).

 Shri  Tenneti  Viswanatham:
 (Visakhapatnam):  I  rise  on  a  point
 of  order.  He  cannot  plead  here  re-
 presenting  a  particular  interest,  He
 can  speak  only  as  g  Member  of
 the  House,  (Interruptions).

 Mr.  Deputy-Speaker:  Order,  order.
 Let  ‘me  hear  his  point  of  order.

 Shri  Tenneti  Viswanatham:  He  was
 saying  that  he  wag  representing  the:
 Press  or  something  like  that.  That  is
 clearly  out  of  order.

 Mr.  Deputy-Speaker:  He  is  an  edi-.
 tor  of  a  paper  and  in  that  connection,.
 he  must  have  said  that.

 Shri  Tenneti  Viswanatham:  He  need’
 not  have  said  it;  he  need  not  have
 said  that  he  was  representing  the
 Press  (Interruptions)

 Shrimat]  Tarkeshwari  Sinha:  He:
 was  pleading  for  freedom  of  the  Press.

 Shri  Anantrao  Patil:  I  am  going  to-
 stress  that  point...

 Shri  Tenneti  Viswanatham:  I  am
 on  my  legs.  I  have  raised  g  point  of
 order,  The  point  of  order  was  this.
 The  hon.  Member  began  by  saying
 that  he  was  pleading  as  g  representa-
 tive  of  the  Press.  I  say  that  it  is
 out  of  order....

 Shri  Anantrag  Patil:  As  a  member
 belonging  to  tha  Press....

 Shri  Tenneti  Viswanatham:  He  said
 that  he  was  pleading  as  a  member
 belonging  to  the  Press.  He  shoul?
 not  talk  ae  a  representative  of  any
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 particular  institution.  As  a  Member
 of  the  Lok  Sabha,  he  has  every  right
 to  say  whatever  he  wants  (Inter-
 ruptions)

 Mr.  Deputy-Speaker:  If  a  Member
 of  Parliament  happens  to  be  an  editor,
 bea  can  make  a  mention  of  that  and
 say  that  he  ig  vitally  interested  in  this
 problem,  ang  in  that  connection  he
 has  made  a  statement  and  not  repre-
 senting  a  particular  interest;  I  do  not
 think  so.

 Shri  Tennetj  Viswanatham:  I  leave
 it  to  you.  I  can  only  raise  the  point,

 Shri  Anantrao  Patil:  When  I  rose
 to  speak,  I  rose  to  speak  83  a  Member
 of  the  House,  but  as  a  person  belong-
 ing  to  the  Press,  I  was  pleading  for
 the  freedom  of  the  Press.  That  was
 my  point.  When  the  privilege  motion
 or  privilege  matter  was  considered  by
 the  Privileges  Committee  and  the
 editor  of  Hindustan  had  tendered  his
 apology  unconditionally  and  the  com-
 mittee  had  accepteg  that  apology,  I
 think  the  matter  endg  there.

 Shrj  Madhu  Limaye  was  referring
 to  Freedom  of  the  Press  and  was
 pointing  out  that  there  was  encroach-
 ment  from  the  monopolists  and  from
 Government.  But  if  we  refer  this
 matter  again  to  the  committee  for  re-
 consideration  I  am  afraid  that  that
 Would  also  be  an  encroachment  on  the
 freedom  of  the  press.  When  we  talk
 about  Free  of  Press  and  the  editor
 himself  has  apologised  and  he  has
 said  that  he  had  been  guilty  of  what-
 ever  he  hag  written,  I  think  the  mat-
 ‘ter  ends  there...

 Shri  Randhir  Singh:  What  about  re-
 flectiong  on  us?

 Shri  Anantrao  Patil:  The  hon.
 Mover  has  got  before  his  mind  not
 merely  the  editor  but  also  the  pro-
 Prietor  and  he  says  thatthe  editor  is
 compelled  by  the  proprietor  to  write
 im  a  particular  way  or  he  is  forced
 by  the  proprietor  to  write  in  a  parti-
 cular  way.  If  we  respect  the  freedom
 of  the  press  then  I  think  it  is  an
 insult  to  the  editor  to  say  that  he  is
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 under  the  contro]  of  the  proprietor  or
 under  the  thumb  of  the  proprietor
 and,  therefore,  he  writes  as  the  pro-
 prietor  wants  him  to  write.  I  think
 that  is  not  fair.

 If  Shri  Madhu  Limaye  wants.  to
 pursue  this  matter  further  and  wants
 to  go  into  the  circumstances,  then  I
 would  like  to  tell  him  that  this  House
 has  passed  an  enactment  constituting
 a  press  council,  and  [  would,  there-
 fore,  suggest  that  if  these  matters
 could  be  referred  to  the  press  council,
 then  it  would  be  better.

 श्री  प्रकाशावोर  शास्त्री  (हापुड़)  :
 उपाध्यक्ष  जी,  जनतंत्र  को  स्वच्छ  शौर  स्वस्थ
 बनाते  में  समाचारपत्नों  का  भ्रपना  महत्वपूर्ण
 स्थान  है  ।  समाचारपत्नों  की  आत्मा  किसी
 प्रकार  से  मैली  न  हो  पाये  इस  के  लिए  जो  भी
 साधन  प्रपेक्षित  हैं  उनमें  प्रत्येक  संसद  सदस्य
 को  ही  नहीं  प्रत्येक  भारतीय  को  भी  यत्नशील'
 रहना  चाहिए  ।  देश  के  कुछ  पूंजीप'ते  पत्रों
 की  भ्रात्मा  पर  इस  प्रकार  प्रधिकार  करें  कि
 वह  उनके  स्वायों  के  लिए  उपयोग  में  श्रायें
 इसमें  तो  किसी  की  दो  रायें  नहीं  हो  सकतीं
 कि  इस  प्रकार  का  वातावरण  देश  में  पनपने
 नहीं  देना  चाहिए  ।  परन्तु  साथ  साथ  हमें
 इस  बात  को  भी  ध्यात  में  रखना  चाहिए  कि
 कुछ  विदेशी  धन  विज्ञापनों  अादि  के  माध्यम
 से  श्राकर  कुछ  समाचा  रपत्रों  की  भात्मा  को
 कलंकित  करे  उससे  भी  देश  को  शौर  सदन  को
 सावधान  रहना  चाहिए  ।  दोनों  प्रकार  से  ही
 समाचारपत्रों  की  जो  'नर्भीकता  हैं  उस  पर
 किसी  प्रकार  का  झ्राधात  न  हो  इस  दिशा  में
 इस  देश  की  धखंडता  झौर  इस  देश  में  जनतंत्र
 की  रक्षा  की  सब  से  बड़ी  जिम्मेदारी  रखने
 बाली  संसद  अपने  कर्तव्य  को  विश्ववत
 पालन  करे  इस  बात  को  भशापके  माध्यम  से
 जहां  मैं  कहना  चाहता  हूं  वहां  में  इस  विषय
 में  विशेष  रूप  से  यह  भी  कहना  चाहता  हूं
 कि  जिस  प्रस्ताव  को  श्री  मधु  लिमये  ने  उपस्थित
 किया  है,  मैंने  हिन्दुस्तान  दैनिक  के  सम्पादक
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 (st  प्रकाशवीर  शास्त्रा|
 का  वह  a:  देखा  है  जो  विशेषाधिकार  समिति
 के  प्रतिवेदन  में  है।  मैं  इसके  शब्दों  पर  विशेष
 रूप  से  भ्रापका  और  सदन  का  ध्यात  प्राकर्षित
 करना  चाहता  हूं

 “प्रगर  उक्त  भ्रग्रलेख  से  संसद्  एवं  उसके
 किसी  मानसीय  सदस्य  के  सम्मान
 को  ठेस  पहुंची  है  तो  उसके  लिए
 मैं  हादिक  भौर  बिला  शर्से  खेद
 व्यक्त  करता  हूं

 मेरा  प्रपना  प्रनुमान  है  कि  समाचार-
 पत्रों  की  स्वतन्त्रता  को  सुरक्षित  रखने  के  लिए
 जिससे  देश  के  जनतन्त्र  को  किसी  प्रकार  का
 आघात  न  पहुंचे  हम  समाचारपत्रों  से  नाक
 रगड़वाने  की  प्रवृत्ति  को  कम  से  कम  प्रारम्भ
 न'  करें  ।  जो  खेद  उन्होंने  प्रकट  कर  दिया है
 वह  बहुत  काफी  है  धौर  मेरा  प्रपना  पनुमान  है
 कि  इस  बात को  ग्रह्दीं  समाप्त  कर  देना  चाहिए  i
 मैं  माननीय  सदस्य  श्री  मधु  लिमये  से  कहूंगा
 कि  वह  भ्रपने  प्रस्ताव  पर  एक  बार  फिर  से
 विचाइ  करें  -

 Shri  A,  NL  Mulla  (Lucknow):  I
 think  the  point  raiseq  by  Shri  Madhu
 Limaye  is  not  wel)  taken.  He  has
 read  much  more  in  that  particular
 section  of  the  procedure  than  is  war-
 ranted.  He  stresses  the  fact  that  it
 has  been  mentioned  in  this  section
 that  the  circumstances  must  be  consi-
 dered,  propriety  must  be  seen  and
 that  those  things  must  form  part  of
 every  report.  I  believa  he  knows
 about  the  other  branches  of  law  also.
 So  far  as  the  Penal  Code  and  the
 Criminal  Procedure  Code  are  con-
 cerned,  there  is  a  procedure  laid  down
 for  the  trial  of  cases.  Everywhere  it
 is  mentioned  that  in  a  trial  evidence
 would  be  sifted,  the  magistrate  07
 whoever  else  the  judicial  officer  may
 be  will  take  evidence  nad  judicially
 consider  it,  permit  cross-exemination
 and  then  he  will  come  to  certain  con-
 clusions,  But  there  are  exceptions  to
 thie  rule.  The  real  crux  of  the  ques-

 ton  before  us  is:  can  we  accept  an
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 apology  and  terminate  the  proceedings or  not?  If  we  accept  this  that  an
 apology  can  be  accepted  and  the  pro- ceedings  can  be  terminated,  then  we
 are  not  to  enter  into  any  other  ques-
 tion  for  the  acceptance  of  an  apology
 and  the  continuation  of  an  enquiry
 cannot  go  together.

 After  all,  this  question  cannot  be
 put  higher  than  the  malicious  slander
 libel  of  a  person  or  class.  Supposing
 a  case  of  defamation  had  been  pend-
 ing  before  a  court  of  law,  and  an  apo~
 logy  had  been  tendered  it  would  have
 been  final  and  no  court  of  law  would
 have  proceeded  to  inquire  into  the
 circumstances,  the  merits,  the  evi-
 dence  or  any  other  matter.

 So  are  we  to  do  something  which
 even  the  courts  of  law,  which  inquire
 into  crimes,  do  not  do,  if  they  want
 to  terminate  the  case  after  accepting
 an  unqualified  apology?  I  do  not
 think  the  Committee  of  Privileges  i=
 called  upon  to  proceed  with  the  in-
 quiry  i¢  it  is  going  to  accept  the  apo-
 logy.  Once  the  apology  is  accepted,
 it  is  no  use  proceeding  with  the  in-
 quiry.  If  the  House  is  dissatisfied
 with  the  acceptance  of  this  apology,
 it  is  certainly  open  to  it  to  say  thas
 ‘you  erred  in  accepting  this  apology;
 you  please  restart  your  inquiry  and
 come  to  your  conclusions’.  But  once
 the  conclusion  Is  acceptable,  there  je
 no  point  in  reopening  the'case  and
 proceeding  further  with  it.

 This  is  the  legal  aspect  which  I
 wanted  to  place  before  the  House  and
 which  should  be  considered  by  you.  I
 will  request  Shri  Madhu  Limaye  to
 reconsider  his  stand.

 Mr.  Deputy-Speaker:  I  fully  agree
 with  your  point,  As  severa]  members
 have  pointed  out  the  functions  of  the
 Committee  are  well  known.  If  an  in-
 auiry  of  the  nature  as  propounded  by
 Shri  Madhu  Limaye  is  to  be  under-
 taken  it  will  be  outside  the  scope  of
 the  functions  of  the  Committee
 Naturally  such  a  roving  inquiry  into
 the  entire  preas....
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 ett  मधु  लिभये  :  एन््टायर  प्रेस  मे  कहां
 मैंने  कहा  ?  पूंजीपतियों  के  नियंत्रण  के  बारे
 मे

 Mr,  Deputy-Speaker:  Going  into  the
 wackground  of  the  editorial  means
 that.  This  matter  will  crop  up  again.
 As  Shri  Mulla  very  rightly  pointed
 eut,  our  function  as  a  Privileges  Com-
 mittee  should  be  to  see  how  far  the
 Press  has  transgressed  jts  limit  by
 unfair  comment  or  malice  or  some
 such  thing.  Going  beyond  that  is  be-
 yond  the  scope  of  the  Committee.

 Therefore,  it  is  outside  the  functions
 of  the  Committee  and  on  that  ground
 itself  the  motion  is  out  of  order.  If
 he  wants  to  say  something,  I  do  not
 want  to  stand  in  his  way.  Shri  Mulla
 has  appealed  to  him  to  reconsider  his
 stand.

 श्री  म्षु  लिमये  :  उपाध्यक्ष  महोदय,
 मैं  दो मिनट  से  अधिक  समय  नहीं  लूंगा
 (व्यवधान  )  ह.  भाप  बाद  में  निर्णय  दीजिए  ।
 इस  पर  तो  मैं  बोला  ही  नहीं  जाइन्ट  प्राफ
 ाईर  पर  |  (व्यवधान)  |

 Shri  Shivaji  Raos.  Deshmukh:  Has
 the  motion  been  ruled  out  by  you,  Sir.

 Mr,  Deputy-Speaker:  It  is  out  of
 order.

 Shri  Shivaji  Eao  Deshmukh:
 Then  how  can  he  speak  on  it?

 Shrimati  Tarkeshwari  Sinha:
 have  given  your  ruling,

 You

 Shri  8,  K,  Tapuriah:  After  your
 ruling,  does  the  motion  exist  nowT

 Mr.  Deputy-Speaker:  He  has  made
 @  request  to  be  allowed  to  gpeak  for
 two  minutes.  He  has  accepted  my
 ruling.

 शी  सधु  सिमये  :  उपाध्यक्ष  महोदय,  जरा
 ाप  धेरी  बात  सुनिए  |  सारी  चोज  का
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 खुलासा  हो  जायेगा  ।  (व्ययथान  )
 मुझे  सुने  बिना  भाप  कीसे  रूलिगं

 देंगे  ?  निर्णय  तो  बाद  में  होगा  ।

 An  hon.  Member:  Has  he  accepted
 your  ruling?

 ait  wy  लिसये  :  रूलिंग  की  प्रावश्यकता
 ही  न  हो  तब  भी  रूलिग  देंगे  ?

 Mr.  Deputy-Speaker:  I  am  willing
 to  give  him  a  hearing.  But  the  motion
 on  the  face  of  it  is  out  of  order.  The
 Chair  hag  a  right  to  declare  it  out  of
 order,

 eft  मधु  लिसये  :  तो  मुझको  नहीं  सुनेंगे
 ाप ?  उपाध्यक्ष  महोदय,  प्रापने  व्यवस्था
 के  प्रश्न  पर  मुझको  नहीं  सुना  ।  भाप  बाद  मे
 दीजिए  रूलिंग,  पहले  मुझे  सुन  लीजिए  t
 आपके  भ्रधिकार  पर  में  घिल्कुस  धतिकमण
 नहीं  कर  रहा  हूं  ।

 Shri  Rahdhir  Singh:  Under  rule
 315(2),  discussion  on  the  motion  is  not’
 to  exceed  half  gn  hour,  The  debate  iq
 not  to  refer  to  getails.  But  discussion
 has  now  gone  on  for  nearly  60
 minutes.

 Mr.  Deputy-Speaker:  At  that  time,
 no  member  was  exercising  restraint,
 It  is  no  good  argument  now.

 थ्री  नष्  लिमये  :  भरे,  मोशन  तो  है,
 श्री  चत्म  नहीं  हुआ  ते?  तो  मेरा  जवाब
 का  प्रधिकार,  राइट  'झाफ  रिप्लाई  तो

 है  1  (व्यवधान)

 i5  brs.

 Shri  K.  N,  Tiwary  (Bettiah):  On  8
 point  of  order.  When  you  have  given
 the  ruling,  ip  it  proper  for  any  mem-
 ber  again  to  spénk?

 et  ु  लिमये :  मुझ  को  बहुत  का
 जवाब  देने  का  श्रधिकार
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 Mr,  Deputy-Speaker:  His  plea  is
 that  the  he  accepts  my  ruling,  but.
 that  I  ought  to  have  given  him  a  hear-
 ing  before  giving  the  ruling,  that  is
 all.

 Shri  Thirumala  Rao  (Kakinada):  Is
 your  ruling  final?

 Mr.  Deputy-Speaker:  The  ruling  is
 final,  there  is  no  question.

 at  wa  लिमये  :  मुझको  जवाब  देने
 का  पश्रप्रिकार  है  1

 शी  शिव  नाशायण  :  शब  क्या  अभ्रधिकार
 है,  जब  रूलिंग  हो  गया  ।

 श्यो  रणघीर  सिह  :  जब  फैसला  सुना
 दिया  गया,  तो  झब  बहूत  क्या  होगी  t

 Mr,  Deputy-Speaker:  He  wants  to
 give  some  explanation.  He  has  re-
 quested  some  time  for  an  explanation.

 Shrimati  Tarkeshwari  Sinha:  I
 want  a  clarification  from  you,  whe-
 ther  after  your  ruling,  tae  hon.  mem-
 ber  has  a  right  to  reply.  When  it  has
 been  ruled  out  of  order,  he  has  no
 right  to  reply.

 Mr.  Deputy-Speaker:  He  has  al-
 ready  made  it  clear  that  he  accepts
 tht  ruling.  He  wanted  to  give  some
 explanation  before  I  gave  my  ruling.
 On  that  plea  I  permitted  him  some
 time.  Beyond  that  there  ig  nothing.
 (Interruptions),

 Shrimat!  Lakshmikanthamma
 (Khammam):  On  a  point  of.  order.
 You  found  the  motion  permissible  un-
 der  the  rules  ang  you  allowed  it.
 Then,  is  it  open  to  you  to  rule  it,  out
 later?  ,

 Mr.  Deputy-Speaker:  A  discussion
 on  the  motion  was  permitted.  That
 does  not  mean  that  the  motion  was  in
 order,  under  the  rules.  That  issue
 was  raised  at  the  initial  stage,  and
 therefore  we  had  a  discussion,  Other-
 wise,  initially  itself  the  Speaker  could
 have  ruled  it  out.  That  is  not  the
 usual  procedure  followed  here,
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 श्री  मु  सिमये  :  उपाध्यक्ष  महोदय,
 सवाल  यह  है  कि  प्रभी  कुछ  चीज़ों  को  सफाई
 होनी  चाहिये  ।  श्रारडर  पेपर  पर  मेरा  जो
 प्रस्ताव  है,  वह  तो  भो  खत्म  नहीं  हुमा  है,
 दो  स्थानापन्न  प्रस्ताव  आपके  सामने

 हैं--मुझे  परिस्थिति  को  समझाने  दीजिये,
 ये  लोग  ख्वामखाह  क्यों  हल्ला  कर  रहे  हैं
 (व्यवधान)  मेरा  जो  मूल  प्रस्ताव  है,
 उस  पर  मैंने  एक  स्थानापन्न  प्रस्ताव  दिया  है
 और  दूसरा  प्रस्ताव  डा०  राम  सुभग  सिंह  ने
 दिया  है  ।  जब  परिस्थितियों  पर  बहस  होती
 है  तो  क्या  जवाब  देने  का  मुझे  अधिकार
 नहीं है  ?

 Comm.  Report

 सब  से  बड़ा  सवाल  इस  समय  प्रेस  की
 स्वतन्त्रता  का  उठाया  गया  है,  मैंने  यहां  उस
 पर  बहस  उठाई  है.  व्यवध  न).
 मैं  दो  मिनट  मांग  रहा  हूं,  लेकिन  ये  लोग
 मेरे  समय  को  बरबाद  कर  रह  हैं  ।  मैंने  श्राज
 जो  चर्चा  यहां  पर  उठाई  है--उस  में  प्रेस  की
 स्वतन्त्रता  का  प्रश्न  है।  मेरी  यह  मान्यता  है---
 जैसा  प्रकाशवीर  शास्त्री  जी  न ेकहा--विदेशी
 तत्व,  मैंने  कहा-सरकारी  नियंत्नण  और  सरमाये-
 दारों  का  बच॑ंस्व--इन  तीन  चीजों  को
 लेकर  शध्राज  प्रेस  की  स्वतन्त्रता  पर  भ्राकृषण
 ही  रहा  है  7  उसका  एक  नमूमा  हमने  देखा  ।
 मेरी  यह  प्राथंना  थी  कि  इस  परिस्थिति  पर
 झ्राप  विचार  करें।  इसी  के  बारे  में  एक  दूसरा
 मामला  हिन्दुरतान  टाइम्श्  के  सम्पादक  के
 बारे  में  भा  रहा  है।  इसलिये  इस  परिस्थिति
 पर,  दूसरा  मामला  तय  करते  समय,  झगर
 विशेषाधिकार  समिति  ध्यान  देंगी,  जेसा  कि
 उस  को  देना  चाहिये  प्रौर  हमारे  कहने  पर
 तो  कम  से  कम  देना  ही  चाहिये,  तो  मैं
 इसके  लिए  भाग्रहू  नहीं  करता  ।  मेरी  राय

 है  कि  मेरा  स्थानापन्न  प्रस्ताव  बिल्कुल
 अनसार  है,

 फिर  भो  झापके  निर्णय  का  झादर  करते  हुए
 मैं  कहता  हूं  कि  मैं  उसको  वापस  लेता  हूं  1
 निर्णय  का  तो  सवाल  ही  पैदा  नहीं  होता  है,
 क्योंकि  मैं  उसे  वापस  लेता  हूं,  लेकिन  अापखे
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 झाश्वासन  चाहता  हूं  कि  जब  दस  किस्म  का

 धूसरा  केस  झ्ये---नियम  के  ग्रटुसार  प्राश्वासन
 मांगने  का  मुझे  पूरा  अधिकार  है...

 a  59°9

 “tacts  of  the  case,  nature  of  the
 breach,  circumstances...."

 इस  लिये  भूतपूर्व  न््यायाधोश  ने  ग्भो  जो
 बातें  कहां  हैं,  4  द््त  पर  बिलकुल  लागू  नहीं
 होता  हैं  ।  यह  कोई  मजिछंद्रेंट  को  अदालत
 नहां  है,  यह  जोक  सभा  को  विशेष।धिकार  समिति
 है  ।  इसलिये  इन  सारो  परिस्थितिथों  के
 बारे  म॑ं  वह  सोचे  ।  जैसा  राम  सुमग  सिंह  जो
 ने  कहा  है--प्रेस  को  स्वृतन्त॒ता  पर  झाक्रमण

 हो  रहा  है  वह  यदि  इस  बात  को  मानते  हैं,
 तो  वहू  किसी  दूसरा  कमेंटों  का  गठन  करें,
 जिससे  यह  आक्रमण  समाप्त  हो  ।  मुझे  ग्राशा

 है  वह  अपना  बात  को  पूरा  करेंगे  ।

 Shri  R.  D.  Bhandare:  On  a  point
 eof  order.

 Mr.  Deputy-Speaker:  There  is
 nothing  before  the  House  now.  I
 have  already  ruled  it  out  of  order,  On
 whai  matter  is  your  point  of  order?

 Shri  R,  D.  Bhandare:  It  is  my  right
 to  raise  a  point  of  order.  When  the
 proposal  was  moved,  points  of  order
 were  raised  and  you  determined  the
 Points  of  order  and  declared  the  pro-
 position  as  out  of  order.  How  can
 the  Honourable  Member  be  allowed  to
 withdraw  it,  when  you  have  ruled  it
 out  of  order?

 Mr.  Deputy-Speaker:  All  these
 points  were  replied  to  when  I  ruled
 it  owt  of  order.  He  wanted  to  give
 fn  explanation.

 Shri  R  D,  Bhandare:  How  can
 there  be  an  explanation?  How  can
 there  be  q  proposal  to  withdraw  the
 Proposition  when  it  is  out  of  order?
 Under  what  rule  could  it  be  done
 when  it  is  declared  out  of  order?

 Mr.  Deputy-Speaker:  Please  re-
 sumé  your  seat...  (¢nterruptions).
 By  shouting,  no  point  of  order.  is
 made.  I  made  it  clear  before  also,  now  te  2 before  also.
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 Mr,  Limaye  is  making  a  plea  for  wiih-
 drawal  but  withdrawal  is  not  permis-
 sible.  Before  that,  I  have  also  ruled
 it  out  of  order.  He  wants  gn  assur-
 ance  to  be  given.  No  assurance  is
 given  and  every  case  js  determined
 on  merits.

 श्री  मषु  लिसये  :  नियम  के  झनूसार
 परिस्थिति  का  विचार  करना  चाहिये  ।

 Mr.  Deputy-Speaker:  Yes.  I  put
 the  motion  to  the  vote.  The  question
 is:

 “That  the  Second  Report  of  the
 Committee  of  Privilegts  presented
 to  the  House  on  the  9th  July,
 967  be  taken  into  consideration.”

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  [  shall  now
 put  the  other  motion  to  the  vote  of
 the  House.  The  question  is:

 “That  this  House  agrees  with
 the  Second  Report  of  the  Com-
 mittee  of  Privileges  presented  to
 the  House  on  the  l9th  July,  1967."

 The  motion  was  adopted.
 —

 5.07  hrs.

 CONTRACT  LABOUR
 TION  AND  ABOLITION)

 The  Minister  of  Labour  and  ‘tehabi-
 litation  (Shri  Hathi):  Sir,  I  beg  ts
 move  for  leave  to  introduce  a  Bill  to
 regulate  the  employment  of  contract
 labour  in  certain  establishments  and
 to  provide  for  its  abolition  ‘n  certain
 circumstances  and  for  matters  connect-
 ed  therewith.

 Shri  8.  M.  Banerjee  (Kanpur):  Sir,
 I  want  to  say....

 Mr.  Deputy-Speaker:  At  the
 ail duction  stage?  If  you  had  written

 to  me,  I  would  have  permitted.  You
 know  the  rules;  you  did  so  on  another

 (REGULA-
 BILL*

 “*Published  in  Gazette  of  India  Extraordinary,  Part  I,  section  2,  dated
 81-7-1967.
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 (Mr,  Deputy-Speaker]
 oceasion,  JI  cannot  permit  you  to
 speak  at  this  stage.  The  question  is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  to  regulate  the
 employment  of  contract  labour  in
 certain  establishments  and  to  pro-
 vide  for  its  abolition  in  certain
 circumstances  and  for  matters
 connected  therewith.”

 The  motion  was  adopted.

 Shri  Hathi:  Sir,  I  introduce  the  Bill.

 35.08  hrs.

 yA  TEA  (AMENDMENT)  BILL

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  Sir,  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Teg  Act,  1953,  be  taken  into
 consideration.”

 Shri  ss  Ss.  Kothari  (Mandsaur):  Sir,
 under  rules  69  and  70,  I  rise  on  a  point
 of  order.  This  Bill  is  incompiete  in
 certain  respects.

 ia
 Deputy-Speaker:  Let  him  make

 his  speech  while  moving  the  Bilj  Sor
 consideration,  Then,  if  necessary,  you
 Can  raise  your  point  of  order.

 Sbri  S,  §.  Kothari:  Under  rule  €9,
 a  Bill  involving  expenditure  shall  be
 accompanied  by  q  financial  memoran-
 dum,  which  shall  invite  particuier
 attention  to  the  clauses  involving  ex-
 Penditure  and  shal)  also  give  an  eati-
 mate  of  the  recurring  and  non-recurr-
 Ing  expenditure  involved  in  case  the
 Bill  is  passed  into  law.  The  Statement
 of  Objects  and  Reasons  given  by  the
 hon.  Minister  is  incomplete.  J+  does
 not  mention  how  much  is  the  expendi-
 tute  to  be  ineurred  by  the  Tea  Board,
 what  was  the  expenditure  incurred,
 how  much  revenue  vy  to  be  derived
 and  was  derived  in  the  past,  There
 ‘#  no  financial  memorandum  showing
 how  mruch  expenditure  is  involved  in
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 collecting  the  revenue.  Without  giv-
 ing  any  idea  about  these,  the  Bill  is
 incomplete,  and  we  do  not  know  the
 implications  of  this  Bill,  How  can  he
 charter  g  ship  without  rudder  and
 compass?  “Until  the  Bill  is  complete
 in  these  respects,  it  cannot  be  taken
 up;  so,  it  should  be  withdrawn.

 Shri  Dinesh  Singh:  Sir,  these  points
 were  actually  raised  by  the  Lok  Sabha
 Secretariat  and  we  have  informed
 them  about  it.  With  your  permission,
 I  would  refer  to  it.  “It  is  therefore
 certified  that  the  implementation  of
 the  Bill  after  enactment  will  not  in-
 volve  any  expenditure  from  the  Con-
 solidated  Fund  of  India.”  Because
 the  cess  will  come  and  will  be  taken:
 over  by  the  tea  board  in  such  amounts
 as  and  when  necessary;  it  will  not  be
 charged  on  the  Consolidated  Fund.

 Mr.  Deputy-Speaker:  In  viety  of  the
 statement  made  that  the  Central  Gov-
 efnment  is  not  going  to  spend  any
 amount  and  it  is  the  tea  board  which
 will  spend,  there  is  no  point  of  order.

 Shri  8,  8.  Kothari:  How  much
 revenue  was  derived  and  how  much
 will  be  derived  by  virtue  of  the  ex-
 cise  duties  which  have  been  imposed?
 Unless  this  information  is  available  to
 the  House.  how  can  it  consider  the
 Bill  at  all?

 Shri  Randhir  Singh  (Rohtak):  His.
 objection  is  met  by  proviso  to  rule  69.

 Shri  8.  Ss.  Kothari:  It  is  irrelevant.

 Shri  Randhir  Singh:  It  has  nothing
 to  do  with  the  Consolidated  fund  of
 India,  The  proviso  here  is  “Provided
 that  where  a  clause  in  q  Bill  in'vol¥-
 ing  expenditure  is  not  printed  ht
 thick  type..."  (Interruptions.)  His
 objection  has  absolutely  no  leg  to
 stand  upon.

 Mr,  Depaty-Speaker;  Mr,  Kothari
 raised  a  yery  valid  point  and  there-
 fore  I.  permitted  him.  After'the  x
 planation  of  the  hon.  Minister,  कांड
 objections  do  not  stand.  a),  I  have
 ruled  out  the  point  of  ord.
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 ह... ल  Tenneti  Viswanatham  (Visakha-
 patnam):  Sir,  please  do  not  ummediate-
 ly  rule  out  or  rule  in.  The  point  he
 raised  ig  that  the  cess  also  becomes  a
 part  of  the  consolidated  fund  and  so
 a  financial  memorandum  BB  necessary.
 It  may  be  that  yltimately  there  would
 not  be  any  extra  expenditure  to  the
 State.  But  all  cesses  also  go  into  the
 Consolidated  Fund,  and  therefore,  it
 is  absolutely  necessary,  for  him  to
 give  the  figures  of  collection  and  ex-
 penditure.  How  can  he  go  on  with-
 out  giving  the  particulars?  Cesses  are
 not  part  of  the  public  fund  but  part
 of  the  Consolidated  Fund.  No  money
 can  be  drawn  from  the  Consolidated
 Fund  except  through  Jegislative  sanc-
 tion.  The  explanation  that  he  is  not
 going  to  incur  any  expenditure  now
 tloes  not  convince  me.

 Shri  s.  8.  Kothari:  How  is  he  going
 t@  finance  it?

 Shri  Tenneti  Viswanatham:  He  c*n-
 not  simply  withdraw  it  from  the  Con-
 solidated  Fund;  he  must  first  credit
 it  to  the  Consolidated  Fund.

 Shri  Randhir  Singh:  Whatever  he
 deposita,  he  withdraws.

 Mr.  Deputy-Speaker:  Let  us  hear
 him  patiently  Mr.  Randhir  Singh.

 Shri  Tenneti  Viswanatham:  A  cess
 also,  in  my  humble  opinion,  forms
 Part  of  the  Consolidateq  Fund.  If  the.
 Minister  has  got  to  spend  out  of  it,
 he  will  have  to  withdraw  it  from  the
 Consolidated  Fund.  That  is  why  ‘the
 objection  ts  rafsed,  that  the  Fitancial
 Memorandum  is  necessary.  Does  the
 Minister  gay  that  these  cesses  will  rfot
 be  credited  to  the  Consoisduted  Fund?
 Doeg  the  law  provide  for  it?  The  Act
 does  not  permit  it  the  law  does  not
 Provide  for  it.

 Mr.  Depoty-Speaker:  I  will  read:
 ‘ut  the  statement  he  read;  perhaps
 Fou  have  not  heard  it  emactly.'

 Shri  8,  M.  Banerjee  (Kanpur):  We
 have  heard  it;  ‘kindly  hear  out  point.

 Me,  Deputy-Bpeaker:  I  will  corfie  to:
 you.  What  he  had  said  js:  “it  is  there-
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 fore  certified  that  the  implementation
 of  the  Bill  after  enactment  will  not
 involve  any  expenditure,  from  the
 Consolidated  Fund  of  India.”  You  can
 raise  that  issue:  how  he  can  say  that?
 But  once  the  Government  makes  auch
 an  absolutely  clear  statement,  am  I
 not  within  my  rights  to  rule  the  point
 out  of  order?  That  is  the  question.

 Shri  Tenneti  Viswanatham:  Let  us
 see.  There  are  several  occasions  when
 the  Government  come  up  with  a
 supplementary  demanq  for  grants
 under  the  budget.  Ultimately,  it  may
 not  involve  the  State  any  extra  ex-
 penditure.  But,  however,  when  it
 involves  the  drawing  of  money  from
 the  Consolidated  Fund,  maybe  by
 withdrawing  from  ohe  grant  to  afi-
 other,  the  Government  have  to  come
 before  the  House.  Unless  I  am  told
 that  the  cess  ia  not  part  of  the  Con-
 solidated  Fund,  and  it  is  something
 like  a  Provident  Fund,  I  would  not  be.
 convinced.

 ft  एस०  एम०  लोधी  (पुना)  :  उपा-
 ध्या  महोदय,  श्री  तेनेन्टि  विश्वताथन  ने
 भी  जो  कहा  है  उसका  मैं  समर्थन  करता  हूं
 झापका  ध्यान  इस  सम्बन्ध  में  रूल  69()
 बी  तरफ  दिलाते  हुए  कहना  चाहता  हूँ  कि

 वह  जो  बयान  दिया  गया  है  मिलिश्टर  की
 तरफ  से  बहू  सन्तोषजनक  नहीं  है  क्योंकि
 जो  पहला  बुनियादी  नियम  है  वह  यह  है  कि
 किंतनो  रुपया  इससे  मिलेगा  भौर  उके  ऊपर
 कितना  खर्चा  होगा  t  wa  कहां  से  ्ाता  है,
 किघर  जाता  है  उस  में  न  जाकर  स्प्रिट  यह  है
 कि  .00  रुपया  मिलने  वाली  है  90  रुपये
 उसमें  खर्च  करने  वाले  हैं  तो  हाउस  सोचेगा
 कि  उसको  देमा  है  या  सहीं  देता  है  -  इसलिए
 यह  जो  कहाँ  जाता  है  कि  कितना  खर्चा  होगा
 तो  कंसालिडेटेड  फंड  से  श्व  नोशनल  इयर-
 ाव  है  इसलिए  अपके  कंप्तालिडेटेंड  फंड
 के  ऊपर  कोई  नहीं  प्रायेगा  ।  यह  बात  तो
 जंचती  नहीं  है  :  ध्मखिर  किस  लिए.  रखा
 गया  है  ?  पह  ओ  रूल  बनार्शा  गया  है
 बुनिम्रादी  जो.स्प्रिट  हैं  उसके  खिलाफ़है
 इसलिए  सको  कटी  धाने  देन।  चारिए  ,
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 Mr.  Deputy-Speaker:  Your  vigilance
 regarding  control  over  the  financial
 .disbursement  which  is  the  basis  of
 this  point  is  accepted,  but  when  the

 ‘Government  makes  an  absolutely
 frank  statement  aboui  it,  are  we  not

 _going  to  take  it  as  final?

 at  भधु  लिनये  :  (मुंगेर)  :  भ्राप  सब
 “लोगों  का  बात  सुनिये  तब  फैसला  करिये ।

 Shri  8.  M.  Banerjee:  I  would  re-
 ‘quest  you  not  to  argue  on  behalf  of
 -the  Minister.  I  must  congratulate  my
 friend  Shri  Kothari  for  his  vigilance,
 and  that  is  why  he  has  raiseq  this

 .point  of  order,  “A  Bill  involving  ex-
 penditure  from  the  Consolidated  Fund
 shall  be  accompanied  by  a  financial
 memorandum,  which  shall  invite  parti-
 cular  attention  to  the  clauses  involv-
 ing  expenditure  and  shall  also  give  an
 estimate  of  the  recurring  and  non-re-

 ‘curring  expenditure  involved  in  case
 the  Bill  is  passed  into  law.”  This  is
 the  clause  if  it  is  a  money  Bill.  Now,
 there  is  a  financial  meforandum  which
 should  be  attached  to  it,  if  it  is  a

 «  money  Bill.  I  may  invite  your  kind
 attention  to  q  past  ruling  when  Mr.
 Kamath  was  here  and  he  raised  the
 same  point.  You  remember  at  that
 time  that  you  were  also  supporting
 him.  It  was  the  unanimous  opinion
 of  the  House  that  that  practice  should
 be  followed  and  the  Bill  should  be
 supported  by  a  Financial  Memoran-
 dum.  The  result  was  that  the  dis
 cussion  on  the  Bill  had  to  be  post-
 poned.  Now,  becauee  the  hon.  Minis-
 ter  inadvertently,  consciously  or  un-
 consciously  has  brought  a  legislation
 before  this  House  without  the  Finan-
 cial  Memorandum,  he  should  not
 support  it.  After  all  the  hon.  Minis-
 ter  is  new.  He  has  committed  a  mis-
 take.  Let  him  admit  it,  Let  this  be
 postponed.  Nothing  ७  going  to  happen
 {f  it  is  discussed  tomorrow.  Let  him
 come  back  to  the  House  with  the
 Financial  Memorandum,  Wherefrom
 is  he  going  to  meet  the  expenditure?
 ‘What  is  the  apparatus?  Is  the  hon.
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 Minister  going  to  pay  from  his  own
 privy  purse?  I  suggest,  Sir,  that  this
 Bill  should  be  postponed,

 Mr.  Deputy-Speaker:  You  have  re-
 ferred  to  a  previous  case.  I  remember
 it.  Shri  Kamath  raised  that  point
 But  the  point  is,  at  that  point  of  time
 the  Minister  was  not  prepared  to
 vouchsafe  that  no  expenditure  was
 involved.  Therefore,  that  Bill  was
 again  taken  up  with  a  Financial
 Memorandum.  Here  the  hon,  Minis-
 ter  comes  with  a  certificate.

 Shri  8,  M.  Banerjee:  How  is  he
 going  to  meet  the  expenditure?

 Shri  Indrajit  Gupta  (Alipore):  Sir,
 the  hon,  Minister  has  just  now  pre-
 sented  to  the  House  a  statement,
 which  was  read  out  by  you,  in  ex-
 Planation  of  the  point  raised  by  the
 Lok  Sabhg  Secretariat.  You  again
 read  it  out  for  our  benefit  and  you
 have  raised  the  question  as  to  whe-
 ther  in  the  face  of  such  a  categorical
 statement  by  the  Government  any
 point  can  be  raised.  I  am  in  a  bit
 of  a  difficulty  in  this  matter  because
 I  find  that  the  statement  of  the
 Minister  which  you  read  out  is  ino
 ebsolute  contradiction  to  what
 stated  in  the  Statement  of  Objects
 and  Reasons  attached  to  the  Bill
 itself.  If  you  will  kindly  look  at
 the  Statement  of  Objects  and  Reasons
 given  at  the  back  of  the  Hill  you
 will  find  that  the  last  sentence  of  the
 first  paragraph  reads  as  under:

 “The  proceeds  of  the  ss  ore
 initially  credited  to  the  “‘onsotl-
 dated  Fund  of  India  and  ~leased
 therefrom  to  the  Tea  Boarg  to
 met  its  ह

 It  ig  very  clear.  Jt  does  not  MH
 in  at  all  with  what  the  hon.  Minister
 has  said)  Here  two  things  are
 elearly  stated,  that  the  cess  will  be
 depositeq  in  the  Consolidated  Fund
 of  India  and  from  there  payments

 rT  and  when  required  will  be  made
 In  the  same  Statement  of  Objects
 ang  Reason,  if  you  kook  further
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 down,  about  six  or  seven  lines  frum
 ihe  bottom,  it  is  said:

 “This  Bill  accordingly  seeks  to
 ‘provide  for  the  levy  of  the  cuss
 not  merely  on  tea  exported  out
 of  India  but  on  all  tea  produced
 in  India  and  for  its  collection
 along  with  and  in  the  same
 manner  as  the  excise  duty  on
 tea,”

 That  means  some  expenditure  is
 necessary  to  be  involved  in  the
 collection,  Both  the  things  are  here.
 The  Bill  seeks  to  increase  the  rate
 of  cess,  that  means  more  money  is
 to  be  collected,  and,  according  to  the
 Bill,  it  has  to  be  collected  in  the

 same  manner  as  the  normal  excise
 ‘duty  is  to  be  collected.  Then  it  has
 to  be  deposited  in  the  Consolidated
 Fund  from  where  it  will  be  disbursed.
 How  in  these  circumstances  has  the
 Lok  Sabha  Secretariat  or  you  your-
 ‘self,  Sir,  have  been  satisfied  with
 this  statement  of  the  Minister  that
 this  has  got  nothing  to  do  with  the
 ‘Consolidateq  Fund,  no  additional  ex-
 Ppenditure  is  involved  and  therefore
 no  Financial  Memorandum  is  neces-
 sary?  J  cannot  understand  it.  I
 ‘would  request  you  to  consider  the
 matter  carefully.  The  Statement  of
 Objects  and  Reasons  is  in  total  con-
 tradiction  to  what  he  has  sald  in
 hig  statement.

 Shri  Dattatraya  Eunte  (Kolaba):
 The  hon.  Member  who  preceded  me
 made  the  position  much  clearer,  but
 I  want  to  raise  a  further  point.  Take
 for  granted  that  the  Bill  is  passed
 and  assent  is  given  by  the  President,
 ‘though  I  do  not  know  whether  it
 will  be  given,  then  the  Ministry  will
 have  to  write  a  letter  to  the  autho-
 rities  to  collect  the  tax.  That  little
 ‘bit  of  paper  will  cost  something.  The
 envelope  in  which  that  order  is  sent,
 that  will  cost  something  and  some
 -expenditure  is  incurred.  +  So,  on  the
 very  face  of  it,  any  Bill  which  comes
 before  this  House  entails  some  ex-
 penditure  or  other  on  the  part  of

 the  Government,  even  though  the
 Minister  makes  a  statement  that  it
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 does  not  involve  any  expenditure
 from  the  Consolidated  Fund,  |  realy
 do  not  know  whether  the  Minster
 has  applied  his  mind  to  this  point.
 Any  legislation  that  is  taken  up  in
 this  House  involves  some  expendi-
 ture,  and  this  expenditure  which  the
 Government  incurs  will  have  ta
 come  either  from  the  fund  specially
 provided  for  it,  or  the  Consolidated
 Fund  of  India.  In  this  case,  the  cess
 ig  going  to  be  credited  to  the  Con-
 solidated  Fund  of  India  and  it  is
 going  to  be  collected  like  the  excise
 duty  on  tea,  The  collection  proce-
 dure  is  the  same,  Therefore,  those
 officers  right  from  the  top  to  the
 peon  below  who  collect  the  tax  would
 have  their  pay,  or  part  of  their  pay,
 paid  out  of  the  Consolidated  Fund.
 The  expenditure  might  be  only  Rs.  6
 or  10.  The  Minister  might  say  that
 he  has  not  made  the  calculation.  But
 how  much  money  is  going  to  be
 collected  and  what  is  the  cost  of
 collection  has  to  be  indicated,  and
 that  is  called  the  financial  statement
 or  memorandum,  When  any  taxation
 legislation  comes  before  this  House,
 if  the  Minister  says  that  it  wil]  not
 involve  any  expenditure,  I  really
 would  lke  to  know  how  that  tax  is
 going  to  be  collected.  He  has  te
 issue  some  orders  for  the  collection
 of  tax  and  he  cannot  set  the  machi-
 nery  in  motion  without  incurring
 some  expenditure  on  issuing  orders
 or  instructions.  Therefore,  it  is  much
 better  that  the  Minister  waits  till
 tomorrow,  studies  the  position  and
 comes  before  the  House  with  all  the
 information.

 Mr.  Deputy-Speaker:  As  far  as  I
 could  make  out,  the  machinery  i
 already  in  existence,  Government  is
 only  making  legal  provision  for
 collection.  Beyond  that,  I  do  not
 thin’  there  is  anything  involved  in
 this

 शी  क द  लिसये  :  उपाध्यक्ष  मह दम,
 भ्भी  झापने  कह,  कि  इसमें  वह  केवल
 सेसे  इकट्ठे  करने  के  लिए  कोई  प्रवन्ध  कर

 रहे  हैं।  सवाल  इसमें  यह  नहीं  है  कि  पह  थों
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 it  ay  faa?

 za  है  बहू  टैक्स  है  या  नहीं  झगर  यह  टेक्स
 नहीं  है  तो  टैक्स  की  जो  व्याब्या  हमारे  संविधान
 में  है  उसको  ाप  दखिये  :

 “‘taxation’  includes  the  imposi-
 tion  of  any  tax  or  impost,  whe-
 ther  general  or  local  or  special,
 and  ‘tax’  shali  be  construed
 accordingly;”

 at  यह  टेक्स  है  |  उप्तके  लिये  कंप्तोलि-
 बेटेढ  फंड  को  धाराएं  लागू  होता  हैं।  जैसा  Fs
 ti  कुंट  ने  कहा  कि  भगर  I  या  2  Go  भो
 खर्च  होने  बाला  है  तो  उसका  हिसाब  किताब
 थाना  चाहिये  ।

 इपलिये  मैं  बर्ज  करता  हूं  कि  प्रो  कोटारो
 को  जो  प्रार्पत्ति  है  उसको  श्राप  स्वीकार  कोजिये
 और  इस  बिल  को  पास  करने  या  उस  पर
 विचार  करने  को  इजाजत  न  जिये  |
 कल  'फिनेन्शल  मेमोरेन्डम  के  साथ  उसके
 ऊप र  चर्चा  को  जाये  |

 Shri  Randhir  Singh  (Rohtak):  Sir,
 kindly  refer  to  articles  266  and  267.
 The  pértinent  point  raised  was  about
 the  terpis  “tax”  and  “cess”.  Tf  you
 kindly  see  afticle  266,  the  word  used
 there  throughout  is  “tax”.  In  clause
 .  of  the  proposed  Bill  thé  word  used
 is  “cess”.

 Shri  Piloo
 should  occasionally  look  at  the
 donary.

 Mody  (Godhra):  He
 dic-

 The  possession  of  a  big  body  does
 not  entitle  him  to  interrupt  me.
 Kindly  look  at  articles  266  and  267
 fn  conjunction  with  clause  25  of  the
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 Shri  Randhir  Singh;  Mr,  Deputy-
 Speaker;  it  is  really  bad,  I  am
 addtessing  you.

 Article  266  is  about  different  varie-
 ties  of  taxation  which  are  to  be
 deposited  in  the  Consolidateq  Fund
 of  India.  Clause  (3)  of  article  266
 reads  as  follows:—

 “No  moneys  out  of  the  Con-
 solidated  Fund  of  India  or  the
 Consolidated  Fund  of’a  State
 shall  be  appropriated  except  in.
 accordance  with  law  and  for  the
 purposes  and  in  the  manner
 provided  in  this  Constitution.”

 The  hon,  Minister  has  made  a  cate-
 gorical  statement  that  he  is  not  going.
 to  spend  a  single  penny  out  of  the
 Consolidated  Fund  of  India...  (In-.
 terruption).  That  is  very  clear.  The
 cess  that  is  to  be  collected  under
 clause  25  of  this  Bill  is  to  be  depo-
 sited  in  the  Consolidated  Fund  of
 India  and  nothing  over  and  above
 that  deposit  is  to  be  withdrawn.  The
 application  of  article  266  (3)  could  be
 there  only  if  it  had  been  a  tax  and:
 if  something  over  and  above  that
 deposit  had  to  be  withdrawn.  Not  a
 single  penny  is  to  be  withdrawn.
 from  the  Consolidated  Fund  of  India.
 So,  whatever  objection  he  has  is
 untenable  and  redundant  and  it  should
 be  ruled  out.

 Shri  R.  Barta  (Jorhat):  Sir,  as.
 regards  the  objection  raised  by  my
 hon;  friend  opposite,  I  myself  think
 that  the  objection  raised  about  the
 financial  memorandum  has  got  subs-
 tance  in  it.  First  of  all,  if  you  read
 rule  69  you  will  find  that  the  word
 “expenditure”,  as  has  been  subse-
 quently  explained  in  sub-rule  (2),
 does  not  mean  what  expenses  we  are
 going  to  incur  in  collecting  the  cess
 but  it  means  expenditure  from  the
 Consolidated  Fund  of  India,  beceuse
 sub-rule  (2)  says:—

 “Clauses  or  provisions  {n  Bille
 involving  expenditure  from  the
 Consolidated  Fund  of  Ifdia  shall
 bé  printed  in  thick  tyte  ¢  in
 tales?
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 Therefore,
 09  means  expenditure  from  the  Con-
 solidated  Fund.

 Now,  the  purpose  of  the  Bill  is  to
 collect  the  cess  and  put  it  in  the
 Consolidated  Fund,  then  take  it  out
 from  there  and  give  to  the  Tea  Board.
 That  being  so,  J  submit  that  this  re-
 quires  a  financial  memorandum  as
 to  what  is  the  amount  that  is  going
 to  be  collected,  how  much  is  going
 to  be  transferred  therefrom  to  the
 Tea  Board....  (Interruption).  There-
 fore  I  think  that  the  objection  raised
 is  valid,

 aft  कंवर  लाल  गृप्त  (दिल्ती  सदर)  :
 मैं  चाहता  हूं  कि  मंत्री  महोदय  एक  मिनट
 के  लिए  ध्यान  वें।  पहला  सब्ाल  यह  है
 कि  यह  मनीबिल  हैया  नहीं  है?  मैं
 समझता  हूं  कि  इसके  बारे  में  दो  रायें
 नहीं  हैं  कि  यह  मनी  बिल  है  1
 च््स  सम्बन्ध  में  मैं श्रापका  ध्यान  क्ग्राटिकल
 366  की  शोर  दिलाना  धाहता  हूं।  उसमें

 यह  लिखा  ह्ुभा  है:
 “  “taxation”  includes  the  impos!-

 tion  of  any  tax  or  impost”,

 इस  पयें  इम्पोज़िशन  शब्द  हैं  । जो  बिल  है  उसके
 अन्दर  भी  सिखा  हुप्ना  है  :

 “There  shall  be  levied  and  collec-
 ted  88  a  c*ss  for  the  purpose  of
 this  Act  a  duty  of  excise  on  all
 tea  produced  in  India  at  the  rate
 of  four  psise  per  kilogramme.”

 इसका  मतलब  यह  है  कि  यह  जो  सैस
 है  यह  टैक्स  है  प्रोर  यह  मनी  बिल  है।

 झब  सवाल  यह  उठता  हैकि  जो  रेट

 जढ़ा  है  इस  में  कोई  खर्बा  होगा  या  नहीं
 ड्ोगा  मंत्री  महोदय  ने  कहा  है  कि  इसमें
 कोई  सर्चा  नहों  होगा।  मैं  इपफो  मानता

 हूं। भ्ंगर  केवल  रेट  बढ़ता  हैतो  इसमें
 आर्चा  हाँ  होगा  ।  लेकिन  पोजिशन  ऐस्ो-
 नहीं  है।  जैता  कि  स्टे-मेंड  श्राफ  श्राब-

 जुक्ट्स  एंड  रीजंज  में  लिखा  हना  है  इस
 बिल  को  लाने  का  ब्ैत्रश्राऊं।  यह  है  कि

 है  बोर्ड  का  खर्वा  ज्यादा  होता  है  ब्रौर
 के सको इनकम  कम दोती  है।  भो  तक

 expenditure  under  rule  न  केयर  जो  एक्सपोर्ट  होता  था  उसके  ऊपर
 झाप  सैस  लगाते  थे  ।  ब  भाप  जो
 बैस  लगाने  जा  रहे  हैं  वह  इसलिए  लगाने
 जा  रहे  हैं  कि  टो  बोर्ड  का  जो  ज्यादा  ध्र्चा
 होता  था  उसको  मीट  किया  जा  सके  ध्रौर
 इसके  लिए  नकेवल  जो  चाम  एक्सपोर्टे
 होती है  उस  पर  बल्कि  हिन्दुस्तान  में  जो
 पैदा  होगी  उस  पर  भी  यह  लगेगा।  मैं  चाहता
 हैं  कि  भाष  इसको  ध्यान  में  रखें।  श्रब  जो
 पैदा  होती  है  उसके  ऊपर  भी  सैस  लगेगा।
 हो  सकता  है  कि  पहले  जो  एक्सपोर्ट  करने  वाले
 थे  वे  केवल  चालोस  झावमी  हों,  लेकिन
 पैदा  करने  वाले  दो  सौ  या  पांच  सौ  प्रादमी
 हो  सकते  हैं।  निश्चित  कप  से  इतनी  ब्या
 इनकी  जरूर  होगी  जॉ  पैदा  करते  हैं  लेकिन
 एक्सपोर्ट  नहाँ  करते  हैं।  कितना  खर्चा
 होगा  यह  सवाल  नहों  ti  wal  जरकूर
 होगा  भ्गर  एक्सपोर्ट  करने  वालों  पर
 ही  सैस  ण्यादा  कर  देते  तब  तो  मैं
 इनकी  बात  को  मान  लेता  कि  भौर  कोई
 खर्चा  नहों  होगा  लेकिन  इसका  स्कोप
 एक्सपोर्ट जे  के  झलाबा  हिन्दुस्तान  में  जो
 पैदा  करते  हैं  उन  तक  भी  बढ़ा  विया  गया
 है।  इसका  मतलब  यह  है  कि  जिन  पर
 यह  सैस  लगने  वाला  है  या  टैक्स  लगने  बाला
 है  उनकी  संख्या  जितनों  पहले  थी  उससे
 बहुत  भ्रधिक  हो  जायेगी।  ह. ह  उन  सबके
 पास  झापकों  चिद्ठियां  लिखती  पढ़ेंगी,
 झा्डर  द्द्शू  करने  पढ़ेंगे,  नोटिस  भेजने
 पड़ेंगे,  लोग  कोलैकशन  के  लिए  जायेंगे  शोर
 इससे  जरूर  ज़ो  थर्चा  है  वह  ज्यादा  होगा।

 मैं  समझता  हूं  कि  जो  मंत्री  महोदय  ने
 बात  कही  है  वह  पेडेंटलो  गलत  है  शौर  वह
 जो  स्पिरिट  इस  बिल  को  है  उसको  वायोलेट
 करती  है  |  फाइनेंन्सल  मैमोरंडम  इसके
 साथ  झाना  चाहिये  था।  मैं  चाहता  हूं  कि
 मंत्री  महोदय  तकों  प्रैस्टोज  का  इशू  न
 बनायें  1  जो  नियम  हैं  सदन  के  उनका  उन्हें
 पालन  करना  चाहिये  t  इसमें  कोई  दिक्कत
 बाली  बात  नहीं  है।  दोताव  दिन  बाद
 बह  इस  बिल  को  ला  सकते  हैं।  लेकिव
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 धगर  कहाँ  गलतों  होतो  है  तो  यह्

 ठीक  नहीं  होगा  ।  यह  कोई  भ्रच्छी  कनवेंशन
 हम  स्थापित  नहीं  करगे  ।

 kmow,  in  the  States.  the  State  Gov-
 ernments  levy  certain  taxes  and  hand
 them  over  to  the  panchayats,  Even
 though  those  taxes  are  handed  over
 to  the  panchayats,  none  the  less,  the
 collections  form  part  of  the  Consoli-
 dated  Fund  of  the  State.  They  are
 different  from  the  taxes  that  the
 panchayats  themselves  levy.  This  is
 a  different  matter.  If,  for  example,
 there  is  a  Bill  whereby  the  Tea  Board
 itself  is  authorised  to  levy  a  cess  or
 levy  a  tax  on  every  pound  of  tea
 Produced  in  the  country,  it  is  autho-
 rised  to  collect  and  it  is  for  the  pur-
 pose  of  financing  itself,  that  is  an
 entirely  different  matter.  We  are
 not  dealing  with  such  a  proposition
 here.  Here,  we  are  dealing  with  a
 Proposition  where  the  Central  Gov-
 ernment  levies  a  tax  on  every  pound
 of  tea  produced  in  the  country.  As
 a  matter  of  fact,  the  Bill  makes  it
 clear  that  it  is  an  excise  duty.  it
 says:

 «“There  shall  be  levieq  and
 collected  as  a  cess  for  the  pur-
 poses  of  this  Act  a  duty  of  ex-
 cise  on  all  tea  produced....”

 Therefore,  there  will  be  a  com-
 pulsory  taxation  on  every  pound  of
 teg  that  is  produced.  That  is  what
 the  Bil]  itself  says,  The  House  may
 come  to  some  kind  of  an  arrange-
 ment  for  the  purpose  of  financing
 the  activities  of  the  Tea  Board.  That
 is  an  entirely  different  matter.  When
 We  are  today  levying  a  duty  on  tea
 that  is  produced,  then,  actually  it
 forms  part  of  the  Consolidated  Fund.
 Later  on,  whether  the  whole  of  it
 is  transferred  to  the  Tea  Board  or  a
 part  of  it  is  transferred  to  the  Tea
 Board,  that  is  absolutely  immaterial.
 ~

 Here,  it  becomes  a  financial  ques-
 tion  and  the  position  is  made  clear
 in  the  Statement  of  Objects  and
 Reasons  itself.  Therefore,  it  is  not
 open  to  him  to  come  and  say  that
 this  will  not  form  part  of  the  Con-
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 solidated  Fund.  If  it  does  not  form
 part  of  the  Consolidated  Fund,  are.
 they  going  to  open  a  separate  ac-
 count?  There  is  no  provision  for  a
 suspense  account  in  the  Consolidated.
 Fund  of  India.  So,  I  say,  he  must
 withdraw  it  now  and  let  him  bring
 it  later  on  along  with  the  Financial
 Memorandum.

 Shri  Srinibag  Misra  (Cuttack):  Sir,.
 I  want  to  draw  your  attention  to  छ  2
 of  the  Bill  where  it  is  stated:

 “The  provisions  of  the  Cen-
 tra]  Excises  and  Salt  Act,  1944,
 and  the  rules  made  thereunder,
 including  those  relating  to  re-
 fund....”,

 So,  there  is  g  question  of  refund
 which  means  delayed  expenditure.  If
 there  is  a  question  of  expenditure,
 the  Financial  Memorandum  must  be
 accompanied  with  the  Bill  under
 rule  69  ang  under  rule  74  we  are
 entitled  to  have  it  before  we  take  up
 the  consideration  of  the  Bill.

 Shri  5.  K.  Tapuriah  (Pali):  Sir,  the
 point  possibly  could  have  been  less
 complicated  if  the  hon.  Minister  had
 explained  g  littlhe  more  about  it.  In
 the  Bill,  he  says,  it  is  a  duty  of
 excise  on  al]  tea  produced  in  India
 and  the  Bill,  accordingly,  seems  to
 Provide  for  the  levy  of  the  cess,  not.
 merely  on  tea  exported  but,  he  says,
 in  the  same  manner  as  excise  duty.
 His  possible  plea  is  that  since  it  will
 be  collected  simultaneously  with  the
 excise,  or  as  an  additional  excise,
 no  more  expenditure  will  be  incurred.
 It  may  be  the  same  machinery,  it
 may  be  the  same  officials,  collecting
 it.  But  it  will  definitely  mean  sepa-
 Tate  sets  of  accounts.  Certain  more
 people  will  be  required  for  trans-
 ferring  these  various  accounts,  It
 will  be  absolutely  wrong  to  say  that
 no  additional  expenditure  will  be
 made.  If  these  were  the  arguments
 that  the  Minister  had,  I  woulg  like
 him  to  enlighten  me  on  the  second
 part  of  the  question  that  I  have
 raised,  about  books  and  additional
 expenditure  {ncurred  for  transferr-
 ing  accounts.  How  does  he  justify
 the  statement  that  those  also  wil?
 not  cost  any  expenditure.
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 The  Minister  of  Law  (Shri  Govinda
 Menon):  The  only  question  involved
 is  whether  Rule  69  of  the  Rules  will
 be  attracted.  I  agree  completely
 with  Mr.  Ramamurti  that  whatever
 is  collected  under  this  Bill  will  go
 into  the  Consolidated  Fund.  After
 having  gone  into  the  Consolidated
 Fund,  it  will  depend  upon  a  grant
 made  by  this  House  whether  it
 should  go  to  the  Tea  Board  or  not.
 That  is  not  the  effect  of  this  Bill.
 This  Bill  does  not  effect  a  transfer
 ef  funds  proposed  to  be  collected
 under  this  Bill  from  the  Consolidated
 Fund  to  the  Tea  Board...  (Inter-
 ruptions).

 Shri  8.  M.  Banerjee:  What
 the  machinery  for  collection?

 about

 Shri  Govinda  Menon:  Therefore,  the
 enly  question  is  this.  Here  is  qa  Bill,
 and  no  controversy  need  be  there
 whether  it  is  a  cess  which  is  pro-
 posed  to  be  collected  or  a  tax;  whe-
 ther  it  is  a  cess  or  g  tax  or  anything
 else,  it  is  g  collection  which  will  go
 into  the  Consolidated  Fund  of  India.
 Such  a  case  is  not  covered  by  Rule
 oo.  What  Rule  69  says  is  this:  ‘A
 Bill  involving  expenditure’.  The
 Bill  itself  must  indicate  that,  on  the
 Bill  becoming  qa  law,  it  will  involve
 expenditure,  It  is  not  open  to  us
 fo  speculate.  Rule  69  says  that  a
 Bill  involving  expenditure  shal]  be
 accompanied  by  a  Financial  Memo-
 randum  which  shall  invite  particular
 attention  to  the  clauses  involving
 expenditure,  and  the  second  portion
 Says  that  such  clauses  shall]  be  print-
 ed  in  bold  type.

 Therefore,  what  you  have  to  do  is
 to  examine  the  Bill  and  see  whether
 there  is  clause  which  indicates
 expenditure  and  if  there  is  no  clause
 indicating  expenditure,  then  the  spe-
 culation  whether  further  expendi-

 ture  may  be  required  or  not  is  out
 of  place.  Here  is  a  Bill  and  we  are
 ‘onsidering  whether  that  Bill  can  be
 Passed  without  a  Financial  Memoran-
 dum.  For  that,  the  clauses  of  the
 Bill  have  to  be  examined.  Is  there
 ‘me  or  another  clause  in  the  various

 ‘clauss  of  the  Bill  which  involves
 expenditure?  If  there  is  none,  then.
 Financial  Memorandum  is  not  re-
 quired,

 Shri  Dattatraya  Kunte:  I  would.
 like  to  ask  the  Law  Minister  one:
 question.  I  do  not  want  to  stifle  the
 discussion  but  I  only  want  to  help
 the  debate.

 The  Law  Minister  was  plzased  to-
 say  that  the  clauses  needed  to  be
 examined  and  since  there  was  no
 specific  clause  of  expenditure,  he.
 came  to  the  conclusion  that  this  Bill
 did  not  involve  any  expenditure.
 When  this  Bill  becomes  a  law,  will
 the  implementation  of  this  law  re-
 quire  any  expenditure  or  not?  From:
 what  source  will  that  expenditure
 be  incurred?  It  will  have  to  be
 incurred  not  from  the  General  Reve-
 nueg  but  it  will  be  an  expenditure-
 under  this  Act.  Therefore,  I  am  ask-
 ing  him  this  question,  The  machi-
 nery  that  is  there....

 An  Hon,  Member:  The  ‘nachinery
 is  already  there.

 Shri  Dattatraya  Konte:  ....will
 have  to  appropriate  the  expenditure
 on  collection  of  the  taxes  to  all  those
 different  departments,  to  all  those
 legislations  under  which  they  collect
 the  tax.  It  may  be  that  you  might
 pasy  another  Act  and  ask  collection
 to  bg  done  by  those  departments.
 The  Auditor-General  will  positively
 raise  the  objection,  I  gm,  therefore,
 asking  the  Law  Minister  to  explain
 whether  it  is  not  patent  on  the  face
 of  ‘it  that  this  tax  or  cess,  whatever
 it  is,  has  to  be  collected  and  the
 machinery  for  collection  will  natural-
 ly  say  that  the  expenses  will  have-
 to  be  apportioned  accordingly,  ac-
 cording  to  those  different  taxes,  for
 which  they  are  collecting  the  money
 —I  mean,  the  different  agencies.  That’
 is  all.  J  would  like  to  say.

 Shri  Govinda  Menon:  No  further
 expenditure  js  necessary.  It  is  not
 open  to  speculation.
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 Shri  Tenneti  Viswanatham:  |  am
 not  referring  to  further  expenditure.
 ‘The  cess  is  collected  and  it  is  made
 part  of  the  Consolidated  Fund.  What
 happens  then?  Does  it  remain
 there?  It  has  to  be  taken  out,  When
 it  is  taken  out,  it  becomes  an
 expenditure.

 Shri  Govindg  Menon:  Under  this
 Bill,  whatever  is  collected  will  go
 to  the  Consolidated  Fund  of  India.
 Further  transfer  of  those  funds  to
 the  Tea  Board  is  not  contemplated
 by  this  Bill.  For  that,  further  exe-

 -eytive  action  is  necessary.

 Mr.  Deputy-Bpeaker:  We  have  had
 enough  discussion  on  this.

 Anticipating  an  objection  of  this
 nature  from  Members  like  Shri  s.  5.
 Kothari  and  others,  I  find  that  Gov-

 ‘ernment  have  examined  this  issue
 ~wery  thoroughly  (Interruptions)  It
 is  not  a  question  of  this  side  or  that
 side,  We  are  following  a  certain
 procedure.  What  the  hon.  Minister
 of  Law  has  stateq  is  correct,  in  re-
 gard  to  the  operation  of  Rule  69;  he
 has  sald  that  no  expenditure  is  in-
 volved,  What  he  means  ia  that  what-
 ever  money  is  collected  will  go  into
 the  Consolidated  Fund  of  India.  I  shall
 just  read  out  what  he  has  stated.

 Some  Hon.  Members:  What  nappens
 to  the  money?

 Mr.  Deputy-Speaker:  I  s-all  read
 out  what  the  hon,  Minister  has  stat-
 ed.  Beyond  that  I  cannot  say  any-
 thing.  I  am  going  to  overrule  all
 the  objections.  ‘The  matter  had  been
 examined  in  anticipation  of  certain

 ‘objections  by  the  concerned  Depart-
 “ment;  it  was,  therefore,  not  just  one
 department  only.  Therefore,  I  am
 convinced  about  it.  This  is  what

 “the  Minister  has  stated:

 “The  question  whether  the  Bill
 when  enacted  will  involve  ex-
 penditure  from  the  Consolidated
 Fund  of  India  was  examined  in
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 consultation  with  the  Ministry  of
 Finance  (Department  of  Reve-
 nue)  while  obtaining  the  recom-
 mendation  of  the  President  for
 the  introduction  of  the  Bill  in
 the  House  and  it  was  found  that
 the  Bill  does  not  involve  ex-
 penditure  from  the  Consolidated
 Fund  of  Indja.  It  is,  therefure,
 certified  that  the  implementation
 of  the  Bill  after  enactment  ill
 not  involve  any  expenditure
 from  the  Consolidated  Fung  of
 India.”,

 I  need  not  say  anything  further  on
 this.

 Shri  8,  M.  Banerjee:  This  should
 have  been  circulated  to  us.

 Mr,  Deputy-Speaker:  After  examin-
 ing  all  aspects  they  have  come  for-
 ward  with  a  categorical  statemend
 and  I  am  prepared  ta  take  then  at
 their  word,  and  I  would  permit  Shri
 Dinesh  Singh  to  proceed  with  his
 motion  now.

 Shri  8.  8,  Kethari:  On  a  point  of
 order.  Under  rule  70,  the  memoran-
 dum  on  delegated  legislation  is  in-
 complete.  Therefore,  the  House  can-
 not  proceed  with  the  consideation  of
 the  Bill.  It  is  entirely  a  new  point  and
 I  shall  explain  it  to  you.

 Mr,  Deputy-Speaker:  The  hon.
 Member  should  resume  eeat  now...

 Shri  8,  8,  Kothari;  It  is  entirely  a
 new  point  which  I  am  raising  in  re-
 gard  to  the  memorandum  on  delegat-
 ed  legislation,  You  may  rule  it  out  of
 order,  but  it  is  a  new  point.  The
 Central  Government  are  being  given
 the  power  to  increase  the  rate  from
 about  4  9.  per  k.g.  to  about  8.8  p.  per
 kg.  This  is  a  matter  coming  within
 the  scope  of  delegated  legislation.
 They  have  to  indicate  how  much
 money  that  involves  and  how  much
 further  expénditure  they  would  in-
 cur.  But  that  information  has  not
 been  given.  Therefore,  the  memoran-
 dum  on  delegated  legislation  |  in-
 complete.  do,  this  Bill  cannot  be
 considered  by  this  House,  under  rule
 70.
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 Mr,  Deputy-Speaker;  I  have  already

 ruled  it  out.  In  the  memorandum  it
 has  been  clearly  stated  that  the  de-
 legation  of  legislative  power  is  of  a
 normal  character,  Therefore,  no  fur-
 ther  amplification  of  that  memoran-
 ‘dum  is  called  for.

 Shri  8.  S,  Kothari:  Government
 are  being  given  the  power  to  increase
 it  to  8.8  per  k.g.  They  should  indi-
 cate  what  the  exact  amount  would  be,

 Mr.  Deputy-Speaker:  This  is  mere
 quibbling  and  nothing  else,  Let  him
 resume  his  seat  now.  Now,  Shri
 Dinesh  Singh.

 Shri  S,  5,  Kothari;  You  are  not  ak
 lowing  me  to  raise  the  point.  At  least
 let  my  protest  be  recorded,

 The  Minister  of  Commerce
 Dinesh  Singh):
 puty-Speaker,

 (Shri
 Thank  you,  Mr.  De

 The  Indian  Tea  Board  which  has
 becn  set  up  under  the  Tea  Act,  1953.
 to  look  after  the  development  of  the
 teu  industry  in  all  its  aspects  produc-
 tion,  export  marketing,  research  ete.
 derives  iis  revenue  at  present  from
 the  proceeds  of  a  cess  Jevied  as  a  duty
 of  customs  on  all  teas  exported  out
 of  India.  The  amount  collected  from
 this  cess  are  initially  credited  to  the
 Consolidated  Fund  of  India,  as  has
 already  been  discussed  at  length,  and
 then  they  are  voted  upon  by  Parlia-
 ment  and  then  they  are  taken  out  for
 the  Tea  Board  as  and  when  necessary.

 The  current  rate  of  the  export  cess
 is  4.4  paise  per  k.g.  The  proceeds
 from  the  export  cess  have  been  of  the
 ‘order  of  Rs.  90  lakhs  whereas  the
 Payments  that  have  been  made  to

 the  Tea  Board  out  of  the  cess  collec-
 tions  in  recent  years  have  been  of  the
 order  of  about  Rs,  2.5  crores.  It  was

 Possible  to  manage  without  augment-
 ing  the  present  source  of  revenue  so
 far  as  there  were  sufficient  accumula-
 tions  in  the  Consolidated  Fund  of
 India  from  out  of  the  cess  on  tea.

 “These  accumulations  have,  however,
 dwindled  and  it  will  no  longer  be
 Possible  to  release  funds  to  the  Tea
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 Board  from  the  proceeds  of  the
 Present  export  cess,  Besides,  fie
 activities  of  the  Tea  Board  have  Me:
 creased  considerably  and  it  will  te
 necessary  to  provide  larger  funds  fer
 its  development  and  promotion  ‘ef
 export,  if  ihe  targets  of  production  ef
 420  million  kgs.  and  export  of  mm
 million  kgs.  that  have  been  proposed
 for  the  Fourth  Plan  period  are  to  be
 realised.

 We  had  sometimes  back  constim
 ted  the  Tea  Finance  Committee  to  go
 into  this  matter.  They  have  fyi
 examined  the  position,  and  they  ime
 to  the  conclusion  that  we  have  got  fo
 bring  about  an  increase  in  our  reme-
 nue  required  to  fimance  the  ‘Fea
 Board’s  activities  in  future.  Tey
 felt  that  the  cess  which  is  now  belgg
 collected  on  the  export  only  showd
 be  changed  to  cover  all  tea  beim
 produced  in  this  country  and  that
 it  should  be  collected  as  a  duty  wf
 excise  instead  of  as  a  duty  of  custolms.

 The  Committee  also  recommended
 that  the  rate  of  4P  per  k.g.  for  See
 new  cess—the  present  rate,  if  I]  py
 point  out,  ig  44P  on  export  only—he
 applicable  on  all  tea  produced,  ier
 which  we  are  requesfing  sanction,  *

 15-52  hrs.
 [Sarr  C.  K.  BrarracHarryyA  in  tie
 Cram]

 had
 The  Bill  I  am  moving  for  considuma-

 tion  seeks  accordingly  to  leavy  a  ana
 on  tea  on  the  new  basis,  that  is  a  duty
 of  excise  on  all  teas  produced  wm
 India.  It  prescribes  the  rate  of
 per  kg,  recommended  by  the  ‘ta
 Finance  Committee,  and  at  the  sime
 time,  seeks  to  empower  Governmamt
 to  collect  the  cess  at  an  cnhansmil
 rate  not  exceeding  8.87  per  kg.  ‘at
 a  later  date  by  notification  in  fhe
 gazette,  should  such  a  course  beqiuse
 necessary.

 One  other  important  reason  ‘Ser
 bringing  forward  the  Bill  is  that  .
 day  we  are  collecting  the  cess  on  the
 export  of  tea  only.  Our  whole  expinit
 programme  has  been  based  on  giviig
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 (Shri  Dinesh  Singh]
 encouragement  to  export.  Therefore, We  would  like  this  to  be  shared  not
 only  by  the  tea  that  goes  out  of  the
 country  but  all  tea  produced  so  that the  export  trade  goes  not  suffer  any
 difficulty  by  having  to  bear  a  larger amount  of  financial  burden,

 If  the  House  approves  of  this  Bill, for  teas  exported  there  will  be  a  mar- ginal  benefit  as  the  effective  rate  of
 duty  will  be  reduced  from  the  exist-
 ing  44P  per  kg.  to  the  proposed  4P
 per  ke.  This  incidentally,  is  in  ac-
 cord  with  Government's  policy  of  dis-
 couraging  internal  consumption  of  tea
 and  making  larger  surpluses  avyail-
 able  for  export.

 ‘I  would  not  take  more  time  of  the
 House  at  this  stage  because  I  am  anxi-
 ous  to  hear  hon.  Members  who  may have  comments  to  make.

 I  move,
 Mr,  Chairman:  Motion  moved:

 “That  the  Bill  further  to
 amend  the  Tea  Act,  1953,  be
 taken  into  consideration”,
 Mr,  Chairman:  Shri  Kothari.
 Shri  S,  K.  Tapuriah:  The  leading

 party  is  always  called  first.
 Shri  P,  K.  Deo  (Kalahandi):  We

 have  been  following  that  system.
 Mr.  Chairman:  Shri  Kothari.  We

 have  only  one  hour  for  this  Bill.
 General  consideration  should  not
 take  more  than  45  minutes.  So  5  minu-
 tes  to  each  Member,

 Shri  8.  S,  Kothari:
 minutus,

 At  least  7-8

 The  expenditure  incurred  hv  the
 Tea  Board  is  not  commensurate  with
 the  advantages  the  country  is  deriy-
 ing  from  the  activities  of  the  Board.
 ‘My  indictment  of  the  Board  is  that
 ‘it  has  failed  to  create  an  image  for
 Indian  tea  in  foreign  markets
 It  has  been  making  propaganda  thet
 tea  is  good.  Then,  like  wise  people
 ‘the.  Ceylonese  step  in,  and  say  that
 ‘Ceylonese  tea  is  good,  and  all  the
 advantage  of  the  propanganda  of  the
 “Tea  Board  is  taken  by  the  Ceylonese.

 JULY  31,  967  Tea  (Amdt.)  Bill  5932
 The  result  is  that  Indian  tea  suffers  in the  foreign  market,

 May  I  submit  that  the  Tea  Board  in-
 tensify  what  I  would  call  a  uni-natio- nal  campaign  for  popularising  Indian
 tea?  This  uni-national  campaign should  try  to  Project  the  image  of
 India,  the  image  of  Indian  tea,  abroad, 4nd  not  just  go  about  saying  that  tea is  good  and  more  and  more  people should  drink  tea  instead  of  coffee, This  uni-national  campaign  that  I  am
 emphasizing  is  absolutely  necessary  if Indian  tea  is  to  make  a  mark  in  the
 foreign  markets  and  its  exports  are to  be  stimulated.

 May  I  submit  that  calcalations  have shown  that  during  965  the  average price  realised  by  tea  exported  to  the: UK  amounted  only  to  Rs,  2.56  per  Ib. while  the  range  of  retail  prices  cal- culated  in  terms  of  rupees  was Rs.  7.30  to  Rs,  42  per  Ib.  in  the  UK market.  The  point  I  am  trying  to makte  ig  a  very  important  one.  The
 entire  foreign  exchange  that  should
 be  earned  by  this  country  by  export of  tea  is  not  coming  to  this  country, it  is  not  being  derived  by  this  coun-
 try,  and  a  huge  margin  of  profit  is
 being  enjoyed  by  the  UK  or  US  im-
 porter.  This  is  because  of  the  inepti-
 tude  of  the  Tea  Board.  They  have
 not  been  able  to  create  a  machinery for  proper  blending  and  marketing  of
 tea  abroad.

 Similarly,  I  may  give  the  example
 of  USA.  In  the  USA  during  1965,
 the  average  price  realised  by  Indian
 tea  by  the  Indian  exporters  was
 Rs,  3.77  per  lb,  but  the  retail  price
 in  the  US  market  was  Rs,  18,78,  These
 figures  have  been  calculated  by  e@
 person  who  is  entirely  in  the  tea  trade,
 who  obtained  the  figures  from  the
 various  embassies  and  calculated
 them,  and  I  have  with  me  an  entire
 chart  showing  the  differential  between
 the  price  realised  by  this  country
 and  the  price  that  Indian  tea  is  fet-
 ching  in  the  foreign  markets  from  the
 consumer.  That  means  there  is  8
 tremendous  margin,  and  that  margin
 this  country  has  been  losing.  If  the
 amount  of  foreign  exchange  we  have
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 lost  on  this  account  is  aggregated,  JI think  the  Commerce  Minister  wil] have  a  shock;  but  I  am  not  going  to give  him  a  shock,

 The  Tea  Board  must  take  the  neces-
 sary  steps  to  develop  the  blending industry  and  market  tea  in  distinctive packets  with  Indian  labels  and  try  to make  these  packets  directly  reach  the
 grocery  markets  in  UK  and  USA  or other  foreign  markets,  So,  it  ig  neces.
 sary  that  a  tea  marketing  corporation is  established  by  the  Tea  Board and  that  corporation  should  establish
 blending  factories  not  only  in  this
 country  but  also  blending  factories  in the  UK,  USA,  Canada  and  wherever necessary.  Those  blending  factories must  blend  tea,  put  them  into  proper
 Packets,  distinctive  packets  marked Indian  tea  and  those  packets  should be  sold  to  wholesalers;  also,  over  a
 Period  of  one  or  two  years,  channels
 of  retail  trade  must  be  established.
 The  Indian  packets  should  reach  the
 consumer  as  fast  as  possible,  as  direct-
 ly  as  possible,  with  the  minium  of
 intermediaries,  so  that  the  maximum
 of  foreign  exchange  is  realised  by this  country.

 36  hrs,

 Then  I  come  to  the  financing  of  the
 rehabilitation  of  the  tea  industry. What  is  necessary  is  that  the  rehabili-
 tation  programme,  replantation  and
 new  plantation  of  tea  bushes,  should
 be  properly  implemented,  so  that  the
 quality  of  Indian  tea  is  maintafned.
 The  Tea  Board  has  hardly  been  able
 to  touch  the  fringe  of  the  problem.  A
 Tea  Finance  Guarantee  Corporation
 was  to  be  established.  The  Tea  Board
 said  it  would  like  to  take  over  the
 function,  and  the  function  was  given
 over  to  it,  but  due  to  its  ineptidue  it
 has  made  a  mess  of  the  whole  thing.
 It  has  not  been  able  to  finance  pro-
 Perly  and  in  adequate  measure,  the
 replantation  and  plantation,of  the  tea
 bushes,  with  the  result  that  the
 Indian  tea  industry  and  the  quality  of
 Indian  tea  has  gradually  deteriorated.
 Tf  thig  state  of  affairs  is  alowed  to  con-
 tinue  for  another  three  or  five  years,

 75934
 most  probably,  Indian  tea  would  be thrown  out  of  some  of  the  market,

 I  submit  that  the  Bill  does  not  pro- vide  that  every  notification  increasing the  duty  from  4  paise  to  8.8  Paise  per
 kg  shall  be  placed  before  his  House, That  is  why  I  submitted  that  the  me-
 morandum  of  delegated  legislation  is
 incomplete.  It  does  not  indicate  how
 much  is  the  quality  of  revenue  that
 the  Tea  Board  would  derive  at  4  paise
 per  kg  and  how  much  at  6  paise  or
 8.8  paise  per  kg.  Every  single  noti-
 fication  must  be  placed  before  the
 House  and  its  sanction  obtained  and
 then  only  it  should  be  enforced,

 The  Tea  Board  should  be  asked  to
 frame  a  proper  budget  of  expenditure
 and  a  phased  programme  calculated
 to  create  a  good  uni-national  image
 for  Indian  tea.  I  emphasise  uni-natio-
 nal;  it  means  Indian  tea  which  must
 be  projected  and  mot  any  other  tea
 in  common  with  other  countries,  who
 take  advantage  of  the  propaganda  of
 the  Tea  Board.  The  acid  test  of
 success  for  the  Tea  Board  would  be
 the  extent  to  which  it  is  able  to  pro-
 mote  tea  export  and  popularise  Indian
 tea  abroad  and  bring  to  this  country
 every  single  shilling.  We  have  lost
 enough  foreign  exchange  because  of
 high  middlemen’s  profits,  Let  us  put
 a  stop  to  it,  That  is  my  plea.

 Shri  Narendra  Singh  Mahida
 (Anand):  Mr.  Chairman,  the  Bill  has
 been  brought  forwad  to  finance  the
 Tea  Board's  activities  which  had  in-
 creased  in  India  and  abroad,  To  en-
 hance  our  production  in  tea  and  ex-
 ports,  we  hve  to  improve  the  working
 of  the  Tea  Board,  Shri  Shantilal
 Kothari  also  stressed  the  point  about
 the  mprovement  of  the  workng  of  the
 Tea  Board.  As  their  financial  need
 increases,  we  have  to  provide  them
 with  money.  Recently,  while  speaking
 on  the  Finance  Bill  the  hon,  Deputy
 Prime  Minister  and  Finance  Minister
 very  rightly  stressed  the  curtailment
 of  tea  consumption,  Otherwise,  tea
 exports  would  go  down  as  there
 would  be  no  exportable  surplus.  I  am
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 AShri  Narendra  Singh  Mahida].
 ‘ane  of  those  who  do  not  take  ten  for the  last  2l  years  and  I  would  recom- mend  to  hon.  Members  here  to  reduce
 their  tea  consumption,  India  exporis about  Rs.  115  crores  worth  of  tea very  year  and  is  the  second  largest tea  exporting  country,  Ceylon  stands
 the  foremost,  though  a  small  country, It  has  scored  over  us  in  tea  export. It  is  our  neighbour  and  we  do  not
 want  to  compete  with  it,  but  we  should
 follow  the  example  in  propaganda.  4
 per  cent  of  our  total  export  trade
 consists  of  tea  export  and  we  com-
 mand  35  per  cent  of  the  world  tea
 trade.  We  export  58  per  cent  of  our
 tea  to  Western  Europe,  Africa,  West
 Asia.  America,  Australia  and  the  Far-
 east  also  receives  our  tea.  Tea  indus-
 try  gives  employment  to  ten  lakh
 workers.  Our  county's  total  tea  pro-
 duction  in  95l  was  28.5  crores  kilos
 and  it  rose  to  37.5  crores  kiloes  in  968
 But  internal  consumption  of  tea  rose
 from  0.25  kill  per  head  in  1956-58  to
 0.39  kilo  in  1962-64.  Inspite  of  increa-
 sed  production,  our  export  has  not
 been  constant.  In  950-5l,  out  of  our
 total  tea  production  72  per  cent,  was
 exported,  while  in  ‘1965-66,  it  dropped
 te  54  per  cent.  From  72  per  cent  in
 950-5l,  it  dropped  to  54  per  cent  in
 1965-66.  In  the  fourth  Five  Year  Plan,
 at  the  end  of  the  last  year,  tea  export
 was  estimated  at  24  crore  kilograms.
 while  tea  production  was  estimated  as
 42  crores  kilograms.  In  +1966,  tea
 production  was  37.5  crores  kilograms,
 and  tea  export  was  17.9  crore  kilo-
 grams.  In  comparison  with  1966-
 tea  production  and  export  during  the
 further  Plan--during  the  fourth  Plan
 we  have  to  increase  our  tea  export
 to  6.l  crores  kilograms  and  raise  our
 tea  production  by  4.7  crores  kilo-
 grams.

 I  will  not  read  the  report  but  I  will
 ‘quote  the  pages  of  the  1966-67  report
 of  the  Ministry  of  Commerce:  they
 ‘are,  pages  17,  51,  52  and  53.  Now,
 ‘Indian's  Trade  with  Easte  Europe,  a
 study  by  the  Indian  Institute  of
 ‘Foregin  Trade,  has  made  some  very
 ~wiluable  suggestions.
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 Mr,  Chairman:  There  is  not
 much  time,

 Shri  Narendra  Singh  Mahida:  I
 will  just  quote  an  important  portion from  that  report.  It  reads  as  follows:

 “The  failure  of  tea  exports  to
 expand  at  a  higher  rate  must  be
 found  in  the  international  market
 conditions.  Firstly,  the  prices
 have  been  rather  repressed  right
 through  the  post-war  period,  In
 contrast  to  other  beverages  iea
 never  experienced  a  post-war
 ‘boom’  the  prices,  and  more  recent-
 ly  there  has  been  a_  persistent
 downward  irend.,  In  fact,  since
 960  ‘real’  prices  have  generally
 been  about  0  per  cent  below  the
 pre-war  average.  Secondly,  since
 the  second  world  war  consump-
 tion  of  tea  has  not  expanded  much
 beyond  the  growth  of  populations
 in  the  predominantly  tea  drink-
 ing  countries  such  as  the  U.K.
 Austrial  and  New  Zcland.  Third-
 ly,  while  there  is  relatively  higher
 demand  for  quality  tea,  the  major
 proportion  of  the  increased  output
 of  tea  is  of  low  grade,  Fourthly,
 India  tea  faces  effective  competi-
 tion  from  other  producing  coun-
 tries  in  the  convertible  currency
 areas,”

 Lastly,  I  wish  to  quote  what  a  Rus-
 sian  scientist  has  stated  about  Indian
 tea.  “The  cup  that  cheers  is  also  good
 for  health.”  Those  who  drink  tea
 would  do  well  to  make  proper  note
 of  this.  Soviet  research  workers  have
 been  able  to  detect  certain  vitamines
 specially  Vitamin  B  complex,  in  tea.
 This  is  the  first  time  that  tea  has  been
 credited  with  food  value,  though  it
 has  always  been  considered  a  stimu-
 lant.  A  detailed  paper  on  the  analy-
 sig  made  by  the  Soviet  scientists  will
 shortly  be  made  available  to  India  for
 circulation.  This  has  been  reported
 in  the  Times  of  India  dated  l2th  July,
 1987,  So,  the  tea  drinking  people  can
 get  health  and  Vitamin  B  complex
 through  the  tea.  But  I  request  them
 +0  drink  less  tea  so  that  we

 pil
 t So

 port  much,  That  is  my
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 Shri  Ss.  E.  Tapuriah  (Pali):  Sir,  I

 rise  to  oppose  the  Tea  (Amendment)
 Bill,  1967,  Ag  we  sit  here,  listening
 to  the  various  proposals  and  pronoun-
 cements  and  eulogies  as  we  have  heard
 about  tea  and  tea  industry  just  now,
 we  get  fully  convinced  that  the  only
 goal  which  the  Government  is  dili-
 gently,  relentlessly  and  with  a  single
 purpose  of  mind  following  is  the  goal
 of  ruining  the  economy,  of  ruining  the
 country.  We  on  this  side  of  the  House
 have  pondered  over  the  various  pro-
 posals  brought  forward  by  the  Com-
 merce  Minister  and  we  feel  that  even
 inis  Bill  is  as  unfortunate  and  as  bad
 us  the  proposal  for  the  sick  textile
 ‘mills  corporation  which  was  brought
 forward  sometime  back.

 The  Minister  was  kind  enough  to
 mention  just  now  about  the  recom-
 mendations  of  the  Tea  Finance  Com-
 mitiee:  that  the  Committee  itself  has
 suggested  a  cess  of  four  paise  per  kilo-
 y#ram.  But  what  the  Minister  did
 not  say  was  that  the  recommendation
 wus  one  of  the  many  recommenda-
 tions  made  three  years  back.  In  three
 yoars,  what  has  happened  in  the
 Indion  economy?  In  three  =  years,
 what  has  happened  to  the  tea
 industry  itself?  In  three  years,  what
 new  imresitions  have  been  made  on
 the  tea  industry?  We  have  just  been
 kept  in  the  dark  and  he  has  taken  the
 plea  that  the  Committee  itself  had
 suggested  and  we  are  happy  with
 that.  It  is  absolutely  a  wrong
 thing;  it  will  do  a  lot  of  harm  to  the
 tea  industry  which  is  on  a  downhill
 ride,  During  the  last  decade,  as
 contrary  to  the  figures  given  by  my
 friend  Shri  Narendra  Singh  Mahida,
 just  now,  the  Indian  tea  industry  is
 slipping  down  and  down.

 Production  of  tea  in  India  has  risen
 by  only  9  per  cent  in  the  period
 956  to  965  compared  to  production
 increase  in  Ceylon  which  was  to  the
 extent  of  93  per  cent.

 ‘Similarly,  In  export  we  are  now
 only  No.  2  exporter  in  the  world,  We

 have  lost  the  enviable  position  of
 being  the  largest  exporter  in  the
 world,  Our  share  in  953  of  exports
 was  45  per  cent  and  now  it  has  come
 down  to  nearly  35  per  cent.  Our
 exports  have  decreased  from  2l]  mil-
 lion  kilograms  in  964  to  98  million
 kilograms  in  965  and  further  to  778
 million  kilograms  in  1966,  This  is
 the  sad  story,  This  is  how  the  tee
 industry  is  going  down  hill

 in  this  alarming  situation,  rather
 than  waking  up  to  the  _  situation,
 rather  than  taking  an  imaginative
 bold  step  to  put  the  industry  back  to
 its  footing,  the  Government  has
 decided  to  impose  further  taxes  by
 way  of  this  cess.  As  if  the  existing
 burdens  were  not  enough,  in  the  last
 budget  the  Finance  Minister  also  put
 in  an  excise  duty,  and  now  the  Com-
 merce  Minister  comes  with  this  cess.
 He  no!  only  imposes  this  cess,  but  he
 also  seeks  to  take  power  io  increase
 the  cess  by  a  governmental  order
 even  up  to  6.8  paise  per  kilogram.

 ‘This  means  the  Minister  himself  or
 the  bureaucracy  can  hike  up  the
 Tates  al  their  sweet  whims  whenever
 they  want,  without  any  justification,
 without  any  practical  reappraisal.  of
 the  situation,

 Since  the  object  of  this  cess  is
 apparently  to  collect  sufficient  revenue
 to  meet  the  increased  demands  of
 expenditure  by  the  Tea  Board,  I  may
 just  say  a  word  or  two  about  the
 Tea  Board.  The  Tea  Board  has  been
 8  misconceived,  ill-developed  and,  if
 I  may  say  so,  a  deformed  organisa-
 tion.  It  has  failed  to  come  up  to  the
 aims  for  which  it  was  established,  Its
 main  function  was  to  popularise  tee
 both  in  the  domestic  and  foreign  ma»
 kete  and  to  undertake  propaganda
 work  to  achieve  this  objective.  Here
 the  Tea  Board  has  utterly  failed  as
 4s  also  evident  from  the  work  done
 by  Ceylon  which  has  not  only  out-
 stripped  us  in  exports  but  also  hap
 maintained  itself  at  a  position  higher
 than  ours,  Since  the  Tea  Board  has
 failed,  since  you  have  gone  of
 increasing  {ts  expenditure,  since  you
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 [Shri  8,  K.  Tapuriah] have  failed  to  keep  up  our  exports and  keep  down  the  expenditure  within limits,  how  long  can  you  ask  the
 industry  and  in  turn  the  people  to
 Pay  for  the  failures  of  the  Tea
 Board?  Why  does  not  the  Minister come  cut  with  something  which  will make  the  Tea  Board  self-sufficient?
 If  they  think  that  the  Tea  Board  is
 good,  if  they  think  that  their  policies are  good  and  they  are  doing  the  right
 things,  why  cannot  the  Minister  do
 something  for  the  Tea  Board  itself
 instead  of  imposing  this  additional
 burden  on  the  poor  people.  (Interrup-
 tion).

 While  replying  to  the  debate  on  the
 Ministry’s  Demands  the  Minister
 made  it  sound  as  if  the  export  of
 blended  tea  was  a  very  easy  thing.
 He  painted  a  very  rosy  picture.  He
 made  it  sound  very  easy,  very  simple
 and  very  rewarding.  If  it  is  all  that, if  the  export  of  blended  tea  is  all  that
 glittering  as  he  painted  it  to  be,  why
 does  he  not  ask  the  Tea  Board  to  do
 it,  make  some  handsome  money  and
 relieve  the  poor  people  of  this  bur-
 den  of  the  cess  that  he  seeks  to
 impose?

 Sir,  the  tea  industry  will  not  be
 able  to  bear  this  additional  burden
 of  Rs.  .6  crores.  We  are  passing
 through  a  very  deep  recession  which
 we  have  not  faced  for  the  last  so
 many  years.  At  this  time  the  need  is
 to  reduce  taxes  and  not  to  impose
 more  taxes,  to  leave  more  savings  in
 hands  of  the  masses,  to  increase  their
 consuming  capacity  which  in  turn
 wil!  increase  production  and  bring
 the  prices  down.  It  is  not  the  time
 to  put  more  taxes.  Out  of  the  pro-

 ‘duction  capacity  of  goods  worth
 Rs.  5000  crores,  the  industries  with  a
 capacity  for  production  worth  about
 Rs,  4000  crores  have  been  hit  by  the
 recession,  This  is  a  very  inauspicious
 time  for  putting  in  this  cess.  We
 have  been  hearing  lately  about  wage
 freeze,  profit  freeze  and  all  that.  I
 very  strongly  feel,  if  there  is  any
 case  for  freeze,  it  is  a  case  for  tax
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 freeze  before  this  Government  freezes the  entire  country  into  depression  and
 inactivity,

 It  is  really  unfortunate  that  we have  at  the  helm  of  affairs  People  who have  not  been  able  to  take  a  broad view  of  the  situation,  who  have  not been  able  to  consider  Properly  what is  happening  in  the  country  and  about whom  Mr.  A,  P,  Herbert  wrote  that
 delightful  jingle:  “Let's  stop  some-
 body  from  doing  something”.  He
 wrote:

 “Let  us  stop  somebody
 doing  something.

 Everybody  does  too  much,
 People  seem  to  think  they  have

 a  right  to  eat  and  drink,  Talk  and
 walk  and  respirate  and  rink,

 Bicycle  and  bathe  and  such.
 So  let's  have  lots  of  little  regula-
 tions,

 Let's  make  laws  and  jobs  for
 our  relations,

 There's  too  much  kissing  at  the
 railway  stations—Let’s  find  out
 what  everyone  is  doing,

 And  then  stop  everyone
 doing  it.”

 That  is  what  they  are  going  to  do
 to  the  industries  and  they  are  going
 to  put  the  tea  industry  to  the  ruins
 and  shambles.

 Shri  Bedabrata  Barua  (Kaleabor):
 Mr.  Chairman,  the  hon,  Member  who
 just  preceded  me  suggested  as  if  the
 tea  industry  would  be  very  unhappy
 about  the  assistance  that  has  been
 given  to  it  by  the  Tea  Board.  The
 cess  which  is  collected  goes  towards
 the  expenses  of  the  Tea  Board,  which
 is  doing  certain  promotional  and
 other  work  and,  to  that  extent,  it  is
 Most  welcome.  But,  at  the  same
 time,  I  would  like  to  say  that  the
 Promotional  work  has  come  into  diffi-
 cult  weather  because  of  the  difficulty
 that  Indian  tea  is  facing  in  the  world
 market.  Although  our  production  of
 tea  has  gone  up  ss  much  2s  targeted
 we  are  not  able  to  export  even  half
 of  our  production,  It  is  well  known
 that  during  the  last  six  or  seven  years
 our  export  of  tea  has  dwindled  from
 #  per  cent  to  37  per  cent  and  it  is

 from

 from



 35947  Tea  (Amdt.)  Bill  SRAVANA  9,  889  (SAKA)  Tea  (Amdt.)  Bill  75942

 likely  to  dwindle  further,  because  of
 <ertain  contradictions  in  our  tea
 policy,  which  requires  to  be  resolved
 in  1967,

 In  953  when  we  thought  in  terms
 of  the  creation  of  the  Tea  Board,  this
 contradiction  did  not  appear.  The
 first  contradiction  is  between  the  Bri-
 tish  and  Indian  interests  which  is
 having  a  paralysing  influence  over
 the  functioning  of  the  Tea  Board.  The
 Tea  Board  represents  both  the  British
 industrialists  as  well  as  the  Indian
 tea  planters.  The  British  tea  planting
 interesis  in  India  have  got  interests
 elsewhere  also,  namely  in  Africa.  In
 view  of  the  rising  costs  and  other
 reasons,  possibly  the  British  tea  inter-
 ests  are  willing  to  go  out  of  India,  to
 bew  cut  of  India  and  it  would  be
 the  height  of  ignorance  if  we  are  not
 aware  of  the  moves  of  the  British  tea
 industry  and  British  tea  interests,  so
 far  a:  Indian  tea  js  concerned.

 Teu  garden  is  a  wasting  type  of
 plant.  Naturally,  when  replantation
 is  not  done  by  the  planters  inspite  of
 all  the  efforts  by  the  Tea  Board,
 there  cannot  be  any  increase  in  the
 production  of  tea  because  the  area
 under  tea  cultivation,  instead  of
 Yieldint  more,  yields  less.  Therefore,
 unless  there  is  replantation,  the  pro-
 ‘duction  of  tea  goes  down,  What  is
 happening  today  is,  in  spite  of  the
 Promo:icnal  activities  of  the  Tea
 Board,  the  production  of  tea  has  not
 gene  up  because  of  the  contradiction
 betwen  the  British  and  Indian
 interests  in  the  functioning  ol  the
 Tea  Board.  The  ownership  of  tea
 estaie.  is  changing  hand  from  British
 to  Indian  interests  and  a_  lot  of
 foreign  «xchange  is  going  out  of
 I-4ig  in  the  form  of  repatriation  of
 capite],

 As  Shri  Kotharj  has  stated,  the
 Promv  isn  of  tea  should  be  a  uni-
 National  function,  That  is  right  up
 to  a  puint.  But  we  should  not  forget
 that  tea  has  to  compete  with  coffee
 and  other  beverages,  So,  it  will  be
 necessary  to  co-operate  with  other

 countries.  At  the  same  time,  what
 is  essential  to  promote  the  export  of
 Indian  tea  is  first  to  make  arrange-
 ments  for  warehousing  in  Calcutta,
 By  warehousing  I  do  not  mean  the
 type  of  warehousing  which  the  Tea
 Board  has  for  storing  tea  but  the
 type  of  warehouses  which  are  in  exist-
 ence  in  the  London  market  which
 would  store  tea,  and  would  enables
 us  to  process  it,  blend  it  and  pack
 it.  We  do  not  have  that  type  of
 blending  and  that  type  of  packing.
 We  send  them  jn  large  wooden  boxes.

 We  should  remember  that  we  are
 moving  towards  a  dangerous  posi-
 tion.  The  Food  and  Agricultural
 Organisation  has  come  out  with  the
 slatement  that  by  975  there  would
 be  at  least  lakh  tons  of  over  pro-
 duction  of  tea.  Will  that  be  at
 India’s  cost?  That  is  why  it  is  neces-
 sary  that  we  become  conscious  of  the
 moves  of  the  international  tea  trade
 and  British  interests.  In  fact,  some
 British  interests  have  already  shifted
 from  the  tea  gardens  of  Assam  to
 some  countries  in  Africa,  In  this
 way  they  would  very  much  like  the
 sweated  labour  of  Africa  to  produce
 tea  at  cheaper  prices  and  thus  wlti-
 mately  undersell  all  of  us,  Unless  we
 do  something  ourselves  to  sell  our
 branded  tea  at  cheaper  rates  and
 continue  in  the  markets,  i  wonder
 whether  it  will  be  possible  for  us
 to  push  our  products.  It  will  be  a
 very  difficult  thing.

 Shri  8.  Kandappam  (Methur):  The
 hon,  Minister,  while  moving  this  Bill,
 has  stated  that  in  order  to  have  more
 tea  to  spare  for  export,  they  are  hay-
 ing  this  additional  excise  duty  bur-
 den  on  the  tea  consumers.  I  am  not
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 [fhri  S.  Kandappan]
 to  put  this  additional  burden  for  hav-
 ing  this  tea  to  spare  by  reducing  the
 ‘comftumption  locally,  in  India,

 Tea  (Amdt.  Bill

 Bren  this  year,  I  find  from  reports
 ‘thal  in  the  three-month  period  end-
 ‘imal  in  June,  the  export  of  tea  has
 fallen  to  the  tune  of  one-third  less
 thm  what  jt  was  in  the  corresponding

 “period  last  year.  I  would  like  the
 ‘hea.  Minister  to  explain  this  pheno-
 tmamon.  While  he  claims  that  there
 is  enough  scope  for  the  export  of
 tem,  at  the  same  time  the  export  of
 tea  is  falling,  Actually,  our  market
 ig  being  captured  by  Ceylon  and  East
 Africa.  It  may  be  due  to  the  quality
 of  tea  that  our  export  js  suffering,  If
 tttaa  is  the  case,  I  do  not  know  what
 justification  is  there  for  the  existence
 of  the  Tea  Board  for  such  a  long
 tine.

 Actually,  the  Governmeni  Was
 comimitted  a  blunder  in  claimin:....

 किला  Piloo  Mody:  One  amon  many.

 @bri  S,  Kandappin:  That  is  tue.

 that  they  need  not  have  a
 figancial  memorandum  because  they
 ara  not  charging  anything  on  the
 Comsolidated  Fund  of  India.  It  is
 vey  obvious  from  the  memorandum
 ‘tha  the  whole  Bill  is  for  the  sake  of
 prumoting  the  working  of  the  Tea
 Board.

 As  one  hon.  Member  from  the
 Swatantra  side  pointed  out,  there  is

 ‘eggsugh  room  for  improving  the  work-
 dag  of  the  Tea  Board.  I  do  not  have
 wich  time  at  my  disposal  to  go  into
 tha  working  of  the  Tea  Board  but  it
 is  quite  obvious  and  patent  that  the
 wearking  of  the  Tea  Board  has  got
 to  improve  much  in  many  cases.  That
 %  one  aspect  that  the  Minister  should
 ectmider  and.  see  that  the  Tea  Board
 fw  able  to  generate  something  and  out
 of  its  own  firlances  it  can  improve  the

 panftion.

 »,  Another  important.  thing  to  which  I
 lq,  like  to  draw  the  attention  of

 er .Minister-is  that  when  they  charge
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 4  paise  per  kilogramme  for  all
 varieties  of  tea,  I  think,  it  is  a  gross
 injustice.  First  of  all,  I  am  net  in
 agreement  with  the  increase,  Any-
 way,  they  are  going  to  pass  this  Bill,.
 so  even  at  this  ]ate  hour  I  would  like
 to  make  a  plea  to  the  hon.  Minister
 that  they  should  take  into  considera-
 tiun  one  very  important  aspect  that
 after  all  tea  in  our  country  is  not  a
 luxury,

 There  is  an  impression  in  the  north
 that  the  South  Indians  are  coffee
 addicts  and  that  they  do  not  take
 much  of  tea.  In  a  general  way  it
 may  be  true  but  as  fur  as  the  working
 class  is  concerned  it  has  almost
 become  a  staple  food  even  in  the
 South.  In  the  workshops  and  fac-
 tories  you  could  find  that  people:
 depend  tco  much  on  tea  shops.  Some:
 people  say  that  the  tea  shops  are
 replacing  the  today  shops.  Whatever
 i.  might  be,  it  has  become  8  staple
 fuol  of  the  working  class.  They
 ccoasume  only  low  grade  tea.

 We  are  told  that  as  far  as  the  low
 grade  tea  is  concerned,  it  is  not  go-
 ing  into  the  export  market  and  it  is
 only  locally  consumed.  It  is  being
 consumed  by  the  working  population
 of  the  country,  So,  at  least  for  them:
 the  Government  should  see  that  they
 do  not  jmpose  this  tax.

 The  hon,  Minister  has  referred  te
 the  Tea  Finance  Committee  Report.
 He  said  that  the  Tea  Finance  Com-
 mittee  Report  has  recommended  the
 additional  excise  of  4  paise  per  kilo-
 gramme  and  that  he  is  having  this
 legislation  in  accordance  with  the.

 wishes  of  the  Tea  Finance  Committee
 Report,  I  have  got  the  Tea  Finance
 Committee  Report  here  and  I  would
 like  to  draw  the  attention  of  the
 Minister  to  page  37  of  the  Tea  Finance
 Committee  Report.  There  is  a  parti-
 cular  reference  to  classifying  the  tea
 grown  in  the  Nilgiris.  In  Nilgiris,
 the  tea  growth  is  of  a  lower  grade.
 Hut,  :wnfortunately  they  have  classi--
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 Mr,  Chairman:  [  think,  this  refer-
 ence  will  suffice  for  the  Minister.

 Shri  8,  Kandappan:  This  Ooty  and
 Cunoor  area  tea  has  been  classified
 as  a  high-grade  one  when,  actually,
 it  is  of  a  low-grade  variety.  The  Tea
 Finance  Committee  which  has  through-
 ly  probed  into  the  matter  has  made
 a  specific  recommendation.  I  would
 like  the  Minister  to  implement  jt  and
 to  re-classify  it  as  a  low-grade  tea
 along  with  Gudalur  area  tea.  Let
 me  quote....

 Mr.  Chairman:  It  need  not  be  quot-
 ed;  he  will  see  it.

 Shri  S.  Kandappin:  Don't  be  impat-
 ient.

 Mr,  Chairman:  I  am  not  impatient.
 Please  have  consideration  for  others
 who  are  waiting  to  speak  on  this  Bill.

 Shri  S.  Kandappan:  It  says:

 “The  Committee  recommends
 that  in  view  of  the  lower  prices
 realised  by  the  product  of  the
 Bought  Leaf  Factories  in  the  Nil-
 giri  area,  these  factories  be  group-
 ed  into  a  separate  zone  and  charg-
 ed  excise  duty  applicable  to
 zone  I.”

 You  are  assuring  me  that  the  Minis-
 ter  will  see  to  it  but  I  am  sorry  to
 say  that  the  Minister  has  not  done
 anything  for  three  years,  This
 Report  came  jn  984  and  I  am  mak-
 ing  this  request  in  1967.  If  the  Minis-
 ter  had  really  gone  into  it,  if  he  were
 So  serious  about  implementing  the
 recommendation,  he  would  have  done
 it  long  ago.  For  the  last  3  years,  the
 Government  has  not  done  anything.
 You  are  now  defending  this  Govern-
 Ment,  It  is  all  right  that  you  try  to
 save  the  time  of  the  House  but  it
 should  not  be  at  the  expense  of  the
 Poor  working  people  in  the  country.

 8  Report  was  submitted  in  1964.
 ‘The  Government  ‘has  not  atted  on

 this  particular  recommendation  for-
 the  past  3  years.  I  would  like  the
 Minister  to  see  that  this  recommenda-
 tion  is  implemented  without  any  fur-
 ther  delay.

 श्री  रणघीर  सिह  (रोहतक)  :  सभापति
 महोदय,  एक  वक्त  था,  झकबर  बादशाह
 नेबीरवल  सेपूछा  कि  सबसे  बड़ा  पत्ता
 कौन  सा  है।  बीरबल  ने  कहा  कि  पान  का
 पत्ता  सबसे  बड़ा  जो  हर  रोज  बादशाह  के
 मुंह  तक  पहुंचता  है।  वह  बात  तीन-चार
 सौ  साल  पहले  की  थी  t  भ्रब  वह  खत्म  हो
 गई।  झाज कल  सबसे  बड़ा  पत्ता  चाय  का
 है।  वह  भी  पत्ता  नहीं  पत्ती  है  क्योंकि
 वह  गरीब  से  गरीब  के  मुंह  तक  पहुंचती
 है।  हरिजन  हो,  गरीब  मजदूर  हो,  धानुक
 हो,  गरीब  किसान  हो,  मजबूत  हो,  कमज़ोर
 हो  और  ऊपर  प्रधान  तक  बौर  कामर्स
 मिनिस्टर  साहब  के  मुंह  तक  वह  पहुंचती
 है।  यह  कितनी  मकबूल  चीज  है  श्रौर  ड्रा
 चीज  के  ऊपर  हमारे  भाइयों  ने  कितने  अदाद
 व  शुमार  दे  दिये।  बड़ी  बड़ी  बातें  कह
 दीं  कि  इस  का  प्रोडक्शन  f
 कितने  लम्बे  चौड़े  फिगस  दे  दिये  जिनकौ
 एक  झ्रादमी  याद  भी  न  कर  सके  सिवा  इसके
 कि  वह  देख  ले  1

 मैं  सिफ  एक  चीज  मिनिस्टर  साहब
 तक  पहुंचाना  चाहता हूं,  प्रौर  बात  भी  ठीक
 है  कि  प्त  भी  प्यारा  और  खाविन्द  भी।
 चाय  अच्छी  भी  लगती  है  शौर  बोर्ड  भी
 समझता  हैकि  ठीक  काम  चल  रहा  है
 देश  का  कि  हमको  फारेन  एक्सचेंज  मिलता
 है।  हम  भी  समझते  हैं  कि  प्रगर  चाय  श्रौर
 चीनी  से  फारेन  एक्स्वेन््ज  नहीं  मिलेगा
 तो  फिर  कहां  से  मिलेगा  ।  देश  के  डिफेन्स
 के  लिये  हमको  जो  सामान  बाहर  से  लाना
 पड़ता  है  वह  हम  कहां  से  लायेंगे ?  यह  चीज
 भी  हमारे  सामने  है।  (व्यवधान)

 ह... ज  s  Kanczppan:  Why  this  un
 ‘warranted  clapping  in  the  House?
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 Mr.  Chairman:  [  see  Shri
 Kanti  Ghosh  has  come,

 aft  रखबीर  सिह  :  पहले  हमारे  यहां
 चाय  की  पाटियां  बडी  बड़ी  महफिलों  में
 हुआ  करती  थों,  बड़ी  बड़ी  जगहों  पर,  दरबारों
 में  होती  थे  7  लेकित  भव  चाय  की  पार्टियां

 न्यय  हिन्दुस्तान  में  बसने  वाले  गरीब  किसान  हैं
 उनके  सहनों  में  होती  हैं  ;  इस  लिये  मैं  मिनिस्टर
 साहब  को  खाप  तौर  पर  तवज्जह  दिलाना
 चाहता  हूं  कि  इन  गरीबों  के  मुंह  से  चाय  छूट
 जाये  कहः  ऐसा  वक्त  न  श्  जाये  |
 हमारा  यह  देश  बहुत  गरीब  है  |  गाय  का  दूध
 ओऔर  भैंस  का  दूध  तो  गायब  हो  गया  है  और
 ऐसे  गायव  हो  गया  है  जैसे  भेड़  के  सिर  से  साग  1
 दूध  तो  अप  दिखाई  नहीं  पड़वा  है  उसकी  जगह
 अब  हाय  मित्रा  है।  मैं आदत  कि  ऐसा
 वक्त  नता  जाए  जबकि  चाय  भी  गायत्र
 हो  जाए.  वह  मो  गितता  मुश्यिलि  हो
 जाए  t  जा  यह  टैक्स  लगा  हैयासैन  बड़ा
 है  वह  तो  ठांक  है  '  हमें  प फ़े गयेन  बढ़ातों
 चाहिये,  “मारा  Zio)  aT  एक्पपोर्ट  है  वह
 बढ़ना  चाहिये,  हमारे  कॉले.शन  के  जा

 दूसरे  इदारें  हैं  ें  अच्छे  होते  चाहियें  i
 a  चाय  को  क््वालिटों  है  वह  भी भ्च्छी

 होनी  चाहिये,  यह  मैं  मानता  हूं  ।  दुनियां
 की  माकिट  पर  हम  छा  जायें  दशकों  भोग
 मानता  हूँ  7  ज्यादा  से  ज्यादा  फारेन

 'एक्सचेज  नाम दा  से 'घन॑  करे  ह  भामें
 चाहता  हू  ।  लेकित  ऐपा  ने  हो  कि  ऐसा
 करके  हस  अपने  जच्चा  ४.  आने  गरोब
 मजदूरों  के.  बता  सरोद  जनका  रे  मुंह
 सेचाय  का  गाला  PHT  जे,  दया
 यासत  ह्म  काशिश  यह  वारता  चाहिये  कि

 किसा  तरह  से  चाय  का  कीमतें  इस  ह॒द  तक
 ने  कह  जायें  कि  गरब  को  पहुच  से  बाहर
 हो  जावे  tT

 Bimal

 मं  ज्याद।  नदीं  कॉन  चाहता  हूं  1
 मैं ज्ञापका  मगकूर  हू  कि  आपने  मुझे  समय
 दिया  है

 Shri  Indrajit  Gupia  (Alipore):  7
 vam  totally  opposed  to  this  Bill  for
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 some  very  good  reasons.  In  the  first
 place,  I  have  to  point  out  that,  com-
 ing  close  on  the  heels  of  the  Finance
 Bill,  the  Budget  proposals,  which
 have  already  been  passed  by  this
 House,  this  Bill,  seemingly  innocent
 and  innocuous,  is  really  a  big  fraud
 and  a  deception  on  the  people  of  this
 country.  A  huge  fraud  is  heing
 perpetrated  on  this  country  by  bring-
 ing  in  through  the  back-door  what  is
 in  fac.  a  new  excise  duty,  an  addi-
 tional  source  of  indirect  taxation.  Mr.
 Morarji  Desai,  in  his  Budge!  propo-
 sals,  has  already  once  increased  the
 excise  duty  on  tea;  in  this  very
 Finance  Bill  which  we  have  passed,
 he  has  provided  for  a  special  excise
 duty  equivalent  to  20%  increase.  At
 that  time  not  a  word  was  mentioned,
 nm:  inkling  was  given,  to  this  livuse
 er  whe  country  that,  in  the  7  of
 acess,  within  a  few  days  this  House
 would  be  called  upon  to  vote  for  a
 new  exeiso  duty,  It  matters  not  in
 the  least  that  this  amount  meav  not
 remain  in  the  Consolidated  Find  of
 ‘nin  but  will  eventually  find  its  way
 fein  the  Consolidated  Fund  to  the
 Tea  Board.  As  far  as  the  co-sumer
 is  concerned,  at  the  consumer  end,  it
 is  the  people  of  this  country  who  will
 have  to  pay.  I  do  not  know  what
 Mr.  Tapuriah  meant  by  saying  that
 the  industry  was  not  in  a  posilion  to
 stond  this  burden.  But  the  fact  is
 that  the  burden  will  not  be  horne  by
 the  industry,  but  it  will  be  passe]  on,
 as  usual,  to  the  consumer,  Therefore,
 this  should  be  opposed  lock.  siock
 an  barrel,  It  is  a  part  of  the  some
 pattern  of  fleecing  the  poorer  people,
 the  small  income-group,  in  -this
 cvrntry  and  making  tne  price  a  a
 common  beverage  like  tea,  which
 is,  as  my  hon.  friend  said,  a  common
 thine  drunk  even  by  the  poor  7९006
 in  the  villages,  more  expensive.  There-
 fore,  we  are  totally  opposed  to  this.

 Secondly,  I  do  not  subscribe  to  ihe
 curious  philosophy  which  has  been
 expounded  by  the  Finance  Minisier,
 and  now  again  by  the  Commerce
 Minister,  that  internal  consumptian
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 must  be  restrained  so  that  more  is
 available,  surplus  is  available,  for
 export.  The  figure  shows  that  the
 export  of  Indian  tea  has  been  fal-
 ling.  So  many  hon,  members  have
 referred  to  it.  Here,  in  this  Annual
 Report,  which  they  gave  us  this  year,
 it  is  clearly  stated  that  the  reasons
 for  this  fall  are  something  very
 different.  Some  specific  reasons  have
 ‘been  mentioned  but  nowhere  it  is
 stated  that  the  decline  in  the  export
 is  due  to  the  fact  that  sufficient  sur-
 plus  was  not  available  for  selling.
 The  Minister  never  tells  us  that  if
 we  could  have  more  tea  available,
 then  we  could  have  sold  more.  As
 if  the  foreign  customers  were  wait-
 ing  to  buy  Indian  tea  and  they  did
 not  have  enough  to  give  them  and  so
 they  say  that  internal  consumption
 must  be  restrained.  Is  that  the
 argument  for  restricting  jnternal  con-
 sumption?  Here,  if  I  may  quote  one
 or  two  sentences  from  the  Ministry's
 Report  this  year,  it  is  said:

 “Apart  from  transitional  dislo-
 cation  after  devaluation  which
 resulted  in  lower  exports  to  major
 buyers  such  as  the  U.K,  the
 USSR,  and  the  U.A.R.,  the  decline
 in  exports  is  attributable  to
 increased  despatches  of  tea  from
 Ceylon  and  East  Africa  to  the
 U.K.  market  and  downward  pres-
 sure  on  prices  due  to  growing
 worlq  production.  Credit  rest-
 raints  in  the  U.K.  and  lower  Rus-
 sian  purchases  were  also  respon-
 sible  for  reduced  exports.”

 This  blows  up  the  whole  theory  that
 ‘we  must  restrict  the  domestic  con-
 sumption  so  that  more  tea  is  avail-
 able  for  selling  outside.  They  are  not
 able  to  sell  and  this  thin  fig  leaf  is
 used  to  cover  this  fresh  dose  of
 indirect  taxation  which  is  being
 imposed.

 As  far  as  the  Tea  Board  is  con-
 cerned,  ]  have  only  one  or  two  words
 to  say,  We  are  not  convinced  that
 the  activities  of  the  Tea  Board  justi-
 fy  further  expenditure  on  them

 They  should  tell  us  something  as  to
 what  are  the  expanded  activities
 which  will  require  greater  finances
 according  to  this  Bill?  What  are
 those  activities  going  to  be?  An  hon.
 friend  said  here  a  little  while  ago
 that  he  wanted  them  to  sell  the
 image  of  Indian  tea  more  effectively.
 I  do  not  want  the  Tea  Board  io  sell
 the  image  of  tea;  I  want  them  to  sell
 the  tea  and  not  the  image.  If  you  go
 abroad,  London  or  Paris  or  New
 York  or  Brussels  or  Bonn,  you’  will
 find  that  the  Indian  Tea  Board  has
 opened  certain  tea  rooms,  restaurants,
 cafes,  for  selling  Indian  tea,  That  is
 how  the  image  is  being  projected.
 Certain  very  glamorous  looking  so-
 ciety  ladies;  young  ladies  who  are
 generally  daughters  of  high  official:.
 have  been  exported  out  of  this  country
 for  this  purpose,  The  Tea  Board  has
 ‘become  a  good  place  for  channelling
 young  ladies  who  are  daughters  of
 big  officials  in  many  cases  and  send-
 ing  them  abroad  to  work  in  those  tea
 rooms,  That  is  what  is  beinc  done
 but  tea  is  not  being  sold.

 The  Board’s  main  job  should  he  to
 find  out  ways  and  means  of  doing  the
 packing  and  blending  in  this  country
 and  not  allowing  this  Indian  tea  to
 go  out  for  being  blended  elsewhere.

 Shri  A.  K.  Sen  =  (Calcutta-North-
 West):  I  have  not  seen  any  of  them.
 Will  the  hon.  Member  please  t-)!  1
 where  those  wonderful  ladies  are  t"
 be  found?

 Shri  Indrajit  Gupta:  I  shel)  ict!
 him  outside  in  the  lobby,  and  sive
 their  telephone  numbers  als),

 Mr.  Chairman:  Now,  1  would
 request  the  hon.  Member  to  77
 clude.

 Shri  Indrajit  Gupta:  Please  allow
 Me  to  conclude,  I  am  being  inter-
 rupted.

 The  point  I  am  making  is  that  it
 is  a  shame  for  this  country  =  tha‘
 Indian  teas  are  not  allowed  to  94
 sold  abroad  =  a¢  Indian  tea
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 The  hon,  Minister  himself  has
 tientioned  in  his  speech  on  _  the
 Demands  of  his  Ministry  that......

 Shrimati  Lakshmikanthamma:  On
 8  point  of  order,

 Shri  Indrajit  Gupta:  There  is  no
 point  of  order  now.

 Shrimati  Lakshmikanthamma:  It  is
 not  for  him  to  decide  but  it  is  for
 the  Chair.

 The  hon.  Member  has  said  just
 now  that  some  officers’  daughters  are
 sent  abroad  or  are  exported.  What  is
 wrong  in  sending  some  girls  abroad
 as  sales-girls?  They  work  there  in
 the  show-rooms  or  in  the  exhibitions.
 What  is  wrong  in  that?  Whenever
 Women  are  seni  as  sales  girls  abroad,
 some  of  my  hon.  friends  speak  about
 it  in  such  a  strain  that  they  laugh  at
 it  and  mock  at  it.  Is  there  no  res-
 pect  for  u  job  that  is  done  for  this
 country  by  those  girls?  And  yet  my
 hon,  friend  says  that  he  is  a  com-
 munist  and  he  swears  by  communism.

 Shri  Indrajit  Gupta:  The  hon,  lady
 Member  has  not  understood  at  all
 what  I  had  said.  I  shall  explain  to
 her  outside  in  the  lobby.  I  did  not
 Mean  any  disrespect  at  all  to  them.

 (Shrimati  Lakshmikanthamma:  We
 have  to  establish  a  precedent  in  this
 connection,  because  we  are  expect-
 ing  more  and  more  girls  to  come  for-
 ward  and  take  up  jobs  in  particular
 spheres.  If  my  hon.  friends  are  go-
 ing  to  speak  in  this  fashion,  then  they
 would  not  be  coming  forward  for
 such  work.

 Mr.  Chairman:  Will  the  hon.  lady
 Member  now  resume  her  seat?

 Sbrimati  Lakshmikanthamma:
 What  is  your  ruling  on  my  point  of
 order?

 Mr.  Chairman:  I  fully  agree  with
 the  hon.  Member  that  Shri  Indrajit
 Gupta  should  not  have  provoked
 ladies.
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 Shri  mndrafit  Gupta:  I  had  no  inten-
 tion  to  provoke  any  ladies.

 I  was  saying  that  Indian  tea  was  not
 being  sold  abroad  as  Indian  tea.  The
 hon.  Minister  hes  himself  stated  in  his
 concluding  speech  during  the  debate
 on  the  Demands  for  Grants  under  the
 contro]  of  his  Ministry  that  Darjeeling
 tea  which  we  produce  is  one  of  the
 finest  qualities  of  tea  in  the  world
 and  it  is  being  used  for  blending  in
 other  countries.  He  knows  very  well
 that  in  most  of  the  countries  abroad
 Indian  tea  is  not  packaged  and  sold
 as  Indian  tea  at  all,  Although  some
 of  the  best  teas  in  the  world  are
 gruwn  urd  produced  in  this  country,
 this  is  what  is  happening.  What  is
 the  Tea  Board  doing  about  i:?

 16-37,  hrs.

 [Mr.  Derutry-SpeaKrr  in  the  Chair)

 They  donot  exercise  any  control  either
 on  this  or  on  the  tea  warehouses  which.
 have  been  left  to  the  big  British  firms
 like  Balmer-Lawries.  Neither  do  they
 go  in  for  packaging  and  blending  in
 this  country  nor  do  they  in  any  way
 contribute  to  the  real  pushing  of  Indian
 tea  sales  abroad  just  as  the  Ceylonese
 and  other  people  have  been  able  to  do.

 So,  we  are  not  at  all  satisfied  with
 this  matter.  Even  if  the  cess  were  to
 be  imposed  at  all,  I  would  have  under-
 stood  it  if  the  hon.  Minister  had  said
 that  at  least  those  teas  which  were  not
 exported  from  this  country  and  those
 producers  who  did  not  produce  for  ex-
 port  would  not  be  brought  within  the
 purview  of  this  cess.  In  fact,  he  had
 himself  stateq  in  his  speech  that  this
 industry  was  dominated  by  what  he
 called  sterling  capital.  He  himself  had
 given  figures  in  his  speech  to  show
 that  within  five  years  these  people  had
 taken  about  Rs.  30°l0  crores  out  of  this:
 country  by  way  of  profits  alone.  They
 are  dominating  the  whole  trade,  Even
 if  a  cess  is  going  to  be  imposed,  I
 would  like  to  ask  why  an  equal  burden
 is  sought  to  be  put  on  the  other  people
 who  have  no  sterling  capital  and  wHo-
 ‘are  not  producing  for  export.  Why
 should  they  be  brought  under  ~  the
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 Purview  of  this  cess  and  put  on  a  par
 with  the  foreign  sharks  who  are  looting
 the  industry  and  minting  money  out
 of  this  trade?

 I  do  not  understand  jt.  Therefore,
 I  do  not  wish  to  take  up  your  time  any
 more,  This  Tea  Board  hag  proved,  in
 my  opinion,  to  be  purely  incompetent
 and  useless.  We  have  not  been  given
 any  statement  by  the  Minister  as  to
 what  are  the  expanded  activities  for
 which  additional  finances  are  required.
 They  have  not  done  anything  to  really
 Promotie  the  export  of  tea.  In  actual
 practice,  this  cess  becomes  a  further
 excise  duty  over  and  above  what  Shri
 Morarji  Desai  has  levied,  which  will
 be  an  intolerable  burden  on  the  ordi-
 nary  people  of  this  country.  This  Bill
 shuuld  never  have  been  brought  for-
 ward  in  this  immoral  way  on  the  heels
 of  the  Finance  Bill  and,  therefore,  we
 are  totally  opposed  to  it  and  we  will
 never  support  it.

 Shri  C.  K.  Bhattacharyya  (Raiganj):
 I  am  associated  with  an  area  where  a
 large  number  of  tea  estates  are  situat-
 ed  including  Naxalbari.  I  wish  only
 to  make  a  small  point  about  this  Bill.

 This  Bill  is  being  brought  forward
 on  the  presumption  that  Government
 are  much  concerned  over  helping  the
 Tea  Board  to  do  its  work.  That  leads
 to  the  further  presumption  that  Gov-
 ernment  gre  concerned  about  the  Tea
 Board  also.  Bvt  in  actual  practice,  is
 it  so?  I  have  an  instance  at  hand  to
 show  that  jn  matters  in  which  the  Tea
 Board  is  interested,  Government  go  by
 the  opinion  of  their  officials  and  not  by
 that  of  the  Board  itself.

 There  are  three  ways  the  Board
 helps  and  assists  the  industry:  planta-
 tion  finance,  hire  purchase  facilities
 for  buying  equipment  and  financing
 irrigation.  In  September  last,  the
 Board  intimated  that  it  wanted  certain
 equipments  jike  jeeps  and  trucks  to  be
 included  in  the  hire  purchase  system.
 But  before  it  passed  a  resolution  to
 that  effect,  the  Deputy  Chairman  of
 the  Board  who  is  an  official  deputed
 by.  Government  told  the  Board  that  it

 would  not  be  accepted  by  Government,
 Ignoring  his  opinion,  the  Board  umn-
 animously  passed  that  resolution  and
 forwarded  it  to  Government.  They
 wanted  this  assistance  on  the  ground
 that  the  price  of  the  jeeps  and  trucks
 has  gone  up  and  they  were  very  much
 necessary,  by  hire  purchase,  for  con-
 ducting  the  operations  of  the  tea  indus.
 try,  particularly  because  due  to  the
 lower  availability  of  profit  due  to  tax
 and  other  things,  the  weaker  gardens
 were  not  in  a  position  to  advance  all
 the  money  at  the  same  time.  But  in
 spite  of  this  unanimous  resolvtion  of
 the  Board,  which  was  forwarded  to
 Government  in  September  last,  Gov-
 ernment  made  no  response.  At  last,
 the  Board  approached  Government  in
 this  year  and  in  June  this  year  the
 Board  received  a  reply  from  Govern-
 ment  saying  that  they  are  not  prepared
 to  accept  the  resolution  of  the  Board.

 My  point  is  that  if  this  is  the  atti-
 tude  of  Government  to  the  Board  it-
 self,  for  whose  benefit  this  Bill  is
 brought  forward,  what  is  the  good  of
 bringing  this  Bill  or  maintaining  the
 Board  itself?  If  its  recommendations
 are  not  accepted,  the  Board  may  be
 abolished  altogether  and  this  costly
 par:phernalia  in  the  name  of  the  Tea
 Board  may  not  be  retained  at  all  and
 what  the  Board  is  doing  now  may  be
 done  quite  well  by  a  cell  kept  in  the
 Commerce  Ministry,  doing  the  same
 work  that  the  Board  does.

 Shri  P.  Ramamurti  (Madurai):  I
 think  it  is  very  unfair  on  the  part  of
 the  Minister  to  bring  a  Bill  of  this  sort,
 He  says  the  various  activities  under-
 taken  by  the  Tea  Board  for  the  deve-
 lopment  of  the  tea  industry  and  pro-
 motion  of  tea  exports  have  expanded
 considerably.  All  beavtifully  vague.
 What  were  the  activities  that  have
 been  undertaken  so  far,  what  were  the
 results  of  those  activities,  why  do  we
 want  to  expand  them,  in  what  direction
 you  want  to  expand  them,  what  will
 be  the  expenditure  for  those  different
 directions  of  expansion—none  of  these
 things  ig  stated  before  the  House,  We
 are  just  being  told  that  they  want  to
 expand,  they  want  more  money.  This
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 is  the  wonderful  way  on  which  this
 ‘House  is  being  treated  by  the  Govern-
 ‘ment  ang  the  Minister.

 Secondly,  even  before  this  Congress
 Government  came  in,  for  more  than  20
 years  now  this  Tea  Board  has  been  in
 existence.  During  all  these  years  this
 Board  has  not  fulfilled  the  essential
 functions  which  had  been  entrusted  to
 it.  Expansion  of  exports—nothing
 doing  so  far  as  this  Board  is  concerned.
 I  can  also  understand  why  it  has  not
 been  able  to  expand  exports,  for  the
 simple  reason  that  has  been  pointed

 ‘out  by  many  otner  people,  that  the  tea
 industry  in  this  country  is  controlled
 by  foreign  jnterests.  The  Minister
 himself  h2d  pointed  to  that  when  he
 was  speaking  initially,

 Similarly,  as  far  as  the  export  trade
 is  concerned,  that  also  is  today  con-
 centrated  in  the  hands  of  foreign  big
 business  houses,  Even  the  blending
 is  being  done  in  foreign  countries.
 These  are  houses  business  concerns
 and  business  interests  who  are  inte-
 rested  in  seeing  that  the  foreign
 exchange  accruing  this  country  does
 not  come  to  this  country,  but  is  retain-
 ed  in  some  other  foreign  country,  You
 have  left  it  in  the  hands  of  these  peo-
 ple,

 Therefore,  if  the  Government  were
 really  interested  in  seeing  that  _  this
 country  gets  the  maximum  amount  by
 way  of  export  earnings  from  this
 industry,  the  Government  should  have
 brought  a  simple  Bill  to  nationalise
 the  entire  tea  industry,  and  take  the
 control  of  the  foreign  interests  from
 this  vital  industry,  an  industry  which
 is  vital  for  our  economic  development,
 which  ig  the  biggest  foreign  exchange
 earner  of  our  country.

 This  Government  is  afraid  of  doing
 this,  it  is  afraid  of  tovching  the  inte-
 rests  of  the  British  people,  it  js  afraid
 of  touching  the  interests  of  these
 foreign  people,  because  how  can  it
 ‘dare  to  touch  them  when  all  the  whi-
 left  is  asking  them  to  iome  and  invest

 ‘here  more  and  more  whatever  might
 be  the  price  that  this  country  has  to
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 pay?  it  is  going  on  inviting  foreign
 people  to  come  and  invest  in  this
 country  by  way  of  collaboration,  by
 way  of  this,  by  what  of  that.

 Therefore,  I  want  to  point  out  that
 the  passing  of  the  Bill  is  only  going
 to  entail  more  burdens  on  the  common
 people  of  this  country,  it  is  not  going
 to  stop  or  put  an  end  to  this  drain  on
 our  country’s  resources  by  the  foreign
 interests  in  this  country.  Therefore,
 I  oppose  this  Bill,

 If  the  Minister  is  honest,  if  the  Gov-
 ernment  is  honest,  let  then  withdraw
 this  Bill  and  bring  forward  a  simple
 measure  completely  taking  over  the
 tea  industry  into  the  hands  of  _  this
 Government,  bring  about  blending  in
 this  country,  arrange  a  corporation
 which  will  blend  the  tea  in  our  coun-
 try,  and  let  us  stand  on  our  legs.  Let
 us  not  go  and  advertise  to  this  world
 that  a  simple  thing  like  blending  tea
 which  is  grown  in  our  country  we
 Indians  cannot.do,  it  is  only  the  won-
 derful  British  people  that  can  do  it  in
 London,  Let  us  at  least  wipe  of  this
 national  shane  which  has  been  im-
 posed  upon  this  country  for  the  last
 so  many  years.

 Therefore,  I  oppose  this  Bill.

 Shri  R.  Barua  (Jorhat):  I  appreciate
 the  intention  of  the  Government  in
 introducing  this  Bill  to  augment  the
 finances  of  the  Tea  Board.  This  leads
 me  to  make  some  observations  with
 regard  to  the  functioning  of  the  Tea
 Board.

 At  one  stage  the  Government  argu-
 ment  was  and  is  that  wc  must  mini-
 mise  the  consumption  of  tea  inside  the
 country  in  order  to  augment  our  ex-
 ports,  but  that  aggument,  on  all
 accounts,  seems  to  have  cut  no  ice.
 That  argument  will  not  carry  us  any
 where.

 At  any  rate,  this  Bill  particularly
 has  come  Yor  the  improvement  06  the
 tea  industry,  for  the  improvement  of
 quality  and  other  facilities  to  be  ad-
 vanced  to  the  tea  industry  through  the
 Tea  Board.  That  leads  me  to  the  finan-
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 ces  of  the  tea  board.  The  total  revenue
 last  year  was  Rs.  2°45  crores  as  reveal
 €त  by  this  report.  It  is  interesting  that
 a  report  like  this  is  not  available  to
 the  Members.  The  schedule  in  this
 book  makes  interesting  reading.  There
 is  a  statement  on  page  2  whose  totals
 do  not  tally.  We  do  not  know  what
 the  arithmetic  is.  There  is  an  appen-
 dix  4  showing  the  number  of  register-
 ed  tca  states.  It  is  impossible  to  say
 wh-ther  the  figures  are  hectares  or
 ac.cs  ur  other  measurements.  Certain
 figures  are  put  in.  That  is  the  effi-
 cicucy  of  the  tea  board.  In  the  report,
 the  revenue  is  given  but  they  do  not
 give  an  account  of  the  expenditure
 they  muke.  This  is  the  12th  annual
 administrative  report  of  the  tea  board
 upto  3-3-l966.  They  have  also  under-
 tak_n  certain  unimaginative  ventures,
 They  experiment  if  tea  could  be  culti-
 vated  in  Sikkim  or  Bhutan  or  Uttara-
 Ahead,  On  the  other  hand  in  my  own
 State  which  is  known  for  tea,  they  have
 done  nothing  in  respect  of  the  uneco-
 nomic  tea  gardens.  They  are  sypposed
 to  extend  credit  to  such  tea  gardens.
 I  have  got  a  letter  from  a  frieng  of
 mine.  He  says  that  he  preferred  an
 application  for  a  loan  of  gq  lakh  of
 rupees  on  l-ll-966.  He  got  a  reply
 on  ‘7-12-1966  that  it  was  under  con-
 sideration.  Thereafter  the  Calcutta
 agent  informed  him  that  a  loan  of
 Rs,  80.000  was  going  to  be  sanctioned.
 That  did  not  come.  Then  again  the
 agent  came  and  in  a  letter  dated
 8-1-67  it  was  stated  firmly  that  the
 sanction  would  come  towards  the  end
 of  January;  again  on  3l-l-967  it  was
 stated  that  it  would  be  finalised  by
 81-3-1967.  Again  in  a  letter  dated
 30-3-1967  they  said  that  sanction  would
 not  come  before  the  first  week  of  April
 and  finally  on  27-6-1967.  they  said  that
 the  files  were  in  the  room  of  the  officer
 and  there  was  nothing  that  the  depart-
 ment  could  go  to  expedite  it.  That  is
 the  way  they  are  functioning.  The
 money  collected  for  the  tea  board  is
 not  properly  utilised.  They  had  done
 nothing  to  establish  the  management
 course  or  to  do  research  in  the  univer-
 sities  either  in  Calcutta  or  Gauhati
 We  do  not  know  how  the  money  is
 spent.  The  Minister  should  take  pro-
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 per  care  to  scrutinise  the  way  of  work
 in  the  tea  board  to  see  whether  it  is.
 doing  good  to  the  industry  or  it  is  a
 ‘iseless  appendage  for  which  we  have
 co  pay.

 Shri  M.  H.  Gowda  (Chikmagalur):
 Mr,  Speaker,  my  hon.  friends  have
 spokcn  about  exports  and  other  things
 but  they  have  not  spoken  much  about
 the  difficulties  of  the  growers.  Tea  or
 coffee  is  grown  in  hilly  countries
 where  there  are  no  proper  facilities
 for  the  growers  or  planters.  They  have
 to  provide  the  housing  facilities  and
 other  facilities  also  to  the  workers  and
 have  also  to  build  rounds  through  the
 estates  by  themselves.  Tea  or  coffee:
 industry  is  not  so  developed  as  the
 other  industries.  The  tea  planters  88
 well  as  the  coffee  planters  have  to  pay
 the  State  taxes  and  also  the  Central
 excise  duties.  Moreover,  the  excise
 duty  on  tea  and  coffee  has  been  just
 now  raised  through  the  Finance  Bill.
 Tea  cultivation  has  become  more  diffi-
 cult  since  55¢  as  the  manure,  imple-
 ments  and  other  things  are  not  got  at
 a  fair  price,  and  they  have  got  to  be-
 obtained  through  the  black  market,
 The  Government  is  not  making  any
 effort  to  get  manure  and  other  things.
 at  a  fair  rate.  .

 Tea  is  drunk  by  all  classes  of  people,
 and  it  is  the  main  food,  so  to  say,  of
 the  poor  people.  The  enhancement  of
 the  cess  from  four  paise  to  eight  paise,
 as  the  Government  has  said,  affects
 the  working  poor  class  among  the  tea
 planters.  I  do  not  want  to  say  any-
 thing  more  about  the  growers.  The
 growers  are  put  to  very  great  trouble.
 Moreover,  the  consumers  also  will
 suffer  and  they  will  have  to  pay  more:
 for  their  cup  of  tea.  As  some  hon.
 Members  suggested,  machinery  such
 as  spraying  machines,  or  cutting
 machines  have  to  be  got  from  foreign
 countries  at  the  proper  time,  but  we-
 are  not  able  to  get  them,  because,
 though  the  people  apply  to  the  Gov-
 ernment,  the  Government  does  not.
 issue  licences  at  the  proper  time.

 In  view  of  these  difficulties,  request
 the  Minister  to  withdraw  the  Bill,  or
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 [Shri  M.  H.  Gowda]
 if  he  does  not,  I  request  this  august

 “House  to  throw  out  the  Bill.

 Shrimatj  Sharda  Mukerjee  (Ratna-
 girl):  Mr.  Deputy-Speaker,  Sir,
 there  has  been  considerable
 opposition  to  indirect  taxes,  spe-
 cially  on  tea,  from  all  sides  of  the
 House,  and  I  quite  agree  with  the
 hon,  Member  of  the  Opposition,  Shri
 Indrajit  Gupta,  when  he  says  that  this
 tea  industry  has  been  mainly  for  the
 benefit  of  the  British  interests  during
 the  last  so  many  years.  The  Tea
 Board  has  been  in  existence,  and  we
 have  seen  that  all  that  it  has  done
 with  tea  is  that  London  still  seems  to
 be  the  controlling  centre  for  the  tea
 market.

 As  regards  the  excise  duties  which
 have  been  imposed  or  are  sought  to
 be  imposed,  it  is  in  additions  to  the

 ‘duty  imposed  in  the  Finance  Bill
 which  has  been  under  consideration
 here.  What  is  rather  strange  is  that
 even  in  the  report  of  the  Central
 Excise  Commission  of  1963.  the  Com-
 mission  has  made  specis]  reference  to
 the  executive  powers  enjoyed  by  the
 Government.  With  your  permission
 I  shall  quote  from  the  report:

 “Though  Parliament  is  indirect-
 ly  a  consenting  party  to  this
 arrangement,—

 “that  means  to  the  rise  in  the  excise
 duties—

 “and  has  also  in  some  cases
 itself  accepted  the  rate  as  a  ceiling
 rate,  it  is  not  wholly  correct  to
 dilute  Parliament’s  authority  in
 the  field  of  taxation  by  executive
 flats,  however  desirable  the  pur-
 pose,  The  extent  to  which  this
 encroachment  has  taken  place  will

 ‘be  evident  from  the  fact  that
 ‘about  80  rates  of  duty  approved
 ‘by  Parliament  have  proliferated
 into  nearly  1,500  rates  or  values
 for  assessment  by  executive
 decree.”

 As  if  this  ig  not  enough,  we  passed
 an  excise  duty  on  tea,  Then  we  have

 @hig  additional  duty,  which  is  suppos-
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 ed  to  be  for  the  development  of  the
 tea  industry.  Judged  by  the  perqui-
 sites  enjoyed  by  the  officers  in  this
 industry,  there  could  not  be  a  richer-
 industrty  than  the  téa  industry,  from
 that  point  of  view.  I  do  not  under-
 stand  how  the  Tea  Board  is  going  to
 assist  in  the  development  of  the  in-
 dustry.
 Bhs  hrs.

 In  addition  to  the  excise  duty  here
 we  have  another  duty.  What  is  more;
 the  Government  now  seeks  sanction
 from  Parliament  to  impose  this  duty
 immediately  at  4  paise  per  kilogram
 and  to  raise  it  to  as  much  as  8.8
 paise  per  kilogram  by  a  notification.
 This,  I  think,  is  really  a  very  serious
 encroachment  on  Parliament's  autho-
 rity.  First  of  all,  no  specific  details
 are  given  as  to  the  functions  or  the
 expansian  of  functions  of  the  Tea
 Board.  Secondly,  we  do  not  know
 for  what  purpose  this  money  is  re-
 quired,  They  said  that  tea  export  has
 to  be  inereased.  They  also  said
 that  the  Tea  Board  has  to  expand
 its  activities  to  increase  tea  exports.
 But  we  do  not  know  by  how  much,
 by  what  notification:  the  rate  will  be
 increased  between  this  4  paise  and  8.8
 paise.

 Therefore,  I  think  this  Bill  should
 have  been  far  more  accurate  in  ex-
 plaining  to  the  House  as  to  what  the
 activities  of  the  Board  were,  in  what
 way  they  are  going  to  be  extended,
 and  why  this  additional  indirect  levy
 had  to  be  imposed  on  a  commodity
 which  has  come  to  be  an  essential
 commodity  for  the  common  man.

 श्री  ज्ञार्ज  फरनेन्डील  (बम्बई  दक्षिण)  :

 उपाध्यक्ष  महोदय,  में  इस  विधेयक  का  विरोध
 करने  के  लिये  खड़ा  हुभा  हूं  टी०
 बोर्ड  का  कारोबार  बढ़ाने  के  बजाय  इस  की
 बिलकल  खत्म  किया  जाय,  यह  मेरी
 रॉय  है,  क्योंकि  जिस  टी०  बोड  के  द्वारा  पिछले

 कई  वर्षो  से  हिन्दुस्तान  की  चाय  का  निर्यात

 बढ़ाने  का  श्रयत्न  चल  रहा  है,  वह  उस  में

 बिलकुल  सफल  नहीं  हुआ  है  |  इस  सम्बन्ध
 में  जो  आंकड़े  हमारे  सामने  झाये  हैं  उन  से

 मालूम  होता  है  कि  सनू  963  में  2  करोड़
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 23  लाख  किलोग्राम  चाय  का  निर्यात  हु,
 964  में  2  करोड़  i0  लाख  किलोग्राम

 का  झौर  i965  में  i  करोड़  99  लाख  किलो-
 ग्राम  का  निर्यात  हुआ  t  i966  में  यह  और
 भी  गिर  कर  |  करोड़  90  लाख  किलोग्राम
 का  निर्यात  हुआ--यह  है  भ्रापके  टी  बोड  का
 काम  ।  इन  पिछले  चार  सालों  में  यह  बोर्ड
 नाय  का  निर्यात  बढ़ानें  के  बजाय
 33  लाख  किलोग्राम  कम  निर्यात  करने  में

 कामयाब  हो  पायों  है।  ऐसे  टी  बोर्ड  को  तत्काल
 बरखास्त  करना  चाश्यि--एऐसा  मेरा  इस
 सदन  से  आग्रह  व  निवेदन  है  ।

 मैं  किसी  भी  माननीय  महिला  सदस्य
 का  भ्रपमान  नहीं  करना  चाहता  श्र  मैं
 व्वाटुंगा  वि  थरे  मुझे  गलत  भी  न  समझे--
 जब  मैं  यह  कहूंगा  कि  यह  टी  बोर्ड  दरअ्रसल
 कई  श्रफसरों  और  इस  मुल्क  के  अ्रमीरों  की
 तथाकथित  खूबसूरत  लड़कियों  को  विदेश
 भेजने  की  ट्रवल  एजेन्सी  बन  कर  रह  गया  है,
 इस  के  सिवाय  इस  टी  बोर्ड  में  प्रौर  कोई  काम
 नहीं  होता  है  ।  मैं  मंत्री  महोदय  से  यह  कहुंगा
 कि  किसी  दिन  बट  इस  वात  की  जांच  करें
 कि  इस  टी  बोर्ड  ने  दुनिया  के  अलग  अलग
 शहरों  में  जो  अपने  टी  सन्दर्स  बनाये  हुए  हैं,
 उन  में  इस  सरकार  के  किन  किन  बड़े  अफसरों
 की  लड़कियां  ज  कर  बड़ी  हुई  हैं।  मैं  इस
 समय  एक  ही  साहब  का  नाम  लेता  हूं--
 शपपके  जा  फूड  एण्ड  एग्रीकल्चर  के  सेक्रेटरी
 डायस  साहव  थे,  जब  वह  यहां  फूड  एण्ड
 एग्रीकल्चर  सेपटरी  बने  तब  और  सभी
 महिलाओं  के  क्लेम  को  हटा  कर  उन  की
 घेटी  को  इस  काम  के  लिये  लिया  गया  ।  मैंने
 इक  ही  उदाहरण  आपके  सामने  रखा  है।

 Mr.  Deputy-Speaker:  The  hon.
 Member  can  say  “some  Secretary”.
 Why  name  the  person,  when  he  is  not
 here  to  defend  himself?

 Shrimati  Lakshikanthamma:  If
 @ome  highly  placed  officers  have  sons
 @nd  daughters  and  they  get  employ-
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 ment,  in  whatever  capacity,  in  what
 ever  openings  they  get,  to  say  that
 some  d

 खबसूरत  लड़कियां,  तो  इस  में  उन  खूबसूरत
 लड़कियों  का  क्या  वासूर  है  ny

 Mr.  Deputy-Speaker:  Let  us  try  te
 conclude  this  discussion.

 at  tage  सिंह  सास्त्रं  (बागण्त)  :
 फरेनेन्डीज  साहब  अगर  कुछ  स्पेसिफिक
 इलीग  हैं  शन्ज्  लगा  रहेतो  इस  में  कोई  अपत्ति
 नहीं  होनी  चाहिये  -  यह  तो  एक  प्रच्छी  बात
 है  कि  स्पैस्फिक  एलीगेशन  लगाई  जाय,
 इस  से  मिनिस्टर  साहब  को  जवाब  देने  में
 श्रासानी  होगी,  भ्रगर  एलीगशन  बग  होंगी
 तो  मिनिस्टर  साहब  कुछ  भी  नहीं  कह  सकेंगे  ।
 इस  लिये  मैं  चाहता  हूं  कि  जो  स्पे  स्फिक  एली-
 गशन  वह  लगा  रहे  हैं,  वह  सामने  झानी
 चाहिये,  उन  को  उस  से  रोका  न  जाय  |

 श्र  जाज  फरनेन्डीज  :  मैंने  तो  एक
 तथ्य  बता  दिया  है,  मंत्री  महोदय  जांच  करें
 और  देखें  कि  कितने  फसरों  कीं  कौंन  कौन
 लड़कियां  किन  किन  दी  सेन्टर्स  को  सम्भालने
 का  काम  कर  रही  हैं।  यह  तो  मैंने  टी  बोडे
 की  मार्केटिंग  के  बारे  में  एक  उदाहरण  ग्रापके
 सामने  रखा,  शब  मैं  टी  बोर्ड  के  व्यवहार  के
 बारे  में  एक  सबत  पेश  करना  चाहता  हूं  ।

 टी  बोर्ड  की  यह  जिम्मेदारी  है  कि  विदेशों
 में  इस  मुल्क  की  चाय  के  निर्यात  को  बढ़ावा
 दे,  इस  मुल्क  के  चाय  बागानों  को  देखें  भौर
 उन  के  स्टोरेज  की  व्यवस्था  करे  ।  उपाध्यक्ष
 महोदय,  मेरे  पास  टी  बोर्ड  की  एक  बैठक के
 मिनिट्स  हैं  ।  सनू  i960  %  टी  बोर्ड  ने
 फैसला  किया  था  कि  कलकते  में  जो  वेयर-

 हाउसज़  हैं  जो  कई  निजी  कम्पनियों  के  हाथ
 में  हैं,  जैसे  बामरल री  कम्पनी  के  हाथ  में
 चेयर  हाउस  है  ऐसी  कम्पनियों  सेउन  बेभर-

 हाउसेज़  को  टी  बोर्य  झपने  हाथ  में  ने  ।  मैं
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 झापको  उन  के  फैसले  को  पढ़  कर  सुनाता  हुं,
 जिपसे  मालून  हूंगा  कि  टो  बोर्ड  को  बरखास्त
 करने  को  क्या  क  आवश्यकता  है

 “In  ‘1960,  the  Tea  Board  furnished
 the  necessary  guarantee  to  the  Port
 Commissioners,  the  main  provisions  of
 which  are:

 (i)  The  Tea  Board  will  take  over
 the  new  warehouse  (Libyan
 Warehouse)  as  soon  as  it  is
 ready  for  occupation,  and  run
 it  for  a  period  of  60  years
 from  the  adte  of  occupation.
 The  rent  will  be  Rs.  200/-
 per  1,000  sq.  ft,  per  month  for
 godown  space  on  the  ground
 and  other  oors,  and  Rs,  300/-
 per  1,000  sq.  ft.  per  month
 for  4,400  sq.  ft.  of  office  ac-
 commodation;

 (ii)  The  Tea  Board  will  also  take
 over  other  public  warehouses
 leased  out  ‘o  M/s.  Balmer
 Lawrie  &  Co,  Ltd,  from  the
 date  of  termiation  of  the
 lease  upto  3lst  March,  1990.
 The  Port  Commissioners  will
 not  during  this  period  of
 guarantee  increase  the  rent
 of  these  warehouses  beyond
 the  then  level  of  Rs,  33.33
 per  1,000  sq.  ft.  per  month.”

 we  टी  बोर्ड  का  सन्  1960  का  फैसला
 था,  लेकिन  उस  के  बाद  इन  लोगों  ने  क्या
 किया,  उस  पर  कोई  ग्रमरल  नहीं  हुआ  और
 झब  एक  नई  प्रपोजल  इन  लोगों  ने  भेजी

 है
 “A  proposal  has  already  been  sent

 to  the  Secretary  to  the  Govt,  of  India
 in  the  Ministry  of  Commerce,  re-
 questing  for  approval  to  the  follow-
 ing: —

 Ag  it  is  not  possible  for  the  Tea
 Board  +o  manage  Public
 ‘Warehouses  directly  involv-
 ing  as  it  does  management  of
 @  arge  abour  force,  Govern-
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 ment  should  agree  to  the  Tea.
 Board  sub-letting  the  ware-
 houses  and  other  Agencies.
 operating  in  these  lines.”

 उपाध्यक्ष  महोदय,  एक  तरफ  7950  का
 फैसला  है  कि  जो  निजी  क्षेत्र  के  वेश्रस्ट्रासेज
 हैं  उन  को  बोर्ड  अपने  हाथ  में  ले,  लेकिन
 l967  में  यह  एवं  नया  प्रस्ताव  हमारे  सामने

 झा  गया  जिस  में  इन  बेयर  हाएसेज  को  नीति
 क्षेत्र  की  जो  वाम्पनियां  हैं,  जैसी  दामण्लारी
 को  फिर  से  देने  की  बाद  ८  ही  गई  है  ।  इस
 बाम'रलारी  के  बारे  Yak  facie  इस  टी
 बोर्ड  के  सामने  आई  हैं  कि  वे  हिन्दुरतानन
 की  चाय  का  ब्ागद  द्प्ने  aT
 हैं,  हमारे  निर्यात  के  चाम  में  बाई
 रुकाबटें  डालते  हैं,  लेचिन  ore  ६०  हीं  को  या
 निजी  क्षेत्र  छे  जं,गों  को  इन  वेग्रशहासेज
 को  देने  का  प्रस्ताव  सामने  आया  है  1  TIT
 ध्यक्ष  मह दय,  मैं  यह  समक्ष  दवा  हूं  ६ि'  ऐसे
 ही  बोर्ड  का  रखने  al  कई  मतलब  नहीं  है,
 इस  को  बरखास्त  दिया  जाथ  ny  इस  के  रहते
 हुए  हिन्दुस्तान  की  न्वाध  का  निर्याग  बढ़ने  के
 बजाय  कम  हुआ  है,  हो  सता  है  कि  इन  के
 बरखास्त  हुंगे  के  बाद  हमारा  निर्यात  बढ़
 सके  ।

 क्रो  शिव  नारणयण  (बस्ती)  :  उपाध्यक्ष
 महोदय  मैं  “नो  गवर्नमेंट  विदआ्आउट  टैक्से-
 शन''  की  पालिसी  का  रूमर्यन  वरता  हूं,  लेकिन
 मैं  टी  बोर्ड  का  विरोध  करता  हूं  ।  मैं  पी०
 To  सी०  की  मीटिंग  में  कलवत्त।  गया  था,
 वहां  मैंने  इस  टी  बोर्ड  के फक्शन्ज  को  'एक्जामिन
 किया  और  जब  मैंने  इन  के  कामों  के  बारे  में
 वेरियस  वर्वेश्चन्ज़  पूछे  तो  उन  के  पास  कोई
 जवाब  नहीं  था  बिलकुल  कोरे  थे  ।  इस  लिये,
 उपाध्यक्ष  महं.द८,  ब्याने  से  पहले  बोलने
 वाले  भिन्न  के  विचारों  का  समर्थन  करता

 हूँ  कि  इस  टी  बोर्ड  को  एबालिश  करो  ।  टी  की
 प्रोग्रेस  के  लिये  झाप  8  पैसा  मांगते  हैं,  मैं
 0  पैसा  रिकमेन्ड  करता  हूं  हम  झापकों  i0°

 पैसा  कैसे  देंगे,  लेकिन  उसकी  भाष  डाइरैक्टः

 लिन
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 wad  से  लें  ।  उन  टी  ओसर्स  का  डाइरेक्ट  झाप
 स्यापार  कर्तक्ट  करें  इंगलैन्ड  और  मैनचैस्टर
 से  7  सीलोन  की  ट।  हम  से  कम्पर्टोशन  में
 भागे  है  इललिए  में  गंकर्त  नट  से  कहना  चाहता
 हूं  कि  फेयर  दालिंग  होती  चाहिए,  फंयर
 बिजनेस  होना  चाहिए  |  हमारे  देश  ४  ट।
 जोव्स  ह उन  को  आप  andes  पहुँताये
 झलबत्त।  जो  टैक््तेशन  ग्र।र  जो  मैन  का  आप
 को  ज़रूरत  हो  बह  आप  AA  करें  लाफन
 यहू  जो  विधीणिये  हैं  ह: ह  जो  टी  बाई  है

 it  is  a  bogus  board  and  8  roadblock
 in  the  progress  of  tea  gardens.  I  think,
 it  should  be  abolished.

 mat  a  a,
 meres  Fee  oe Bi  ad  Ti  WF  hi  eh,

 Shri  Da‘tatraya  Kunte  (Kolaba):
 This  is  a  legislation  to  finance  an
 erganisation  the  merils  of  which  have
 been  so  eloqucstly  placed  before  this
 House.  As  against  this,  the  Mover  of
 this  Bill  simp!y  said  tuat  as  ngainst
 Rs,  90  lakhs  which  were  once  being
 eollected  he  wants  to  make  them  a
 gift  of  Rs.  2  crores  and  more,  This
 is  all  the  justification  that  he  gave.

 If  you  remember  the  discussion  that
 we  had  previously  in  this  House,  it
 was  told  to  us  that  we  send  our  tea
 ig,  bulk  and—the  Minister  was  him-
 self  pleased  to  say  that—let  the
 private  enterprise  take  it  over.  If  tea
 ig  to  be  sent  in  small  quantities  and
 if  this  is  to  be  done  by  private  enter-
 prise,  why  at  all  is  the  Government
 having  this  Tea  Board  and  carrying
 en  thig  activity,  wanting  to  spend  so
 Much  money  on  this  organisation
 which  cannot  run  warehouses  because
 it  wil  have  to  deal  with  labour?  It
 ig  #0  shamefu]  for  this  organisation,
 the  Tea  Board,  which  spends  Rs.  2
 ‘rores  and  odd,  to  say  that  it  is  not
 able  to  do  this  small  activity.

 There  is  one  more  point  which  J
 want  to  make.  Although  I  know  that
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 the  Chair  has  accepted  what  the  Gov-
 ernment  hag  said,  now  we  come  to  the
 spirit  of  the  legislation,  And  what  do
 ‘we  find?  We  find  in  the  long  Title
 the  words  “levy  a  customs  duty  on
 tea  exported  from  India”  are  sought
 to  be  substituted  by  “levy  a  duty  of
 excise  on  tea  produced  in  India”.  So,
 now  the  customs  duty  is  being  re-
 pealed  as  fat  as  the  Tea  Act  is  con-
 cerned  and  this  is  a  different  type  of
 levy.  As  far  as  the  amount  is  con-
 cerned,  it  might  be  the  same  but  ori-
 ginally  it  was  a  customs  duty  on  tea
 that  was  being  exported  and  now  this
 igs  an  excise  duty  on  tea  produced  in
 India  that  is  being  levied.  So,  even
 though  it  might  be  the  same  amount
 that  might  be  collected,  this  is  a  new
 taxation  and  for  this  new  taxation  the
 Government  will  have  to  provide  for
 collection  charges  also.

 As  far  as  the  excise  duty  is  concern-
 ed,  the  wording  is  “tea  produced  in
 India”.  I  really  do  not  know  whether
 the  Minister  also  wants  to  tax  the  tea
 produced  in  the  gardens,  Then,  his
 legislation  to  that  extent  will  be  ultra
 vires  because  it  goes  against  entry  I4
 of  List  II  og  the  Seventh  Schedule.
 According  to  this  it  will  be  tea  pro-
 duced,  before  it  is  processed  or  any~-
 thing  of  the  sort  is  done,  that  will  be
 taxed  because  it  only  says  “tea  pro-
 duced  in  India”;  it  does  not  say  “tea
 produced  and  processed”  and  all  that.
 Therefore,  the  wording  being  se
 vague,  I  am  afraid,  he  is  coming  inte
 difficulty  because  of  List  II  which  ie
 the  State  List  under  which  all  agri-
 cultural  produce  could  be  taxed  only
 by  the  State  Legislature,  The  word-
 ing  ag  it  is  creates  a  difficulty.

 Therefore  first  of  all,  it  is  a  new
 levy.  The  original  customs  duty  is
 being  repealed  by  this  very  legisla-
 tion  ang  it  is  absolutely  a  new  levy
 for  the  collection  of  which,  as  I  said
 when  the  first  discussion  took  place,
 he  will  have  to  provide  for  colection
 chrages,  Secondly,  as  I  pointed  out.
 it  is  militating  against  the  legislative
 competence  of  this  House,  namely,
 whether  this  House  could  tax  agricul-
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 tural  produce.  The  position  is  very
 clear.  In  addition  to  this,  as  I  said,
 the  Tea  Board  does  not  deserve  to  be
 helped  at  all.  If  at  all  anything  is
 to  be  done,  why  not  the  State  Trad-
 ing  Corporation  or  the  Ministry  itself
 undertake  this  responsibility?  Then,
 we  might  consider  the  proposal,  not
 at  this  stage.

 Shrj  Tenneti  Viswamatham  (Visa-
 khapatnam):  In  addition  to  what  has
 been  said  already  against  the  func-
 tioning  of  the  Tea  Board  and  the
 objections  that  have  been  raised,  I
 wish  to  raise  the  following  three
 objections.

 Firstly,  there  is  clause  4  which  is
 unconstitutional.  As  has  already  been
 pointed  out  by  Shrimati  Sharda
 Mukerjee,  that  the  executive  is  being
 given  the  power  to  tax  under  this
 clause,  Clause  4  says:

 oy  the  Central  Government
 may  from  time  to  time  fix,  by
 notification  in  the  Official  Gazette,
 a  higher  rate,  not  exceeding  8.8
 aise  per  kilogram  ”

 They  are  trying  to  take  power  to
 tax,  at  the  initial  stage,  at  the  rate
 of  4  paise  and  they  want  to  have
 power  io  tux,  whenever  they  like  at
 whatever  rate  they  like,  upto  a  ceil-
 ing.  It  is-a  taxation  power,  which
 eannot  be  given  by  Parliament  to  the
 executive.  It  is  unconstitutional.

 Secondly,  there  will  be  some  diffi-
 culty  with  regard  to  the  allocation  of
 the  amount  which  they  are  collecting
 between  the  States  and  the  Centre.
 Look  at  the  language  used  in  the  Bill.
 They  are  not  quite  clear  whether  it
 ie  a  cess  or  an  excise  duty,  It  says:

 “There  shall  be  levied  and  col-
 lected  as  a  cess  for  the  purposes
 of  this  Act  a  duty  of  excise...”

 If  it  is  an  excise  duty,  the  States  might
 have  a  share  of  it.  Probably,  I  sup-
 pose,  the  drafisman  wanted  to  see
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 that  the  States  do  not  get  a  share
 from  the  amount  they  are  going  te
 collect,  They  must  be  clear  in  their
 mind  so  that  later  on  they  do  not  get
 into  trouble.

 Thirdly,  the  power  of  taxation  that
 they  are  taking  is  unconstitutional.  I
 believe,  one  enterprising  gentleman
 may  go  to  the  Supreme  Court  and  that
 particular  clause  will  be,  I  am  sure,
 held  invalid.  Let  them  be  clear  in
 their  mind.  They  call  it  a  cess  by  way
 of  an  excise  duty.  If  it  is  an  excise
 duty,  they  will  have,  possibly,  to  give
 a  share  to  the  States  also,  Let  them
 be  clear  about  it.  Any  legislation  of
 this  type  must  be  very  clear.  De
 they  want  to  levy  a  cess  or  an  ex-
 cise  duty?  Why  are  they  not  clear?
 Is  it  a  mistake  of  the  draftsman  or
 what?

 Shri  Dinesh  Singh:
 clear,

 Shri  Tenneti  Viswanatham:  I  am
 sorry  you  are  not  following  it.

 Shri  Dinesh  Singh:
 much  following  it.

 Shri  Tenneti  Viswantham:  The  Bill
 says:

 “There  shall  be  levied  and  col-
 lected  88  a  cess  for  the  purposes
 of  this  Act  a  duty  of  excise...”

 What  is  the  meaning  of  this?  You  are
 not  at  al]  clear,  You  are  not  sure  of
 yourself  whether  it  is  a  cess  or  it  is
 an  excise  duty.  It  cannot  be  both.
 That  is  what  I  say.  All  that  I  say  is
 that  the  Government  must  be  clear
 in  taxing  legislation.

 We  are  quite

 Iam  very

 क्री  बिनेश  सिह  :  उपाध्यक्ष  महोदय,
 मैं  उन  सभी  माननीय  सदस्थों  का  बहुत
 झाभारो  हूं  जिन्होंने  कि  इस  चाय  (संशोवन)
 विधेयक  पर  चर्चा  के  दौरान  अपने  सुझाव
 रकबे हैं ।  जो  उनके  सुझाव  हैं  उनका
 और  हमारा  पूरा  ध्यान  है  शौर  मेरा
 मंत्रालय  उन  सभो  सुझावों  पर  पूरी
 तरह  से  विचार  करेगा  ।  मैं  माननीय  संदर्स्यों
 को  इस  बात  का  विश्वास  दिलाना  चाहता
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 हूं  कि  जो  कठिनाइयां  मा  जो  सुझाव  उन
 लोगों  ने  इस  टी  बोई  के  बारे  में  प्लौर  उस  को

 सुधारने  के"धारे-में  दिये  हैं  उन  के  बारे  में  हम
 बरी  तरह  से  गौर  करेंगे  ।

 श्भी  यहां  पर  कई  माननीय  सदस्यों
 ने  कहा  कि  जो  चाय  गई है  उस  को  बन्द
 कर  देना  चाहिए  |  श्रब  बंद  करने  की  बात
 तो  दूर  रही  मैं  प्रगर  उस  में  से  दस  भ्रादमियों
 को  भी  कम  करने  की  बात  कहूं  तो  उस  के
 विरूद्ध  बहुत  से  माननीय  सदस्य  खड़े  हो  जायेंगे
 शौर  कहेंगे  कि  भ्राप  प्रनइ'  ज्ञायमेंट  बढ़ा
 रहे  हैं  ।  बहुत  से  माननीय  सदरय  जिनको
 में  जानता  हूं,  फौरन  इस  पर  ऐतराज  करेंगे
 कि  यह  श्राप  क्या  गज़ब  कर  रहे  हैं  कि  गरीब
 बेचार  झ्राद्ियों  को  निकाल  रहे  हैं?  ऐसा
 श्राप  क्यों  कर  रहे  हैं  ?  तो  उस  वक्त  मैं  झाशा
 करता  हूं  कि  माननीय  सदस्य  श्री  कछवाय  जो
 इस  वक्त  बहुत  जोर  से  टी  बोर्ड  के  ऐब्ोली-
 शन  का  समर्थन  कर  रहे  हैं  उस  बबत  भी
 मेरा  उस  में  समर्थन  करेगे  ।

 शी  qo  Go  तापड़िमा  :  किस  बात  का
 समर्थन  श्राप  चाहते  हैं  ?

 ची  'दिनेदा  सिंह  :  श्राप  के  समर्थन  में
 काम  नहीं  चलेगा  I

 agi  पर  कई  बातें  कहीं  गई,  जिन  के
 बारे  में  मैं  थोड़ी  सी  सफाई  देना  बाहता  हूं  ।
 माननीय  सदस्य  श्री  तापडिया  हैं  |  यहां  सदन
 में  तो  वह  हम  से  किसी  बात  से  इत्तफाक

 नहीं  करते,  पर  बाहर  सेहरबानी  जरूर  रखते

 हैं,  इस  की  हम  को  खुशी  है  ।  लेकिन  कठि-
 नाई  यह  है  कि  हमारी  ओर  उन  की  नीति
 में  जमीन  भ्रासमान  का  फर्क  है  |  बह  श्ाहते
 हैं  कि  टैक्स  लगे  नहीं,  बढ़ना  तो  झलग  है  ।

 शाज  मुझे  खुशी  हुई  कि  उन्होंने  कहा  कि
 टैक्स  फ्रीज़  कर  दिये  जायें  ।  जितने हम  लगाते

 हैं  उस  को  भी  मंजूर  करते  हैं  |  भाज  उन  की

 बड़  बात  घुन  कर  मुझे  खुशी  हुई,  लेकिन
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 उन्होंने  बहुत  सी  बातें  शायद  जोश  में  कह
 दीं,  जिन  के  बारे  में,  मैं  समझता  हूं,  मुझे  थोड़ा
 सा  कहना  चाहिये  ।

 श्भी  उन्होंने  कहा  कि  जो  हमारा  निर्यात
 है  बह  कम  होता  जा  रहा  है  ।  कई  माननीय
 सदस्यों  ने  यही  बात  कहीं  ।  मेरे  पास  जो
 आंकड़े  हैं  उन  के  हिसाब  से  हमारे  निर्यात
 के  ग्रांकड़े  वजन  में  कम  नहीं  हुए  हैं  |  भगर  हम
 1960-6  से  देखें  तो  धीरे  धीरे  वह  बढ़ते

 जा  रहे  हैं  |  यह  जरूर  है  कि  962-62  7
 वह  बहुत  ज्यादा  बढ़  गये  थे,  और  उतने  हम
 नहीं  oT  पाये  ।  लेकिन  आज  जो  हमारे  निर्यात
 के  आंकड़े  हैं  वह  मेरे  पास  964-65  तक
 के  हैं  -  उन  में  960-6  से  ज्यादा  हुए,
 I96I-62  से  ज्यादा  हुए,  1963-1964

 से  ज्यादा  हुए  ।  इधर  एक  साल  में  जरूर

 कुछ  कमी  हुई  ।

 श्री  qo  Wo  तापड़िया  :  964-65
 के  बाद  से  घटना  शुरू  हुआ,  यह  साफ  कहिये  ।
 जो  भी  प्रांकड़े  प्रस्तुत  किये  जायें  उन  में  जब  से
 अटने  शुरू  हुए  उस  के  बाद  के  न  बोलें,  जब
 तक  बढ़ते  रहे  तभी  तक  के  बोलें  “ब  तो  काम

 नहीं  चलेगा  ।

 शनी  बिनेहा  सिंह  :  एक  साल  कुछ  ज्यादा

 बढ़  गये,  यह  खुशी  की  बात  है,  लेकिन  बढ़
 जो  हैं  बह  हम  को  एक  सिलसिले  में  देखता
 पड़ता  है  -  एक  साल  बढ़  गए,  ख़शी  हुई,
 लेकिन  मैं  निवेदन  कर  द्  कि  फिर  भी  पिछले
 सालों  में  बढ़े  हैं।  में  इस  बात  को  सानता

 हूं  कि  यह  बात  जरूर  है  कि  जो  यूनिट  प्राइस
 है  वह  कुछ  कम  हुई  है  ।  इस  के  बारें  में  कुछ
 बातें  कही  गई  ।  जब  मैंने  मंत्रालय  के  बारे
 में  कुछ  बातें  कही  थीं  तब  मैंने  छुद  ही  कई
 बातें  सामने  रक्खी  थीं  1  मुझे  बहुत  छुशी

 हुई  कि  माननीय  सदस्य  श्री  कोठारी  ने  ौर

 दूसरे  मानतीय  सदस्यों  ने  भी  जो  बातें  मैं  ने
 उस  समय  कही  भी  उन  का  समर्थन  किया  था

 कि  हम  को  बहां  स्रे  ज्यादातर  ब्लेल्ड  कर  के
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 और  चाय  के  पेकेट  वैयार  कर  के  चाय  बाहर
 भेजतों  चाहिये।  शो  तापड़िता  शायद  इस  से

 सहमत  नहों  हैं  1  यह  हमारे  लिये  दुर्भाग्य  को

 बात  है  वह  जा  बढ़ते  वालो  दिशा  af  नहीं
 देखते  हैं,  अनभो  भो  दूपरो  दिशा  में  देखते

 Fa  जो  सड़ों  सालों  से  होता  आया  हैं  ।

 सवाल  यह  है  fe  हमारों  भाव  को
 कोमत  दुनिया  को  मंडियों  a  भ्रच्छो  नहीं

 है  |  अगर  हम  यहां  से  चाय  की  जन्ड  कर  के

 और  पैकट्स  बना  कर  भेजें  तो  मैं  समझता

 हूँ  कि  उस  से  बहुत  अधिक  दाम  मिलेंगे  और

 हमें  यह  करना  चाहिये  |

 मेरे  ख्याल  से  शायद  श्री  तापड़िया  ने

 ही  कहा  था  कि  सीलोन  में  93  प्रतिशत  च.य
 की  पैदावार  बढ़  गई  है।  शायद  वह  33  फीसदी
 को  93  फीसदी  कह  गये  ।  कौ  क्या  कहूं।

 इस  तरह  से  जब  श्रांकड़े  दे  दिये  जाते  हैं  तो

 खन  से  गलतफहमी  फैलने  का  डर  हो  जाता

 है  ।  भ्गर  में  उन  के  सामने  दस  सोलों  के

 आंकड़े  रक्  तो  i9se  4  Peat  3ें।  लाख,
 70  हजार,  359  टन  चाय  पैदा  होती  थी

 शौर  966  4  2  लाख,  22  हजार,  3i3
 टन  पैदा  हुई  ।  इस  में  पैदावार  5  हजार
 टन  की  ।  मुझे  को  जो  हिसाब  लगा  कर  मिला

 है  उस  मैं  33  फीसदी  आता  हैँ  -  93  फीसदी

 कहां  से  भ्राता  है  यह  तो  वही  बतला  सकेंगे  |

 Shri  gs.  K,  Tapuriah:  I  will  give
 my  sources  tomorrow.

 sh
 a:  दिदा  पिह:  वह  मुझे  देंगे  तो

 खुशी  होगी  1  हमारे  यहां  भी  चाय  बढ़ी  हूँ  |
 956  मैं  हमारे  यहां  3  लाख,  8  हजार,
 79  टन  चाय  पैदा  होती  थी  ।  झ्राज  3,75

 हजार  टन  हमारे  यहां  है।  यानी  करीब  66

 हजार  टन  बढ़ी  है|  चूंकि  यह  तादाद  ज्यादा
 थी  इस  लिये  इननी  बढ़ने  के  बाजूद  22
 प्रतिशत  हुई  t  लेकिन  यह  नहीं  है  कि
 हमारी  चाय  जो  है  वह  सकी  हुई  थी  1
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 जो  चाय  बोर्डे  है,  वह  क्या  काम  करता

 है,  यह  माननीय  सेदस्यों  को  टी  बो  का  जो
 पब्तिरकेशन  है  उस  से  बहुत  भ्रच्छी  तरह
 से  मालूम  हो  जायेगा  ।  नबूंकि
 समय  कम  था,  कुल  एक  घंटा  था,  और
 में  माननीय  सदस्यों  के  सुझाव  सुनना  चाइता
 था,  इस  लिये  मैं  तफसील  में  नहीं  गया  ।
 लेकिन  अ्रगर  उस  मैं  कोई  कमी  है  तो  मेँ  बे
 जरूर  देखंगा।  झाज  भी  मेँ  बतलाना  चाहता
 हूं  कि  हमारी  जो  मिनिस्ट्री  अाफ  फाइनेन्स
 है  उस  का  एक  स्टाफ  रिप्रार्गंनाइजेशन
 यूनिट  है  जो  टी  बोर्ड  के  काम  को  तय  करता
 है  कि  किस  तरह  से  वहां  रिआाें  7इजेशन  होना
 चाहिये  ।  इस  के  अलावा  मुझे  पता  लगा  है
 कि  चाय  बोर्ड  के  तीत  सदस्य  खुद  चाय  बोर्ड
 के  काम  को  जांच  कर  रहे  हैं,  यह  देखने  के
 लिये  कि  किस  तरह  से  इल्स  मैं  तबदीली  हो,
 जिस  से  उस  का  काम  आगे  बढ़े  ।  चाय  बोद
 के  कई  काम  हैं  उत  मैं  से  यहां  चाय  को
 वैदावार  बढ़ाना  भी  एक  काम  है।  जो  हमारे
 चाय  के  पी  धेहोते  हैं  उन  के  बदलने  का  जो  काम
 होता  है  उत  में  भो  मदद  पह देता  है,  चाईं
 मैं  मदद  देता  र,  और  जो  वहां  के  कर्मचारियों
 की  बेस्फेग्रर  ऐक्टिविटीज  हैं  उन  मैं  भी  मदद
 करता  है  1  कई  काम  उम के  हैं  ।

 एक  माननीय  सदस्य,  शायद  श्री  फरने-
 न्डीज,  ने  एक  बात  कही  कि  कुछ  फसरों
 की  लड़कियां  इस  मैं  बाहर  रक््खी
 जाती  हैं  -  एक  श्रफमर  का  नाम  भी  उन्होंने
 लिया  ।  मेँ  नहीं  जानता  कि  उन  की  लड़की
 बाहर  है  या  नहीं।  म॑  कहता  हूं  कि  कई  मर्तबे
 यह  बात  आई  a  में  चाहता  हूं  कि  सभापति
 महोदय,  आप  और  माननीय  सदस्य  इस  पर
 कुछ  विचार  करें  कि  यहां  पर  हम  लोगों  का
 नाम  ले  लेते  हैं,  लेकिन  पता  नहीं  कि  वहां  हैं
 या  नहीं  |  अंगर  मुझे  पहले  से  पता  होता  तो
 में  जांच  कर  लेता  और  मुझ  को  जवाब  देने
 मैं  ध्रासानों  होतो  t  मेरी  कठिनाई  यह  ई
 कि  यहां  सरकार  की  तरफ से  हमारी  जिम्में  _
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 दारी  हो  जाती  है  कि  जो  हमारे  कमंचारी  हैं,
 अगर  उन के  बारे  में  कुछ  कहा  जाये  तो  हम
 हिफाजत  करें  पूरी  सूचना  पहने  न  मिलने  से
 दिक्कत  होती  है  ।  जनता  के  लोग  हैं,  झफसर
 हैं  और  माननीय  रदस्य  हैं,  लड़के  लड़कियां
 लोगों  के  होते  शौर  लड़के  लड़कियां  काम  भी
 करना  चाहते  हैं।  ग्रभी  श्रीमती  लक्ष्मी  कान्त-
 मम्मा  ने  कहा  कि  लड़कियां  क्यों  काम  से  रोकी
 जायें  ।  लड़कों  के  बारे  में  कोई  नहीं  पूछता।

 तो  लड़के  लड़कियों  को  काम  मिलना  चाहिये  t
 किसी  अफसर  की  लड़की  है  इस  लिये  उसको
 काम  न  मिले,  यह  मुनासिब  बात  नहीं  है  ।

 बहुत  गलत  बात  इस  देश  में  होगी  श्रगर  हम
 सिर्फ  इस  वजह  से  किसी  को  रोक  लें  कि  बह
 किसी  प्रससर  का  लड़का  या  लड़की  है  ।

 एफ  भाननीय  सदस्य:  उस  को  पहले
 बांस  दिया  गया  |

 ओ  दिरया  पि:  मेरी  बात  आप  पहले
 सुन  लें,  उस  के  बाद  कहें  ।  मेरे  कहने  का  मतलब
 यह  द  कि  अगर  किसी  लड़की  को  काम  श्ला
 हूँ  तो  वह  उप्त  के  थोग्य  है  या  नहीं,  यह  सवाल
 पैदा  होता  है  be  ननीय  सेदस्य  ने  कह!  कि

 वह  यो  य  नहीं,  गलत  तरीके  सउस  को  रखा
 गया

 ८
 ।  मैं  इस  को  जरूर  देख  सकता  हूं  शौर

 झगर  एसी  गलती  हु:  तो  मैं  उस  को  दूर  करने
 की  कोशिश  कहूंगा  ।  लेकिन  सिर्फ  लड़की
 है  या  लड़का  न,  चाहे  जिस  की  लड़की  हो,
 झफसर  की  हो,  मा  'नीय  सदस्यों  की  हो  या
 मेरे  किसी  साथी  की  हो,  सिर्फ,  हम  लोगों  की
 लडका  या  लड़की  हो  जाने  से  उसे  काम  से
 रोका  जाये,  तो  यह  जन  राज्य  का  प्राधार
 नहीं  बन  सकता  है  ।

 जहां  तक  सेस  की  बात  कही  गई  है,
 मैंने  कहां  कि  जिस  प्राधार  पर  झाज  जर्चा

 डो  रदा  है  उ  फके  आधार  पर  हमने  ने  इस  वक्त
 झाप  से  भांग  की  है  ,इस  सदन  से  मांग  की
 2  हि  हमें  4  पैसे  को  बढ़तो  दी  जाये  सेस  में
 इस  में  8  पैसे  तक  की  गुंजाइश  रक्खी  गई  है,

 लेकिन  मैं  सदन  को  बतलाना  चाहता  हूं  कि
 जो  भी  खर्च  होता  है  वह  सदन  मंजूर  करता  है।
 सरकार  उस  में  कोई  ज्यादतो  भ्पने  श्राप  कर
 लेगी,  ऐसो  बात  नहीं  है  -  जितना  खर्च
 सदन  मंजूर  करेगा  उतना  हो  होगा  ।  कईं
 सदस्यों  ने  कहा  कि  4  पैसे  पर  कोलोग्राम  बढ़
 गया  है  और  बहुत  ज्यादा  बढ़  गया  है  tL

 मुझे  भी  कुछ  लगा  कि  कई  माननीय  सदस्पों
 ने  कहा,  श्रीमती  शारदा  मुकर्जी  भी
 चली  गई  अपनी  बात  कह  कर।  मैंने  सोचा
 कि  मैं  पता  लगाऊं।  मैंने  पता  लगाया  तो
 तो  एक  कीलोग्राभ  में  लगभग  500  प्याले
 चाय  बनती  है।  पांचसौ  प्याले  के  दाम
 चार  नए  पैसे  बढ़  गये  हैं।  श्ब  एक
 प्याले  पर  कितना  दाम  बढ़ता  है  इसके  बारे
 में  हमारे  पास  ऐसा  कोई  तरीका  है  नहीं  कि

 हम  आपको

 श्री  सु०  oO  atten  :  जितने  टैक्स
 आप  लगाते  चले  गये  हैं  उन  रब  को
 मिला  कर  बताये  त्तो  पता  चल  जाएगा।

 श्री  (दरंश  ्  :  'छितने  भी  टैक्स
 लगाये  हैं  उत  सब  को  हाए  पास  करता
 गया  है  i  भ्रब  मैं  अज  उनक॑  बारे  में  क्या
 झ्रापकों  बताऊं

 Shri  Piloo  Mody:  Let  him  work
 out  the  tax  factor  in  each  sip  of  tea.

 श्री  दिनेश  ह  :  मंदी  जो  का  जहां
 तक  सवाल  है  ये  जब  स्कूल  में  थे  तब  भी
 श्ररिथमेटिक  में  कमजोर  थे  ।

 Shri  Ss.  K.  Tapuriah:  He  likes
 figures  all  right,  but  they  are  different
 figures.

 aft  to  Ho  सल्ब  (बतुल)  :  कमजोर

 नहीं  थे,  कभी  पढ़ा  ही  नहीं  ।

 शी  बिनेश  सिंह  :  पढ़ते  तो  थे,  कोशिश
 करते  तो  थे।  चूंकि  ये  मेरे  साथ  थे  इपलिए
 मैं  ऐसा  नहीं  कहूँगा  v
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 [eft  दिनेश  लिह]
 जो  बातें  यहां  कही  गई  हैं,  उनका  हम

 ब्रा  ध्यान  रखेंगे  ।  मेरा  अनुरोध  है  कि  सदन
 जो  हमने  सैस  बिल  यहां  पर  रख  है,  इसको
 बास  करें  |

 75975

 Shri  Dattatraya  EKunte:  He  has
 not  answered  my  point.

 Mr.  Deputy-Speaker:  The  ques-
 tion  is:

 “That  the  Bill  further  to  amend
 the  Tea  Act,  ‘1953,  be  taken  into
 consideration”,

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  If  the  House
 agrees,  we  shall  dispose  of  this  Bill
 and  then  take  up  the  other  item  on
 the  agenda  fixed  for  5.30  p.m,

 Clayse  2—(Amendment  of  Long  title)

 _Aaei  George  Fermandes:  I  beg  to
 move:

 Page  l,  lines  6  and  7,—for
 “levy  a  duty  of  excise  on  tea  pro-
 duced  in  India”  substitute—“levy
 a  duty  of  excise  on  tea  produced
 in  India  for  export’.  (3)

 *
 इस  संशोधत  को  पेश  करते  हुए

 मैं एक  ही  बात  कहना  चाहता  हूं।  हिन्दुस्तान
 में  जो  चाय  हम  को  मिलती  है  उसके  दाम

 लगातार  बढ़ते  गए  हैं  |  मैं  प्रापके  सामने
 दो  सालों  के  आंकड़े  रखूंगा ।  «963-64
 में  रिटेल  प्राइस  चाय  की  6  रुपया  24  पैसे

 किलो  थी  |  1965-66  में  वह  बढ़  कर

 9  रुपये  36  पैसे  हो  गई  |  यह  लूज  टी  की

 बात  मैं  कर  रहा  हूँं।  एक  तरफ

 श्राप  देखें  कि  हिन्दुस्तान  के  अन्दर  चाय  के

 दाम  इस  तरह  से  बढ़ते  जा  रहे  हैं
 लेकिन  दूसरी  तरफ  विदेशों  को  हम  जो

 चाय  भेजते  हैं,  उसके  दाम  घटते  जा  रहे  हें  1

 1963  में  जहां  यह  दाम  5  रुपये  92  पते

 किलो  या  वहां  यह  1965,  में  घट  कर

 5  इपये  77  पैसे  हो  गया  |  विदेशों  को  चाय

 gt  निर्धात  करने  के  लिए  चाय  के  दाम
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 इस  तरह  से  घटाना  शौर  हिन्दुस्तान  में
 गरीब  लोगों  को  जो  चाय  मिलती  है
 उसके  दाम  इस  तरह  से  बढ़ाना
 उचित  नहीं  है।  इसलिए  मैंने  ्ापके
 सामने  एक  तरमभोम  «जी  हूँ  ग्रभी  तक
 जो  एक्सपोर्ट  ड्यूटी  थी  उसको  अब  एक्साइज
 ड्यूटी  में  सरकार  बदलना  चाहतो  है  और
 मैं  चाहता  हुं  कि वह  एक्साइज  इयूटी  उली  चाय
 पर  लगनी  चाहिये  जो  चाय  कि  हम  विदेशों
 को  भेजें  ।

 यहा  मेरी  एमेंडमेंट  है  ।

 Mr.  Deputy-Speaker:  I  shall  put  it
 to  vote.

 Shri  Nath  Pai  (Rajapur):  What.
 about  the  Minister's  reply?

 Mr.  Deputy-Speaker:
 a  comprehensive  reply.
 something  at  the  end.

 He  has  givem
 He  may  say

 I  shall  now  put  amendment  No.  3
 to  the  vote  of  the  House.

 Amendment  No.  3  was  put  and
 negatived.

 Mr.  Deputy-Speaker:
 Is:

 The  questiom

 “That  clause  2  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Bill,
 Clause  3  was  added  to  the  Bill.
 Clause  +—(Substitution  of  new  sec-

 tion  for  section  25.)
 Shri  Narendra  Singh  Mahida:  I  beg

 to  move:
 Page  2,—after  line  6,  insert-——

 “(4)  Every  notification  issued
 under  sub-section  qa)  shall  be
 laid  before  the  House  of  the  Peo-
 ple,  as  yoon  as  may  be,  after  it  is
 published  in  the  Official  Gazette.”
 qd)
 If  he  accepts  my  amendment,  I  have

 nothing  to  Say.  The  Statement  of
 Objectg  and  reasons  states:

 “The  Bill  further  provides  that
 the  new  cess  shall  pe  levied  at  4
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 paige  per  kilogram  with  imme-
 diate  effect  and  that  the  Govern-
 ment  may,  if  necessary,  levy  the
 ceas  at  such  higher  rate,  not  ex-
 ceeding  8.8  prise  per  kilogram,
 as  may,  from  time  to  time,  be  fixed
 by  notification  in  the  Official
 Gazette.”

 My  amendment  is  that  every  notifica-
 tion  issued  under  sub-section  |  shall
 be  laid  before  the  House  as  soon  as
 may  be  after  it  ig  published  in  the
 Official  Gazette,  so  that  we  may  know
 the  mind  of  the  Government.

 Shri  Dinesh  Singh:
 notification.  We  need
 an  amendment.

 I  shall  lay  the
 not  have

 Mr,  Deputy-Speaker:  ]  put  amend-
 ment  No.  to  the  House.

 Amendment  No.  |  was  put  and
 negatived.

 Shri  George  Fernandes:  I  beg  io
 move:

 Page  l,  line  4,—

 after  “produced”  insert  “for
 export”.  (4)

 Page  l,  line  5,—

 for  “four  paise”’  substitute
 “two  paise”  (5).

 Page  I,  line  8,—

 for  “8.8  paise”  substitute  “4
 paise”  (6).

 मैंने  चार,  पांच  झौर छः  तम्बर  के  प्रपने

 संशोधन  पेश  किए  हैं।  मैं  यह  कहना  चाहता  हूं
 कटी  बोई  का  हिसाव  हमें  कहीं  देखने  को  नहीं
 मिलता  है  ।  मैंने  टी  बोर्ड  की  रिपोर्ट  को  भी
 देखा  है,  उसको  पूरा  पढ़ा  है  लेकिन  उस  में
 भी  मुझ  को  टी  बोई  के  एकाउंटस
 देखने  को  नहीं  मिले  हैं  |  चार  पांच  दिन
 तक  मैंने  अपनी  लाइतेरी  से  एकाउंटस  लेने
 की  कोशिश  की  है  लेकिन  वहां  मे  भी  मुझे
 एकाइंटस  नहीं  मिले  हैं।  एक  पग्राडिट
 रिपोर्ट  जोकि  साइक्लोस्टाइल्ड  है,  वह  मुझे
 मिली  है  |  उसको  मैंने  देखा  है  ।  उसको

 देखने  से  मालूम  होता  है  कि  टी  बोई  की  इन-
 कम  क्या  थी।

 Income  and  expenditure  account  for
 the  year  ended  3]9t  March,  1965.  In-
 come:  moneys  received  ynder  section
 26  of  the  Tea  Act,  953  Rs,  ‘1,84,83,500.

 ag  एक  राल  बा  हैं  tT
 Excess  of  income  over  expenditure

 Rs,  68,87,618.
 इस  तरह  से झाप  द्खें  तो  आपको  पता  चलेगा
 कि  सैस  के  द्वारा  जो  पैसा  इनके
 पास  आता  है  वह  काफी  ग्राता  है  और  सैस
 को  बढ़ाने  की  इनकों  जरूरत  नहीं  है।
 चूंकि  आप  पहले  सैक्शन  को  मंजूर
 कर  चुके  हैं  इसलिए  ग्रव  मैं  श्राप  से  यह
 प्रार्थना  करता  हूंकि  जो  सँस  ग्राप  बढ़
 कर  चार  पैसा  करता  चाहते  हैं  उसको  दो
 पैसा  कर  दिया  जाए  और  es  पैसे
 मैक्सिमम  जो  प्रापने  दिया  है  उसको  4  पैसे
 कर  दें।  यही  मेरे  संशोधनों  का  मंशा  है  |
 मैं झाशा  करता  हूं  कि  मंत्री  महोदय  इसको
 स्वीकार  कर  लेंगे।
 Mr.  Deputy-Speaker:  I  put  amend-

 ments  4,  5,  and  6  to  the  House.
 Amendments  Nos.  4,  5  and  6  were

 put  and  negatived.
 Shri  Tenneti  Viswanatham:  J]

 reiterate  my  constitutional  objection
 to  clause  4  of  thig  Bill.  We  cannot
 give  taxation  powers  to  the  executive.

 Mr,  Deputy-Speaker:
 note.

 The  question  is:
 “That  Clause  4  stand  part  of  the

 Bill.”
 The  motion  was  adopted.
 Clause  4  was  added  to  the  Bill.
 Mr.  Deputy-Speaker:  The  question

 is:

 He  has  taken

 “That  Clause  1,  the  Enacting
 Formula  and  the  Title  stand  part
 the  Bill.”

 The  motion  was  adopted.
 Clause  lL  the  Enacting  Formula  and

 the  Title  were  added  to  the  Bill.
 Shri  Dinesh  singh:  I  beg  to  move:

 “That  the  Bill  be  passed.”
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 मुझे  खुगो  है  कि  अल्हादोन  का  चराग  जो  गुम
 हो  गया  था  उत्तको  राजा  दिनेश  सिंह  फिर  ले
 आए  हैं।  दो  करोड़  रूपया  वह  इकटठ।  करेंगे
 बौर  एफ  पैसा  भी  खर्च  नहीं  होगा  ।  कोई
 कसें इंचर  नहीं  होंगा  ऐसो  सूरत  में
 इसके  लिए  उनको  मुतरिकबाद  न  देना  बड़ा
 पाप  होगा  ।  मैं  नकों  मुवारिकाबाद  पेश
 करता  हूं  कि  उतको  अल्हादोन  का  चराग  मिल

 '

 गया  है  |

 इस  बिल  को  जब  यह  पास  हो  जायेगा

 सुप्रीम  कोर्ट  रहू  करेगी  या  इसको  राष्ट्रपति  जो

 मंजूरों  नहीं  दें),  मुज्  इससे  कोई  बहस
 नहीं  है।  लेफिन  मैं  एफ  बात  जरूर  पर्ज  करना

 चाहता  हुं।  यहां  पर  सेक्रेटरोज़  और  दूसरे
 झफतरों  को  लड़कियों  के  सिलेक्शन  it  जिक्र
 झाया  है,  उतको  चुतकर  बाहर  भेजने  का  जिक्र

 आयाहै  |  जिस  आतरेवल  नम्बर  ने  इस  हा  जिक्र
 किया  है  प्रगर  इत  को  लेते  म॑  इन  बहु  बेटियों  को
 और  सुपुर्नियों  को  लेने  में  वाकई  इंताफ  बरता
 गया  है,  वाकई  दस  वे  डिम्े  करतो  थीं  तब  तो
 कोई  वराज  वाजों  बात  नहों  हो  सकतो  है,
 अगर  वाकई  म॑  वे  झाविल  थों,  तथ  तो  कोई

 एतराज  वाजों  याव  नहीं  हो  atear  है।  अगर
 बाकों  शव  बेटियां  नॉहाविल  थीं  तो  फिर

 कोई  एतराज  नहों  हूं।  सकता  हैं  |  लपिन
 देखते  वालों  वात  यह  है  Pe  तराजू  पिसके

 हाव  में  था  ?  खो  श्निंग  लिंहू  के  1
 में  थो  या  सेकेटरी  के  हाथ  भें  ar
 मिनिस्टर  साहब  ने  ate  fear  पास  करा  के
 रूपया  तो  ले  जिया  है,"  ४7  व  छत  की

 मेज,  fear  रहेगा,  जज  के  पुवा  हवा  रहेगा--
 लेकिन  जित  बाई  4  जिए  बह  ६:  शपया  ले  रहे
 हैं,  वह  उस  को  अच्छा  रहे  से  तिनरावा  नो  करें।

 इस  बोई  को  राफाई  दले  हुए  भनिनिस्टर  साहब
 में  कहा  है  कि  अगर्चे  zr  का  बरामद  कम  होतो
 जा  रहा  है,  लेगिन  r960  %  मु  फबले  में  बहू
 ज्यादा  है।  जता  +  एफ  आनरेबल  मेम्बर

 नें  बताया  है,  टी  को  बरामद  बाल  बन्साल

 गिरती  जा  रहो  हैं  भौर  सिर्फ  पिछले  साल

 बह  पुक  लाख  किलोग्राम  ज्यादा  हुई  है  1
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 जिस  बोर्ड  की  यह  हालत  है  कि  उस  का  कोई
 हिसाब-किताब  हमारे  सामने  नहीं  श्राता  है,
 मिनिस्टर  साहब  ने  श्रपनी  मेजारिटो  के  दल
 पर  उसके  लिये  इतना  रुपया  जबस्तों  पंजूर
 करवा  लिया  है,  हालांकि  इस  पर  उतका
 बहुत  कम  खर्व  होगा  ।

 राजा  साहब  बड़े  भट  पुरूप  हैं।  मैं  उन
 की  बड़ी  इज्जत  करता  ३  t  मैं  उन  से  कहना
 चाहता  हूं  कि  टो  बोर्ड  ने  हमारे  देखते  देखते
 टी  को  कमत  पहले  के  मुकाबले  में  तफरोबन
 दुगनी  कर  दी  है--एक  पाउंड  टो  का  जो  डिब्बा
 पहले  तॉन  रूयये  भ॑  विक्ता  था,  बहू  छः  पये
 में  बिकने  लगा  और  पत्र  तो  वह  साई  सात  दे  यये
 में  बिक  रहा  है।  इतनों  बड़ो  रकम  हासिल
 करने  के  लिये  राजा  साहब  जो  यह  अजूला-
 हदोन  का  चिराग  ले  आए  हें,  वह  खत  को

 मुबरिक  हो,  लेकिन  वह  बोई  पर  ज्यादा
 सख्ती  करें  ।

 आाबिर  भें  मैं  यह  कहना  चाहता  हुं  :क  तो
 बहनें,  जे।टेयां  काबिल  हों,  सर्फ  ड्न्हों  हो

 बाहर  मेज  जाए.  |  वह  इस  बाय  को  तफतीश
 ज३र  बारे  कि  श्रक  वीं  का  बेटियां  जो  बाहर
 गई  हैं,  4  डिज  करता  या  नहीं  |
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 कई  गजतफहय,  ने  हूं.  1  ने  ७]  MTr  हुं
 कि  स्टाफ  कम  7  ने  का  AT  मे  नहीं  सोच
 & 316  हूं।  द्  बारे  में  कोई  गलफहवी
 नहीं  हानी  चाहिए।  मेने  तो  यह  वष्ा  था  कि

 में,  नाथ  नदस्थ  का  ते  हैं  कि  बंड  की  बन्द
 कर  दिया  जाग,  लेफिन  द  वहू।  से  लोग
 बेहार  हूं।  जायेंगे।  में  उतको  बेकार  नहीं
 करना  चाहता  हूं  t

 श्र  साहब  ने  जो  कुछ  कहा  है  थे  उस
 बर  पूरा  भ्रमल  करूंगा  |
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 Mr.  Deputy-Speaker:  The  question nN:
 “That  the  Bill  be  passed

 The  motion  was  adopted,
 Shri  Piloo  Mody:  With  a  smile  on hig  face,  he  has  taken  Rs,  2  crores

 away  from  the  country,
 Mr.  Deputy-Speaker:

 *ounted  correctly?
 ig  very’  poor.

 Shri  Piloo  Mody:  You  have  got enly  his  word  for  it;  it  is  not  worth miuca,
 7.42  hrs.

 TUTICORIN  HARBOUR  PROJECT
 Shri  Anbazhagan  (Tiruchengode): Mr.  Deputy-Speaker,  I  deem  it  my

 duty  to  bring  this  matter  for  the
 consideration  of  the  hon.  Minister  by this  discussion,  though  it  is  for  a short  period.  The  hon.  Minister  must
 understand  the  intense  feeling  of  the
 people  of  Tamilnad  and  the  grave doubts  of  the  Madras  Government  ex-
 Pressed  recently  about  the  genuine interest  of  the  Union  Government  in
 implementing  the  Tuticorin  Harbour
 project.  Tuticorin  has  been  port from  times  immemorial.  It  has  been in  the  days  of  ancient  Tamil  kings  an
 important  port  exporting  goods  to  the
 western  as  well  as  to  eastern  coun-
 tries.  Even  at  the  time  of  the  Briti-
 shers,  they  had  many  schemes  to  de-
 velop  the  port  and  in  the  year  9I9
 they  had  a  scheme  and  spent  about
 Re.  30  lakhs.  According  to  the  pre-
 went  value  of  the  rupee  it  will  be,  I
 feel,  more  than  Rs.  0  crores.  They had  other  schemes  also  to  develop  the
 Port  but  somehow  the  port  has  not
 become  an  all-weather  ort  or  deep- sea  harbour.  Even  after  the  advent  of
 freedom,  the  claim  hag  been  there,  and
 the  State  Government  had  been  very often  pressing  upon  the  Centre  to  start
 that  scheme  and  make  the  Tuticorin
 harbour  an  all-whether  port  as  well
 as  a  deep-sea  harbour,  especially
 when  the  Tuticorin  deep-sea  harbour
 is  not  only  intended  to  make  the
 Tuticorin  port  a  beautiful  one,  but
 because  of  the  region  which  is  a  very
 hackward  one  and  the  economic  con-
 ditions  of  the  people  there  are  very

 Have  you
 Your  ‘mathematics
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 poor,  and  the  conditions  may  change for  the  better  because  of  the  Port  de-
 velopment  alone.  The  avenue  for  their life  and  their  future  Prospecis  are more  and  more  binding  upon  the  har-
 bour  and  its  development.  The  Cen- tral  Government  has  also  agreed  as
 early  ag  959  to  consider  the  project and  at  the  time  of  the  second  Five
 Year  Plan,  Mr.  Nehru  had  given  an
 assurance  to  implement  the  project, and  he  has  more  or  Jess  inaugurated it  by  accepting  it  in  principle,  After-
 wards,  our  Jate  Prime  Minister,  Lal
 Bahadur  Shastri,  inaugurated  it  in  the
 month  of  November,  1964.
 7.45  hrs,
 [SHRI  C.  K.  BHATTACHARYYA  in

 the  Chair].
 The  scheme  is  not  a  haphazard  one.

 There  have  been  many  reports  on
 the  scheme.  The  Chatterji  scheme  of
 ‘1954,  che  Sethusamudram  Committee's
 scheme  of  ‘1955,  the  Chacko  scheme  as
 well  as  the  Mathrani  scheme  of  ‘1959,
 and  also  finally  the  Intermediate
 Ports  Development  Committee's  re-
 port  of  1960,  All  these  stand  in  good
 stead  to  support  the  project.  Because
 of  the  Intermediate  Ports  Develop-
 ment  Committee’s  report,  the  scheme
 Was  accepted  and  it  was  implemented
 to  a  certain  extent.

 Now,  I  feel  that  because  the  figures
 given  inthe  reportsand  the  statistical
 figures  that  have  been  given  in  res-
 pect  of  the  traffic  potentialty  of  the
 Tuticorin  harbour  vary  from  each
 other.  Even  after  it  is  being  inaugu-
 rated  the  Ministry  is  more  or  lees
 vacillating  in  proceeding  with  the  im-
 plementation  of  the  scheme.  I  doubt
 whether  the  Ministry  ig  gincere  and
 keen  in  implementing  the  scheme,  It
 should  not  consider  the  scheme  from
 the  commercial  point  of  view,  or
 from  a  moneylender’s  point  of  view.
 It  should  take  the  project  as  one  de-
 signed  for.the  welfare  of  the  area,  for
 the  welfare  of  the  region,  for  the
 development  of  Tami]  Nad.  The
 Chief  Minister  of  Madrag  hag  stated
 very  clearly  that  it  is  a  must  for
 Tamil  Nad.  From  the  point  of  view
 that  we  should  hawe  a  Sethusemu-
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 dram  canal  in  the  future,  which  will
 aut  shor  the  route  from  ihe  western-
 #oast  to  the  eastern  coast,  for  the
 eoastal  shipping  as  well  as  for  the
 mariners  from  foreign  countries,  I
 hope  the  Tulicorin  harbour  will  be
 of  great  asset  and  saving  in  the  eco-
 nomy  of  our  country  in  view  of  the
 shipping  that  is  going  on  developing
 sea  trade.

 Not  oniy  that,  |  fee)  that  the  in.-
 port-export  facilities  are  increaseu
 in  the  southern  part  of  the  country,
 the  foreign  irade,  will  certainly  im-
 prove  to  a  great  extent.  lam  sure
 that  Tamil  Nad  is  one  of  the  fore-
 must  States  where  Labour  is  co-ope-
 rating  with  the  capiialists;  the  labour
 is  co-operating  with  the  industrialists
 and  there  is  a  large  scope  for  the
 development  of  g0  many  other  pro-
 Jecig  vowards  the  industria]  progress
 of  the  country.  The  Madras  State  Gov-
 ernment  has  come  forward  to  facili-
 tute  such  a  project  as  the  Turicorin
 harbour  for  developing  the  area,  by
 industrialising  ii,  by  giving  facilities
 to  80  many  small-scale  industries,  and
 establishing  such  other  facilities  like
 link  road,  for  {he  supply  of  electricity
 and  for  water  supply  for  the  future
 development  of  that  area,  The  Madras
 S:ate  Government  has  spent  more  or
 less  a  crore  of  rupees  for  that.  When
 the  Madras  state  Government  has
 spent  more  than  a  crore  of  rupees,
 besides  doing  everything  to  facilitate
 the  project,  the  Central  Government
 is  not  sure  to  procecd  with  the  pro-
 ject.  When  jt  is  doubtful  and  when
 the  rumour  is  afloat  among  the  public,
 the  people  of  Tamilnad  get  an  agita-
 tional  feeling.  I  would  like  to  tell
 the  House  that  on  the  23rd  of  this
 ‘month  Tamilnag  observed  a  ‘De-
 mands  Day’.  On  the  ‘Demands  Day’
 most  of  the  leaders  belonging  to  diffe-
 rent  political  parties  joined  together.
 They  have  passed  unanimous
 resolution  ast  hundreds  of  meet-
 ings,  where  lakhs  of  peo-
 ple  gathered  together,  demanding  that
 the  Central  Government  should  70
 ahead  with  the  nroject,  On  the  De-
 mona,  Tov’  they  have  pressed  the
 claim  of  the  Salem  steel  plant  also,
 but  this  is  not  the  oceasion  for  me  to
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 put  forward  that  claim  espe-
 cially  before  the  hon.  Minis-
 ter  for  Transport.  The  claim  for
 the  ateel  plant  at  Salem  hag  been
 there  for  long.  Even  the  Congress
 Ministry  there  had  given  an  assurance
 to  the  people  of  Tamilnad  that  they
 would  stant  it.  There  was  sympathe-
 tic  consideration  for  the  Salem  gteel
 plant  but  somehow  it  has  not  yet  be-
 cOMe  an  accomplished  fact  and  the
 Union  Government  hag  not  come  for-
 ward  to  accept  it  and  allow  the  State
 Government  to  ¢o  ahead  with  it
 These  are  things  which  have  more  or
 less  injured  the  feelings  of  the  peo-
 ple  of  Tamilnad.  When  you  have  al-
 ready  injured  the  feclings  of  the  peo-
 ple  of  Tamilnad  py  not  allowing  then
 to  have  the  Salem  steel  plant,  now
 when  you  aTe  not  going  to  proceed
 with  the  Tuticorin  project  as  already
 assured  to  the  people  there  it  will
 only  amount  to  adding  insu't  to  injury
 to  the  people  of  Tamilnad.

 Sir,  the  people  of  Tamilnad  are  not
 accustomed  ६0  agilation,  but  whem
 they  s:art  any  agitation  they  will  not
 stop  until  they  are  successful  I
 would  like  to  say  that  the  necessity
 will  not  arise  because  the  Ministry
 there  is  defending  the  righ:is  of  the
 people.  I  hope  the  Union  Govern-
 ment  will  not  go  back  on  the  assur-
 ances  given  to  them,  put  jt  seems  te
 me,  from  the  manner  in  which  the
 people  who  are  in  power  cherish  the
 memory  of  tha  late  Prime  Ministers
 that  they  co  it  more  by  flouting  the
 assurances  given  than  by  keeping  up
 the  assurances.

 I  have  got  statistics  to  show  that
 the  Tuticorin  Harbour  project  will
 be  a  conducive  one  to  the  economic
 growth  of  the  country,  that  in  no  way
 it  will  be  a  failure  and  in  no  way  it
 will  be  g  loss..  As  per  the  traffic
 survey  of  the  port  of  Tuticorin,  a
 survey  made  in  the  year  1958-59  by
 the  National  Council  of  Applied  Eco-
 nomic  Research,  it  has  a  traffic  poten-
 tial  of  about  2.4  million  tons.  The
 figures  were  doubted  after  four  or
 five  yerrs  and  then  another  figure  was
 given,  that  it  will  be  only  2  million
 tons,  Then  another  figure  was  arriv-
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 [Shri  Anbazhagan]
 @q  at  by  saying  that  out  of  the  2
 million  tons  of  traffic  expected  in  the
 year  ‘1970-71  only  .7  million  tons
 will  be  through  this  harbour  and  the
 balance  0.3  million  tons  will  be
 through  the  existing  port  there,  Still
 another  figure  was  given  by  the  hon.
 Minister,  that  it  may  be
 55  million  tons.  Above  all
 these  figures,  a  fina]  figure  was
 given  by  one  officer  in  his  department
 who  has  been  an  expert  in  degrad-
 ing  anything—I  think  so—and  in
 finding  out  figures  to  suit  his  own
 convenience,  to  suit  his  own  animos-
 ity  towards  anybody  or  towards  any
 department.  In  order  to  discount  the
 walue  of  the  National  Council  of
 Applied  Economic  Research,  in  order
 to  discount  the  real  research  work  of
 this  Council,  this  officer—]  need  not
 mention  his  name,  but  I  want  the
 hon.  Minister  to  know  that  I  am  refer-
 ring  to  the  officer  who  went  into  the
 matter  lastly—has  said  that  it  will  be
 enly  .5  million  tons.  I  do  not  want
 to  complain  but  I  understand  that  he
 wanted  to  go  to  the  National  Council
 of  Applicd  Economic  Research  as  a
 Deputy-Director  Genera]  but  since
 he  could  not  get  the  post,  he  wanted
 to  ventilate  that  feeling  here.  But  I
 feel  that  the  hon.  Minister  who  is
 an  expert  in  economics,  who  knows
 the  country  well  and  who  has  got
 something  to  do  with  Madras,  he  will
 mot  rely  on  the  advice  of  the  Minis-
 try  alone  but  will  find  out  the  real
 truth  behind  the  figures  that  are
 suppiied  to  him.

 I  wish  to  say  here  that  in  the  year
 964  itself  the  figure  of  import-export,
 that  is,  the  traffic  potential  was  ar-
 rived  at  a  figure  of  about  million,
 9.7  lakhs  to  be  accurate.  If  it  is  80,
 at  the  rate  of  5  per  cent  per  annum
 @m  an  ordinary  port  in  the  develop-
 ment  of  the  country  and  at  the  rate
 ef  0  per  cent  when  the  harbour  is
 a  shore-side  harbour—it  is  a  full-
 fledged  harbour,  an  all-weather  port—
 when  you  have  got  facilities  for
 transhipment  and  also  for  bunkering
 and  such  things,  naturally  the  import-
 export  capacity  of  this  port  will  be
 Warice  or  even  four  times.
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 I  wish  the  hon.  Minister  to  note  aff
 these  things  and  consider  the  scheme
 favourably  and  implement  it  fully,
 without  creating  any  more  doubts  im
 the  minds  of  the  people  of  Tamilnad.
 I  want  the  hon,  Minister  to  judge
 things  by  the  real  worth  of  them,
 not  merely  on  the  basis  of  economics.
 We  know  that  economic  statistics  are
 very  often  misleading.  The  value  of
 the  rupee  has  come  down,  the  infla-
 tion  has  changed  the  face  of  the
 country  and  recession  has  come  in,  In
 that  context,  I  think  it  is  the  boun-
 den  duty  of  the  hon,  Minister  in
 charge,  and  also  the  Finance  Minis-
 ter,  not  to  intervene  in  any  planned
 schemes  that  are  already  accepted  by
 the  Government,  It  is  their  duty  to
 see  that  the  necessary  money  Is  grant-
 el  and  the  projects  are  implemented.
 By  the  “necessary  money"  I  do  not
 mean  the  Rs.  I  crore  that  is  allotted
 this  year,  which  is  not  at  all  suffi-
 cient.  The  Government  should  come
 forward  with  the  allotment  of  at
 least  Rs.  5  crores  this  year,  according
 to  the  original  plan.

 If  the  Government  is  not  capable
 of  finding  that  much  money,  let  it
 fet  a  loan  from  Japan,  which  country
 is  willing  to  give  this  moncy  for  the
 development  of  the  port  of  Tuticorin
 through  which  it  wants  to  take  salt
 उगाएँ  other  chemicals  from  our  country.
 So,  Japan  is  willing  to  come  forward
 and  help  the  Tuticorin  harbour  in  its
 development  and  the  Chief  Minister
 of  Madras  has  stated  this  in  clear
 terms,

 I  want  the  hon.  Minister  to  go  into
 this  matter  as  soon  as  possible,  as
 early  as  possible,  get  financial  clear-
 ance  to  this  project  and  implement  it
 expeditiously  so  that  the  people  of
 Tamilnad  get  some  soothing  effect
 from  their  present  agitational  ap-
 proach  to  this  problem,

 The  Minister  of  Transport  and
 Shipping  (Dr.  द  K.  R,  V.  Rao):  What
 is  the  time  allotted  for  this  discus-
 sion?

 .

 Mr.  Chairman:  This  is  a
 hour  discussion.

 Shri  Ambazhagan:  When  I  brought
 this  motion,  I  requested  the  fon.

 75988

 half-an-
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 Speaker  to  allot  at  least  one  hour.
 He  said  that  if  there  are  more  hon,
 Members  participating  in  the  discus-
 sion,  time  will  be  allotted  to  all  of
 them,  I  hope  Mr.  Chairman  will  bear
 this  in  mind,

 Mr.  Chairman:  In  Half-an-hour  dis-
 cussion  under  the  rules  after  the
 first  speaker  only  questions  are  ask-
 ed,

 Shri  Randhir  Singh  (Rohtak):  In
 eertain  respects,  Tamilnad  is  the  pride
 ef  our  country  and  this  harbour  is  an
 ancient  harbour  which  is  associated
 with  the  sentiments  of  this  region.
 According  to  the  information  avail-
 able  to  me,  this  harbour  was  to  be
 completed  by  969  with  an  outlay  of
 nearly  Rs.  24  crores,  of  which  only
 Ra,  53  crores  have  been  invesied  in
 the  project  so  far.  Accordin,  to  the
 schedule,  Rs.  8  crores  were  to  be
 gpent  on  the  project  up  till  now.  I
 would  like  to  know  from  the  hon,
 Minister,  through  you,  Sir,  what  are
 the  impediments,  what  are  the  genu-
 ine  difficulties  or  bottlenecks  that
 impede  the  completion  of  this  har-
 bour.  This  is  something  connected
 with  the  trade  and  commerce  of  this
 region.  I  would  like  to  know  what
 the  difficulties  are,  if  at  all  there  are
 any  difficulties,  in  what  way  he  will
 meet  those  difficulties  and  whether
 by  the  deadline  of  969  he  will  be
 able  to  complete  the  construction  work
 of  this  harbour.
 18  hrs.

 Shri  V.  Krishnamoorthi  (Cudda-
 lore):  To  talk  about  the  economics  of
 this  project  at  this  stage  is  more  or
 less  like  inquiring  about  the  paternity
 of  the  wife  after  giving  birth  to
 two  or  three  children,  The  Govern-
 ment  has  already  spent  Rs.  54  crores.
 As  Shri  Randhir  Singh  pointed  out,
 the  project  ought  to  have  been  comp-
 leted  by  969  and  till  now  Rs.  8
 Orores  ought  to  have  been  allotted,
 but  so  far  only  Ra,  5.50  crores  have
 been  allotted.

 The  Estimates  Committee  in  the
 @ixtyninth  Report  in  1963-64  has
 stated  that  the  Tuticorin  Project
 should  be  taken  in  conformity  with
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 the  Sethusamudram  Project  because
 it  is  an  integrated  project.  They  have
 given  a  recommendation  like  this  to
 the  Government:  “The  Sethusamud-
 ram  Project  should  be  taken  up  for
 the  development  of  Tuticorin  as  a
 major  port.”  The  Sethusamudram
 Project  is  India’s  Suez  Canal,  If  the
 Sethusamudra™i  Project  is  integrated
 with  the  Tuticorin  Project,  it  is  the
 Committee's  prophecy  that  the  saving
 involved  will  be  368  miles  to  Madras,
 304  miles  to  Visakhapatnam,  265
 miles  to  Calcutta,  220  miles  to  Chit-
 tagong  and  l8  miles  to  Rangoon.  So,
 the  economics  of  this  project  should
 not  be  taken  purely  on  the  basis  of
 the  Tuticorin  Project  but  it  must  be
 looked  into  in  accordance  with  the
 project  report  as  well  as  the  report
 submitted  regarding  the  Sethusa-
 mudram  Project.

 When  the  Government  allots  so
 much  of  funds  to  other  ports  which
 are  taken  up  afterwards,  like  Para-
 dip  and  other  ports,  why  has  the
 Government  not  allotted  sufficient
 funds  specially  for  this?  In  support
 of  my  question  I  may  submit  that

 “according  to  the  preliminary  project
 report  the  Government  ought  to  have
 allotted  Rs.  l  crores  for  1963-64,
 Rs.  2.50  crores  for  1964-65,  Rs.  4
 crores  for  1965-66,  Rs.  6  crores  for
 1966-687,  and  Rs.  6  crores  for  ‘1967-68,
 but  they  have  allotted  only  Rs.  .95
 crores  for  ‘1965-66,  Rs.  .93  crores  for
 1966-67  and  for  this  year  they  had
 allotted  Rs,  50  lakhs  and  after  a
 prolonged  debate  they  have  allotted
 another  Rs.  50  lakhs.  Why  is  this
 partiality  being  shown?  Is  it  because
 it  lies  at  the  other  end  of  the  country?
 I  want  a  categorical  answer  from  the
 Minister  and  I  request  the  Minister
 kindly  to  increase  the  funds  so  as  to
 complete  it  in  time.

 Shri  P,  Ramamurti  (Madurai):  I
 am  not  looking  at  this  problem  from
 the  point  of  view  of  Tamilnad;  I  am
 looking  at  the  problem  from  the  point
 of  view  of  the  country  as  a  whole.
 India  has  got  a  vast  coastline  of  over
 3,000  miles  and  the  number  of  ports
 that  India  can  boast  of  even  after  20
 years  of  independence  is  hardly  six.
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 If  the  Government  of  India  is  think-
 ing  in  terms  of  the  potentialities  of
 this  particular  harbour,  I  must  say
 that  the  Government  has  got  an
 extremely  pessimistic  view  of  the
 entire  economic  development  of  his
 country.

 If  the  country  is  going  to  develop
 economically,  obviously  this  country
 can  take  in  not  only  this  Tuticorin
 Port  but  half  a  dozen  other  ports  as
 well  and  in  a  very  short  time  as
 such,  Under  these  circumstances  for
 the  Government  of  India  and  the
 Shipping  Minister  to  have  come  for-
 ward  with  that  statement  clearly
 shows  that  certain  doubts  have  begun
 to  be  excrcised  in  the  minds  of  the
 Government,  J]  am  not  bothered,
 whether  :t  is  the  Shipping  Minister  or
 the  Fina‘i:e  Minister;  ultimately,  pro-
 bably  the  deciding  factor  is  the
 Finance  Minister;  however  much  the
 Shipping  Minister  muy  want  to  have
 it,  ultimately,  I  know,  he  has  not  got
 the  final  authority  in  this,  Therefore,
 it  is  a  question  that  what  is  exercis-
 ing  the  minds  of  the  people  over  there
 is  the  fact  that  the  statement  of  the
 Shipping  Minister  is  being  taken  to
 mean  that  an  attempt  is  being  made
 by  the  Government  of  India  to  scut-
 tle  this  whole  scheme.  [  am  putting
 it  very  straightforwardly,  without
 mincing  matters  in  any  way.  After
 all  these  years,  for  the  Government  of
 India  to  come  forward  with  this
 statement  that  the  potentialities  are
 now  estimated  at  .5  million  tonnes
 @s  against  an  estimate  of  2.4  million
 tonnes,  some  years  ago,  made  by  the
 Institute  of  Applied  Economic  Re-
 search,  to  come  forward,  after  80
 many  years,  to  say  that  it  is  now
 expected  that  it  will  be  only  .5  mil-
 lion  tonnes,  because  some  officers  in
 the  Department  had  estimated  like
 that,  is  now  taken  by  the  people  con-
 cerned  there  as  an  attempt  to  scuttle
 the  whole  Report.  You  give  the  dog
 a  bad  name  and  hang  him.  That
 proverb  is  eminently  suited  to  this.
 If  you  do  not  want  to  do  it,  you  say
 7  openly  that  you  are  not  going  to

 -do  it,  But  don't  create  all  these  prob-
 Jems,  that  the  potentialities  today  are
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 lower  and,  therefore,  we  ere  now
 trying  to  have  another  committee
 consisting  of  the  representatives  of
 the  State  Government  as  well  as  the
 Central  Government  which  will  ge
 into  this  question,  As  far  as  this
 committee  is  concerned,  I  am  sure,
 its  Members  will  not  agree  at  all
 because  once  the  Central  Govern-
 ment  has  made  up  its  mind  not  te
 have  the  port,  the  Central  Govern-
 ment  representatives  will  stick  te
 that  position  and  will  always  under-
 estimate  the  potentialities.  Who  is
 #Oing  to  decide  ultimsiely?  After  all,
 if  it  is  a  question  of  finding  out  the
 potentialities,  the  State  Government
 can  give  the  estimates  tomorrow,  To
 have  a  joint  committee  to  re-asses#
 and  re-estimate  the  potentialities  is
 nothing  but  a  deliberate  attempt  to
 scuttle  the  whole  thing.

 I  say,  Please  do  not  scuttle  the
 whole  thing,  do  not  have  such  a  pes-
 simistic  understanding  with  regard  to
 the  potentialities  of  the  development,
 not  alone  of  this  particular  region,  of
 the  country  as  a  whole,  This  country
 can  have  at  least  half  a  dozen  porta
 more  if  this  country  has  got  to  deve-
 lop.  We  have  got  the  potentialities
 for  that.  Therefore,  I  say,  go  ahead
 with  this  project.  I  would  request  the
 hon.  Minister  to  immediately  fight  for
 it.  All  that  I  can  urge  upon  the
 Shipping  Minister  is  to  fight  for  it.
 I  cannot  say  anything  more  because
 the  Finance  Minister  is  not  here.

 J  say,  the  Shipping  Minister  will  get
 the  backing  of  the  entire  House,  at
 least  as  far  as  we  on  this  side  of  the
 House  are  concerned,  and  let  him  go
 ahead  and  fight  for  it  in  the  Cabinet.
 That  is  what  I  would  request  him  to
 do,

 Shri  Ss.  Kandappan  (Mettur):  I
 hope  this  Tuticorin  project  will  get
 the  sympathetic  consideration  it
 deserves  at  the  hands  of  the  sympa-
 thetic  Minister,  Dr.  V.  K.  R.  V.  Rac.
 I  would  like  to  ask  for  two  clarifica-
 tions  arising  out  of  this  Half-An-
 Hour  Discussion.

 Firstly,  I  would  like  to  know  from
 the  hon.  Minister,  once  they  appoint
 a  committee  to  go  into  the  feasibility
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 of  a  particular  project  and  that  com-
 mittee  makes  an  exhaustive  siudy
 and  goes  into  all  the  pros  and  cons,
 all  the  aspects,  of  the  project  and
 submits  a  report  saying  that  it  is
 feasible  and  that  it  is  an  econumi-
 cally  viable  project,  why  it  is  that
 they  want  to  appoint  another  com-
 mittee  casting  aspersions  on  the  pre:
 vious  committee.  This  is  a  general
 question  which  pertains  to  this  pro-
 ject  as  well  as  to  other  projects.  Many
 committees  are  appointed  one  after
 the  other.  Here,  the  lirst  commitiee
 appointed  was  an  expert  commilttee—
 it  was  not  a  committee  of  laymen—
 and  they  gave  a  report,  ]  would  like
 to  know  from  the  Minister  what
 prompts  the  Government  to  have  re-
 thinking  on  this  and  to  have  succes-
 sive  committees  instead  of  imple-
 menting  the  project  as  recommended
 by  the  previous  committee.

 Secondly,  when  the  question  of
 building  of  railways  in  Tamilnad  was
 tuken  up  some  years  ago,  it  was  said
 by  the  Planning  Commission  as  well
 as  by  the  Government  that  the  indus-
 tries,  in  Tamilnad,  had  not  developed
 and,  therefore,  they  were  not  able  to
 give  more  railway  lines  and,  on  the
 other  hand,  it  was  said  that  since  the
 infra-structure  needed  for  the  move-
 ment  of  goods  was  lacking  in  Tamil-
 nad,  the  industrialists  were  not  able
 ilo  put  up  industries  there.  This  is  a
 vicious  circle.  When  you  make  any
 study  of  traffic  potentialities,  when
 you  say  the  hinterland  near  Tuticorin
 mas  not  developed,  the  people  there
 feel  that  unless  the  port  is  there  in
 Concrete  shape,  they  cannot  put  up
 the  industries  there.  This  is  a  vicious
 circle.  I  would  like  to  know  from
 the  Minister,  when  these  things  are
 hypothetical,  how  they  can  doubt  the
 feasibility  of  the  project  on  the
 ground  that  the  industries  have  not
 developed  there.  These  are  the  two
 clarifications  that  I  would  like  to
 have.

 The  Minister  of  Transport  and  Ship-
 poing  (Br.  V.K.E.  VY.  Rao):
 I  have  listened  with  great  interest
 to  the  speeches  of  my  hon.  friends

 689  (ai)  LSD—I0.
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 and  cannot  help  expressing  the  feel-
 ing  that  the  whole  debate  is  some-
 what  unreal.  I  do  not  really  believe
 that  the  hon.  Member  who  gave  notice
 of  this  ‘motion  really  thinks  that  the
 Central  Government  is  not  serious
 about  this  project,  and  I  must  also
 say  that  try  as  the  hon.  Member,  Mr.
 Ramamurti  did  to  work  up  passion
 in  his  speech,  I  could  not  really  detect
 it  even  when  he  said  that  the  Centrai
 Government  wants  to  scuttle  this  and
 if  a  Committee  is  appointed,  even  the
 Central  Government  representatives
 would  not  agree  and  so  on,  I  have
 listened  with  great  admiration  many
 times  to  the  hon,  Member's  speeches
 in  this  House,  but,  if  I  may  respect-
 fully  say  so,  I  missed  something  in
 today’s  speech  which  I  had  found  in
 his  previous  speeches.  I  think,  the
 whole  debate  really  has  been  held
 because  it  is  necessary  for  members
 of  the  Opposition  also  to  tell  Tamil
 Nadu—ii  is  no  longer  Madras....

 Shri  5.  Kandappan:  Thank  you  very
 much.

 Constitution Mr,  Chairman:  The
 has  not  yet  been  amended....

 Dr.  ४.  K.  R,  V.  Bao;  I  am  sorry.
 You  are  right.  I  stand  corrected.

 Shri  P.  Ramamurti:  De  yacto  it  ie
 and  de  jure  it  will  come  up  later.

 Mr,  Chairman;  That  is  because  of
 internal  sympathies...  (Interrup-
 tions).

 Dr,  ५.  K,  R.  V.  Rao:  I  will  be  brief
 I  really  cannot  work  myself  up  be-
 cause  most  of  the  members  who  spoke
 are  fully  familiar  with  the  background
 of  this  subject.  They  are  fully  fami-
 liar  with  what  the  Government  of
 India  were  trying  to  do  in  this  mat-
 ter  and  I  have  a  feeling  that  this  de-
 bate  is  somewhat  unreal,

 But  there  is  one  thing  which  I
 should  like  to  say  and  that  is  with  re-
 gard  to  what  my  distinguished  friend,
 Mr,  Ramamurti  said  about  the  Finance
 Minister  and  the  Shipping  Minister.
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 I  did  not  know  that  there  could  he
 such  distinctions  drawn  between  one
 Minister  and  another  in  a  Cabinet
 which  has  a  collective  responsibility.
 I  would  like  to  assure  him  that,  as
 far  as  the  Government  of  India  is
 concerned,  whatever  may  be  the  al-
 location  or  allotment  of  a  particular
 portfolio  to  a  particular  Minister,  the
 Government  of  India  speaks  with  one
 voice...

 Shri  P,  Ramamurti;  I  agrec.

 Dr.  V.  हू,  R.  V  Rao:  It  is  a  collec-
 tive  respons%bilitv.  He  has  a  parti-
 ality  for  the  Minster.  (Interruptions)

 Shri  P.  Ramamurti:  I  agree  that
 the  Government  functions  collecti-
 vely,  but  that  does  not  mean  _  that
 every  member  of  the  Government
 things  also  along  the  same  lines,  How
 can  it  be?

 Dr,  द  K.  BR.  V.  I  hope  not.

 Shri  P.  Ramamurti:  I  would  make
 a  distinction  between  his  thinking  and
 the  Finance  Minister’s  thinking.

 Dr.  V,  K.  R.  V.  Rao:  Even  in  the  dis-
 tinguished  Party  to  which  the  hon.
 Member  belongs,  all  the  members  do
 not  think  alike.

 Shri  P.  Ramamurti:  I  am  making
 a  distinction  between  his  thinking  and
 the  Finance  Minister's  thinking  on  the
 matter.

 Dr,  V.  K.  हे,  V.  Rao:  If  I  may  say
 so,  all  this  distinction  which  is  being
 dawn  is  not  going  to  help  anybody.
 He  may  tell  me  that  the  Shipping
 Minister  can  do  nothing,  but  then  the
 notice  for  fhe  half-an-hour  discussion
 should  have  been’  given  to  the
 Finance  Minister  and  the  Finance
 Minister  should  have  been  asked  to
 come  here.  I  hope,  I  am  not  quite  as
 feeble  and  as  helpless  as  my  very  reés-
 pected  friend,  Mr.  Ramamurti,  is  try-
 ing  to  make  out  here.

 There  was  this  talk  of  difference
 between  the  Finance  Minister  and  the
 Transport  Minister.  I  can  tell  him
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 from  my  knowledge  of  the  Finance
 Minister,  that  he  is  a  person  who  has a  right  to  ask  questions,  because  he
 is  dispensing  the  finances  of  the  coun-
 try;  and  at  the  stage  at  which  the
 economy  of  the  country  is  today,  he
 has  every  right  to  ask  whether  it  is
 economical  or  not.  I  could  also  tell
 this  House  that  the  Finance  Minister
 is  a  person  who  not  only  thinks  in
 terms  of  economy  but  also  thinks  in
 human  terms  and  I  go  not  think  that
 we  should  henceforth  dwell  on  this
 particular  possibility  of  difference
 between  one  Minister  and  another
 Minister  at  all.

 Another  thing  that  I  want  to  men-
 tion  partains  to  what  my  distinguish-
 ed  friend  the  Leader  of  he  DMK
 Party,  said  about  some  officers  of  the
 Ministry.  I  very  much  regret  that
 references  should  have  been  made
 to  officers  because,  I  think,  it  is  a  yery
 well  known  fact  that  the  report  was
 not  accepted  by  my  Ministry.  It  was
 examined  in  an  inter-departmental
 meeting.  In  the  Ministry  there  were
 discsusions,  Discussions  were  also
 held  with  other  people  and  what  the
 Minitsry  put  forward  was  .55  million
 tonnes.  After  all,  it  is  an  internal  do-
 cument  of  the  Ministry;  it  is  mot  a
 public  document;  it  is  nof  a  Commit-
 tee  that  was  established.  After  all,
 you  do  have  within  every  Ministry
 these  things—notes  being  written  and
 reports  being  prepared  by  various
 officers.  You  should  not  start  attri-
 buting  motives.  I  very  much  regret
 it.  I  do  not  think  there  is  any  ques-
 tion  of  spite  towards  research  organi-
 sations  and  so  on  the  part  of  the  offi-
 cer  referred  to  by  the  honourable
 Member,

 Shri  Anbazshagan:  May  I  seek  8
 clarification  from  the  hon.  Minister?
 In  December,  1968,  there  was  a  con-
 ference  Between  the  State  represen-
 tative  and  the  Member  (Transport).
 Planning  Commission  Shri  Tarlok
 Singh.  In  that  conference  they  had

 |
 arrived  at  certain  figures,  and  the  total
 traffic  that  could  be  anticipated  in
 1970-71  was  to  be  taken  as  2  million
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 tonnes  as  against  2°4  million  tonnes
 estimated  previously.  This  was  in
 December,  1966.  But  because  of  the
 figures  that  were  sent  by  some  other
 officer,  naiiely  .5  million  tonnes,
 Government  have  arrived  at  .55
 million  tonnes.

 Shri  Ss.  Kandappan:  Within  a  ma-
 tter  of  a  few  months,  this  change  has
 happened.

 Dr.  V.  K  RE,  V,  Rao:  As  a  matter
 of  fact,  it  was  at  that  very  meeting
 that  it  was  suggested  by  the  Member
 (Transport!.  Planning  Commission;

 Shri  Tarlol;  Singh,  wanted  that  an
 inquiry  shculd  be  made  into  the  eco-
 nomics  of  this.  It  was  at  the  instance
 of  the  Planning  Commission  and  not
 at  the  instance  of  the  Ministry  of
 Transport  that  this  inquiry  was  made.

 When  I  joined  the  Ministry  and  got
 this  report,  I  read  it  through;  I  was
 not  personally  sattsfied  with  the  re-
 port  and  I  said  that  the  whole  matter
 should  be  jjone  into  thoroughly.  The
 estimate  put  forward  as  a  result  was
 1,55  million  tonnes,  What  was  the
 other  estimate?  It  was  2  million  ton-
 nes  at  Tuticorin  including  the
 original  port.  The  difference  now  is
 between  .7  million  tonnes  and  155
 million  tonnes.  If  I  might  express  an
 opinion  as  an  economist  and  an  eco-
 nomic  statistician,  I  think  that  to  be
 very  rigid  about  .55  million  tonnes
 or  1.6  million  tonnes  or  l.7  million
 tonnes  in  legard  to  what  might  hap-
 pen  in  97)-7l  is  trying  to  show  too
 much  of  confidence  in  the  accuracy  of
 such  statistical  projections.

 What  I  am  trying  to  say  is  this,
 Even  if  we  take  the  figure  of  .7  mil-
 lion  tonnes  even  if  we  take  5  per
 cent  rate  cf  growth,—these  are  the
 two  things  advanced  by  my  hon.
 friend  oppusite—we  find  that  during
 the  first  fourteen  or  fifteen  years,  the
 port  would  not  be  able  to  pay  back
 the  interest  and  the  loan  instalments
 in  the  manner  that  it  should.  That
 does  not  mvan  that  the  project  should
 be  abandoned.  On  the  contrary,  ir
 answer  to  a  question  in  the  Rajya
 Sabha  only  this  morning,  and  in  ans-
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 wer  to  a  question  which  I  answered some  time  ago  in  the  Rajya  Sabha, and  in  fact,  in  the  statement  that  I
 made  at  Madras  in  the  distinguished
 presence  of  the  Chief  Minister  of
 Madras,  I  had  said  that  the  project was  not  being  abandoned,  The  Chief
 Minister  of  Madras,  talking  about  me
 had  said:

 “He  has  made  all  parties  to  it
 anxiously,  giving  hopes  here  and
 there  but  mever  giving  out  what
 he  is  intending  to  do.  However,
 I  find  an  aroma  of  good-will
 which  I  value  very  much.  It  is
 quite  easy  to  discard  a  proposal.
 It  is  easier  still  to  repudiate  it:
 but  the  most  difficult  thing  is  to
 review  a  proposal  with  a  critical
 mind  and  with  good-will  in  the
 background.  I  hope  the  Tuticorin
 harbour  project  will  receive  such
 good-will  at  his  hands.”

 This  is  precisely  what  I  am  doing.
 On  the  basis  of  the  estimates,  the
 port  show  a  considerable  amount  of
 financial  deficit  in  the  first  fourteen
 or  fifteen  years  and  somebody  has  get
 to  pay  it.  The  House  knows  very
 well  that  as  for  as  the  ports  are  con-
 cerned,  the  money  spent  is  treated  as
 loan  to  the  port,  and  the  port  has  to
 pay  back  the  loan  as  well  as  the  in-
 terest  on  the  loan  from  its  earnings.
 In  this  particular  case,  there  was  this
 difficulty.  After  all,  one  has  to  re-
 member  that  unfortunately  in  the  case
 of  this  project,  the  details  of  the  pro-
 ject  were  not  worked  out  and  so  on
 in  the  normal  sense  in  which  we  un-
 derstand  a  project,  and  were  not  pas-
 sed.  That  has  been  one  major  diffi-
 culty.  It  was  accepted  in  principle.
 In  fact,  the  work  got  started  in  9d4
 or  1063,  and  the  money  went  on  being
 given  and  financial  sanctions  went  on
 being  given.  But  what  we  call  8
 whole  project  in  the  normal  sense  in
 which  a  project  is  passed  was  not
 passed;  somehow  or  other,  somebody
 forgot  or  something  happened,

 Shri  S.  Kandappan:  It  =  very
 curious,
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 Dr,  V.  K.  R.  V,  Rao:  It  became,
 therefore,  my  responsibility  to  place
 the  entire  project  before  the  Cabinet.

 As  soon  us  I  did  it,  this  difficulty  of
 loss  during  the  first  8  years  came  up.
 I  tried  to  find  a  way  out.  That  was  the
 reason  why  the  hon.  Member  sitting
 opposite  knows  very  well  that  when  |
 was  in  Madras  in  some  other  connec-
 tion  I  had  the  good  fortune  to  hoid
 discussions  with  the  Chief  Minister  of
 Madras  and  some  of  his  distinguish-
 ed  colleague  as  well  as  with  the  ex-
 Chief  Mimister  of  Madras  and  the  ex-
 Industries  Minister  of  Madras  and  we
 discussed  the  whole  thing  threadbare.
 I  explained  the  various  problems  in-
 volved  and  what  I  said  then  and  what
 I  say  now  is  what  I  have  said  in  my
 statement  also.  I  am  surprised  tha:
 my  hon,  friend  Shri  P.  Ramamurti
 thinks  that  the  statement  shows  that
 the  Central  Government  want  to  scut-
 tle  the  project  or  that  my  hon.  friend
 Shri  Anbazhagan  says  that  the  state-
 ment  shows  that  Government  are
 vacillating  and  so  on;  there  is  no
 question  of  vacillation  at  all.
 There  is  no  question  of  vacillation.  It
 is  a  question  of  making  certain  cal-
 culations,  final  calculations.  The  tra-
 ffic  potential  can  increase  if  the  Madras
 Government  are  going  to  industrialise
 that  region,  Let  me  say  that  this
 is  mot  a  project  started  by  the  new
 Government  of  Madras.

 Shri  V.  Krishnamoorthi:  We  have
 been  saying  for  years  together;  indus-
 trialise  that  area....

 Dr.  V.  K.  है,  V.  Bao:  I  am  not  yield-
 ing.

 This  is  not  a  project  that  has  been
 started  by  the  present  Government  in
 power.  It  was  started  by  the  Cong-
 ress  Government,

 Shri  V.  Krishnamoorthy:
 were  saying  like  that.

 Dr,  द  KE.  RB.  ६.  Rao:  I  would  beg
 of  my  hoh,  friend  to  let  me  complete
 my  speech  because  already  it  is  6.20
 I  am  sure  he  wants  to  go  home;  so
 do  I.  As  far  as  the  Tuticorin  Pro-
 ject  is  concerned,  the  hon.  Member

 They
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 knows  quite  well  that  we  are  trying
 our  best  to  see  it  go  through.

 The  point  I  am  making  is  that  there
 is  no  difference  as  far  as  this  project
 is  concerned.  The  Congress  Govern-
 ment  started  it,  They  have  spent  so
 much  money  on  it.  Now  the  successor
 Government  legitimately  wants  to  see
 it  completed,  But  in  view  of  the  eco-
 nomic  difficulties  that  have  arisen,  the
 idea  was  to  try  and  find  out  in  what
 way  we  could  improve  its  economic
 viability,  In  the  meanwhile,  so  that
 the  work  on  the  breakwater  should
 not  stop,  we  got  the  provision  increas-
 ed  from  Rs.  50  lakhs  to  Rs.  -  crore.  I
 am  hoping  that  the  Chief  Minister
 will  agree  as  we  had  discussed  in
 Madras,  because  already  we  have  se-
 lected  un  officer,  a  very  senior  officer
 to  go  there  and  sit  down-  it  is  not  a
 committee  of  these  two;  I  said  there
 should  be  no  committee;  these  two
 officers  will  sit  down  and  collect  main-
 ly  materialinregardtothe  prospects
 of  the  hinterland,  mater‘al  in  regard  to
 the  possibility  of  new  industries  being
 established  there,  such  as,  for  ex-
 ample,  fertiliser  or  something  else
 which  will  lead  to  a  lot  of  traffic.  Once
 it  is  done,  the  idea  was  that  the  Chief
 Minister  of  Madras  and  myself  as
 Central  Minister  of  Transport,  will  sit
 together  and  finalise  the  traffic  poten-
 tial  and  ways  and  means  to  improve
 the  economic  viability,  what  should
 be  done  to  make  it  more  economical-
 ly  viable.  As  soon  as  that  is  done,  the
 final  scope  of  the  project  will  be  de-
 termined  and  I  will  place  it  before
 Government,  In  the  meanwhile,  no-
 thing  stops.  That  is  why  we  have
 given  this  extra  Rs.  50  lakhs,

 Shri  §,  Kandappan:  I  wanted  a
 clarification.

 Dr.  V.  K.  BR,  V.  880:  Shri  Kandap-
 pan  asked  a  question  about  one  com-
 mittee.  Actually  no  committee  has
 so  far  really  gone..

 Shri  S,  Ehanapan:  1  raised  it  in  a
 general  way,  not  only  in  regard  to
 Tuticorin.

 Dr.  V.  K,  R.  Rao:  If  I  may,  give  a
 brief  answer  to  the  point,  if  there  are
 not  more  than  one  comtmittee,  I  do
 not  see  how  economists,  statisticians,



 I600I  Tuticorin

 publicists  and  others  will  be  hav-
 ing  a  good  time  in  this  country.

 Then  the  question  was  raised  about
 the  Sethusamudram  project.  I  would
 say:  let  us  not  link  up  the  two.  As
 regards  Sethusamudran,  it  is  still  be-
 ing  surveyed.  We  have  mot  yet  com-
 pleted  the  various  surveys.  Many  is-
 sues  and  problems  are  involved  in
 it.  I  would  beg  of  my  hon,  friends
 of  the  DMK  to  please  not  mix  up
 Sethusamudram  with  Tuticorin.

 Mr,  Chairman:  Also  Shri  Ramamu-
 rit’s  party.

 Dr,  V.  K.  R,  V.  Rao:  No,  he  did  not
 make  that  point.  Shri  Krishnamoorti,
 Shri  Anbazhagam  and  perhaps  Shri
 Kandappan  also  referred  to  it.

 From  our  point  of  view,  it  is  better
 to  kep  Tuticorin  to  itself.  I  can  tell
 you  in  my  own  estimation  there  would.
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 not  really  be  any  fundamental  diffi-
 culty  in  the  way  of  the  acceptance
 and  the  completion  of  this  project.
 But  certain  procedures  have  got  to
 be  gone  through.  We  are  not  dealing
 with  only  one  State;  we  are  dealing
 with  a  number  of  States,  and  what  we
 do  will  have  to  be  such  as  will  be  ac-
 ceptable  to  every  other  State  in  terms
 of  principle,  which  every  other  State
 would  be  willing  to  accept  as  some-
 thing  reasonable.

 I  hope  I  have  given  a  satisfactory
 explanation  and  in  view  of  this  my
 hon,  friends  will  see  that  there  is  no
 more  agitation,

 8.25  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  clock  on  Tuesday,  August
 l,  967/Sravana  10,  889  (Saka).
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